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LOK SABHA DEBATES

LOK SABHA O R A L  ANSWERS TO QUESTIONS

[EngUh]
Friday^ March 20^ 1987; PHalguna 29, 

1908 iSaka) Jail  Reforms

The Lok Sabha met at EUven o f  the
d o c k

*|M R. SPEAKER in the Chair]

[Transiation]

SHRI BALKAVI BAIKAGI : Ii
Friday to-day in d  the d jy  has started.

IS

It is a maitcr forMR. SPEAKER : 
you to think about,

lEnithh]

—absent—

— Shri H B. Patil

[Trhnslatiott]
%

Look, this has also started. , 

[English]

Shri Sycd Shahabuddin--ahseni;  

Shri Chiranji Lai Sharm a—absent;

Shri R.M, Bhoyc—absent;

Shri E. Ayyapu Reddy.
»

SHRI E. AYVAPU REDDY : 
Question No* 328. So, bonus should be 
another  supplementary.

i

M R. SPEAKER : Wc can consider it
sympathetically.

♦328. SHRI E. AYYAPPU REDDY : 
Will the Minister of HO M E AFFAIRS 
be pleased to state :

(a) whether there are  any proposals 
to bring about jail reforms;

(b) whether there is any proposal 
under consideration of Government for 
having separate jails for children, if so, 
the details thereof ;

(c) whether a uniform jail code will 
be evolved as a" part of enforcing the 
penal laws ; and

(d) if so, the details thereof ?

THE M IN ISTER OF STATE IN TH E  
M IN IS tR V  O F PERSONNEL, PUBLIC 
g r i e v a n c e s  A N D  PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOM E AFFAIRS 
(SHRI P. CH ID A M BA RA M ) : (a)
Prisons being a State subjcct, it is for the 
State Governments/Union Territory A d­
ministrations to bring about jail reforms.

(b) Central Government have advised 
the State Governments not to lodge 
children in jails with other adult criminals 
and implement the provisions of the 
Children's Act. Financial assistance to 
supplement the State efforts for jail 
biiiXdings for young offenders has also 
been given.

(c) and (d). There is no . such propo­
sal under consideration. However, State 
Governments and Union Territory A d­
ministrations were advised to update and 
revise their Prison Manuals to conform
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D the model Prison Manual circulated to 
jr icfn. , .

SHRI E. AYYAPU RED D Y  : Mr.
peaker^ Sir, I am really shocked at the 

l e p ly .

M R . SPEA K ER : Probably elcciric
^^hock !

SHRI H.A. D O RA : It is only mental 
hock.

1

SHRI E. AVYAPU RED D Y  : The
cport of  the All India Committee on Jail 
leforms, 1 9 8 0 *8 3 , consisting of  two huge 
/olumes is prepared by one of our fore- 
nost jurists, A.N. Mulla, This is publi- 
hed by the Ministry o f  Home Affairs, 
Government of India. He has dealt with 
svery aspect of  jail reforms and has made 
IS many as 6 5 8  recommendations dealing 
ivith every aspect of  jail reforms. There 
is no mention in the answer about the 
report of the All India Committee on Jail 
Reforms under A .N , Mulla. Is the 
Government aware of it ? Has it studied 
this report ? Has it accepted the report ? 
What is its reaction on the^e reports ? 
Are you aware of this ? Has .anybody 
studied these two volumes and the recom­
mendations made therein. What is your 

.reaction ? What is the amount spent by 
the All India Commiiiec on Jait Reforms 
to prepare these reports ?

SHRI C. MADHAV REDDI : The
amount is spent by the Government of 
India.

I
SHRI E. AYYAPU REDDY : What

is the reaction of  the Government ?

< MR. SPEAKER : Let him answer.
Otherwise I will hand it over to you as 
PAC Chairman !

SHRI P. C H ID A M BA RA M  : * Sir, wc 
are aware that Justice A.N. Mulla Com- 
mittee krow n as the All India Jail Reforms 
Committee submitted very detailed and 
compreh(osive report.  We are awar^ 
that the Committee made 658 compre­
hensive recommendations covering all 
aspects of  prison administration. Prisons 
is a State subject and thercfcre these 
recommendations have to  b« implemented 
by the State Covernmcnts,

Now, the hon. Member wants to 
know what we have done. What wc have 
done is the following ;

After this report was received, we 
have commended those recommendations 
to the Stale Governments and asked Ihem  
to take a number of steps. The State 
Governments have constituted working 
groups and have taken decisions to accept 
or reject each recommendation. If the 
hon. Member wishes to know which arc 
the State Governments and which are the 
recommendations which have been accep­
ted or rejected, I would give these part i­
culars. I may start with the Slate from 
which the hon. Member comcs. As per 
available information, Andhra Pradesh 
has accepted 208 recommendations, rejec­
ted 12 and have told us that they are con­
sidering 7. I could go down the 'List 
from Andhra Pradesh to the Union 
Territory of Pondicherry. But that, I 
believe, is not what the hon . Member 
wants to know.

The other States which have accepted 
the recommendations are the State of 
Kerala which has accepted 570 recom ­
mendations, rejected 58 and are considering
9 ; Madhya Pradesh, which has acceptcd 
485 recommendations, rejected 21 and arc 
considering 67 ; R jjasthan which has 
acceptcd 479, rejected 23 and are conside­
ring 60 and Maharashtra which hai  accep­
ted 530. rejected 55 and considering 42,

This is enough evidence to dispel hon. 
M ember’s suspicion that we are not aw,uc 
of the Jail Reforms Con>miltcc.

SHRI P. KOLANDAIVELU ; Whal 
about Tamil Nadu 7

SHRI P. O l ID A M B A R A M  : Tamil
Nadu has done pretty well and acceptcd 
442, rejected 126 and are considering 22.

1 would request the hon. Member to 
go back to his Stale ar:d tell the G overn ­
ment there; to take a decision about the 
remaining : 00 recommendations also. We 
are monitoring it periodically.

The second aspect is about the Model 
Prison Manual. We h ive worked out a 
Model Prison Manual. Ŵ c have com ­
mended it to the State Governments.
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The States which have already incor­
porated the provtsjona of the Model 
Priion Manual are Andhra Pradesh. 
Madhya Pradesh, Maharashtra, Rajasthan 
anvl Tamil Nadu.

The other States are at various stages 
of revising their Jail Manual. We arc 
advising them. We arc tnsisiing upon 
thenf that they should revise the jail 
manual. 1 could go on with each recom­
mendation.

SHRI E, AYYAPU REODV : Pcr.al
U «s  are uniform in the eniire country and 
the jait sentences or jail reforms form 
pan  of the enforcement of the penal law. 
1( is not proper to itay ihai *^we do not 
have anything to do with jails and jail 
reforms, it is a State subject.** It is in 
the C oncum ent  List. Penal laws, arc io 
the Concurrent List. Penal Code is the 
Central ei.acimcnt a^d jail reforms are 
part of the Penal Code ulio, 9

Has the Central Govern mem convened 
a Conference of u)l the Stale Ciovern- 
mcnts ?

Has it finalised (he basic minimum 
requirements or recommendations of the 
Mullah Committee which must be enfor­
ced and what arc the difficutiies encotin- 
tered by the State Governments ?

Is it ftrancial ditTiculiics which wc are 
facing or ary other difTcrcncc in principle 
in implementing Mulla Committee reforms? 
Probably, some of the States may say 
••K*nanci*Wly. we do not h«vc the where­
withal to implcn>ent all the reforms.** 
But the Central Government must be in a 
position to supptemi nl such of those 
States.

Especially the C(»ndiiions In Bihar jail 
have attracted the attention of the 
Supreme Court. The bon. Minister knows 
about it.

Therefore* is the tlovernmcni con- 
templating convening a Conference of all 
the State Governments to bring about 
uniformity in jail reforms 7

SHRI P. CHIDAMBARAM : Hon.
Member started out as a Oery f.*st bowler. 
Now I think be has switched over to a

negative spin bowler ! Wc do not believe 
in appointing a Committee to scrutinise 
other Commission's recommendations. 
The Commission has made recommenda- 
tionfc. Wc have commended them to 
the State Governments. Hon. Member 
is fully aware that ‘Prisons* is a State 
subject. Any jail reform has lo be done 
by the State Government. W'c lully 
support jail reform.

For example, from 1979 to 1985, 
financial assistance amounting to Rs. 48.31 
Cforcs wa« given to II States for jail 
reform.

From 1985 to 19S9, additional funds 
amonting to Rs. 137.56 crores will be pro­
vided to a number of States.

*

Schemes for modernisation of Prison 
Administration had been received from 
some State Governments. For that pur­
pose^ we have set apart Rs. 50 crores for 
tho period 1987-1990. In the 87-88 
Budget, wc have provided Rs. 35 crores. 
The point is that the States must come 
forward'and implement these reforms.

SHRI E. AYYAPU R E nO Y  : Have
you convened a Conference with the 
Stales, at any time, in the Home 
Ministry ?

SHRI P. CHIDAMBARAM : 1 don't
believe in convening a confcrcnce for Ihjs 
purpose , .

iinterruptiOfts)

PROF. N.G. RANGA : Has any
effort been made by the Government to 
convene a Confcrcnce not only with the 
Ministers but with ihc Superintendents of 
Jails in different States and then ascertain 
how many of those major recommenda­
tions, minor recommendations, recom­
mendations dealing with diet and so on 
like that, recommendations dealing with 
punishments arc properly discus&cd over 
a period of two-to-threc dnys and if neces­
sary preceded by a W'crk^hop Develop- 
ment so that it will be possible for ihc 
Govemnaent to ensure htimanc treatment 
for the prisoners ? Over a period of long 
years, there docs not seem to be a good 
enough reforms of the whole things.
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SHRI P. CHIDAMBARAM .! If  a 
Conference will solve the Problems, we 
will convene a Conference. But the 
Conference will not solve the problems. 
What will solve the problems is the will 
of the State Governments to consider 
these recommendations and implement 
them.

4

{Interrupt ions^

PROF. N .G . RANGA : I
whether my hon. friend has had 
experience !

interruptions)

doubt 
any jail

MR. SPEAKER ; Those days arc 
gone now.

[Translation]

SHRI DILEEP SINGH BHURIA : 
Mr. Speaker, Sir, wiih the increase in the 
crime rate in the country, the people who 
commit crimes want to go to jails more 
and m o r e . . . .

MR. SPEAKER : They
or are they sent there 7

want to go

Crimes are 
number of 
Hence you 

1 want to

SHRI DILEEP SINGH BHURIA : 
They go there voluntarily. The number 
of jails should be increased in proportion  
to their number. In a barrack intended 
only for 20 inmates. SO to 100 are herded 
there like sheep and goats. Many pri­
soners die in the jail itself, 
increasing and as such the 

'prisoners is also increasing, 
should construct more jails 
know what steps are being taken to pro­
vide creature facilities to them 7

[English]

SHRI P. CHIDAMBARAM ; We 
share the concern^ of the hon. Member. 
We believe that congestion in jails is one 
o f  the main causes for the problems which 
we face in jails We must not only build 
more prisons and. jails but we must also 
try to set up a separate kind of  prison or a 
separate kind of custodial centre for child­
ren and women. The Home Ministry has 
addressed a number of  letters to the State 
Governments. The Prime Minister, on the 
9th May 1985, wrote to the Chief Minis­

ters bringing out the problemi of children 
in prisons. We will continue to follow up 
on all these'niatters.

SHRI DINESH GOSW AMI : Sir, the 
hon. Minister has said that jail  reform is a 
State subject.’ That being true, may 1 know 
how many of these recommendations have 
been accepted by the Union Territories, 
particularly Delhi over which you have 
got a much more control, to show that the> 
Union Government is very very serious in 
the implementation of these recommenda­
tions 7 *

SHRI P. CHIDAM BARAM  : As far 
as Delhi is concerned, Delhi follows the 
Punjab Jail Manual. We have now taken a 
decision that— of course* the Punjab Jail 
Maaual is being revised by the Punjab 
A dm inis tra tion .. . .

SHRI S. JAIPAL41EDDY : We thou­
ght that it would follow the Tihar Jail 
M anual___

MR. SPEAKER : I thought it is yours * 

(Interruptions)

SHRI P. CHIDAM BARAM  : Wc have 
now taken a decision that instead of blin­
dly following the Punjab Jail Manual, 
Delhi will hav« its own independent Jail 
Manual. I think the Home Minister has 
indicated that 15th April would be the 
date by which they would have to adopt, 
to suit the coruliiions in l>elhi. As far as 
the other Union Territories arc concerned, 
for eaample, Goa. Duman and Diu has 
accepted 587 recommendations ; rejected 3 
and are considering 43. Chandigarh has 
acceptcd 147 r  rejected 20 and considering 
30. Mi/oram has accepted 49 ; rejected 2. 
Andaman and Nicobar has a c c e p t ^  491 
and rejected 52.

1

( Interruptions)

.loUil Vent«ri9 fvicli Swrtfca
9

•330. DR. K RU PA SIN D H U  BHOI : 
Will the Minister of  C O M M ER C E  be 
pleased to state ;

(a) whether Sweden has indicated her 
interest in enlarging the level of bilateral 
trade and economic cooperation with India
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through participation in joint ventures for 
exports to third world countries ;

♦ *

(b) if so, the reiclion of Oovernment
thereto ; ' * -

(c) our balance of trade position with 
Sweden at present ; and

(d) the areas indentified for joint ven* 
lures, if any ?

%
THE MINISTER OF COMMERCE 

(SHRI P. SHIV SHANKER) : (a) to (d). 
A Statement is given below.

Statrmcat

held in New Delhi in October 1986, the 
Swedish delegation emphasised the impor* 
tant role o f  Indo-Swcdish industrial Joint 
Ventures in transferring new technologies 
to India and» among other things, in pro­
moting India’s exports to third countries. 
Both Indian and Swedish sides agieed that 
there was ample scope for increasing fur­
ther ' cooperation between India and- 
Swedish companies, and to explore the 
possibility of higher investments by the 
Swedish Companies. In this conicxt, the 
hi-tech areas specifically identified for 
technological inputs from Sweden included 
telecommunications, air and rail transpor­
tation, hydro power, transmission of elec­
tricity, steel production, pharmaceuticals 
and the efficient use of energy in industry.

(a), (b) and (d). At the Seventh Sess­
ion of the* Indc-Swedish Joint Commission

(c) The balance of  trade between 
India and Sweden is indicated below:

(Rs. crores)

Exports to 
Sweden

Imports from 
Sweden

Balance of 
trade

1985*86 43.44 140.04 —  96.60

1986-87 
(Apr.-Sept.)

2K97 140.88 — 118.91

1985*86
(Apr.*Sept.)

17.47 63.93 — 46.46

DR. KRUPASINDHU BHOI : I am 
very happy that the Mmtster has given an 
exhaustive^ reply, but while giving the 
answer, he has forgotten about the recent 
developments, tn December the Foreign 
Trade Minister of Sweden visited India. 
It has appeared in the Himdusian Times on 
9th December that Mr. Shiv Shanker had 
detailed disctlssiuns with Mrs. Anita 
Gradin about further narrowing down the 
trade balance. In that context I would like 
to know whether any buying missions from 
Sweden have since visited India, including 
a large delegation of Swedish importers 
which was scheduled to visit the Leather 
Exhibition, at Madras early this year to. 
look into the posaibility o f  increasing ex* 
ports of  leather goods from India and if

so, the outcome of the visits of such dele­
gations, the orders obtained and the details 
of  agreements signed with terms and con­
ditions thereof.

SHRI P, SHIV SHANKER : It will 
not be possible for me to indivisualise the 
orders that have been obtained. But the 
fact remains that, after I had met the 
Trade Minister* from Sweden and she had 
agreed for the purpose of bridging the 
trade gap between the two countries, things 
have been going on slightly better. As the 
hon. Member has very rightly put it, a 
large delegation had come for the Leather 
Exhibition in January this year to Madras 
and they have agreed for the booking of 
Various orders and» in fact, my ioformatioo
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is that they have also booked certain 
orders. As 1 said, the details of those are 
not with me. But, apart from that, certain  ̂
selected products also had been identified 
between me and the Swedish Minister for 
the purpose of export from India and for 
certain traditional items which wc have 
been exporting to Sweden, she agreed (o 
see that a better acccss to those products 
in their markets is available. Those p ro­
d u c e  are sea-food, cotton fabtics, bed 
linen, furnishings, made-ups, garments, 
carpets, furniture, sports goods and pre­
cious and imitation jewellery. These are 
Ihc various items. It is too citrly to 
predict the result of the meeting, bi:t the 
matters are being monitored from time to 
time.

DR. K RU PA SIN D H U  BHOI : May I 
knew whether Geneva had recently under­
taken a programme to be imp!cmentdc 
with Swedish assistance for m.irketing pro­
ducts of Indian cottage industries, whether 
there was any inferaciion after the meet­
ing with the Minister, whether the need 
f o r ' greater mieraction between business 
communities of the two countries and 
more frequent dialogues at the Ministerial 
as well as ofTKial levels to promote 
bilateral trade has been examined and 
if so, the progress made in this 
regard.

SHRI P. SHIV SHANKfcR : Geneva 7 
1 have not been able to properly apprecia­
te the question, but 1 would like to say in 
a general fo rm . . . .

DR. K R U PA SIN D H U  BHOI : I .T.C., 
Geneva.

SHRI P. S H IV .S I lA N K h R  : In a
general way I would like to submit th*ii 
a lter  wc hod the Joint Ccmmission meet­
ing in Octobcr a r d  later the discussions I 
had with the Trade Minister, the coopera* 
lion between the two countries with refe­
rence to increasing the trade has apprecia­
bly been there I do not have at this stage 
the resultant figures flowing therefrom, 
but 1 am confident that the bilateral 
trade that bad beea existing would be 
increased.

[TranMiatlon] ^

Productioa of Tea and Coffee

•331. SHRI SHANTI DHARIWAL : 
Will the Minister of COM M LRCE be 
pleased to state ; *
«

(a) whether Government have fixed 
any limit for export of tea and coffee ;

(b) if so, whether as a result thereof 
there will be lesser export o^ tea and 
coffee which will h^\e adverse effect on 
the balance of trade ;

(c) if so, whether Cio%ernmeni propose 
to iitcreuse the quoia fixed for c \po r t  of 
tea and colfce;

(d) if so, when and the extent to which 
I t  is proposed to be increased ; and

(e) if not, the rc4M.ins therefor 7

JHi i  M iN IS Ih R  OI COMMERCE 
tSMRI P. SHIV SH A N K .hR ):  ( 4 ) At pre­
sent, there are no limits or restrictions 
imposed by the Government on exports of 
tea and ccilfee.

(b) to (e). Do not ari«e.

[Translation]

SHRI SHANTI D H A RIW A L : Mr. 
Speaker, Sir, 00 the one hand, the Inter­
national Coffee AssocMtion hat fixed only 
39,000 tonnes as India's quota^for export 
whereas our exportable surplus of coffee is 
about I lakh tonnes. The IrKlian Govern­
ment has demanded several time« in the 
international Coffee Association meetings 
that the quota be increaaed to 65,000 
tonnes. On the other h-iod, for countries 
like Indonesia and Africa, this quota ran­
ges from 42 per cent fo 100 per ccnt, I 
want toknow .from  the hon. Minister whe­
ther the Government would raise its voice 
against this injustice in the next meeting 
of the International Coffee Assoctetion to 
be held in April and.will the O o w m m e n t  
be ab lc 'io  do more than what it has been 
able to do to-date 7
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S H R l P, SHIV SHANKER ; So far as 
the InternMiot.al Coffee Association is 
concerned, whatever our hon. fricod has 
suggested -is very true They have fixed 
our quota at 39 thousand tonnes, but our 
exports are not limited to the countrie»» 
which arc afl'iliatcd to the International 
Coffee Association but are made to other 
coun:rics also. So far as the April meeting 
is conccrned, wc shall continue our efforts 
for the rnhancrment of the quota as wc 
had been doirty earlier. Man lives on hope 
and wc aUo hope that our quota of  export 
will increase.

SHRl SHANTI OHARIWAL ; Mf. 
Speaker, Sir. my question concerns tea as 
well as coffce.

SHRl HALKAVl BAIRAGI 
have palicrce.

Please

SHRl S H A M  I DHARIWAL : 1 will
4

ask a question about coffee and Shri 
Bairagt will speak on lea b ec au se . . . .

MR. SP£AKI:R : He will speak on 
opium.

SHRl SHANTI DHARIWAL : He 
4pcak» on opium in private ; however, so 
far as tea is coocefnrd. he takes a single 
cup when he has to pay for it but lakes 
more v^han son>conc else pays for it. Hcnce 
he will speak on tea.

My second question is that the situa* 
lion in the country is such that on the one 
hand, the pricct arc falling due to which 
the Oovcromcnt wiU have to suffer losses 
worth Rs. 30 or 40 crores. On the other 
hand, the countries wirh large scale pro­
duction securc more purchase orders in 
Iheir favour on the basis of votes. Recen­
tly. the International Coffee Association 
rejrctcd the offer of the large stale  produc­
ing countries for the first time bccause 15 
lakh bags did not reach there. It is a ray 
of hope for us. 1 shall like to repeat my 
question nnd request you to take some 
action.

SHRl P. SHIV SHANKHR : Mr.
Speaker. Sit» the export of coffee has been 
vei7 good this year and tbe value per 
unit has also been better. We are going to 
export coffee worth Rs. 300 croret and be­
cause of the iiKreaae in the unit value we*

shall continue to endeavour that our qui 
may be increased. If  it is not increas> 
then also there arc other countries wh 
are not affiliated to the Intcrnatioi 
Coffee Association and our export to thi 
countries is quite substantial. It is not (1 
we only export to the countries which i 
the members of that association but 
export to other countries as well which a 
not uffiliated to this Association,

[English]

SHRl P. . KOLANDAIVELU : I i 
asking with regard to tea and not with r 
gard to coffce.

With regard to tea, wc arc exporti 
largely. India is one of the largest expo 
lers of tea in the world even now. Wii

• regard to tea. the e \po r t  market is beit 
controlled only by the big planters lil 
Tala and Birla. Even though 1 am a men 
ber of the B^iaid, t am unable to contn 
the export. {InterrHptiofts) The Parliamet 
Members are unable to get a scat in th 
Export Promotion Cour>cil Board also.

Because the export market is bcin 
controlled by the big planters like Tata ah 
Birla, the small plantet-s—those who ar 
ha\ing about five acrcs or three acres— 
arc unable to export their tea to variou 
countries I request the hon. Minister t* 
come forward in order to sec that th 
small planters* rights arc being protectci 
and their tea gets exported to other coun 
tries.

MR. SPEAKER : Or you make m> 
hon. Members more effective on thui 
Beurd.

SHRl P. SHIV SHANKER : He is the 
Member. His term is likely to expire shor­
tly. By the end gf this month his term is 
expiring.

SHRl S. JAIPAL REDDV ; The only 
way to make the Member effective is to 
renew his membership.

SHRI P. SHIV SHANKER : Sir, I 
appreciate his anxiety. Actually the auc­
tion system that we have started and which 
reigns in the entire tea sale system pro­
tects tbe interests of the small growers. In 
fact« because of this auction system the
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lalt growers are getting better prices but 
hen it comes to the question of export, 
elt Tea Board obviously had been taking 

lot of interest and 1 do compliment the 
ea Board—of course, my hon. Member 
so—it is necessary that little more pro- 
lotional activities with reference to tea 
(port have got to be undertaken. It is 
Dt true that big companies alone are 
tking up exports. We have allowed the 
ublic sector organisations also to take up 
le export of tea In fact, the Tea Trad- 
ig Corporation has also been asked but 
ow far they succeed is a dilTcrent matter 
ecause they have to purchase the tea 
rom the open auctions and theri export it.

■

In fact, the exports of value added tea 
itches better prices. This year the pcrfor- 
lance of the vylue added tea has been 
lismal for which 1 myself am little upset., 

am sure when once value added tea 
tarts being exported we will be able to 
:et better prices. The unit value will r i ic /  
rhis year as the situation is. the prices 
hat are likely to be fetched in the cxpoits 
ire not that encouraging. Last year with 
223 million kg of exports we were able to 
jet Rs 674.23 crorrf .  This year the quan­
tity is also slightly less and by now I am 
lot satisfied because we have not even 
rouched Rs. 600 crores. So it is for the 
Tea Board and the members of the Tea 
Board whom we are backing up so strongly 
that they^ should take necessary ^tcps for 
increase in the exports.i

I

SHRI HAREN BHUMIJ : Sir, the
hon. Minister has stated (hat in 1985 and
1986 from the Tea Board approximately 
equal amount of  tea exports were done 
but from the available data it is clear that 
in the last two years tea has been exponed 
in equal quantities but it could fetch les­
ser amount in 1986 as compared to 1985. 

•1 want to know from the hon. Minister 
whether it is due to the fact that quality 
of tea produced in I9f6. was inferior as 
compared to 19^5 7

*
Secondly, whether the export could not 

fetch the desired amount because the tea 
produced in tea gardens could not reach 
the auction centres in time as that deteri­
orates the quality of the tea«

« H R I  P. SHIV SHANK ER : I am 
•orry to submit that both the assumptions

of the honourable Member are not correct. 
In  I984-85, the quantity that was exported 
was 2t7 million kgs and we got Rs. 771,39 
crores. In 1985-86, the exports were to the 
tune of quantity-wise 222.92 million kgs 
and the value that we got was less. As I

* said, it was total valued added, etc., com­
ing to Rs. 674,25 crores. In 19S6-87, so 
far from April to ^December, it is 161.85 
million kgs that has been exported and in 
terms of value it is Rs. 491.03 crores.

Now the submission is this that we 
have very strong competitors in Kenya, 
Sri Lanka and Brazil. Because of the com­
petition and when their produce goes up— 
the growth rate being appreciable in those 
countries —we h.^vc got to compete oui 
product with the product cf  these coun­
tries. When the crop in these countries 
is good, the prices come down and it afTe- 
cts us also. Actually the position is this 
year there is a less production of 40 million 
kgs so far as our country is concerncd and 
the prices were not Brming up till October 
last. I had been watching every month. 
The prices were at a very low ebb because 
the other countries were in a position to

* bring their produce with a better crop into 
the market and reduce the prices. But the 
prices started Arming up from October. 
Now the situation is that if the crops are 
good in the other countries and if the crop 
is not good in our country, then it has got 
(he resultant effect, If the crops are b«d 
in the other countries and if the crop b  
good in cur country* naturally the value 
goes up. So, it is dependent on this major 
act of God,

Kxports to I SA

•334. SHRI BLZAWADA PAPI 
REDDY : Will the Minister of  COM- 
MERCB be pleased to state :

(a) the names of goods cxpi^ricd to the 
United States of Amciic'a in* 1984-85 and 
1985-86; and

(b) the foreign exchange earned there­
by di;rirg the last two years and  the efforts 
made by Government to increase exports 
to U.S.A. ?

TH E MINISTER O F CO M M ERCE 
(SHRI P. SHIV SH A N K ER) ; (a) and <b). 
A Statement is given below.
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The major hems exported ' t o  USA 
during 1984*85 aod 1983*86 arc : diamonds* 
readymade garments and other textiles, 
petroleum products, engineering products, 
leather and its products, carpcts and rugs 
and agricultural products such as ca&hcw- 
nuts, spices and marine products.

The foreign exct.ange earned durii^g 
t9&4‘K$ and 1985-86 by non-oil exports lo 
USA are as follows ;

Year

1984-85

(Value ; Ri. Crores) 
liixports to USA

1985-86 iV)

1765,83

I994.4S

(P)«=figurc* arc provisior.al and sub­
ject to re\ision.

A series of initiatives ^^hicli l a \ e  been 
taken lo promote cur  expotts of v.irtous 
products would assist our enporis to USA 
also. With p;^rt)cuUr reference to the 
USA, a number of steps have b icn  taken
lo increase eKports which include market 
surveys. paritcip4.iion in trade fairs and 
exhibitions buyer*scllcr mcct& at.d spcciji 
publicity programmes.

SHRI HliZAWADA PAPl REDDY : 
Mr. Speaker. Sir, according to the atate- 
ment, *trade fairs* is also mentioned tn the 
statement. 1 w ould jike  to know ihe im­
pact of trade fairs on these earnings.

Also, is it a fact that the trade fairs 
arc giving more publicity to the Chairman 
of the Trade Fair Authority than lo the 
country 7

SHRI P. SHIV 6H A N K E R  : Sir, I 
would not like lo say anything on the 
latter part of  the observation of the honou­
rable friend because his observation is not 
really reflective of  the actual situation.

*

The trade fairs have really done a good 
job. In the United Stales, the position is 
that the balance of trade it io our favour.

The figures show that there is a gradual 
increase in exports, 1 should submit that 
in 1986, there had been ^ slight fall in th*e 
exports because o t the fact that we had not 
been able to export crude oil to the U nit­
ed Slates in that year. 1985 was the last 
year when we were able to export crudc
oil which used to be a good chunk of our 
exports to the United States. But 1 must 
submit that in 1985 and 86 other commo- 
dities had done well. If I am allowed to 
give the figures, even this year, 1986, the 
position is that there is 2283.2 million 
dollars worth of exports and the import 
stands at 1509.7 million dollars, leaving a 
balance of trade in our favour lo the tune 
of 773.5 million dollars.

SHRI BEZAWADA PAPl RED D Y  : 
What is the share of Andhra Pradesh in 
the exports ?

SHRI P. SHIV SHANKBR : I am 
really sorry that while ii is not possible for 
me to  give the exact figures of the exports 
from Andhra Pradesh to the United States, 
but, on the whole, 1 must submit that I 
am myself concerr.ed—and in fact, 1 have 
been talking to the oHicials concerned also 
whenever they come —that the share of 
Andhra Pradesh in the exports is practi> 
cally negligible. It only stands at Rs. 400 
crores. The major portion out of  this 
Rs, 400 crores is tobacco. I have had dis­
cussions with some o f  the agricultural gro­
wers and I have reguested them to increa­
se the agricultural products export which 
they can. Apart from the fact that wc have 
from 1st July I9S6 increased the CCS in 
respect o f  te r ta in  agricultural commodi­
ties, we would do whatever could be done 
for the purpose of export of agricultural 
commodities and we would take necessary 
steps if we find that there is need of such 
steps for purposes of better exports.

{ Translation]

SHRI C.P. TH A K U R : Mr. Speaker, 
Sir, have our exports to U.S.A. and other 
countries declined mainly on account of 
the prevailing*protectionism and sub sian* 
dard quality ? Along with it, we assure 
them o f  a certain quality while signing the 
contract but we are not able to supply 
goods of the same standard.

SHRI P ."  SHIV SHANK ER : Mr,
Speak'er. Sir, our exports have not declio-
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cd during this y tar .  The figures from April 
to January which are available with me 
clearly show that cur exports have been 
worth Rs. 10,000 crorcs flrid accordirp to 
the trends in February and March also, it

<

docs not ^cem that there has been any 
decline in ,cur exports. I have said earlier 
as Well that obr target will be reached. 
H crcc  it is net thnt cur exports arc dec­
reasing. This year cur exports have been 
worth it bout Rs. 1500 to Rs. 1600 crorcs 
more than that of last year. As has been 
said by the Hon. Prime Minister inside and 
outside the Parliament, there has been a 
17.3 per tent increase in exports this year. 
It is of ccurse, true that five countries and 
to some extent U.S A. arc exercising pro­
tectionism, and have imposed countervail­
ing duty ;is well as nnti-dunipiitg tax. In 
this way, the tariffs in the E.h C, coun­
tries have been enhanced. As regards our 
supplies to other countries^ wc fix a cer­
tain quota, however cur quality perhaps 
docs affect it But in *pite of these diffi­
culties. our exports and perforiT^antc ha \c  
been quite good.

[English]

SHRi S. JAIPAL REODY : Will the 
hen Minister tell us whether it is a fact 
that the contribution of big business hous­
es in the area of export h"s been propor­
tionately decreasing, while the imports on 
their part have been increasing ? If so, 
what are the measures contemplateJ to 
check this tendency ?

SHRI P. SHIV SHANKF.R : Sir, in 
fiict as the hor>. member was pleased to 
say, I will submit that in the engineering 
sector 30 largest companies arc only doing 
exports of Rs. 27 crorcs. In the general 
sector 50 large companies arc only carry­
ing out exports to the tunc of Rs. 30 
crores. I am myself engaged with this exer­
cise and I have invited the representatives 
of these ccmpanies, I have aho  addressed 
letters to the Chambers for purposes of 
seeing to it that they iocreasj their ex­
ports, We have been constantly having 
discussions with their representatives.. Wc 
arc also bringing in amendments in the 
Company Law. As X have informed earlier, 
it will be obligatory on the part of these 
companies to bring out in the balance 
sheet the exact foreign exchange they have 
used and the amount they have earned io

tha't the nation would k i^w  the perfor* 
mance of these big compaoics. The only 
way to induce them to elTcct more exports 
is to persuade them to do so. I find that 
the internal market is more attractive for 
them and they get better priccs in the 
internal market. Recause of  the pull in the 
indigenous market, they have been trying 
to sell their goods iniernally and they 
have not been giving any attention towirds 
the expiuts. 1 mu^t admit that this is a 
sorry state of affairs. What all we could 
do, ue  arc certainly doing.

SHRI S. JAIPAL REODY : What
about I heir imports ? You arc doing noth­
ing to chCck their imports.

SHRI P. SHIV SHANKER : The point 
is. so far as the imports are tonctrned, 
with regiird to machinery which is tcchrio- 
logically developed and %ould produce a 
product that is cs^onital for the country, 
we ha\c  got to neccsijtrily allow lu  import. 
Other A ue, wc may have to allow the pro­
duct itself (o be imported. OifTcrcnt con­
siderations weigh for the purposes of im­
ports, But I assure the House ih^t w^ter* 
ever Wc have got the indigenous produc* 
tion capacity, such a michincry is not 
being allowed for being imported. We are 
taking different steps. This is a continuous 
prt>cc*s which we h^ve (o ctfniinue. In fact, 
we arc coordinating with different Minis­
tries There is a Coordination Committee 
and ihere is a Committee of Secretaries 
for this purpose and I have been periodi­
cally going into this question. We wilt take 
such steps which are absolutely necessary 
to see that unneccisary imports arc 
curbed.

/ Translation]

SHRIMATl USHA TflA K K A R  : Mr, 
Speaker, Sir, I want to know from the 
hon. Minister whether it is true that our 
expert of black pepper, grown in Krrcia, 
has declined this year and. if so, the rea- 
sons therefor 7

SHRI P. SHIV S H A N K E R : Our ex­
ports have declined on account of reduced 
production this year. But I want to sub­
mit one point that we have secured good 
prices for K.
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[Enslhk]
lodo-US Tmlile agreement.

- f
♦337. SHRI S.M. G U R A D D l :

SURI G,S BASAVARAJU :

Will ihe Minisicr of TEXTILES be 
plcase<i to stale

. (a) w htihcr ihc export or h tndloom  
f;*brics and handtocm madc-ups to USA 
hai bcco rai&cd lo Rupees 3<K> crorcs;

(b) if the provisions in this regard 
contained in the ludo-US Textile agree­
ment of 1986;

A
(c) to what extent the expoit to US 

will be raised further;

(d) the steps being taken to boost the 
export of textile items; and

(e) the details of the tiems which will 
be given a boost duiing 1987 ?

THfc MINISTER OF STATE OF THE 
MINISTRY OF Tl XTILES (SHRI RAM 
NIWAS M IROHA) ; ( i )  to (e). A State­
ment is given below.

Statement

(a) to (c). The newly concludcd Indo- 
US Textile Agreement continues to pro­
vide for quota-free cx|x>rts of hanJIoom 
fabrics and handloom made-ups from India 
when accompanied by prescribed certifi­
cates by the competent Indian authorities. 
Earlier, the USA had not acccpted our 
certificate on handli'om made ups on the 
ground that they were not handstitched. 
In Ihc new agreement, there is a provision 
to the cffect that they would not raise 
this issue and that they would accept our 
certificatct. This would enable our hand­
loom made ups to be exported to USA 
without any problem. This ia likely to 
increase our exportt  of handloom fwbrics 
and made-upt to USA.

(d) The following are the sieps that 
have been taken to boost the export of 
lextite items : #

•

1. Sophisticated garment manufac­
turing machinea.oot manufactured

5.

6.

indigenously are allowed to be 
imported on O^G.L. As many as^ 
1J4 machines for garment and 
hosiery manufacture have been 
placed under OGL, 97 of them 
enjoying* concessional import 
duty.

For the purpose of removing 
obsolescence and for modernising 
the textile industry, ihe Govern­
ment policy of indigenous produc* 
tion of textile machinery has 
been liberalised and selected 
machines are allowed to be 
imported with export r>bIigation.

<

A textile mordernisation fund of 
Rs. 750 crores has been crcated 
lor facilitation of modernisation 
of Cotlon Textile Industry.

A long term policy for the export 
of coti«>n yarn with liberal ceil­
ings has been announced. The 
present ceilir.g is 40 million* kgs., 
per year for yarn of counts upto 
60s ;igainst }2 million kgs., earlier. 
There is no restriction on the 
export of yarn above 60s count.

Revised rales of CCS have been 
announced effective from 1 July»
1985. These rates have been 
announced for a period of 3 years 
and are generally higher than be­
fore. Slow  moving items of gar­
ments on which CCS was not 
admissible when exported to 
quota countries have been made 
eligible for CCS. CCS on export 
of yarn of  all counts has been 
allowed @  8% from 29 August,
1986, CCS on export of grey 
fabric* has been raised to 10% 
w.c.f. l3-2-J9fc7.

Cotton garments and textiles have 
been brought under the scheme 
of Contract Registration with a 
view to providing an element of 
certainty to exporters in the 
matter of CCS.

The Fashion Technology Institute 
in Delhi for education, research 
and training in the areas of 
fashion design for garment manu-
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facture will be fully operative in 
1987.

8. The duty drawback rates for
cotton garments have been incre­
ased to 10%.

9 The ^number of days ‘ of prc»
shipment credit has been increused 
from 90 days to 180 days. The 
rate of interest has also been 
rcduccd by 2,5%.

* *

10. Many items of raw material/
fabrics are permitted to be impor­
ted under Duty Free Schcme and 
the Import-Export Pass Book 
Scheme.

*
*

n .  The scope of Advance Licensing 
Scheme has been widened and 
procedures simplified.

•

12. Under I00®o tx p o r t  Oriented 
Unit and Free Trade Zones 
Scbemc. facilities for liberal 
import of capital goods and raw 
materials aJongwith many other

 ̂ concessions are given.

13. Government has been giving 
liberal assistance for sponsoring

 ̂ and funding promotional activ­
ities such as market studies, 
buyer-sclkr meets. participatioD 
in internatiooal fairs aod exhibi­
tions.

14. Permission for usp of foreign 
brand names for domestic sales 
has been approved in the case of 
readymade garments with the 
stipulation that only indigenous 
fabrics arc used; at least 73% of 
the production is exported and no 
royalties are allowed o r  domestic

‘ sales.
* w

, (e) Exports of almost all textile and- 
^  •

clothing products not subject to specific 
restraints in the agreement will be given a 
boost during 1987.

f

SHRl S.M. G U R A D D l : Mr. Speaker, 
Sir, is it a fact that the U.S A. has *not 
accepted our certificate on handloom

made-iips on the ground that they are not 
hand-stitched and that they are also sub­
standard 7

SHRI RAM NIWAS M lRDHA : Sir. 
it is not corrcct to say that the U S A .  
does not accept our certificate. Some 
problem had arisen some time back, but 
1 am happy to inform' the House that 
that problem is now sorted out and our 
certificate would now be accepted by 
them.

•i

S H R IS  M. G U R A D D l ; May I know 
from him as to how much foreign excha­
nge they have earned ftom that ?
%

SHRI RAM NIWAS MlRDHA : Sir. 
the new agreement that we have entered 
into with the United States of .America 
has some very good features, so far as our 
exports are concerncd. It is an improve* 
meni over the old agrefment and one of 
the things that was holding baek and 
creating problems for us was the point 
that the bon. Member just now raised. 1 
may inform the House, through you, that 
the problem had arisen because the defini­
tion of *hand-made' was interpreted by 
their rules and regulations to mean that 
you cannot even use a hand operated 
sewing machine, which means even if a 
towel has to be tcwn, it h.^s to be done 
by hand, and it was not acceptable to us. 
And now, the definition of *ha*id-m ide* 
has been changed to mean that hand- 
sewing machines can be used. Therefore, 
the problem that had arisen in 1985 which 
had held up our consignments consider­
ably has been sorted out.

Another thing that we have achieved 
id this new agreement is that, as regards 
exports to U.S.A., which was 189.43 
million square yards, its equivalent will 
now be at 1987 base IcveK—295.65 million 
square yards which means an increase of 
56 per cent.

So, these are tome of the things 
that we have achieved. We cannot quan­
tify them in terms of dollars bccauie 
v a r^u s  small 'and big items arc involved. 
But I have given these figures to show how 
much more, we would be able to export 
to U.S.A. under the new agreement.
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[Translation]
§

*

SHRI NAWAL KISHORE SHARMA ; 
Mr, Speaker,.Sir, in view of ihe fact that 
our handloom exports have increased 
considerably* 1 warn ^  know from Ihe 
hon. Minister whether it is true that 
demand for handlooms of Bagru and 
Sanguner areas of Rajasthan has dccltned 
recently which were in 'cootiderable • 
demand earlier ? If so, what are the rea­
sons for it a r d  what steps will be taken 
by which the handloi m sector of these 
areas will rcguin its former glory ?

SHRI RAM NIWAS MIRDHA : Mr.
Speaker. Sir, the h.ndtoom cloth produced 
in Bagru and Sacganer is \ery  famous, 
particularly Bugru where the earth colo-^ 
u n  are .mixed with chemical colours and 
it provides a unique quality. The Govern­
ment has taken many steps to encourage 
the handlcom inditstries in these areas 
and specially u t ‘ Bagru. Tubewcllt were 
sanctioned to meet the water crisis in the 
area and design ccntres have been asked 
to asst»t them in providing good designs.
I hope the production of  handloom cloth 
will enhancc by these measures and it will 
be marketed inside India as well as expor­
ted abroa'd.

[E nglM ]

SHRI KADAMBL-R JAKARTH- 
ANAN : Sir : In the statement laid on
the Tabic of the I Muse, ihc Minister has 
slated ; **A long term policy for the
cxpt^ri of cotton yarn with liberal ceilings 
has been announced. The present ceiling 
is 40 million Kgs per year for yarn of 
counts npto 40*s., against 12 million Kgs 
earlier/*

%

In the reply he has said that there is 
no restriction on the export of yarn above 
60s counts I want to kr.ow from the 
Minitrer: Does it mean .that the export 
enquiry fcr our cotton yarn abo\e  60s is 

'less ? If not, may I know from the Minis­

ter the quantity of our« super fine yarn 
exported to other countries in 3 985-86 ?

SHRI RAM NIWAS M IRDHA : I do 
not have the figures for the various 
cobnts ready with me; but the greatest 
demand is for counts below 40s, Then it 
is slightly higher for 40s and 60s. For 
counts above 60s., it is less than 40s and 
60s We wunt t h a t ’ higher counts should 
be exported more, because iliey fetch a 
higher 'unit value. Therefore, we have 
given a number of concessions in this 
respect, one of the concessions being that 
there is no restriction on the export of 
yarn above 60s. It is unlimited, and we 
are encouraging the spinning mills to 
improve their spinning capacity, and the 
quality of  spinning I am sure within a 
short time, in a year or two, we will be 
able to improve our performance consider­
ably.

Tourist facilities in Uthjr

•  338, DR. G. RAJHANS : Will the 
Minister of TOURlSNf be pleased to 
state ;

(a) whether Bihar Government hiis 
submitted a scheme for developing toOrist 
facilities in the State;

(b) if so, the details of the scheme ;
and

(c) the action taken by Government 
thereon 7

THE MINISTER OF TOURISM 
(M U F H  MOHD. SVED) : (a) to (c). A 
statement is given bclow«

1
Statement

The Ministry o f  Tourism sanctions 
financial assistance after complete pro­
posals with all requisite details are rece­
ived from the Stale Governments. The 
State Government of Bihar have so far 
submitted the following schemes relating 
to the Seventh Five Year Plan period
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1st Year 0985-86) (Rs. in iakhs) •
* '  ̂
Name of Scheme

•
Sanctioned Released 
amount amount

1. Promotion of fairs & Festivals (Kalchakra)
V

4.00 4.00

2, Cafeteria at Manor Sharif 3.43 3.00

3. Toilet and drink ing water facilities at Bodh>Gaya, 
Nalanda and Rajgir through ASI

4.50 3.00

iind Year

]. Development/landscapiog of Gautam Van, 
Bodh*Gaya

20,00 15.00

2. Forest Lodge, Betia 46.76 4.00
•

New Proposals received :

During 1986-87
Estimated cost «

1. Yatri Niwas at Gay:i 41.3S

During i 987*88

1. Construction of Tourist Bungalow at Gopalganj 29,70

2. Construction of Cultural Centre at Rajgir, 
Bodh-Gaya and V'aishali

90.00

3. Boats for River Ganga at Patna 4,00

4, Floodlighting of Tombs at Rajgir • 8.91

5, Cafeteria at NaUnda —

In rcspect of ihc five proposals sub- 
mittrd for 1987-88« detailed estimaies,
blue prinlf, undertaking for transfer of 
b nd  ctc. are still awaited from the State 
Government.

DR. G.S. RAJHANS : Bihar has
many historical places, and places of
tourist interest, a fact which is known to 
tvtrybody in the country. May I ask the 
hon. Minister : Itiltead of waiting for a 
repuest from the Govcnimeni of Bihar,
will Central Government take the initiative 
and get a few Vatri Niwascs and tourist 
bungalows constructed at tbcse places of

tourist interest, i»e. in places besides those 
mentioned in his reply ?

SHRI RAM NIWAS MIRDIIA : The
Department of Tourism always wants to 
act in concert with the State Governments, 
find I have given in my answer a long list 
of  projccis which the Ministry of Tourism 
ha» mentioned, sofar as Bihar is concer^ 
ncd. Wc arc very much conscious about 
the importance of Bihar as a touri!>t 
ceritre. from the religious and culittral 
points of view. Everything is being done 
to prc mote importar.t centres like Rujgir. 
Forest lodges arc being constructed in the
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Tillaya Dam. Boating it being introduced. 
Sanctuaries and parks arc being develo­
ped, and factljiics are being given for 
them,

4

1 would ngain like to slate, as I said 
in the beginning, that the Stale Govern­
ment has to be involved in any |cheme of 
development, because without their 
4issittance neither can we get land for. our 
construction nor other facilities, so far as 
promotion of tourism is concerned. There­
fore, we wunt to cooperate and act in 
concert with the State Governments; so 
that tourism— foreign as well at national — 
in Uihar is encouraged.

DR. G.S. RAJMANS ; M the Mini­
ster aware of the fact that money is not 
properly utilised, i.e, for the purpose for 
which being given to Bihar, particularly 
as regards touri&m ? 1 shall also add at
the same time that like NaUnda, Vikram- 
shila is a \ery  important placc in Bhagal- 
pur district. Along with Vikram%hila, 
there is a place called Sultan Ganj where 
there is a hillock in the midst of the river 
Gangu. and millions of tourists visit ihcse 
places e^cry year. ! emphasize the ^ord<, 
"Millions of tourists visit these pt.»ces 
every year**. Will Central (iovernmcnt 
take the initiative and do somethirg. and 
provide at lirast the basic amenities vo 
iourtst» at these placet ?

SIIRI RAM NIWAS MIRDHA : I
agree wiih the suggestion of the hon. 
Member, We will get in touch with the 
G o\cfnm cni of Bihar and t^c  whal can 
be done ab<'Ut the suggestion which has 
been given,

[Tramslation]

SHRI VUOY KUMAR VAOAV : Mr. 
Speaker, Sir, the hon Minister went to 
R»jgir« Nalunda and Bodhgaya sometime 
back and had given a number o f  assur* 
anccs there. Some of these have been 
rnentinned here. Apart from that, a 
large number of touritis travel between 
Bodhgnya and Rajgir. These tourists 
comprise Buddhlstt, Indians' a t  well a t  
tourists frotp abroad. But in the ab^cnce 
of proper transport facilities and links, 
the tourists have to facc many ditllcuUies. 
In this connection, 1 want to know that 
if you want to encourage^ tourtsni» then it

is essential to take action in '  this 
direction —although it is not your D epan- 
ment. We want Mo* know .a s  to what 
measures will be taken in this regard ?

SHRI RAM NIWAS M IRDHA : Sir.
it will be very diflicult for us if our 
dejSartment tries* to provide the infrastru­
ctural facilities like roads etc.

SHRI VIJOY KUMAR YADAV 
am talking about the Railways.

SHRI RAM NIWAS 
is even more difficult.

MIRDHA

1

It

MR. SPEAKER : If you talk about
air links, it will be even more difficult.

{Engtiih]

T H t  MINISTER OF 
AFFAIRS (S. BUTA SINGH) 
go to the rail by road.

HOME 
Let us

SHRI R A SJIT  SINGH G A CKW AD : 
Our achaeological monuments are a great 
tourist :«ttraction not only in Bihar but 
also all over the toiintry. But due to the 
paucity of fund, even the archaeological 
monuments aie not kcpi up properly and 
not even kept cleaned I would like to 
know* from the government whether 
Tourism, Archaeological Dcpartmcni and 
the Museum can come together so that 
the fund coming for tourism cnn be 
utilized  ̂ for keeping up properly the 
Archaeological Deparrment and the 
Museum Department,

SHRI RAM NIWAS MIRDHA : The 
Department of Tourism always acts in 
consultation wiiti the Dipartm ent of 
Archrieology of the State Government as 
W e l l  as of the Central Govcrnmrnt,  The 
monuments which arc covered by the 
tourist promotion scheme arc sometimes 
protcvjied monuments protected by 
Central legislation and sometimes by the 
State legislation. So, whatever changes 
or  «dditio('S or buildings that arc con­
structed there are always done with the 
permission and in consultation with the

V

Archaeological Survey of India so that 
the whole environ of the place is not 
disturbed and our monuments arc preser­
ved in a very proper way. .
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[Transiation]

SHRI RAM PYARE PANIKA : Mr. 
Speaker. Sir, the princess of Thailand 
visited Bihar recently and you would be 
surprised to know that important religious 
places of all religions are situated there. 
In other words. Bihai has a significant' 
place from the point of view of national 
integration. Bihar has been the scat of 
culture and ft is. therefore, very important 
to develop all the pilgrimage centres 
there ; and it is also essential from the 
angle of national unity and that of V I.P. 
tourists. Will the hon. Minister give an 
assurance in the House in this regard ?

SHRI RAM NIVVAS MIRDHA :
Some development work is in progress 
in all the famous religious places in Bihar. 
As 1 have stated in my reply, some pro- 
jects have certainly been preptred for 
religious places like Vaishali. Rajgir. 
Buxar etc. and special schemes have been 
formulated for these places which are 
connected with Mahatma Buddha so that 
these are developed and more pe<>plc can 
visit these places. Piparwa in Uttar Pra­
desh and Amravaii in Andhra P:ad.sh 
are also included in this development pro­
gramme in order to create a circuit which 
would provide greater facilities to the 
Buddhist tourists from our country and 
abroad.

(b) if so, whether the U.S.A. has 
withheld her contributioo of $ 110 million 
this year; and

[English]

MR. SPEAKER : 
Hour is Over.

The Question

WRITTr N ANSWERS TO QUESTIONS 

[English]
0 *

Formula for workint* of U.N.

•323. SHRI H.B. F'ATIL ; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to slate :

(a) whether India and five other 
countries have been involved in efforts to 
devise a formula which would satisfy the 
United States as well as a vast majority 
o f  the U.N, members comprising motlly 
of Third World nations;

(c) if so, the 
made by Union 
regard 7

further efforts being 
Government io this

THE MINISTER OF EXTERNAL . 
AFFAIRS (SHRI NARAVAN DATT 
TIWARI) : (a) During the 41st Session of 
UN General Assembly in 1986. a Consult­
ative Group of six countries comprising 
India. Brazil, Cape Verde. China, USA 
and USSR was constituted to evolve a 
formula for decision making in the area 
of progrummc budgeting of U.N. Subse­
quently. on the basis of the deliberations 
of the Coosultative Group, a Resolution 
(No. 41/213) on the- subject of  review of 
the efficietKy of the administrative and 
linancittl functioning of United Na'ions 
was adopted by the Genrral Assembly 
unanimously.

(b) The USA h^s withheld $ 110 million 
from its total annual assessed'contribution 
of approximately $ 20$ million for the yejr
1986. It is yet to make puyment of the 
contribution due for 1987.

(c) Stncc the above-meniioned Resolu­
tion has. been adopted unanimously. 
Government of India hope that USA will 
now find it possible to release its with­
held contribution and will make timely 
payment due for the currcnt year, India 
continues to actively participate in the 
process of flnanci.tl and administrative 
reform of the U.N. It has been unanimo* 
usiy elected as one of the four Vice 
Chairmen of the Special Commission of 
the UN Economic and Social Council on 
review of structure and functioning of the 
inier*governmenial machinery in economic 
and social fields.

Maritime hutiMlary with Burma 
Bangladesli ,

•326. SHRI SVED SHAHABUDDIN : 
Will the ' Minister of EXTERNAL 
AFFAIRS be pleased to state :

(a) whether an agreement on maritime 
bouodary^has been signed with Burma;
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(b) if so, (he salient features o f  the 
agreement and the overall division o f the 
maritime space between the two countries;

4
' •

*(c) the progress made in the demarca­
tion o f the maritime boundary with 
Bangladesh: and

(d) the reaction of Government of 
Bangladesh to the Indo-Burma Agree­
ment ?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI NARAYAN DATT 
TIWARI) : (a) Yes. Sir.

loceatires to Plastic Units for Export.

•327, SHRI CHIRANJI
SHARMA :

SHRI R.M. BHOYE :

LAL

Will the Minister of COMMERCE be 
pleased to state :

(a) whether any new incentives are 
being entended to the plastic units so as 
to increase the export of plastic and 
plastic mounded products during the 
curreot year; and

(b) if so» the details thereof 7

(b) Under the Agreement, (he mart*" 
time boundar> beiweei: India and Burma 
in (he Andaman Sea. ihe Coco Channel

■

and in the B«Ay o f Bcogul is formed by a 
stogie continuous line i^hoe course has 
been determined on the basis of the « 
egoidistance priiuiple. The Agreement 
stipulates ihai the extension of the mari­
time boundary in the Andaman Sea up to 
the maritime boundary injunction point 
between Burma, India and Thailand will 
be done subsequently after the tri-junction 
point If esiabli&hed by agreeqdcnt between 
Ihe three countries. The Agreement also 
provides that the extension o f the m«iri- 
time boundary in (he Bay of Bengal 
beyond 200 nautical miles shall be done 
subsequently.

The Agreement rccognizcs the sever* 
eignty of rach Party over all islands falling 
on its side o f the maritime boundary, 
including ihote that may emerge in the 
future. It further recognises the sovero* 
ignty, sovereign rights and jurisdiction of , . 
the parties in their re^pecti\e maritime 
2ones in accordance with the relevant 
provisiofvs of the 1982 United Nations 
Convention oh the Liw of the Sea.

<c) Talks with Bangladesh to delimit 
the 200 Banglade.^h maiitime boundary 
have not yet led to final conclusions*

(d) We have receiVrd 
from Bangladesh to the 
agreement.

no reaction 
Indo-Burma

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) and (b). 
Apart from specific export incentives like 
Cash Compensatory Support (CCS), 
replanishment licence and duty draw back. 
Government have tiiken a policy decision 
that raw materials required for export 
production should be made available at 
international prices. It has also been 
decided (hat import o f plant and machin­
ery which are not manufactured indigeno­
usly would be allowed at reduced rates o f 
duty with appropriate export obligation, 
on a case to case basis.

Export of vvkeat to Tanzanta.

•329. SHRI M. RAGHUMA REDDY  

SHRI MANIK REDDY ;

Will the Minister o f COMMERCE be 
pleased to state :

(a) whether there is any" proposal 
under consideration of Government to 
export wheat to Tanzania;

(b) if so,* the quantity o f wheat likely 
to be exported to Tanzania; and

«

(c) the details as regards the terms 
of the export ?

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) to (c). 
N o Commercial exports o f wheat to 
Tanzania gr^ under coosidcrfUon,
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[Titmgtaiion]

Decrease in £xport

♦332. SHRI HARISH RAWAT : Will
the Miniiter of COMMERCE be pleased 
to state :

4.
(a) whether during the Iasi two >ears 

the percentage o f our export to fome of 
the countries has constantly decreased 
and Import therefrom has increased:

t. (b) the names of the countries to 
which our exports have decreased during 
the last two years; and

(c) the steps proposed to be taken to 
increase export to these countries 7

r  4

THE MINISTER OF COMMERCE 
(SHRI P. *SHIV SHANKER) : (a) Yes. 
Sir. -

*

' (b) The principal countries in respect 
of which India’s exports registered a 
decline during 1984-85 and 1985*86 are 
Netherlands, Indonesia. Thailand, Iraq, 
Yemen Arab Republic, Egypt Arab Re­
public, Nigeria, Sudan. Swaziland, Tanza­
nia, Zambia and Argentina.

(c) Apart from the general measures 
being adopted for promotion of exports 
which would have an impact on exports 
to these countries as well, specific 

"measures are taken such as diacussions in 
Joint Committees to explore ways and 
means of promoting trade, exchange 'of 
delegatioos, participation in exhibitions 
and trade fairs, contacts between Public 
Sector Organisations. In sonoe cases, 
exports have been effected.

[English]

 ̂ Proposal to Upgrade Food Craft lastitote

•333. PROF. K.V. «THOMAS : Will 
the Minister of TOURISM be pleased to 
state :

(a) whether there is a proposal from 
.• Kerala Government to convert the Food
• Craft Institute in Kalamassery, Kerala 

into an Institute o f Hotel Management 
and to conduct diploma course; and

(b) if so. the decision taken thereon ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes. Sir.

(b) Keeping in view the ftnai>cial and 
technical constraints, it has fiot t>eefi 
possible to upgrade the Foodcraft
Restitute. Kalamassery to Diploma level.

Service Ceatres for Power|ooau.

•335. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister o f
TEXTILES be pleased to state :

(a) the number of service centras for 
powerlooms functioning at present, State- 
wise;

(b) whether it Is proposed to set up 
new centres; and.

(c) if so, the details thereof and the 
financial and technical assistance given to 
the centres during the current year T

THE MINISTER OF STATE OP THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) ; (a) There are at 
present 12* powerloocn service centres, 
one in each of the following States : —

Name of tk t State

1. Maharaihtra

2. Wett Bengal

3. Uttar Pradesh

4. Madhya Pradesh

5. Bihar ^

6. Rajasthan

7. Orissa

8. Punjab

9. Tamil Nadu *

10. Gujarat

11. Kerala

12. Karnataka
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(b) and (c). !t it proposed to set up 
four new ccDtres through the folJowing 
four Textile Research A ^ ciaU on s, which 
will provide necessary technical assistance 
to the centres :—

South India Textile Research Associa* 
tion.

Bombay Textile Research Association.

Ahm ^abad Textile Industry’s Rese­
arch Association.

North India Textile Rcscarch Associa­
tion. «

Necessary fundx for the new centres 
will be provided during the next financial 
year, i e .  1987*88.

States of ladastry to Tottrism

•336. SIIRI GOPAL KRISHNA
t h o 't a  :

SHRI SRI riARI RAO :

Will the Minister o f TOURISM be 
pleased to state :

(a) the names of States in which 
tourism has been accorded the status of 
an industry ;

(b) whether Union Government arc 
persuading the remaining States also to 
declare tourism as an industry ; and

m m

(C) if so, their reactions ?

THE MINISTER OF TOURISM 
(MUFTI MOHD. SY E D ): (a) to (c). So 
Car the Governments o f HimaX;hal Pradesh, 
Meghalaya. Uttar Pradesh* Arunachal 
Pradesh, Kerala, Andhra Pradesh, Tamil 
Nadu, Haryana, Bihar and Tripura have 
declared Tourism as Industry wltlle the 
Governments of Orisss. West. Bengal and 
Rajasthan have declared hotels m% Indu­
stry. The other State Governments are 
being persuaded to take similar action.

Export of Sandal wood oil

•339* SHRI V. KRISHNA RAO : 
Will the Minuter of COMMERCE be 
pleased to state :

(a) whether there is a substantial 
increase in the export of saodal'Wood oil 
during 1985-86 ;

(b) whether there is great demand 
in foreigii countries for the sandaUwood 
o i l : and t

*

(c) if so, thp . steps being taken to  
increase ita export ?

•

THE MINISTER OF COMMBRCB 
(SHRI P. SHIV SHANKER) : (a) aod (b). 
Ye*. Sir.

o

(c) Export of sandal wood in the 
form o f logs is banned. In the. caae o f  
export o f handicrafts made out o f sandal 
wood, a minimum' value addition of 300% 
has been fixed to eliminate export of 
sandaJ wood with superficial carvings. To 
increase export earnings of sandal wood
oil, the minimum export price (REP) has 
been increased from Rs. 1000/kg. to Rs. 
2600/kg.

OHvhig Licence Racket la Capital

•340. SHRI C. M A D H A V R E D D l: 
Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) whether the attention o f Govern­
ment has been drawn to a news-item 
captioned "Driving Licence Racket Bus­
ted** appearing in the Times o f India 
dated 31 January, 1987 ;

« (b) if so, the facu of the ca&t; and

(c) the action taken in this regard 7m

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) ; (a) Y « , Sir.

(b) and (c). On rcceipt of informa­
tion that a gang it .indulging in selling 
forged driving licencet and vehicle regi­
stration papers, a decoy customer wat 
deputed and aimultaneously a raid was 
organised. 64 forged driving licences, 430 
blank driving licence forms, 13 blank 
registration bookt. rubber stamps etc. 
were seized. A case under section 420/468/ 
471 IPC Was registered at the Police 
Station Punjabi Bagh on 28th January,
1987 and 5 persons were arretted.
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WMeoing Trade Deikit with EEC *

♦341. SHRI H.N. NANJE GOWDA : 
Will the Minister of COMMERCE be 
pleated to state ;

0

(a) whether the widening trade 
deficit ^ith the European Economic Com­
munity is a cause for serious concern;
- r .

(b) whether the matter was discussed 
with the member States at the 4th 
Session of the lodo*EEC Joint Commission 
which met at Brussels from 6—8 January, 
1987; and

(c) if sOt the details thereof and the 
decision arrived at 7

0

Master Plans for Tourism have not been 
formulated for States as a whole. The 
Union Ministry of Tourism has, however, 
prepared a -Master Plan of Mewar Com­
plex and the Master Plan of Chittorgarh* 
in Rajasthan is under'preparatioo.

CoMter Trade deals by private atefor.

*343. SHRI V. SOBHANAD- 
REESWARA RAO : Will the Minister of

.COMMERCE be pleased to state :
9

(a) whether there is any proposal to , 
allow private sector trading houaes to 
enter into counter trade deals ; and

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) and (b). 
At the meeting of the Indo*EEC Joint 
Commission held in Brussels in January,
1987, the Government conveyed its con- 
cernabottt . India's growing trade deficit 
vis*a~vis the European Economic Com> 
munity and called upon the EEC to take 
appropriate measures to help reduce this 
trade gap by facilitating increased imports 
from India.

(c) Besides emphasising the conti­
nuity of trade promotion measures already 
undertaken for increasing Indian exports 
to the Community, the EEC recognised 
the importance to help reduce the trade 
gap through additional steps aimed at. 
export production and greater flexibility 
in the various administrative procedures 
and regulations affecting India's trade vis- 
a-vis the EuvDpean Community.

^Master Plan for Toarlsm la Ra|asthan, 
Haryaaa and Gajarat

♦342. SHRI VIRDHI CHANDER  
JAIN : Will the Minister of TOURISM  
be pleased to state ;

* (a) whether a master plan for tourism 
has been formulated for Raj;istban, 
Haryana and Gujarat; and

* •

(b) If so. the details thereof ?

THE MINISTER OF TOURISM  
(MUFTI MOHD. SYED) : (a) and (b).

(b) if so, the details thereof 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) ; (a) and (b). 
Private sector trading houses are free to 
enter into counter trade, deals provided 
imports and exports thereunder arc 
within the provisions of the prevalent 
Import and Export Policy.

[Translation]

Export of Iroa Ore

*344. SHRI RAM PUJAN PATEL ;

SHRI MULLAPPALLV RAMA- 
C H A N D R A N :

Will the Minister of COMMERCE be 
pleased to state ;

(a)«  whether Governmeot are conside* 
ring to increase export target of iron ore 
for the year 1987-88 ;

(b) whether the export target was 
achieved in 1985-86 and ,1986-87 ; and

(c) if so, Che details In this regard 7 '

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) to (c]L 
It is proposed to increase the. export of 
iron ore (including concentrates and 
pellets) in lS^7-88. Exporta during
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19S5-S6 'iod  1986-87 (Apr-Fcb) were as

4 i

under : . •  *

(R i. in crore»)

198S-M 1986-87
(Apr-Feb)

Exports (Including 535.62 5C9.65
concentrates and
pelleu)

RcirmHmtmt la CRPF

3530. SHRI AN ADICH ARAN DAS: 
Will the Mtoistcr of HOME AFFAIRS 
be pkaAcd to state :

(a) wbeihcr Coveromcoi have decided 
to recruit more personnel for the Central 
Reserve Police Force ;

(b) if so. the criterlm as to the number 
of candidates to be taken from each State; 
and

(c) the places in Ortaaa where the 
recruitment centres would be locatcd for 
the purpose 7

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND  
MINISTER OF STATE IN THE M INI­
STRY. OF HOME, AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (C). It
has beeo decided to raise a Wing 
within tbe Central Reserve Police Force 
for the protection of Bnnks. Criteria for 
selection and the places of recruitment 
Including Orisaa would be the same as are 
In vogue at |>rcsent.

Trade BIU latrodaced la US CoDgreas

3531. DR. B.L. SHAILESH : Will
the Minister o f COMMERCE be pleased 
to state : ^

m

d *
(g) Whether Government are gware 

that' the United States o f America hat

ircluded a new "retaliatory** provision, id 
the trade Bill presented to the. Congress' 
recently seeking to give the President the 
power to retaliate against those countries 
which do not give U.S. companies the 
same process to their markets that their 
owo exporters epjoy in the U.S. ; and

(b) if 
regard 7

so, India‘s reection in this

2. Export target in 1985>86 was 
achieved. Final picture about export per- 
formance in 1986-87 would emerge only 
after March, 1987.

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) and (b). 
An omnibus Trade Act of 1987 has re­
cently been introduced in th"e US Senate 
which would inter-alia permit retaliation 
against countries that do not provide 
reciprocal access to USA. Further deve­
lopments are awaited. Retaliatory trade 
measures against GATT member countries 
have, however, to be in conformity with 
the rules and principles of GATT which 
require sanction o f GATT . CONTRA(TT- 
ING PARTIES.

lodiae Compasies Awarded Contracts la Iraq

3532. SHRIMATI JAYANTI PAT- 
NAIK : Will the Minister of COMMERCB^ 
be pleesed to su te  :

(a) whether some Indian Companies 
have been awarded contracts for Iraq to 
set up cement and cigarette manufacturing 
units in that countr>.

(b) if so, the names of those Indian 
Companies ; and

(c) the value of contract awarded to 
each Indian Company to set up cement 
and cigarette manufacturing units in Iraq ?

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (tV No, 
Sir. No Indian Connpany has been awar­
ded contract to set up cement and ciga­
rette manufacturing units in Iraq.

Xb) and (c). Do not arise.

Review of Schemes for. Export Honscs etc-

3533. SHRI LAKSHMAN MALLICK ;
Will the Minister of COMMERCE be 
pleased to state : *

(a) whether Government propose to 
review export promotion ' schemes • witb



. V.'r y

4 i Wriittm Answers

respect to Export Houses, Trading 
Houses, Import-Export Pass-Book Scheme 
and Advance Licences Scheme ;

[Transiation]
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■
(b) if so, the details thereof ; 'and

(c) whether the new package is to be 
liberalised 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) to (c). 
Yes. Sir.

• ♦

The Government has already announced 
the Hberaltsed Advance Licensing Scheme 
vide Public Notice No. 156-HC (PN)/ 
85-88 dated 19-02>1987, the cdpies of 
which are available in ' the Parliament 
Library.

The Import-Export Pass-Book Schcme 
has also been reviewed and the decisions 
of the Government will be tAtified soon.

■A

The Export/Trading House Scheme is 
also under review by the Government.

JoislBg of APMC by MMTCi «

3534. SHRI C. SAMBU : Will the
Minister of COMMERCE be ple:ised lo 
state :

V

•
(a) whether the Minerals and Metals 

Trading Corporation propose to partici­
pate in th i equity capital of the Andhra 
Pradesh Mining Corporation ; and

. <b) if so» the detailg thereof 7
*

-THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) (a) and (b). 
Minerals and Metals Trading Corporation 
of India Ltd. (MMTC) proposes to parti* 
ctpaies in the equity capital of Andhra 
Pradesh Mining Corporation (APMC). 
The proposal has been under negotiation 
between MMTC, APMC and Government 
of Andhra Pradesh. Government o f  
Andhra Pradesh has approved MMTC*s 

.participation to .the extent o f of the 
total equity of AFMC. j *

Remoral of Services of Dally Wage Workers 
la Delhi CaatcHuneet Board

•

' 3535. SHRI KAMLA PRASAD
RAWAT : Will tbe Minister of DEFENCE  
be pleased to state ;

(a) whether It is a fact that hundred* 
of daily wage workers. working in Delhi 
Cantonment Board since long have bees 
removed from service ;

(b) if so, whether Government have 
conducted any enquiry into it ;

(c) if so. the facts revealed as a 
result thereof : and

(d) the action taken by Government* 
in this regard so fnjt 7

THE MINISTER O f STATE IN THE 
DEPARTMENT OF DEFENCE RESEAR­
CH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (li) During ihe* period 
May, 1986 to December 1986. 131 labourers 
were engaged on daily wages for varying 
periods for tbe specific work of tree plan­
tation and beautification programme In " 
the Delhi Cantonment. The average period 
of eng;igcment was 79 days. This work 
was completed by December 1986. aod 
thereafter no workers on daily wages wore 
engaged.

f
(b) No, Sir,

♦

(c)and (d). Do not arise.

Army Recmi<iii«ii| Mda ia Biduiaa,  ̂
Jhnnj^aaa DIstrkrt, Ra)astiiaji

3536. SHRI MOHD. AYUB KHAN ; 
Will the Ministrr of DEFENCE be pIcMed 
to stale : , '  .

(a) whether it is a fact that people 
o f Buhana in Jhunjhunu district o f Rigas- 
than have to face difficulties lo getting 
themselves recruited in army ;

i -
(b) if so, whether Gorernment nfe 

considering any proposal to hold army
 ̂ recruitment mela at that p lace ; and
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(c) if so, the time by which it it 
likely to be organised there 7
3 *

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE­
SEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) No, Sir.

(b) and (c). ■ Doe* ooi arite.

|£wUf*]

Schr—  lo derclop Evcrcal Eatale aear 
Moaaoortc

J537. DR. A.K, PATEL:

SHRI C. I a NGA REDDV :
4

Will the Minister o f TOURISM br 
pleased to state :

companies to declare the foreign exchange 
component of each consignment before 
they are cleared and finally to indicate 
the total earning in the balance sheet ; 
and

(c) whether some amendment in the 
existing laws is being contemplated tô  
achieve this objective ?

THE MINISTER' OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) The 
foreign exchange earnings are indicatrd 
in export documents such as - Shipping 
BtJl and Bank Certificate of exports and 
based on them the applications * are 
made by the Companies for claiming 
export incentives.

I
(b) and (c). The matter is under con* 

sideration.

(a) whether Govcrnmeat arc consider­
ing aoy proposal to develop Everest Estate 
near Mussoorie.lnto a tourist spot ;

<b) if so, the details thereof ; and

(c) the amount sanctioned for the 
scheme 7

THE MINISTER OP TOURISM 
(MUFTI MOHD. SYED) : (a) The Central 
Misistry o f Tourism have not received 
any proposal to develop Everest Estate 
near Mussoorie into a tourist spot.

(b) and (c). Do not arise.

Dedarattoa of Forelga Exckttgt 
Cowpoaeat by Exporters

9̂ *

3551. SHRI NITYANANDA M4SRA ; 
Will %U Minister of COMMERCE be 
pleased to state :

«

(a) whether companies given conces* 
siona for exporting their goods* do not 
indicate the foreign exchange earned by 
them and such information has to be 
gathered by Oovcrnment from difTerent 
sources ;

Export of Marine Producfs to EEC

3339. SHRI SRIBALLAV PANI- 
ORAHl : Will the Minister of COfk^
MERCE be pleased to state : ^

(a) whether it is a fact that India 
been badly hit by the European Econoaiic 
Community (EEC) in export of marii^ 
products to EEC member countries ;

(b) whether it is a fact that iJie .EEC
is the World's largest importer of marine 
products in India is also the World's 
largest exporter o f shrimps ; f.

f ■I
(c) whether the EEC Commission 

assured the Indian oflScials that the 
Community would co-operate with India 
in- promoting export of marine, products 
to West Europe ;

ft

(d) whether the request for conces* 
sions in import duty made by the Indian 
side has been rejected by the EEC though 
some other countries have been allowed 
bigger concessions ; and -  ̂ 7 i i '

(e) if so, the details in this regard 7

(b) whether Oovernment are consi> THE MINISTER OF COMMBRCE
deriog to maka h compulsory for such (SHRI Pa SHIV SHANKER) : (a) No» Sir,
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India t exports o f marine products to the 
EEC have increased as follows,:—

Qly, Value 
(tonnes) (Rs. lakhs)

I9S4 85

1985-86

8660

• 14230

1986-87 13967
(ApriUDecember)

1985-86 9928
(April-Dcccmber) 

n

3434.22

4315.69

4628.67

3027.39

(b) Yes, Sir. The EEC it the world’s 
largest importer of marine products and 
India is the world’s largest exporter of 
shrimps in quantity terms.

(c) to (e). During the meeting of the 
Fourth Session of the lndo>EEC Joint 
C^Momission held in Brussels in 1987, the 
EEC Commission agreed to consider 
improved access of Indian exports, inclu­
ding marine products, Co the EEC market. 
The current rate of duty for the Indian 
variety o f  shrimps is 4.5% under the 
EEC's GSP.

%

•'
LIberallftatioa io rales regarding payment 

 ̂ of Freedom Fighter Peasioa to Cx-INA
Pe:s— el

-j
3540. SHRIMATI GEETA MUKHER- 

JEE : Will the Minister of HOME
AFFAIRS be pleated to state :

(a) whether Government propose to 
liberalise rules governing payment of free­
dom 6ghter pension to ex-INA personnel ; 
god

* (b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) ; (a) and
(b). Suggestions for liberalisAig provisions 
of pension Scheme including those for ex- 
INA personnel are received from time to 
time. T to  Committee constituted by the 
^ovcrttmeat. are examining ' ways and

means of ensuring that eligible ex-INA  
personnel are not denied their pension.

%
Decliae io Coffee Export

3541. SHRI MOHANBHAl PATEL : 

SHRI CHINTAMANI JENA :
*

Will the M iniiier o f COMMERCE be ' 
pleased lo  ttate :

*  ^

(a) whether a huge stock o f co ff^  has
accumulated due to good crop and leas 
demand abroad ; . ,

(b) whether it is ■ fact that there is 
decline in the export of coffee this year :

#
(c) if so, the reasons therefor ;

(d) (he names of other countries ex­
porting cofTce ;

(c) whether there is an International 
Coffee Organisation looking after the ex­
port of cofTec ;

(O whether an export quota is being 
fixed for each coffee producing country * 
and

(g) if so, the quota fixed for India for 
the yeov 1986-87 ?

I i
THE MINISTER OF COMMERCE 

(SHRI P. SHIV 6HANKER) : (n) No, 
Sir.

•

(b) and (c>. Decline in the internation­
al market prices in the second half of this 

 ̂ year coupled with lower production during 
coffee year 1985-86, hh% marginally affect* 
cd exports o f coffee from India quantita­
tively.

«
(d) Besides India there are many other 

coffee exporting countries like Brazil. 
Columbia, Indones^. and Ivory Cost etc.

(e) to (g). International Coffee Organi­
sation of which India is a member, con­
trols exports o f coffee from member- 
exporting countries to member-importiog 
countries/ Export Quotas are fixed for 
e a ^  member exporting count^y. No quo-

. tas were fixed for 1986-87 because o f sus­
pension of quotas, w .e.f., 19.0(2.1986, * , ^
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PIftB to Ifliprovc working coaditloos of 
Delbi Police

3542. SHRI PURNA CHANDRA  
MALIK : Will the Minister of HOME 
AFFAIRS be pleased 'to state :

^ •*

(a) whether Government have any plan 
to improve working conditions of Delhi 
Police ;

(b) if so» the details thereof ; and
*

(c) if not, the reasons therefor ? ,
4

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, * PUBLIC 
g r i e v a n c e s  a n d  PENSIONS AND  
MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI P, 
CHIDAM BARAM ); («) to (c>. Improvc- 
meot in the working conditions of Delhi 
Police is m continuous process. However, 
receotly the following steps have' been 
lAken to further improve the working con­
ditions of Delhi police :

(1) The pay scales and emoluments of 
the Delhi Police personnel have 
since been improved. Outfit 
allowance conveyance allowance 
and diet allowance for various 
ranks from Constables to 
Inspectors have also since been 
improved,

(2) Police housing is trraUd as a 
Plan scheme. During the sixth 
Five Year Plan, 1528 quarters and 
barrack accomodation for 1660 
men have been added. During 
the 7th Plan period a sum of 
Rs. SOO/- lakhs has been allocated

9

for conttruction o f 3972 quarters 
and barrack accommodation for 
3700 police personnel.

•

(3) Due to creation o f additional 
posts, promotional avenues have

^ . been improved.

(4) About 500 additional vehicles 
have been provided for better 
mobility.

Appointmeat of Special Police Offlcere
Id Delhi

3543, SHRI PARASRAM
BHARDWAJ : Will the Minister of HOMB 
AFFAIRS be pleased to stale :

(a) whether a large number o f Special 
Police Officers were appointed during 1986 
in the respective Deputy Commissioners*s 
O0k;c under Police Commissioner, Delhi 
to help the local police ;

(b) if so, the status of such Special 
Police Officers ;

(c) whether such Special Police Officers 
have been provided any special training ; 
and

(d) if io , the particulars of such train­
ing alongwith the procedure followed in 
this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PU BU C  
GRIEVANCES AND PENSIONS AN D  
MINISTER OF STATE IN THE MINIS* 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAM BARAM ) : (a) Yes, Sir.

’>

(b> to (d). The Spccial Police Officers 
are required to keep a watch over the acti­
vities o f ihe anti*sc>ctat elements in their 
respective areas and share this information 
with the District Police authorities.

*

 ̂ Vacanl Post of Chairman in Silk Board
%

J544 SHRI M. SUBHA REDDY : 
•Will the Mini»ler o f TEXTILES be pleas-
ed to state :
* ft

(a) whether it is a fact that the Silk 
Board has no Chairman for several 
months ;

*

(b) if so, the rtasons therefor ; and

(c) whether there is any proposal*to 
establish a regional branchy office of the

‘ Silk Board in Rayalaseema region in .view 
of the large quantity o f silk available'' 
there 7'

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM  
NIWAS M IRDHA) : (a) and (b). The 
Chairman o f  the Central Silk Board hat



Si Written Answert tAARCn  20. 1981 Writtem Aitswtrs a

not been appointed so far. Efforts are be­
ing made to appoint a suitable person as 
early as possible.

(c) Central Silk Board (CSB) has al­
ready established a Regional Sericulture 
Research Station at Anantapur to cater to 
the R&D reeds of the sericulture sector 
in Rayalasecn^a region. CSB has also esta* 
blished a Regional Development Office in 
Hyderabad which co-o{dinatcs sericulture 
development,activities in the entires State, 
including Rayalaseema.

Re-examliiatioo of tke case of NetaJI’s 
Disappearmace

3545. SHRI SANAT KUMAR 
MANDAL : Will the Minister of EXTER­
NAL AFFAIRS be pleased to state :

(a) whether Government have decided 
to re-examine the case of disappearance of 
Netaji Subbas Chandra Bose ; and

(b) if sOp what further steps are pro­
posed in the matter ?

t THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) No, 
Sir.

(b) Does not arise.

Export of Handicrafts

3546. SHRI RADHAKANTA DIOAL : 
Will the Minister of TEXTILES be pleaa- 
ed to state ;

(a) the target set and achievement 
nnade in the export of handicrafts Includ­
ing gems and jewellery in 1983-S6 and
1986-87 ; and

(b> the target set for the export of 
handicrafts including gems and jewellery 
in 1987-88 ?

' THE MINISTER -OF STATE (INDE­
PENDENT CHARGE) OF THE MINIS­
TRY OF TEXTILES (SHRI RAM NlWAS 
MIRDHA) : (a) and (b). The targets and 
achievements in the exports of handicrafts 
including gem Sl jewellery for the year 
1985-86. 1986>87 and 1987-88 are given 
below :

(Rs. in crores)

Year Target
Exports of handicrafts 

including gem A jewellery

1985-86

1986-87
(Aprii-Dec.’86)

* A

1896

2050

1879.97 (ProvUlonal)

1781.62 (ProvisioDal)

1987-88 2 ^

Fall Id Maoofactiire and Export of Eaglaeer-
ing Goods

3547, SHRI CHINTAM ANl JENA : 
Will the Minister of COMMERCE be 
pleased to state ; '

 ̂ (a) whether there has been a steep fall 
in the manufacture and exports o f engine­
ering goods from the Eastern region ; ,

(b) if so, the reasons therefor ; and

(c) the remedial measures being taken 
in the matter ? • •

*THE MINISTER OF COMMERCE 
(SHRI P SHIV SHANKER) : (a) ExporU 
of engineering goods from the Eastern 
Region io the last five y«art have been as 
follows : ♦

I •
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Year

»  ,

V

All India 
Exports

Exports 
from Eastern 

Region

Percentage o f ’ 
Eastern Region's 

share (%)

■ (Rs. in crores) s

1981*82 1042 74 177.45 17.02

1982-93 lOlKOO 17000 16.81

1983*84 1000.00 170.00 17.00

1984-85 1150.00 185.00 18.08
t

1985-86 1000 00 185 00 18.50
•

(b) «nd (c). The exports from the 
Eastern Region have not increuscd signi­
ficantly. A Committee has been t e l  up by 
the Ministry o f Commerce to look into 
the specific difficulties of e n g in ee r in g  ex* 
porters from the Bastern Region and to 
suggest suitable remedial measures.

*

Prod«ctloa of Alpliaaao Mango

3548. PROF. MADHU DANO A- 
VATE : Will the Minister o f COMMERCE 
be pleased to state T

(a) «rhether it is a fact that the Alpha- 
Dso mango production in the Sindhudurg 
and Ratnmgiri districts o f the backward 
Konkan region of Maharashtra it expected 
to  go up considerably ; and

(b) If ao, whether both in the interest 
of mango growers and foreign exchange 
reeerves, Oovemment* propose to give 
more InceDtlvea for export o f mangoes ?

THE MINISTER OF COMMERCE 
(SHRl P. SHIV SHANKER) : (a) and (b). 
Sindhudurg and Ratnagiri districts of 
Mahaiashtra are known.for cultivation of 
AIphanso varieties o f mangoes which are 
in great demand in foreign markets. The 
State Oovernment o f Maharashtra is tak­
ing measures to encourage production o f  
Alphanto mangoes. These measures inclu­
de. inter*glia, Capital subsidy of 50% to 
small farmers^ distribution o f planting 
material^ to the farmers who undertake 
nuingo cultivation with their own financial 
resources, 50% subsidy against -cost o f

plant protection measures taken by the 
beneficiary cultivators. In order to encou­
rage exports o f mangoes Government of 
India is already giving incentives like Cash 
Compensatory Support, Import Replenish* 
ment, etc.

Settlog up of Ordoancc Factories in the
Cooatry

3549. PROF. NARAIN CH AND  
PARASHAR : Will the Minister o f DE­
FENCE be pleased to state :

#
(a) whether demands for setting up of 

ordnance factories in various States o f the 
country are pending with Government for 
decision ; and

(b) if so, the details thereof and the 
I kely dale by which decision' would be 
taken in this regard 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO­
DUCTION A N D  SUPPLIES IN THE  
MINISTRY OP DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) and (b)u Loca­
tion of ordnance factories is decided on 
techno economic and  ̂ strategic considera­
tions. On requests reccivcd from Slates/ 
Union Territories viz. Himachal Pradesh, 
Kerala, Bihar and the Union Territory o f  
Pondicherry, they have been informed 
that their requests would be kept In view 
while finalising the location o f new ordna* 
nee factories. »
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3550. SHRI K. PRADHANI : Will 
the Minister of TEXTILES be pleased to 
•late :

(a) the number of sick/closed textile 
mills as at the end of January, 1987 in each

late :

(b> the number of workers affected as 
a result o f closure and sickness ; and

(c) the value of production loss due to 
this ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) A Statement is 
given below.

*

(b) The number of employees affected 
was 91370.

f

(c) The value of production loss due 
to the closure of these mills was equivalent 
to the value of production against their

m

installed capacity.

Statemeat

Name of the State No. of 
M]Hs

1. Andhra Pradesh

2. Bihar

3. Gujarat
• r

A. Ahmedabad City

B. Rest of Gujarat

4. Haryana

5. Karnafaka
*

.6. Madhya Pradesh
t

7. Maharashtra

A. Bombay City

I

1

23

16

7

2 

4 

3

8 

3

1

B. Rest of Maharashtra

8. Rajasthan

9. Tamil Nadu

A. Coimbatore

B. Rest o f Tamil Nadu

10. Uttar Pradesh

11, West Bengal

Total :

5

20

10

10

4

74

KxtrnOo* of Dry l^irt Facilitl^

3551. SHRI KAMLA PRASAD 
SINGH : Will the Minister of COM* 
MLRCE be pleased to su ie  :

(a) the freight earned by the Dry Port 
in Delhi during the last twelve moatbs ; 
and

(b) the places i*^cre dry port facilities 
arc proposed to t>c extended during the 
next two years ?

THE MINISTER OF COMMERCE 
(S H R fp . SHIV SHANKfiR) : (a) No Dry 
Port is fuoctioning tn Delhi, However, 
essential facilities of a Dry Port have been 
made available through an inland Contai­
ner Depot (ICD), a pilot project, by Rail­
ways and a container Freight Station 
(CFS) operated by Central Warehousing 
Corporation in Delhi area.

Rs. 7 .li  crores, as freight, were earned 
from February 1986 to January^ *87 in the 
ICD, New Delhi. In addition, six ICDs 
are being operated by Railways at other 
locations.

 ̂ (b) An in-depth examination U being
made by Railways to replace the pilot 
facility at Delhi by a Modern ICD at 
Tughalakabad; A Final decision on this 
and on other locations would be taken In 
consultation with concerned DepartmenU.
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Inpkmen(at ion of recommeodatioot 
or Fottrtb Pay ConimiMioB

3552r SHRI M N A K  RAJ ' GUPTA : 
Will the Minister o f DEFENCE be pleased 
to state :

(a) the action Government have 
taken to implement the recommendations 
of the Fourth Pay Commission for the ex- 
servicemen ; and

(b) ' the details thereof ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE­
SEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SIN G H ): (a) and (b). The
recomnoendations of the Fourth Central 
Pay Commiftsion in its Report Part II On 
a mtionalifcd pension structure for the 
present pensioners including ex*&ervjcemen 
contained in Chapter 10 of (he said Re* 
port have been accepted. The recom­
mendations on disability element for 
existing pensioners have been improved 
upon and the recommendation on constant 
attendance allo«»'ance for existing disability 
pensionerf has been accepted. A state­
ment about some o f the important deci> 
tions o f  Government on the recommenda­
tions was made in the Lok Sabha on 
13-3-1987 by the MintMcr o f State in the 
Ministry o f Personnel, Public .Grievances 
and Pensions. Orders have also t>een 
isaued raising the minimum pensions and 
minimum family penfion to Rs; 375'- p.m. 
as against Rs. 300 recommended by the 
Pay Commission.  ̂ Orders in regard to 
other recommendations will be issued 
shortly.

The Commission in Chapter 14 o f  its 
Report Part II hat recommended that as 
far as possible the various trades in the 
three Services ma r̂ be included in the list 
on a continuing bas»iŝ  so that any service­
men on retirement has no difficulty in 
getting absorbed in trade similar to one 
from which he retired. A similar recom­
mendation was also made by the High 
Level Committee on ’the problems o f Ex- 
servicemen. In pursuance of the rvcom* 
mendation of the Committee, a Standing 
Committee under the Chairmanship of 
Director General (Resettlement), Ministry 
of Defence with representative from three

Services and various Ministries has been 
. constittJted. A Directory of Equation o f  

Service Trades with Civil Trades has 
already been brought out. The Committee 
will review the position on a continuing 
basis.

The Commission has also made other*
recommendations in chapter 14 and 15 o f  
the Report, Part 11 like medical facilities 
for Ex-servicemen, strengthening and 
reorganisation of. the set up of the 
Directorate General o f Resettlement, an 
effective machinery to help retiring 
servicemen in getting placement in civil 
jobs and monitoring o f implementation, 
and upgradatton o f the post o f Director 
General Resettlement, Decision on these 
recommendations will be taken in due

* course.

Appraisal of Madras Export Pro­
cessing Zooe ^

3553. SHRI P.M . SAYEED : Will
the Minister o f COMMERCE be pleased 
to state :

(a) whether Government have exami­
ned the functioning o f the Madras Export 
Processing Zone after it was cleared in 
August. 1983 :

(b) if so, the achievements o f the 
project to  far ;

(c) the annual export target and the 
.*̂ ctujil annual exports ; and

<d) whether any applications are 
pending and if so, the number thereof 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SriANKER) ; (a) and
(b). Progress o f Madras Export Proces- 
sinit Zone, among others, is reviewed from 
time to time. Arrangements have been 
mnde for the requisite infrastructural 
facilities in the zone including water, 
power, communications and warehousing.
12 industrial uni4s have commenced pro­
duction while construction of factory 
buildings for another II units has. been 
taken in hand.

(c) Exports from Madras Export Pro­
cessing Zone so far have ^accounted for
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Rs. 10.48 crores while target for 1987-88 
has been fixed at Rt« 30 crores.

*

(d) Three appficatioos, which were
received too late to be placed before the 
last meeting of the Board o f Approvals 
for Madras Export Processing Zone held 
on 9 3.1987, are pending. None of the 
old applications is penduig for considera- 
tion of the Board o f Approvals.

ParfkipatioB of India at Paris Trade
Fair

3554, SHRI C.K. KUPPUSWAMY : 
Will the Minister of COMMERCE be 
pleased to state :

(a) the types o f commodities for 
which orders were booked at the Indian 
pavilion at the recently concluded Solon 
International Due prd-A-Porter Feminin, 
Paris ;

(b) , the value of orders booked in 
terms t>f Indian rupees for each such com­
modity ; and

ft

(c) the extent to which export busi*
ness was generated by India’s participation'
at the aforesaid fair 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) to (c).
The types of commodities for which 
orders were booked and the approximate 
value thereof at the Solon International 
Due Pret-A-Porter Feminin, Paris is as 
follows ;

1 2

*
Leather hand bags 31.00

* '
Handicrafts 21.00

Fabrics 13.50

Sportswear 9.50

Hosiery 7.50 .

Costume jewellery . 42 50

The total export business gcoeraled 
at the fair was about Rs. 6.70 crores.

Export of Eaciaeeriat Geotfa to 
PoUad

3555. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will
the Minister o f  COMMERCE be pleased 
to state ;

(a) whether Poland has beed import­
ing Indian engineering products ;

(b) if so, since when and the value 
of engineering products exported to Poland 
in 1985 86 and 1986 87 ;

(c) whether Pobnd has expressed its
desire to increase import of engineering 
goods ; •

Item Approx. value of 
orders booked
(Rs. in lakhs)

* #
1 2

♦

Readymade garmets 185.50

Silk sequin dresses * 175.00

Silk garmets* 101.00
•

Scarves 79.10

(d) if so» the details of the proposals 
from Poland ; and

(e) the projection made for exporting 
engineering products to that country In
1987-88 7

’ THE MINISTER OF COMMERCE 
(SHRI P. SHIV SH ANK ER): (a) aod
(b), Poland has been importing some 
engineering goods from India for a number 
of years although the value has been 
relatively small. The information at>out 
such exports In 1985-86 and 1986-87 is not 
yet available.

• ^
(c) to (e). Poland has indicated its 

williDgness to step up purchase o f eogi-
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nccriog items from India. lo  this con- 
oectioo it tent a delegation to India in 
February, 1987 to study a wide range of 
Indian engineeriog items which included 
automotive components* electric A electro­
nic components* castings and forgings, 
band, machine and pneumatic tools, metal 
treatment and finishing equipment, bicycle 
components, agricultural implenienis, home 
appliances, stainless steel products, equip* 
mcnt for metallurgical industry, etc. It 
is hoped that Poland would consider pur­
chase of some additional quantities of 
engtneeriflg items from Irdia^ especially 
In the present context where the balance 
of trade is in favour of Poland. In the 
Indo-Polish Trade Plan for 1987, the level 
of Indian exports to Poland has been 
aimed at the order of Rs. 250 crorts, the 
engioeering items accounting for about 
one-eighth of this.

Export of Iron to Japes
#

3556 SHRI HARIHAR SOREN : Will 
the Minister o f  COMMERCE be pleased 
to state :

(a) the quantity of iron ore exported 
to Japan in 1986*S7;

(b) whether Government have a pro* 
posal to increase the export of iron ore 
to Japan in 1987*88; and

(c) if so. the total tonnes of iron ore 
exported projected for Japan in 1987*88 ?

T H E . MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) 16,07 
million o f iron ore has been exported lo  
Japan during 1986-87 (April, 1986-Fcb.

(b) and {cX The negotiations for pricc 
and quantity of iron ore to be contracted 

, for export during 1987-88 from India to 
Japan have not been cofxrluded so far.

[TrmmMhtion]

Hooie (teards la Delhi
■ A  »  -

3557. DR. CHANDRA SHEKHAR  
TRIPATHI : * Will the Minister of HOME 
AFFAIRS be pleased to state :%

♦
(a) the total number o f Home Guards 

wocking in Delhi at present;

(b) whether all the Home Guards 
arc given equal salary without uking into 
account the duty hours put in by them;

(c) if so, what are their duty hours 
and the amount o f  salary paid to them in 
lieu thereof;

(d) whether most o f these Home 
Guards are unemployed;

(e) ir SQ« whether Government will 
.consider to regularise their services; and

(f) if so, by what time and if not, the 
reasons therefor 7

* *

THE MINISTER OF STATE IN THE 
M INISTR VO F 'PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS- AND  
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) Out o f  the 
errnllcd strength of 8,*HX) Home Guards 
in Delhi, about 8,340 are called for duly < 
per day.

¥
(b) and (c). Home Guards being a 

voluntary force are not eligible for salary 
but are paid an out-of-pocket allowance 
of R». 15/* per day for 8 hours' duty,

(d) As the concept of Home Guards 
is voluntary, some unemployed persons 
may also enrol themserves as Home Guards 
volunteers. The force does*not aim to 
provide employment to its volunteer mem­
bers.

(e) Since Home Guards Is a voluntary 
force deployed for a tenure o f 3 to 5 
years, the question o f regularising their 
services does not arise.

«

(f) Does not arise.

[English j

Worklag of Asbok Yatri Niwas

3558. SHRI VIJAY KUMAR  
MISHRA ; Will the Minister of TOURISM  
be pleased to state ;

(a) whether it is a fact that accommo­
dation in ^Ashok Yatri Niwas is in many 
cases refused even to those who book la 
advance against cash payment;
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/

(b) whether it is also a fact that those 
‘ who have advance booking have to watt

for hours in the Lobby before getting 
accommodation; and

»"

(c) if so, the steps taken to streamline 
the working of the Niwas Reception 
Office ?

* • *
THE MINISTER OF TOURISM 

(MUFTI MOHD. SYED) : (a) No, Sir.

(b) Due to very high occupai^cy, some 
of the guests of the Ashok Yatri Niwas 
arriving before the check-in time i.e. 12 
noon on rare occasions may have to wait

• till 12 noon being the chcck-out time when 
a large number of guests leave the Hotel.

(c) The reception staff has been 
instructed to extend prompt scrvice to 
the guests. The manpower at the Rcccp- 
tion has been strengthened and time for 
allotment of rooms has been ::dvaDccd 
from 12 noon to 8 A.M. without extra 
charge.

*

Meeting of Indo-Iraoiaa Joint CoromissioQ

3559. SHRI PRAKASH CHANDRA ;

SHRI SUBHASH YADAV :

SHRI DHARAM PAL SINGH 
MALIK :

m

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state :

(a) vvhether a meeting of the Indo- 
Iranian Joint Commission was held in New 
Delhi during February, 1987;

(b) if so, the details thereof; and

(c) the decisions arrived at ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) Yes 
Sir. The 4th Session of the Indo-Traniiin 
Joint Commission was held in New Delhi 
from February 19 to’20 1987. The Joint 
Commission was co-chaired by the Foreign 
Ministers of the two countries.

S* m
(b) and (c). The Joint Commission 

meeting reflected a shared desire to ex­

pand and diversify, mutually beileflcUl 
bilateral cooperation. The two tides 
agreed to make greater eflTorts to achieve 
higher levels of commercial exchangea Id 
the field of industry sevefAl areas of  
cooperation were identified. The two 
sides also agreed to hold further talks on 
the pending issues of the Kudremukh 
IroD Ore Project. The Indian tide agreed 
to provide training slots to Iranian natio* 
nals. Visits would be exchanged io the 
areas of culture and art. A Joint Commi­
ttee was set up to monitor the progrett io 
the implementation of ihe decisiont 
arrived during the Joint Commltaion 
meef*ng.

C oaatrirs part lei pa ting ia M.T.F. at 
Pnipill MaMaa

35«). DR. G. VIJAYA RAMA RAO : 
Will the Mtntsier of COMMERCE be 
pleased to state :

(a) the nujtber of countries which 
participated in the recently held India 
Intecnattonal Trade Fair at the P ra ^ t i  
Miiidan in New Delhi;

*

(b) the total expenditure incurred on 
this Trude Fair; and

(c) the number and value of export 
orders the Indian Companies have begged
during the aforesaid Trade Fair 7
0

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) 31 
Countries participated in the India Inter­
national Trade Fair, 1986 (November 14-
30. 1986).

(b) The estimated expendit4ire on
LI.T.F. is Rs. 2.67 crore.
t

(c) The export business generated at 
the fair is about Rs 57 crores.

Self'SufTlckiiey ia Roblier Pro4ectkia

3561. SHRI K. RAMAMURTHY : Will 
the Minister of COMMERCE be pleased 
to state ;

(a) whether the United Plantert 
Association of South Jndia hat represented 
to Government that indiscriminate imports 
of rubber on the ever of the arrival of the
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new crop has led to the collapse in the mar­
ket since September, 1986 and the price o f  
rubber has slumped due to heavy imports 
almost double that of the previous year; 
and '•

(b) if so, the steps being 
make the country self-sufficient 
production ?

. taken^ to 
in rubber

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) The 
representation of. the United. Planters 
Association of South India was received 
by the Oovemment. Rubber prices in the 
domestic nurket started, falling slightly 
below the given price band in the month 
of Sepicmber, 1986 due to onset of peak 
production period and lesser demand from 
contumers. Import retjuireonent for rubber 
is carefully assessed each year taking into 
consideration the supply and demand 
situation.

(b) With a view to stepping up the 
production of rubber nnd thereby reducing

• its imports and achieving self suflficiency 
the Government is giving assistance in the 
form of cash subsidy, scicntific and 
technical support, supply of high yielding 
planting materials and is undertaking 
research on all aspects of cultivation and 
production of rubber. Besides, a project 
for Accelerated development of rubber in 
the North Eastern Region is under imptc* 
mentation.

Opera tlo« Ml fide ladia by Tala Group

1563.  ̂ SHRI BANWARl LAL 
PUROHIT : Wilt the Minister o f
COMMERCE be pleaded to state ;

(a) the number of companies of Tata 
group which have been given permission 
under the Foreign Exchange Regulation 
Act (FERA) for operations outside India;

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER>: U> to (c). 
Information is bein'g collected.

- ** 
r/

[Translation]

Deeliae in export of sports goods

3563. SHRI NIRMAL KHATTRI : 
Will the Minister o f COMMERCE be 
pleased to state : * '

(a) whether it i« a fact  ̂ that export o f  
sports goods has declined this year;

• %■

(b) the role played by the Sporta 
Goods Export Promotion Council in this 
regard;
*

(c) whether it is also a fact that the 
Council did not utilise the funds allotted 
to it for research and development during 
the past few years; and

(d) if so, the reasons therefor
I

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) N o, 
Sir.

(b) Does not arise. «

(c) and (d). A lump sum provision 
included in the budget for 198S<^6 for

m ^

re&earch and development could not be 
utilised becausc no specific proposal was 
received from the industry.

[English ]

Drtrotion of lodiaas in Singapore
: ’ *•

3564. DR. V. RAJESHWARAN ; Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(h) whether it has come to the notice 
of Government that there are a number 
of companies associated with the atH>ve 
group with operation outside India with­
out necessary approvals required under 
the Foreigh Exchange Regulation Act 
(FERA); and

(c) the action contemplated by Govern* 
mcnt against them T

(a) the number of Indians detained Hn 
Singapore during the last one year;

p «. •
(b) whether it is a fact that these

persons o f Indian origin' are engaged in 
Singapore Mass Rapid Transit system as 
labourers; and * ^

(c) the steps Government have' taken 
up or propose to take up in this regard 7
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl K. NATWAR SINGH) : (a) lo <c). 
The information is being collected and 
will be placed on the table of the house 
as early as possible.

CoBUBwial Violence

3565. SHRI SUBHASH YADAV :

SHRIMATI MEIRA KUMAR :

. SHRI K. RAMACHANDRA  
REDDY I

SHRI DHARAM PAL SINGH 
MALIK ;

SHRI K, PRADHANI :

Will the Minister of HOME AFFAIRS 
be pleased to state ;

(a) whether there was a considerable 
Increase In incidents o f communal violence

in various parts of the country during the 
last one year;

(b) if so, the detaiU thereof;

(c) estimated loss o f life and properly;
and

(d) steps being taken lo prevent such 
violence in the country 7

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND  
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAM BARAM) : (a) to (c). On the 
basis of available information, particulars 
of major communal riots which occurred 
in the country during the year I9S6 are as 
under :

Place and date No. o f
Persons
Killed.

Loss of • 
property 
(R i, In laJchs)

Bihar :

Nawada (April 22) 10^ N .A. * According lo Ihe 
Govt, of Bihar' only 
3 deaths can be
attributed solely to 
communal violence.

Gujarat :

Ahmedabad :

Veraval

Nadiad

(Jan. 5-7) 

(Jan. 22-24) 

(March 26-30) 

(July 9-17) 

(March 26-27) 

(Aug. 9-16)

9

5

4

49

13

7

7.73

0.38

0.05

63.16

246.98

1.01
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1 . 2 3
4 *

Baroda (Sept. l7-20> 5 3.81

KarfUftaka : r ■

Rftmanggaram (iuly 22-25) 5 3.34 •
f

1
Bangalore (Dec. 7-8) 11 127.65

' Mysore (Dec* 7-8) 4 10.20

Madhya Pr€tde$k :

Sehore (Feb. 16-17) 8 100,00 t *

Mmhar09k$r0 :

Nasik (May 10) 8 43,05

Panwal (May 10) 2 66.48 *

Amravati (Nov. 2-4) 7 5.83

Uttar Pradesh ;

Meerut (Feb. 26) 2 7.42 ••

Ncuria (March 26-27) 26 0.54

AlUhabad (June 14-18) 9 2.65

(N,A. stands for Not Available)

(d) The ncceMity of m iioutaing com* 
muaal harmooy and public order has been 
time and again stressed on the State 
Oovernmentt/Union Territories. Suffcs* 
lioos have been nMde to thetn to stream- 
lioc the admiotstrative and inielligence 
machinery and for n»easurct like arrest 
of anti-tocia] elements, scarch and seizure 
for the recovery of urms and ammuoitioD 
and action against elcfncDts inciting 
coEDnmoalism. Centrat * forces have also 
beeq made available as and when asked' 
for. Apart from |his« timely alerts are- 
sounded aod guidance and advice provided 
as and when required. A detailed set o f  
guideiinci for efTectivc control of com­
munal violence, which was reviewed and 
revtaod in 1985 has also been circulated
amongat all the S u te  Oovernmeots.

 ̂ t  ̂ ^

it is alto in this  ̂ context that the IS- 
point programuM of th e . former Prime

Minister, Smt. Indira Oandhi was com­
mended to the State Governments. The

4

National Integration Council deliberated 
on various iisues in its meetings held on 
12th September, 1986. In this connection 
the Home Minister has also , addressed all 
the Chief Ministers o f States/Union Ter­
ritories in October* 1986.

[TramMiatlon]
%

Vlait of delegatimi lo USA for promotloo 
of lezllle  exports

%
3566. SHRI TEJA SINGH DARDI : 

Will llw Minister of TEXTILES be plea*, 
ed lo stale : 

t ,

(a) whether a high level delegation 
recently visited U.S A! with a view to in­
crease the textile export ;
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(b) if so, the number of the persons in 
this delegation and whether they were 
cooD€cted with textile industry ;

data compiled by Sports Goods Export 
Promotion Council in value terms for the 
last three years is indicated below :

(c) the total expenditure incurred . 
thereon ; and

•  *

(d) the number of concrete commer­
cial agreements reached or likely to be 
reached for the promotion of textile 
export after the visit o f tbit delega­
tion ?

m
THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) Yes, Sir.

(b) The delegation comprised one 
Government official of the Ministry of 
Textiles and three non>ofiicials connected 
with textile exports.

m

• (CIF  valiie in 
Rs. crores)

1

•

1983-84 27.55

1984-85 28.91

.1985-86 30.11

(b) Indian sports goods are exported 
to a large number of countriet. The 
major destinations are UK. Auitralig, 
USSR, West Germany and USA.

(c) The total expenditure incurred by 
the Government was around Rs. 1.1 
lakh.

(d) The delegation during the course 
of its visit to the,USA signed the Indo-US 
Bilateral Textile Agreement and assessed 
the scope for further diversification and 
growth in export of textile goods in con­
sultation with the importers and trade 
channels in USA. In addition, some

♦

outstanding bilateral problems «ere also 
resolved during the visit of the delega­
tion.

[  English J

Cadre Review for civilfaia worksliop ofll> 
cers io C orpe and electrical aad 

meduiak»l eagiacers

3568. SHRI C.D. GAMIT : Will the 
Minister of DEFENCE be pleased to 
state :

(a) whether a cadre review for the 
civilian workshop officers (technical) in the 
corps of EME has been carried out ;

Export of sports goods

3367. PROF. CHANDRA BHANU  
DEVI : Will the Minister of COMMERCE 
be pleased to state : ,

(a) the quantity o f sports goods ex­
ported during the last three years, year- 
wise ; and

I

(b) the names o f the countries to 
which exported ?

»

THE MINISTER OF COMMERCE 
(SHRI P* SHIV SHANKER) ; (a) B*Port

(b) if not, the reasons therefor ; aod i

(c) when it is proposed to be un40t~ 
taken 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE­
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN  
SINGH) : (a) No, Sir.

(b) aod (c). The matter has first to be 
considered by a Cadre Review Committea, 
which is being set up. As soon as the 
Committee's* recommendattont become 
available the matter shall be progressed 
further, «
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l*cre«t€ in laiports.

3569. SHRIMAT1 PATEL RAMABEN
RAMJIBHAI M AVANl :

SHRi SOMNATH r a t h  :
m

WiU (he MiaUlcr o f COMMERCE be 
piMMd (o kiate :

(a) whether the import bill of the 
country ii increasing ;

(b) if to, th e  Slept being conlem pl«ied « 
for bringing it down ;

(c) whether it is a fact that « Com­
mittee w;u set up to look into the matter ; 
and

(d) if so, the findiiigs/recummcndatioQ 
of the Committee and the action taken 
thereon 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) During 
19g5-M. India's imports were o f the level 
of Rs. 19,759.43, crores as compared to the 
imports of Rs. 17,134.20 crores during 
1984-85, registering an increaie of 15.3%. 
However, during April-December, 1986.
imports were of the level of Rs. 14,188.98 
crorcs as compared to import of Rs. 
13,866.57 crores in the corresponding
period of April-December, 1985 showing 
only a narginal iiKrease of 2.3%.

(b) to (d). No formal Committee
has been coostituled. A Group of con­
cerned Secretaries was asked to go ihto 
the queetion of curbing of import o f non- 
essential items. As suggested by them, *
tightening of procedures and stricter scru­
tiny of imports are being made.

Hotel as aa Industry in Kanwtaka
«

3570. SHRI V.S. KRISHNA IYER : 
Will the Minister o f TOURISM be pleased 
to state :

*
%

(a) whether the State Oovernment of 
Karnataka had approached the Union 
Oovernment to treat Hotel as an Industry 
in Karnataka ;

(b) if so, when the proposal was sent ;
aad **

•  4  ' *

(c)<the Government's reaction there­
on 7

THE MINISTER OF .TOURISM  
(MUFTI MOHD. SYED) : (a) to (c). Folio- 
wing the , recommendation made in the 
Approach Paper on Seventh Plan as for-, 
mulated by Planning Commission* and 
approved by the National Development 
Council, the Union Oovernment have 
been requesting all Siate/U«T. Govern­
ments including Karnataka to accord hotel/ 
tourism the status o r  an industry. The 
State Government o f Karnataka is yet to 
take action in this regard.

Polyester cloth In kaadioom sector

3571. SHRI K. RAMACHANDRA' 
REDDY : Will the Minister o f TEXTILES 
be pleased to state :

• - 
A . ^

(a) whether the State Government of 
Andhra Pradesh has decided to go in for 
the polyester cloth in handloom industry ;

(b) whether Union Government have 
imposed any condition thereon ;

I
(c) if so. the details thereof ; and

(d) the reasons therefor 7
a

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM  
NIWAS MIRDHA) : («) and (b). Yc*. 
Sir.

4

4

(c) This Scheme, known as Suamaa 
Cloth Scheme, involves production > of 
polyester blended cloth in the handloooa; 
sector by using duty free polyester fibre. 
Only shirting and suiting are allowed to 
produced with maximum selling prices 
fixed at the rate o f Rs. 25/- and Rs. 40/- 
per square metre respectively. Fabrics* 
produced under the Scheme should contain 
more than 40% but less than. 70% of 
polyster fibre by weight,

(d) Following the introduction o f  
Sulabh Cloth Scheme in the NTC sector, 
which is also produced by using duty fVte 
polyester fibre, there had been demands 
from many States, including " Andhra 
Pradeth, to introduce su c h 'a  Scheoie in 
tbe handloom Mctor, The Suaman^'Clolli*



75 Writfen AnMWtrg MARCH 20. 1987 fVrit ten Answers ^

Scheme it modelled on the Sutabh Cloth 
Scheme which has similar conditions.

i m

Export of Foodgmins

3572. DR. P. VALLAL PERUMAN : 
Will Ihe Minitlcr or COMMERCE be 
pleased to itate :

(a) the quantity of food-grains cxpor* 
ted during Ihe last three years and Ihe 
foreign exchange earnings therefrom 
and

(b) whether the To.b. rate per quintal 
works out to more than the cost of pro* 
curement and other incidental charges ?

THE MINISTER OF COMMERCE 
(SHRl P. SHIV SHANKER) : (a) The 
quantity and value of export of foodgratoi, 
as per provisional data compiled, during 
the last three years were as under :—

(c) whether Goveroment have any 
plan to increase the production of tin 
materials In the country T

THE MINISTER O F COM M ERCE 
(SHRl P. SHIV SHANKER) ; (a) to (c). 
MMTC has adequate stock * to service its 
requirement of Users in these areas. Tto, 
however, is not being produced in India.

[TransUiriom]

Indian Prisoners In Cblncac Deleatioa

3574, SHRl DILEEP SINGH BHU- 
RIA : Wilt the Mtnuler of BXTERNAL 
AFFAIRS be pleased to stale :

4

(a) whether any Indian Prisoners of 
War or any missing person* of \962 War 
are stiK under Chinese detention ; and

(b) if so. the action taken by Govern­
ment to secure their release and the

Year Quantity 
(Lakh tonnrs)

Value 
(Rs. Crores)

reasons for not securing their release so 
far ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS

■ 1983-S4 1.70 102.39
(SHRl K. NATWAR SINGH) 
Sir.

; (a) No,

19S4-«5 2.76 170.53 (b) Does not arise.

1985-86 5.74 231.73 [English]

(b) The sale price realised in commer­
cial sales is governed by international 
price trends ; and in the case of wheat 
exports has been lower than the internal 
economic costs of Food Corporation of 
lodia.

Meethig Demand of Tin by MMTC
* «  

•3573. SHRl N. D E N N IS :  Will the 
Minister of COM M ERCE be pleased to 
state :

(a) whether the Minerals and Metals 
Trading Corporation has been able to 
clear all the outstanding demand of tin 
in the Eastern region and the Delhi 
region ;

(b) whether the Corporation proposes 
to take advance action to meet the natio- 
pa) tin demand ; and

and Canada

3575. DR. V, VENKATESH : Will 
the Minister of COMMERCE be pleased 
to Slate :

(a) whether Canada and India are 
having vast opportunities for. economic 
cooperation between them ;

(b) if to , whether a large number of 
Canadian private sector companies are 
looking for trade collaboration with 
India ; and *

(c) if so, the details thereof 7

THE MINISTER O F COMMERCfi 
(SHBI P, SHIV S H A N K E R );  (a) to (c). 
India and Canada have a long record of 
economic cooperation whereby Canadian 
assistance has been provided for fipaoclog
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mutually afirccd projects in India’s priority 
sectors. In the past, cooperation by way 
o f industrial collaboration has not been 
substantial. However, recently Canadian 
private sector companies have.been show* 
in f interett in opportunities for joint 
ventures, licensing and technology trans­
fer with Indian firms. During the second 
meeting of tndo-Cauadian Joint Business 
Council held in Toronto and Montreal in 
June 1986 a number o f areas were identi­
fied for joint ventures and technology 
transfer. An Induiirial Cooperation 
Mission for technology intensive industries 
visited India in November, 1986. Canada 
participated as a partner country for the 
Seventh Indian Engineering Trade Pair 
organised by the Confederation o f Engi­
neering Industfies in February. 1987 in 
which it exhibited its achievements in 
industrial technology and related services 
with a view to seeking industrial collabo- 
rationi in India.

Government have written to the concerned 
State/U .T . Governments to earmark sui­
table sites for hotels at these ccntres and 
make them available to private entre­
preneurs at reasonable rates. Information 
about the specific action taken by them is 
yet to be received..

Low Cost Tottftsl Hotels in Bombay

3577. SHRI G URUDAS KAMAT : 
Will the Minister of TOURISM be pleased 
to state :

(a) whether Government are aware 
that Bombay attracts large number o f  
tourists every year ;

(b) if so, the number of tourists 
visited Bombay during the last three 
years :

, Laad for CoAStnKiion of Hotels in
States

3376, SHRI ANANTA PRASAD
S E T H I:

*

SHRI LAKSHMAN MALLICK : 

SHRI AKHTAR HASAN :

<c) whether Government are also 
aware that there is acute shortage o f tou­
rist accommodation in Bombay particu­
larly low cost hotels ; and

-  »

(d) if so, whether Government would 
consider construction of low cost tourists 
hotels in Bombay for the facility of the 
tourists and the details of plan for the 
year 1987-88 7

Will the Minister of TOURISM be 
pleased to state ;

THE MINISTER OF TOURISM  
(MUFTI MOHD. SYED) ; (a) Yes, Sir.

(a) whether it is a fact that Union 
Government have approached the State 
Governments to give land on reserved 
rates for construction o f hotels at major 
tourist centres to make up for the shortfall 
in accommodation ; and

(b) if so, the names of the States 
which have responded favourably to this 
tuggtstjon alongwith the names  ̂ o f the 
placet where such tourist hotels are going 
to be couatructed. State-wise ?

(b) Statistics o f foreign tourist arri* 
vals are compiled on an all-India basis 
and not State/city-wisc. However, accor^ 
ding to the Survey o f Foreign Tourists in 
India 1982-83,- about 45.95% of the 
foreign tourist arrivals in India visited 
Bombay.

(c) During tourist season, shortage 
of hotel accommodation of practically all 
categories is generally experienced in all 
major cities, including Bombay,

THE MINISTER OF TOURISM  
(MUFTI MOHD. SY £D ) : (a) and (b).
Y et, Sir. To make up for the shortfall 
in hotgl accommodation at certain mioor 
touriat centras in the country, the Union

(d) At present there is no scheme 
for the construction of* low cost tourist 
hostels by the Department o f Tourism or 
by the India Tourism Development Cor­
poration, a public sector undertaking.
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3578. SHRI * BALASAHEB VIKHE 
PATIL : w n i  the Minister of TEXTILES
be pleased co state :

«

(a) whether any fresh weaving capa- 
ctiy has been created in the organised 
mill sector ;

(b) if »o, the production figvires of 
cloth in both organised and urorg in ised  
sectors during last three years ;

(c) the causcs of persisting sickness 
ID the weaving sections of mills ; and '

' t * - « *
(d) the steps Government arc taking 

to remove these causes ?

THE MINISTER OF STATE O F THE 
MINISTRY OF TEXTILES (SHRl RAM 
NIWAS M IRD HA) : (a) Yef. Sir.

(b) The cloth production secior-wi»e 
during 1984-85. 1985 86 and 1986*87 is as 
under :

(In million metres)

Sectors 1984-85 19^-86 1986-87
(estimated)

•

Mill Sector 3432  ̂ 3376 3303

Powerloom Sector 5445 5886 61*49

Handloom Sector 3137 3236 3325

* Total : 12014 12498 , 12777

(c> The main reasons of the sick­
ness in the composite mills arc relatable 
stagnation in the demand for f«ibrics. | jck  
of modernisation, low productivity, 
inefficient management, high cleciricity 
charges, mounting wage bill, surplus 
labour, high incidence of excise duties 
and shift in consumer preference from 
cotton to blended and man-miide fabrics 
etc.

(d) In consonance with the new Tex­
tile Policy of June. 1985, Government

I

have taken following measures to enable 
, the textile industry to come out of sick­
ness :

*

'  (1) Lifting of ban on creation or
contraction in the weaving capa­
city ; * '

■

(2) Permitting full fibre flexibility as
, between cotton and man-made
fibre/yarn^;

¥

• I

 ̂ (3) Concession in * fiscal levies on
* certain man-made fibres/yarn ;

(4) Setting up of a Nodal Agency to
evolve and manage the rehabilita­
tion packages in respect of
poienitully viable sick textile 
mills ;

(5) Creation of a Textile Modernisa­
tion F'und ;

*

(6) Creation of a Rehabilitation Fund
for the Workers who might be 
displaced due to permanent
closurc of sick mills,

Propoial to develop Poalikar Ra| as 
lourist Resort

3579. SHRI VISHNU MODI : Will 
the Minister of TOURISM  be pleased to 
state ;

t *

(a) whether there is any proposal to 
develop the holy Pushkar Raj in Ajmer 
district of Rajasthan as a tourist resort ;

(b) if so, the salient 
proposal ; and

features of the
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X (c) the 
thereto ?

THE MINISTER OF TOURISM 
(MUFTI MOHD, SVED) ; (a) lo (c).
The Ministry of Touriftnt has sanctioned 
an amount of  Rs 12.99 lakhs alongwiih un 
advance of Rs. 7.00 lakhs during 1985-86 
for dcvtlopmcnt and modtHcation of 
Indra Ghat & Kami Ghat ut Piithkar. 
Recently, a proposal for creation of Push- 
kar Touri&( Village at an estimated cost 
of Rs. 23*20 lakhs has "been received for 
inclusion in 1987-^8 plan.

Stateinenl

A^uWeri 83

RECOM M ENDATIONS

1, Import window of raw wool to
remain open but restricted to 
actual useis. , ^

2. Prevention of export of  cross- 
‘ bred ^hcep.

• 3, Formation of State-level Market­
ing Boards and Corporations.

I>evclopme»t of Wool lnd«str>

3580. SHRIMATI BASAVARAJES- 
WARI : Will the Minister of TEXTILES
be pleased to state :

(a) whether the Commiitec appviinted 
to suggest measures for development of 
wool industry submitted its report in 1983;

4. World Bank Project for .Sheep 
Development,

AM India Shiep Development 
Pritgiamme.

6. Financing of Sheep development 
schcmes by NCDC.

(b) if so, recommendations made by 
the Committee ; and

Study of alternate uses of  coarse 
waoL

(c) whether the recommendations 
have been implemented by Goveinmcnt ?

8. Export of coai se wool to be 
encouraged.

THE MINISTER OF STATE OF THE 
MINISTRY OF TLXTILfcS tSHRI RAM 
NIWAS M IRDHA) : <a) Yes. Sir.

(b) The detaiU of the recommenda­
tions of ihe Study Ciroup are given in the 
siatcn>ent given below.

(c) lA general, the recommendations 
made by the Study Group which were 
found acceptable, have been implemented.

9. Adoption of practical grading 
syjtcm for raw wool.

10.

11

Ceiling to be placed on import of 
rags not for export, and increase 
of duty to bring it on a par with 
raw wool.

Expansion for spindleagc to be 
amended as below :

»•

Minimum
Viable

size

Dc'licensed
Limit

a

Delicenced 
limit in 
backward 
Areas

Max.
Size

m

Max. Size 
for back* 
ward 
area.

Worsted 4800 4800
4

5600 . 20000
w

24000

NoD-worsted . 2400 2400
«

3200
f  , u *- 4

t

, 15000 20000
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12. Possibility of rel«xatioo tpindle/ 
loom ratio for hill/backward 
arc«i.

ft

13. Restriction on Blended yarn by 
noo-woollcn sector.

14 Unauthorised powerlooms to be 
fi 'gular^ed with export obligation.

15. Shoddy scctor to be encouraged 
to use synthetic rags for rxport  
gradually.

16. 'G radual Restriction on ' import
of wool tops.

17. Abolitioo of excise duty on indi­
genous wool tops.

•

18. Amendnnent of Section 22(g) of 
Finance Act 1979 to .allow the 
use of small mechanicar tools in 
the production of hand-knotted 
carpets.

19. CCS on carpets should distrin- 
guish between different qualities 
of hand knotted carpels.

20. Rote of HHEC in marketing car­
pets,

21. woolmark label to be used,

22. Misc. recommendattons about 
hand-knotted carpets.

23« Restriction to be placed on wool­
len machine made carpets and 
synthetic carpets for export 
encouraged.
«

24. Special treatment for khadi by 
way o f  placing Govt, orders.

23. Use of Blends.

26. Posaibilities of export to be 
explored.

27. Conatituiioo of Khadi Institute. .

2 8 /  Shrink treatment and use oflm* 
proved charkhas.

30. Transition to organized produc­
tion and puckagc o f  services.

31. Supply of yarn.

32« Shrink proofing and super-wash­
ing.

33. 100*?̂  export facilities.

34. Reduction of duty on machinery.

35. IDBl loans* collaboration incen­
tives.

36. Streamlining of cumbersome pro­
cedure likccntives and credit.

37. Export o f  yarn to be restricted.

33. Reduction of Excise on blends.

39. Removal of Excise on carded 
gillcd slivers where self-coiuu- 
mcd.

40. Formation of Wool Board.

41. Use of coarse wool in durries etc.

42. Pilot mill or altern^ttve way of 
testing WRA products.

43. Integrated study from sheep 
development to product sold.

Increase in tkc actlvitW* af Pak spies

3381. SHRI PRAKASH V. PATIL : 
Will the Minuter of HOME AFFAIRS be 
pleased to state :

(a) whether the activities of Pak spies 
have increased during the last three 
months;

(b) If so, the number of spy networks 
busted;

(c) the number of Pak spies and their 
Indian accomplices arrested;

and
(d) the main area of their operation;

29. Product and market diversiflcaiton (e) the action being taken to check
ID baodloom s. espionage activities 7
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* THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND  
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : («) to (e). Accor- 
ding to information available* during the 
period from December 1986 to February
1987, 12 p4k ctpiooagc cases have been 
unearthed io the country. In these cases. 
3 Pak nationuU and 16 Indian nationals 
have been arrested The arrests were made 
in Anupgarh (Raj.). Kutch (Gujarai), 
Bhatinda. Gurdaapur and Fcrozepur 
(Punjab). Jammu region of Jammu and 
Kashmir.

Constara vigilance ia being maintained 
by security agencies to unearth, delect 
and neutralise any attempt at espionage 
by any individual or organisation.

Prod*clkM«eiport aad Retail Price
mi Car^aMM 

4
35W. DR. CHINTA MOHAN : Will

the Minister of COMMERCE be pleased 
to state :

*

(a) whether higher e^tport of carda* 
mom is possible and if so, the details 
thereof;

(b) the State*wiie production of car- 
daffiom, national reQutrcments and export, 
year-wise for last three years; a^d

(c) whether Government propose to
maximum retail prices to ensure that

exports do not become detrimental to the 
consumers 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) Com­
petitive prices in the international market* 
increased publicity and quality production 
can boost Cardamom exports, subject to 
demand by importers.

(b) The table below would give state- 
wise production, exports and national 
requirement during the last three years :

( Qty in tonnes )

Prodttction 1983-84 1984-85 1985-86

Kerala
«

MOO 2850 3340

Karnataka 400 850 1130

TamiliMdu
«

100 200 250

* T ota l: 1600 3900 4700

Exporti : 258 2383 3272

National Reguiremfnt 1342 1517 1428

(c) No, Sir.

latrodactkNi *f Paytog Gweal ScIm m  
for ToaHals

3583. SH R I.G .M . BANATWALLA : 
Wilt the Minister of TOURISM be pleased 
to state :

(a) whether hia Ministry has examined 
the desirability of iiiUoduciiig paying

guest accommodation to augment the 
availability of accommodation at toTirist 
centres like Delhi, Bombay, Agra, Jaipur
etc; Andi

(b) the action being taken to augment 
the availability of accommodation ai 
major places of tourist interest?

*

THE MINISTER OF TOURISM  
CMUFTI MOUD. SYED) : (a) Tbo Paying
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(juest AccommodattOD Scbcme for Delhi 
is under consideration in consultation 
with Delhi Administration. All the State/ 

.U .T . Oovernments have also been requ­
ested to initiate necessary action in this
regard.

* 0

(b) To augment availability of accom* 
modation at major places of tourist 
interest, ^he Union Government has 
requested . the concerned Staie>^.T. 
Governments lo earmark suitable sites at 
these centres and make them available to 
private entrepreneurs at reasonable ratca.

Passport Office at Nagpor

3584. SHRl HUSSAIN DALWAI : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state :

(a) whether it is a fact that the resi­
dents of eight districts o f Vidarbha of 
Maharashtra have to go to Bombay for 
getting passports;

*

(b) whether it is also a fact that be* 
fore reorganisation o f States there was a 
passport oflfice at Nagpur;

(c) whether in Tamil Nadu, KeraU, 
Uuar Pradesh and Punjab States there 
are two passport offices in every State; 
and

(d) if so, whether Government also 
propose to open second paisport office at 
Nagpur in Maharashtra State ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl K. NATWAR SINGH) : (a) Yes. 
Sir.* However, they also obtain their pass­

ports by pott or through recognised travel 
agents.

(b) Ym . Sir.
*

(c) Yes» sir.
■

However, it has since been decided 
to reduce the size o f the Passport Office 
in Punjab at Jalandhar and convert in into 
a Sub-Passport Office, which will mainly 
work ms the Liaison Office.

(d) Not for the time being. 

ITramsiatiom]

Export of Ge«n mm4 Jewrllary

3385. SHRl KUNWAR RAM : Will 
the Minister o f COMMERCE be pleased 
to state :

(a) the names o f the countries to 
which gems and ^jewellery have been 
exported during the last three years todi- 
cating the value;

(b) the types o f gems 
exported from Bihar; and

and jewellery

(c) the names o f the places in Bihar 
from where these were exported and the 
names o f places where th«se were manu • 
factured ?

THE MINISTER OF COMMERCE 
(SHRl P. SHIV SHANKER) ; (a) A stsite- 
ment is^iven below.

(b) and (c). Bihar is not a major 
centre for export productioo of gems and 
jewellery.

SCalcsBCBt

Countrywide exports o f gem and Jewellery during the iast three yean compiled by 
the Cem and Jewellery Export Promotion Council are shown below ;

(Rs. Crores)

Name of Country 1985-86 1984*85ft 198>-84

1 2 3 4*

USA • 692
a

575
A

554

Japan 172 167 140
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Belfium

H oot Kong

*UAB .

Swiu»rlaod 
f i 

Wc«t Oermiuiy

UK '

Singapore

Thaiiaod

Kuwait

Francc

Israel

Australia

Others ‘

Sales to Foreign Tourists

171

169
i
62

57

JO

27

27 

16 

14 

14 

13 

12

28

. 4

148

149 

39 

50 

22 

20 

33 

15 

19 

15

13

11

2

167

140

53

58

28

29

46

23

23

18

14

' I!

f ,

23
** *

Total 1508 1307 1324

Sireactli of C R P.F.

3586. SHRl SYED SHAHABUD. 
DIN :

SHRI K. PRADHANI ;

Will the Minister o f HOME AFFAIRS 
be pleased to state :

(a) the tannioned strength o f  the 
CRPP aa on 1 January* 1987 ;

(b) the average ourober of days when 
g baitmlion was on active deployment 
during 19S6 ; and

(c) the average number of days when 
a battalion wat on rest ? " !

THE MINISTER OP STATE IN THE 
MINISTRY OF PRESONNEL. PUBLIC 
GRIEVANCES A N D  PENSIONS A N D  
MINISTER OF STATE IN THE MINI- 

. STRY OF HOME AFFAIRS, ?SHRI P. 
CHIDAMBARAM) : * (a) The sanctioned 
strength o f C .R .P,F , as on I . l .f9 i7  was 
83 Duty Battalions,

(b) The C .R ,P F, was deployed round 
the year during 1986.

(c) None o f the Battalions was on
rest«
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Export of bauxite to develop«<l 
Coaatrles

3587. SHRIMATI JAYANTI PAT- 
NAIR : Will the Minister o f COM­
MERCE be pleased to state :

(a) whether there is a great potential 
for export o f bauxite to developed couo- 
tries :

(b) if so, the steps taken by Govern­
ment in tbit regard ;

(c) whether instead of exporting 
bauxite It is proposed to export alumina 
recovered from bauxite ; and

(d) if sOp the steps being t&ken 
the matter ?

in

THE MINISTER OF COMMERCE 
(SHRl P. SHIV SHANKER) : (a) and
(b). The developed countries are meeting 
their requirements of bauxite either from 
captive mines developed by them in the 
producing countries or from the near-by 
sources due to freight advantage.

(c) and (d). It is proposed to con­
tinue export of bauxite in addition to the 
export of alumina to b« produced by 
National Ahiminium Company Ltd., in the 
near future.

Import of lodastriaJ raw materials 
fro* GDR

3388, SHRIMATI JAYANTI PAT- 
NAIK : Will the Minister o f COM­
MERCE be pleased to slate ;

(a) whether Government propose to 
imi>on industrial raw materials from the 
German Democratic Republic (ODR) ;

* *

(b) whether Government propose to 
convert such raw materials into finished 
and teml'finithed products and re-export 
them to GDR and other countries ;

(c) whether Government have given 
this suggestion to GDR ; and

(d) if so, the response o f GDR 7

THE MINISTER OF COMMERCE 
(SHRI P, SHIV SHANKER) ; (a) to
(d). While India imports certain Indus­

trial raw materials from GDR for produc­
tion requirements, there is no proposal to 
import raw materials from GDR for pur­
poses o f conversion into finished products 
for re-export.

4

{Translation]

ProponI to develop Kerada !■ Barmer

3S89. SHRI VIRDHl CHANDBR  
JAIN : Will the Minister of TOURISM
be pleased to refer to the reply given to 
Unstarred question No. 3968 on 28 Novem­
ber,' 19S6 regarding development of
Keradu In Barmer and state :

(a) the decision taken on the pro­
posal sent by Rajasthan Government to 
Union Government for providing financial 
assistance for the development o f Keradu 
in Barmer district as an important tourist 
centre ; and

(b) the amount of financial assistance 
grantt d by Government for this purpose 7

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) and (b). 
After consulting ihf State Government, 
the pro*posat for development o f Keradu 
has been dropped.

C.S.D. csDteeas la Jkwifhwui district 
of Ra^aatluia

3590 SHRI MOHD. AYUB KHAN : 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether Government propoae to 
open C .S.D . canteens in Jhunjhuou district 
of Rajasthan*for the 'benefit of e^-service- 
men ; and

(b) if so, when and the details there­
of 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE­
SEARCH A N D  DEVELOPMENT IN  
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) ; (a) and (b). A mobile
canteen was established~ in I9S6, to pro­
vide facilities for the ex-tervicemen of  
Jhunjhunu diitrict.
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Visit of Indiaa Yootb Cootiageat to 
Pakistao

itemi are proposed to be distributed to 
holders o f Advance Licences with D aty 
Exemption Entitlem ent Certificates.

3591. DR. B.U SHAILESH : Will
 ̂ the M inuter of EXTERNAL AFFAIRS be 

pleased to state :

(a) whetber^ the Indian contingent of 
a multi*national Asian Youth Delegation 
during its recent goodwill visit to Pakitlan 
was not allowed to disembark at Karachi ;

(b) If so, whether Government took 
up this matter with the Pakistan Govern­
ment ; and

(c) if so, the outcome thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUA RDO FAl EIRO) : (a) No, 
Sir.

*

(b) and (c). Do not arise.

Procarrwcat a»d IHstribelloa of Key 
Raw Materials by STC

3592. DR. B L. SHAILESH : Will
the Minister of COM M ERCE be pleased 
to state :

(a) whether the Slate Trading Cor­
poration of India (STC) is working on a 
proposal to procure and disiribiue certain 
key raw materials produced by the public 
sector units ; ^

(b) if so, its broad outlines ; and

(c) ihe pattern of distribution and 
the role if any to be assigned, to State 
Government agencies in this regard ?

«

•THE MINISTER OE. COM M ERCE 
(SHRI P. SHIV SH A N K ER ) : (a) Yes.
Sir.

(b) and (c). Under the scheme It is 
proposed to provide certain raw materials 
to Ihe exporters at international prices ro 
enable them to improve their competi- 
tiveneas in international markets. These

Uoiforass to Employees of MMTC

3593. SHRI SAN AT K U M A R MAN- 
D A L :  Will the Minister of COM MBRCE 
be pleased to state :

(a) whether the Minerals and Metals 
Trading Corporation (M M TC) has laun­
ched upon a new venture in providing 
uniforms to its employees both men and 
women upto the rank of Section O/Bcers ;

*

*
(b) if so. the per capita expenditure 

on these uniforms both winter and 
sum m er—per year both for men and wo­
men employees (including stitching char­
ges) and the total expenditure presently 
incurred ;

(c> the periodicity at which these 
uniforms will be supplied and the sets of 
uniforms presently supplied ; and

(d) how far this has helped In the 
efficiency and productivity o f the C orpo­
ration and the rationale behind the supply 
of such uniforms particularly by the 
M M T C ?

THE MINISTER OF COM M ERCE 
(SHRI P. SHIV SH A N K ER) : (a) Yes,
Sir.

(b) The initial per capita expenditure 
on supply of uniform both winter and 
summer has been Rs. 1,513/-. The per 
capita annual expenditure In future will 
work out to Rs, 1,039/- bated on existing 
cost.

(c) The details are  furnished in the 
statement given below.

(d) The supply of uniforms was 
agreed to by MMTC*s management as a  
package whereby Unions agreed to the 
introduction of computerization in MM TC 
alongwith a commitnoent to supply the 
uniforms.
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S 9 _ -
a

Initially Subsequently*

* •. /  !  ̂ \ : . y. 
GENTS > .
«

Summer

- — Paots 4 2 every year
t
( -r-ShUts 4 2 every year
*
—Shoes

•
1 pair 1 pair every year

— Socks
*

2 pairs 2 pairs every year

* ^ T u rb a n s  (for Sikhs) 2 2 every year

Winter
m

— Woollen Coat and Woollen 
, Pant

1 every 2 years

*

LADIES

Summer? ■

*
—Saree with Blouse and 

Petticoat
4 set* 3 sets every year

— Sandals 2 pairs 2 pair* every year

—Socks 2 pairs 2 pnirs every year
i  j

Winter

—Woollen CardiRaiw o d c  in every 2 years#

'  I d  i ■ - '

Partkipatloa te Moscow Tr«de F*lr

3594. S H R I  S A N A T  KUMAR M A N -  
D A L  : Will  (he  M in i s t r r  of 7 E X T I L F S
be pleased lo  state :

(a ) ' the names of the Calcutta based 
jute manufacturing companies which parti- 
ciputcd in the recenlly held Moscow 
T ftde  Fair and displayed their jute prb- 
ductf in the pavilion set up by the Jute 
Manufacturers* Development Council ; 
and

(b) the approximate businc«s netted 
by each one of them ?

«

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) ; ( i)  The following 
Calcutta based jute manufacturing com ­
panies and organisations participated in 
Moscow Trade Fair ;

».

(1) National Jute manufactarrs Cor­
poration Ltd.

(2) Birds Jute and Exports Ltd.
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O ) West Bengal Agro Textile Cor­
poration.

(4) Champdany Industries Ltd.

(5) Reliance Jote Mills.
*

 ̂ (6) Anglo India Jute Mills Co.

(7) The Ganges Manufacturing Co.
m

(8) Birla Jute and Industries Ltd.

(9) Shree Hanuman Jute Mills.

(10) Baranagore Jute Factory.

(M ) Nuddea Jute Mills Co, Lid.

(12) lodian Jute Industries* Research
Association.

(13) Budge Budge Company Ltd.

(b) The trading with USSR is guided 
by the Annual Trade Plan, and no direct

business was negotiated. The display 
included- proniotion o f  Jute decoratives 
which created considerable interest.

Restmcturiog of Trade with Polasd

3595. SHRI RA D H A K A N TA
DIG A L : Will the Minister o f COM ­
MERCE be pleased to stale :

(a) whether Poland is keen on restru* 
d u rin g  its trade with India ;

(b) if so. the items proposed to be 
imported by Poland ; and

m

(c) the trade balance position bet­
ween India and Poland at present 7

THE MINISTER OF COM M ERCE 
(SHRI P. SHIV SHANKER) : (a) to (c).
The following tabular statement indicates 
the balance of trade position during the 
last three years :

(Ri. in crores)

1983-84 1984-85 1985-86
(Provisional)

Indian Export! to Poland

Indian Imports from Poland

74.07 ^

5 I J 6

94.56

53.43

66,22

89.54

Balance of trade +  22.91 +  41.13 “ 23.32

+  means io favour of India

— means in favour of Poland.
» •

2. Both the countries are aware of 
the Deed to diversify the structure of 
trade and to increase the volume of trade 
and io particular to broaden the range of 
exports from India which presently, is 
mainly dependent on certain traditional 
asriculiural items. India is keen on 
expanding the rgnge of exports to include 
a wide variety of consumer items like 
package tea, textiles, leather goods, 
electronic items including consumer

electronics, lyres and tubes, chemicals and , 
chemical products, drugs and medicines, 
optical frames and lenses, etc. and a wide 
range of capital goods and machinery 
items. Poland sent a delegation to India 
In February, 1987 to study the possibilities 
o f  purchase of a wide range of engineering 
items including automoiive components, 
electric and electronic components, cast­
ings and forgings, . hand, niachine and 
pneumatic tools, metal treatmetu and
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finishing equipment, bicycle components, 
agricultural implements, etc,

«

Shortage of Rubber and Shooting Prices

3596. SHRI LAKSHMAN MALLICK : 
Will the Minister of COM M ERCE be 
pleased to state :

<a) whether there is all round shortage 
of rubber due to non-release by growers 
and* as a result the rubber priccs nre 
shooting up;

*«
(b) whether it is also a fact that there 

is a widening gap between demand and 
supply of natural rubber in the country; 
and .

(c) if so, the steps proposed to be 
taken ?

THE MINISTER OF COM M ERCE 
(SHRI P. SHIV SH A N K FR) : (a) No. Sir.

(b) and (c). With the onset of lean 
season in February. 1987. priccs of rubber 
have shown a rising trend. However, the 
demand-supply position of rubber is 
reviewed from time to time and efforts 
are made to contain prices within the given 
price band by way of operation of the 
buffer stocking scheme.

Nationalisation of taken over Teitil^  MilU

3597. PROF. NARAIN CHANO 
PARASHAR Will the Minister o f  
TEXTILES be pleased to state ;

(a) whether the sick textile mills taken 
over by Government during the Iasi three 
years have been nationalised;

(b) if so, the names of sick mills taken 
over and nationalised so far; and

(c) if  not, the names of such among 
them as were taken over but not national­
ised and later returned to the owners 
and the reasons therefor 7

TH E MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIW AS M IRDHA) : (a) Management of
no sick cotton textile mill was taken over 
by the Ccotral Governn>ent during the 
last 3 years.

(b> and (c). Do not arise In view of (■) 
above.

k. V

Passport Isaoed from RPC ia Kerala

3598. SHRI MULLAPPALLY RAM A- 
CH A N D R A N  : WUl the Minister of 
EXTERNAL AFFAIRS be pleased 
slate ;

(a) which passport ofBce in the Stale 
of Kerala has issued the largest oumber 
of passports during 1986;

(b) how many passports were issued 
by the said office and how many were 
issued in the entire State of Kerala;

(c) which passport oflke in Kerala 
has the largest number of peodmg appU* 
cations for passport os on 31 January, 
1987; and '

(il) whether Government propose to 
start a new passport office a t Cannannore 
to cater to the increasing needs o f  the 
inhabitants of Northern Kerala 7

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K NATWAR S IN G H ):  (a) The
Regional P*i5^K>rt Office, Cochin.

(b) 76,331 paisporis were issued by the 
Regional Passport Office, Cochin during
1986 while a total of 1,40,972 passports 
were issued in the entire State of Kerala.

(c) The Regional Passport OfTice, 
Cochin. (9,703 applications pending as on 
31.1.1987).

(d) No Sir.

Violation of 1925 Geneva Protocol by InH| 
by usini* chemical weappiM daring

* war with Iran

3599. SHRI SYED SH A H A BU D D IN  : 
Will the Mini»l«r of EXTERNAL 
AFFAIRS be picsacd to tia le  ;

(a ) 'w hether a U.N, team of technical 
experts has concluded that Iraq hat us4k] 
chemical weapons in the form o f  mustmrd 
gas • and nerve gas against Iran In the 
current Iraq-Jran war on a number o f  
occasions;
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(b) whether the U.N. Security CouncU 
hai expressed concern at this established 
violation of 1925 Geneva Protocol;

(c) whether Iraq has criticised the 
Security Council action in the matter; 
and

. (d) if so, Government's fraction there* 
to ?

%  %
• ♦ •

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes 
Sir.

(b) The Security Council has expressed 
concern at the violation of the ]92 t 
Geneva Protocol, on a number of occa­
sions including, in particular, in a state­
ment made by the Pre>idcnt of the Coun­
cil m March 1986.

(c) Yes Sir, Iraq hat criticiicd the 
above mentioned Ki.itement of the Ftest- 
dent of the Security Council.

(d) Government have been consistently 
opposed to the use of chcmical Weapons 
which is prohibited by the 1925 Geneva 
Protocol,

Foreigii tovrUti during 1986

3600. SHRI SYEI> SHAHABUDDIN : 
Will the Minister of TOL'RISM be ple^iscd 
to Slate :

« •

(a) the number of foreign tourists who 
visited India during 1986;

(b) its country*wi$e break up with 
Mp«rale figures for those countries with 
thousand tourists or more;

(c) average number of days spent by a 
foreign tourist in India during 1986; and

(d) average expenditure in foreign 
exchange by a foreign tourist during the 
year ?

9

. T H ^  MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (•) The num- 
bcr of foreign tourists who visited India 
during 1986 is 1,080,030 excluding the 

#fp«kistan , and Bangladesh.

PHALOUNA 29, 1908 (SaKA ) ft'rtm n Artjtferi l02
• »

* *
(b) A statement is given below.

(c) The average duration of stay of 
foreign tourists (excluding nationals of 
Pakistan and Bangladesh) in India is esti­
mated to be about 28 days.

(d) The average per capita expenditure 
of foreign tourists (excluding nationals of 
Pakistan and Bangladesh) during 1986 is 
estimated as Rs. 15,500.

Statement
• * I

antes o f Countries {alongwith arrival 
figures) with more than one thousand 

tourist arrivals in India during 1986
t

Country of 
Nationality

Number
(Provisional)

1

North America

Canada 39.837

U.S.A. 125,364

Others * 22

Total 165,223

Central d  South America 

Brazil 1.211

Mexico 1,327

Others 4,335

Total
•

6.893

Western Europe . 

Austria 8.956

Belgium 10,135
•

Denmark. 5.940
,

Finland • 2,092

France
to

65,948
. . *
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1 I

Fed. Rep, of Germany
*

Greece

Ireland  ̂ «

ItaJy

Netherlands

Norway

Portugal

Spain
»

Sweden

Switzerland

U.K.

Others

Total

EoMtern Europe

Czechoslovakia

German Democratic Republic

Hungary

Poland

U.S.S.R.

Yugoslavia '  %

Others

Total

Africa

Ethiopia

Kenya ^
»

¥

Mauritius

Nigeria

61.397 

- 1.637 

2,826 

‘ 38,548 

15,297 

3,916 

2.392 

14.266 

9,705 

25.850

496

430,086

4.715

3.414

1.430

7,180

17.069

1.387

644

35.839

3.076

8.057

4.992

10.472

Somalia 

South Africa 

Sudan

Tanzania United Rep. of 

U.A.R.

Zambia

Others
«

Total *
%

WeMt Asia 

Bharain

160,685 (u . a .B.)

Iraq

Israel

Jordan

Kuwait

Oman
*

Qatar

Saudi Arabia

Syrian Arab Rep.

Turkey

Yemen

Others

Total

South Asia
*

Afghanistan

Iran

1.718

4,375

2.530

4.645

2.996

2.542

5.204

50.607

13.948 

28,064 

1,611 

1.707 

2,702 

5,731 

18,246 

4.171 

2 7 ^ 2  

1,174 

1«753 

8,151 

.1 ,1 3 6  

* 115.696

• 7,765

20,697
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1 2

MakSivM 2,564

Nepal • 13.957

Sri Lanka 75,631

Others ^
♦

245

T o u l 120,859

Scmih East A iU

lodooeaia 4,438

Malayasta 26.209

Phlllippioes 2,283

Singapore 24,189

Thailand 9,588

Others 1,109

T o u l 67,816

EoMt Asia

China, People’s Rep. of 1,533

China, Rep. of (Taiwan) 1,103

Hong Kong • 4,071

Japan 36.402

Korea. Democratic people's
Rep. of 1»225

Korea, Rep. of (South) 1,767
■

Others 71

T o u l 46.172

^ja/ro lo j/a
«

Australia 33,264

New Zaaland 5.668

FUl . 1,061

1 2

Others 263

Total 40.256

Suteless 603

Grand ToUl *
•

1080,050

CxpMition Id C.R.P.F.

3601. SHRI K. PRADHANl ;
i

SHRI G.S. BASAVARAJU : 

SHRI H .N . NANJE GOWDA :

Will the MiDtster of HOME AFFAIRS 
be pleated to state :

(a) whether Government propose to
expand the Central Reserve Police Force; 
and ♦

(b) if so, the details thereof and the 
tiooe schedule for expansion 7

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE M INIS­
TRY OF HOME AFFAIRS (SHRI P, 
CHIDAMBARAM ) : (a) and (b). It has 
been decided to raise a wing within the 
Central Reserve Police Force for the 
protection of Banks. Details are being 
worked out and it is likely to * become 
operational io about a year,

Pvrekaae of B«llet ProeT Jackets

3602. SHRI SYED SHAHABUDDIN : 
Will the Minister of COM MERCE be' 
pleased to state :

(a) the amount spent on the purchase 
and supply of bullet proof jackets .during 
the last two years;

(b) the names of the approved sup- 
liert;

(c) whether an international tender 
WM floated for the purpose and if so»
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whether 'tbc chea'pesi quotation from firms
I which were short-listed was acccpted;
I'c
 ̂ <d) if not, the reasons therefor; and

(e) the number of such jackets pur­
chased so far and the quantities supplied 
to various organisations 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKbR) : (a) Central 
puicha&e Organisation, i.e. D.G S. & D, 
has not made any purchase of this stoie 
so far.

(b) Does not arise.

(c) A Global Tender was floated by 
the D.G.S.AD. for this storr. Contract 
has not been finalised so far.

(d) Docs not arise.

(e) Does not arise, in view of (a) and
(c) above,

 ̂ Spinning Mill In Phulbani in Orissa

3603 SHRI RADHAKANTA DIGAL ; 
Will the Minister of TEXTILES be pleased 
to state :

(a) uheiber an industrial licence has 
been granted for setting up a spinning 
mill at Phulbani in Orissa ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS M IRDHA) : (a) and (b). Govern­
ment bave granted two Letters of Irftenl 
against applications received from Phul­
bani Co-op. Synthetic Spinning Mills Ltd. 
and Industrial Promottoii and Inveitment 
Corporation of Orissa Ltd. fcr setting up 
synthetic spinning mills at Tehsil PhuU 
bani and Tehsil Bcud, both in Distt. 
Phulbani in Orissa.

' Non Payment of Salaries to Indian Doctors
by Libya

3604. DR. V. RAJESHWARAN : 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state ;

*

(a) how many Indian Doctors have 
goQ« to Libya on contract basis ;

(b) whether it is a fact that the Libyan 
Government is no f paying salaries to these 
doctors according to the contract norms ; 
and

(c) if so, the steps Government 
propose to take up in this regard 7

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a)
While cxact figures are not available it Is 
estimated that about 1500 Indian doctors 
are serving in Libya on the basis of indivi* 
dual contracts.

(b) and (c). No case of non-paymcni 
of salaries per contract norms has been 
brought to the notice of Government.

Export of SUk Ooo4f

3605. SHRI CHIRANJl 
SHARMA : Will the Minister of 
TILES be pleuscd to state :

LAL
TEX.

(a) the steps taken or proposed to be 
taken during the current year to increase 
the export of silk goods ; and

(b) the details of incentive to bp 
given to silk goods producers 7

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) and (b). The 
steps taken to increase the export of silk 
goods, tticludtng incentives for silk manu­
facturer exporters, are as under :

(i) Higher CCS rales have been 
announced w e.f. 1-7^6  for 
natural silk garments, made*upt^ 
soirees and knitwear.

(ii) Silk exporters are allowed to 
import raw material under 
Advance Licensing and REP 
Schcme of the Import-fixport 
Policy in order to enable them

, to compete effectively in the 
international market. The REP 
rate for 100% natural sjlk 'goodi 
has been raised from 20% to 30% 
in the current ]m port*£xpon 
Policy.
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* (iii) The P iss  Book Schcme roeaDt 
exclusively for manufacturer

*exportert, announced w.c.f,
provides for greater 

flexibility in import procedures.

(iv) The Indian Silk Export Promotion 
Council has organised participa­
tion of exporters in International 
Fairs at Hong Kong and Frank* 
furt and also sponsored Sales- 
cum-Si(*dy tours to Japan» USSR 
and other East-European countries 
during 1986-87.

l>on ia ITDC

3606. SHRl E. AYYAPPU REDDY : 
Will the Minister of TOURISM be pleased 
to state :

(a) the losses tncurrrd by the India 
Tourism Development Corporation in the 
years 19S4. 1985 and 1986 ; and

(b) the number of F ivo ,S tar hotels 
clmsaified ai loiing hotels uptil now 7

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) :*(a) ITDC has 
not incurred any loss ever since its incep­
tion.

(b) ITDC’ operated eight 5*star hotels 
in the country during the period in 
Q u e s t i o n ,  out o f  which three incurred 
losses.

Bangladesh’s Claim on Talpat Island

3607. SHRl M. RAOHUMA REDDY : 

SHRl MANIK REDDY :

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state :

(a) whether Oovernment’i  attention 
has been drawn to the news-item appear­
ing in the **Jansatta** dated 16 February.
1987 wherein it has been stated that 
Bangladesh has made a claim on Talpat. 
Island ;

(b) if lo . the details thereof ;

(c) the reaction of Oovernmeot 
tbereio ; and

(d) the steps being taken by Govern­
ment in this regard 7

TH E MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
ISHRI K NATWAR S IN G H ): (a) Yes 
Sir.

(b) According to the news report the 
Bangladesh Foreign Minister said that 
New Moore IsKind (Known in Bangbdesh 
as South Talpatty Island) is a p an  of 
Bangladesh and that Bangladesh would be 
giving data to India in support of its. claim.

(c) and (d). The Government of India 
and Bangladesh have been in touch with 
each other on this and other bilateral m.it- 
tcrs. Both sides had made data on the sub­
ject avullabte to each other for an in depth 
examination of the issue on the basis of 
all relevant facts and principles.

[Tratuiaiion]
*

Private CompaDies Regufered with RPOs 
for issutac passports

3608. SHRl SHANTI DHARIWAL : 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to stale :

(a) whether it is a fact that some 
private companies have been registered 
with the Regional Passport Officer for 
issuing passiK>rts ;

■

(b) if so, the State-wise details of 
such companies ;

(c) whether it is also a fact that these 
companies are not complying with the 
rules strictly at the time of issuing 
passports ;

(d) if so^ the stepts taken by Govern­
ment in this regard ; and

(e) if not, the reasons therefor 7s

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl K. NATWAR SINGH) : (a) No, 
Sir, Private companies have not been 
registered with Regional Passort Offices 
for issuing passports. Authority to issue 
passports and other travel documents is 
solely vested with the Passport Issuing
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Authorities io lodia and in Missions 
abroad. Private Companies are recognised 
for rendering assistance to their ctienU 
for submission of passport applications 
and for collection of passorts on their« 
behalf from Passport Offices.

%
(b) to (e). Do not arise.

Traoflfer of defence laad to Cantoanieflt 
Board, RaDikbet, U P.

3609. SHRI HARISH RAWAT : 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether Government have received 
any proposal from Cantonment Board. 
Raoikhet for the transfer of some defence 
land to this Board for the expansion of 
civil area ; and

(b) if so, when this proposal was 
received and the action being taken by 
Government in this regard 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) and (b). A proposal
for extension of the existing civil area of 
Sadar Bazar by about 35 acres approxi­
mately, to relieve congestion and to pro* 
vide for growing needs of the population, 
was initiated by the Cantonment Board 
Ranikhet in 1981. Thi<( was subsequently 
modified in 1982 to include an additional 
area of 20 acres.

%

The entire area of 75 acres has been 
notified for merger in the civil area in the 
Official Gazette in April/May, 1985.

Trekking facilHkt in Almoni mnd 
Pitboragarli

3610. SHRI HARISH RAWAT ; 
Will the Minister of TOURISM be pleased 
to state :

(a) whether there are glaciers and 
‘ trekking routes io Almora and Pithoragarh 
districts of Uttar Pradesh which attract 
lourisu*;

(b) whether the Ministry is consideriog 
to provide more facilities at these places 
for attracting foreign tourists ; and

» *

. (c) if so, the details thereof 7 ,
A

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) to (c). 
The detailed information Is being collected 
and shall be laid on the Table of the 
Sabha.

Opening of new STC depots in Uctar Pradesh

3611. SHRI HARISH RAWAT : 
Will the Minister of COMMERCE be 
pleased to state :

(a) the total number of depots in 
Uttar Pradesh which are being run by the 
State Trading Corporation (STC) ;

(b) whether the State Government 
have requested for opening of more depots 
in some other places also ; and

(c) if so, the time by which theae 
depots will be opened 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) There 
are three depots of STC at Lucknow. 
Sahibabad and Kanpur for distributing 
edible oil.

(b) and (c). STC proposes to make 
its depot for distribution of newsprint at 
Lucknow operational from May, I9«7.

Integrated Kaodloocn dctelofoeni i« 
bill areas of UP.

3612, SHRI HARISH RAWAT : 
Will the Minister of TEXTILES be pleased 
to state :

(a) the amount spent so far on th« 
implementation of- the scheme' for the 
integrated handloom development in hill 
districts of Uttar Pradesh ;

(b) whether there is any proposal to 
set up a big design centre and a train­
ing centre at district level under this 
scheme ; and

(o) if so, the tim« by which theae 
centres will be set up 7 ; i H
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- THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) Rs. 1.45 crorc*.

(b) and (c>. There is a provision for a 
Dciigo CcDtre to be set up under 

^ ihe fcbcmc. the proposal for which is yet 
. to be formulaied by the implementing 

agency. In the mean-while, however, 
for supply of design inputs to the 
weavers .covered under the scheme, 
necessary assisiance will be provided to 
the implementing agcncy by Weavers’ 
Service Centre. Cb<<iroli and National 
Institute of Design. Ahmedabad.

regards the training centre, neces­
sary arrangements have already beed made 
to impart training to weavers at Dunda 
in Carhwal Division nnd Dharchula in 
Kumaon Division.

\EnstUk\

Wool defelopment board

5613. SHRI YASHWANTRAO
GADAKH PATIL :

SHRIMATI 
PATNAIK :

JAYANT!

Will the Minister of TEXTILf.S be 
pleased to slate ;

(a) whether Oovernment propose to 
set up Wi>ol development bo»rd ; and

(b) if so. Ihe details thereof ;iod the 
objective in view ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIW'AS MIRDHA) : (a) and (b). The pro­
posal is under consideration.

iMo US CMinltal(oo for new rovnd of GATT
negotlatloas

3614, SHRt YASHWANTRAO 
GADAKH PATIL ; Will the Minister of 
COMMERCE be pleased to state :

(a) whether Indian and U.S. officials 
held consultations recently for the new 
round of GATT ncgotiatiooa ; and

(b) if so, the areas of agreement and 
disagreement emerging therefrom ?

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) ; (a) and (b). 
At thdipicetiog of the Economic and Com­
mercial sub-commission of the Indo-US 
Joint Commission held in New Delhi on 
11-12 February. 1987, there were exchange 
of views between the two sides inter-alia 
on issues relating to the new round of 
multilateral trade negotiations. Both sides 
agri:cd that preservation And strengthening 
of the multilatoral trading system was the 
most important objective of the new round. 
The US side identi6ed areas of potential 
benefits to both countries in the new round 
viz. agriculture, dispute settlement, safe­
guards. services, trade-relaicd investment 
measures and intellectual property protec­
tion. The Indian side attached importance 
to negotiations on safeguards, dispute set- 
tlenKnt, leatiles and agriculture. They 
stressed ihat the participants in the nego­
tiations must abide by the stands till and 
rollback commitments to preserve the 
multilateral trading system. On services 
Indian side stated that considerable ground- 

.work had to be done before negotiations 
could start.

f  Translation]

Additional requircaifiit of pararoilltary forces 
for JammB and Kaskmir Assembly Electkms

* *

361S. SHRI G.S. BASAVARAJU t 

SHRI H.N. NANJE GOWDA :

Will the M inuter of HOME AFFAIRS 
be pleaicd to state :

%
♦

(a) whether the Jammu and Kashmir
Government have requested the Union 
Government to provide additional com­
panies of paramilitary forces to maintain 
law and order during the Assembly Elec­
tions ; . ‘

c
(b) if so, whether this demand is in

*

addition to already deployed forces ;

(c) which other States going to polls 
have asked for additional forccs ; and
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(d) to what extent the State Govern­
ments, demands have been met by the 
Union Government 7 t

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND P E N S IO I^  AND 
MINISTER OF STATE IN THE MINJS^ 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b). Yes, 
Sir.

(c) The Governments of West Bengal 
and Kerala have a s k ^  for additional 
forces.

(d) I d spite of heavy deployment of 
para-military forces in various sensitive 
parts of the country, the Goveroment of 
India have provided para-mititary forces to 
these three States to the maximum extent 
feasible.

Lnports of Cocoiittt Oil

3618. SHRI V. KRISHNA RAO : Will 
the Minister of COM M ERCE be pleased 
to state :

(a) the quantity of coconut oil import* 
ed during 1985-86 ;

(b) whether Union GovemnacDt have 
received representations from Karnataka. 
Kerala and other parts of the country to 
stop import of coconut oil ; and

(c) the reaction of Government there-
to

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) The im­
port of Coconut Oil both Edible Oil & 
non-Edible Oil is canalised through STC/ 
Hindustan Vegetables Oil Corporation. 
During 1985-86 no imports of Coconut Oil 
have been made by STC, However, Im­
port of Coconut Oil is allowed to a small 
extent against replenishment licences for 
exports of Fatty Acid. Data about actual 
imports against REP licences is not avail­
able.

(b) an(j (c) Representations have been 
received for restricting/stopping import of 
Coconut Oil, Since the Policy of Import 
of Coconut Oil is already very restrictive, 
it has been decided to maintaio statut-quo.

Indo-Soviet trade protocol

3619. SHRI H.N. NANJE GOWDA : 

SHRI S.M. GURADDI ;

Will the Minister of TEXTILES be 
pleased to state ;

(a) whether the Textile Export Promo­
tion Council has expressed its disappoint­
ment at ihe lowering of the target for ex­
port of Indian cotton fabrics to Soviet 
Union in the recently concludcd Indo* 
Soviet trade protocol for 1987 ;

(b) if so, I he main reasons therefor ;
f

(c) whether the Textile Export Pro­
motion Council has urged the Russian 
Government to increSle the provision for 
exporting more of Indian cotton fabrics ; 
and

(d) if lo. 
Government ?

the reaction of Soviet

THE MINISTER OF STATE OF THE 
MINISTRY OF TtXTILfcS (SHRI RAM 
NIWAS MIRDHA) : (a) and (b). The 
Russian delegation .during the course of 
negotiations indicated that it was reducing 
its purchases of cotton fabrics from India 
on account of increased domestic produc­
tion.

(c) and (d>. The Govcrnn>ent of India 
took up the matter with the Soviet Govern­
ment for increasing its purchases of cotton 
fabrics. However, the Soviet Government 
has not agreed to this.

Export of additional production of 
NTC to Soviet Unioo

3620. SHRI H.N. NANJE GOWDA : 
Will the Minister of TEXTILES be pleased 
to state :

(a) whether the National Textile Cor­
poration is likely to export seventy per 
cent of the additional production from the 
looms to the Soviet Union during 1987 ; 
and

(b) if fo , the details thereof 7
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THE M INISTER O F STATE OF THE 
M INISTRY O F TEXTILES (SHRl RAM  
NIWAS M IR D H A ): (a) and (b). The
first contiSDntent of looms rrom the 
U.S.S R. U reported to have just arrived. 
It will be sometime before these looms 
are fully operational. There is a buy back 
arrangement for export o f 75% of produc­
tion on these looms to USSR.

Spinning mills In OrUs«

3621.^ SHRIMATI JAYANTI PAT- 
N A IK : Will the Minister of TEXTILES 
be pleased to state :

(a) the number of spinning mills set up 
in Orissj so far ;

(c) whether Government are  consider­
ing any proposal for setting up some new 
spinning mills in Orissa ; and

(d) if so, their number and the loca 
lion 7

THE M INISTER OF STATE O F TH E 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS M IRD H A ) : U ) and  (b). A State­
ment is given below.

(c) There is no such proposal peoding 
with Government at present.

(b) the location and c a p a c i t y  of each (d) Dees not arise in view of (c)
spinning mill ; above.

S. No. Name and location of the Spinning Mill Installed
spindles

. Oritsa Cotton Milts Ltd.. P .O . Kotshahi, Cuttack. 8224

Orissa Textile Mil|s, Chowdwar, 58S2S
• ^

. Sonepur Spinning Mills Ltd.. Soncpur. 25080

Baripada Spinning Mills, B.tripada. 25080
■

. Bhasker Textile Mills Ltd., Jharsugada, Snmalpur, 25080

6. Orisaa NV'cavers Cooperative Spinnmg Mills Ltd., Sacabalpur. 18400I

7. Utkal Weavers* Cooperative Spinning Mills, K hurla , Puri. 24960
*

8. Kalinga W eavers' Cooperative Spinning Mills Ltd » Dfaenkanal. 25088

9. Gangapur Weavers Cooperative Spinning Mills, Sundargarh. 20976

]0. Sri Jagann tth  Weavers Cooperative Spinning Mills Ltd., Cuttack., 24624

II, Sarala Weavers Cooperative Mills, Narsira. _ - * 16660

12. Orissa Spg. Mills Ltd., R f ^ ^ n g a p c r . 4320 and 
2600 rotors.
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Note • •
t

COB Hcences/lndustruil ticences/Leitefs of Intent/M edium  Scale regiitraUoDS for 
setting up of spinning Mills in the State of Orissa arc i s  follows :

S. No. Nane and location of the Spinning Mill Licenced
capacity

1. M/s. Industrial Promotion and Investn ic iX orporation  of 
Orissa Ltd. (Delangir).

2. M/s. Industrial Promotion and Investment C orporitioo  of 
Orissa Ltd., (Phulbani).

3. Shri K.C. Sahu Phylbani Coop. Synthetic Spinning Mills 
Ltd , Phulbani.

4. M/s. Shree GopiM th Weavers Cooperative Spinning Mills 
Ltd. (Dalasore).

5. M/s, Sureswari Textiles (P) Ltd., Kharvcli Nagar.

6. *M/s. Aska Spinning Mills Ltd.. Aska (Industrial Deve­
lopment Corporation of Orissa Ltd.)

25000

25000

25000

25000

5000

25228

^Mills commercial production is expected from March. 1987.

Sanctioia of Swatantrata S«in)k Saannao
Peotioa

3622. SHRI VIRDHI CHA NDER 
JAIN : Will the .Minister of HOME 
AFFAIRS be pleased to state the State- 
wise number of applicants from Rajasthan. 
Gujarat and U ttar Pradesh sanctioned 
Swatantrata Suinif Samman Pension upto 
Decembcf, 1986 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAM ANI PA N IG RA H l) : 1234.
3505 and 20506 freedom fighters including 
ex-INA personnel from Rajasthan, Gujarat 
and U ttar Pradesh respectively have been 
sanctioned pension (from Central Reve­
nues) upto December. I9S6.

Issue of Import replenUhmeot liceacei

3623. SHRI V. SOBHANADREES- 
WARA RAO : Will the Minister of COM ­
MERCE be pleased to state the number 
and value of import replenishment licen­
ces granted against export o f processed 
fruit and vegetable products, processed 
fruit potato-grain food products and soft 
drink concentrates, seperately, during each 
o f the last three year* ?

THE MINISTER OF COM M ERCE 
(SHRI P. SHIV SHANK FR) : Licensing 
statistics are maintained according to main 
export products (Foods in this case) and 
not according to sub-products like process­
ed fruit and vegetable products, processed 
potato-grain food products and soft drink 
concentratcs. Data on export product-wise 
number of import Replenishment Licences 
are not maintained. The value of import 
replenishment licences issued against the 
export of groups ^Foods' is as under :

Year

Value of import 
Replenishment 

Licences issued 
against the ex­
port of export 
product (Foods)

(Rs crores)

1983 84

19S4-85

1985-86

1986-87
(April-December, 1986)

32.57

•62,56

60.53

49.04
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PU b for deTelo^mtat of toaritt spoCi « 
in Mftkarariitni -

3624. SHRf BANWARI LAL PURO- 
HIT : Will the Minister o f  TOURISM be 
pleated to ttmte :

(a) the details o f the Government's 
plan for development of tourist spots in 
M aharashtra State during the current plan 
period ; and

(b) the funds allocated by Union 
Oovernment 7

m
«

TH E MINISTER OF TOURISM  
(M U FTI MOHD. SYED) : (a) During the 
first two years of the 7th Five Year Plan, 
the Central Ministry of Tourism has given 
financial assistance to the State Govern* 
ment of Maharashtra for the following on* 
going schemes for development of to u rl^  
spots :

^ (Rs. in lakhs)

Name of the Scheme Date of 
sanction 

•

Amount
sanctioned

Amount
released

«

\

Schemc for Development of the Areas 
at the Foothills o f A Jaou Hills.

2S-3-78
]|-S-«3
30-1.87

13.20

#

12.35

2. Floodlighting of Bibi*ka*M;»qbara 5-1285
*

5.12 2.56

3. Coofttruciion of two beach cottages at 
Ganpatipule.

2S^8-86 8.77 5 00

4. Development of Beach Retort at 
Valncthwar Village.

28-1*87 34.10 10.00

5. Yatri Niwas at Shegaon. 6-2-87 25.98 \0,00

Sew Proposals Under ConsUieratiofi :

•

Name of the Scheme
*

Estimated cost

p

I 2 ¥

1 . Proposal for wayside amenities at KhopoH. 17,95

2. Yatri Niwaa at Bombay.
m

3. Development of Lonar, Distt. Buldana.

4. Development of Siokhedraja at Tourist Centre. ,

3 . Construction of a Motel at Mahad, Distt* Raigad.

6. Proposal for purchase o f  boat at Totala Dola and Kamti Kheri.
i

7. Development of Chikhaldara Holiday Resort-construction* of 
Loghutt.

214.38
*

12.62

26.55

42.00

12.00 

51.26
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8 Development o f Bassien Sea Beach Resort near Boinbay.

9. Conitruction of Yatri Niwas at Paithan.

10. Development of Holiday Resort, ICoya Nagar.

11. Development of Holiday Resort at Panhala.

55.47 

28.76 

40.00 

42 16

(b) The Central Ministry of Tourism 
does not allocate * funds State-wise but 
financial assistance is provided on the 
basis of proposals received froni  ̂ the State 
Governments, subject to availability of 
funds and inter-se priorities.

ICCR*s coordination with oilier Institntiona

3625. PROF. NARAIN CHAND 
PARASHAR. : Will ihc Minister of tX -  
TERN AL AFFAIRS be pleased to state :

(a) Whether the Indian Council for 
Cultural Relations have established any 
coordination with the various institutions 
like Universities and other Centres of 
academic and cultural exccllcD ce/prom o- 
tion like Academies for the projection of 
Indian Culture Abroad ;

(b) if so, the nature of coordination 
established in this regard and the name% 
of institutions/acadcmies involved ; and

(c) if not, whether such a coordina­
tion is proposed to be established at an 
early date.

THE MINISTER OF STATE IN THE 
M INISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) Yes. 
Sir.

(b) There is an active coordination 
between ICCR and other organisation 
such as Universities and Centres of 
Academic and Culture excellence. Some of 
these are members o f the General Assem­
bly, the Governing Body, the Finance 
Committee and other committees. A 
number of eminent persons are associated 
with the Council's Advisory Panels for 
Music, Dance, T bcaue , Plastic Arta*

Publications etc. The names some of the 
institutions with which are ICCR is asso­
ciated are given below :

Festival of India, New Delhi ;
Kala Akademi, New Delhi; National 
Musuem, New Delhi; National Gallery of 
Modem Art. New Delhi; Sangeet Natak 
Akudcmi, New f^elhi; Gandbarva Maha* 
vidhyalaya. New Delhi; Department of 
Culture, New l>ethi; Sahitya Akademi, 
New Delhi; Shri Ram Centre for Art and 
Culture, New l>elhi; Kathak K endra, New 
Delhi; School of Arts and Aesthetics 
(Jawahar Lai Nehru University), New 
Delhi; International Academy of Indian 
Culture, New Delhi ; Indian Council for 
Philosphical Research, New Delhi; 
Indira Gandhi National Centre for Arts, 
New Delhi; Rajasthan Instttue 'of Folklore. 
Jodhpur; Jawahar Lai Nehru Academy of 
Manipuri Dance. Imphal; Kalashetra, 
Madras ; Padatik Theatre Group, Calcutta; 
National Centre for the Performing Arts 
Bombay; Regional Resources Centre for 
Folk A  Performing Arts. Udupi; Kala 
Academy. Panuji ; Cultural Academy, 
Srinagar; The Art Heritage, New Delhi; 
National School of Drama. New Delhi 
and National Book Trust, New Delhi.

(c) Does not arise.

StagMtioo of ClvUlaa Drawlttg 
Stair im FAfF.

3626. SHRI C.D. GAM fT ; Will the 
Minister of DEFENCE be pleated to refer 
to the reply given to Unstarred Question 
No. 5356 on 26 August, 1983 regarding 
stagnation of Civilian Drawing Staff In 
EME and sta te  ;

m

(a) the reasons for delay in amending 
Kccruitment Rules to provide belter pro-
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Diotiooal avenuct to EME Drawing Office' 
S ta f f ; and

(b) . the time expected to be taken to
clear the catcs fioaUy ?

(

THE MINISTER OF STATE IN THE 
DEPARTM ENT OF DEFENCE RE­
SEARCH A DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) ; (a) The pay »cale« of 
Civilian Drawing Staff In EME were erron­
eously revised, following a revision of the 
pay-scales of Draftsman in the CPW D. on 
the incorrect assumption that their recruit­
ment qualifications were similar. When 
the error was discovered and the revised 
pay scales were annulled some members of 
the Civilian Drawing Staff of EME challen­
ged the annulment before the Administr­
ative Tribunal. The Tribunal will intcr-alia 
have to view ti.e equivalence of recruit­
ment conditions of this c^idre ris-a viM 
others, especi^illy \ is  a-vi% the CPWD.

The amendment of the Recruitnaenl 
Rules had been contemplated originally to 
improve the promotion prospects of the 
Civilian Drawing Staff in EME on the 
basis of the 'Recruitm ent Rules and pay 
scales as then existing. The basic struc­
ture of remunerations and job equivaler>ces 
may well undergo a change, depending on 
the outcome of the references pending 
with the Administrative Tribunal.

(b) As these issues are still sub judice 
with the Administrative Tribunal, the 
amendment of the Recruitment Rules, if 
necessary, can only be t*iken up after its 
decision.

PriiBtinioa to operate rliarferrd fllgkts 
to Smith India from F.arope

3627. SHRI V. S. KRISHNA IYER : 
Will the Minister of TOURISM be pleased 
to atate :

(a) whether the question of giving 
permission to operate chartered flights to 
South India from Europe and other places 
to  promote tourism was under crniidera-^ 
tion of Oovernment ; and

(b) if to» the decision taken thereon 7

THE M INISTER OF TOURISM  
(M UFTI MOHD. SYED) . ; (a) and
(b). Madras, Trivandrum and Bangalore 
in South India have been approved as 
destination^ for charters. However, no 
proposals have been received so far for 
operating charters to these destinations.

Incldeots of fire in Delhi

3628. SHRI K. RAM ACHANDRA 
REDDY : Will the Minister of HOM E 
AFFAIRS be pleased to state :

(a) the number of incidents of fire 
reported in Delhi in January, 1987; and

(b) the loss of life and property as a 
result thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME A FFA IRS (SHRI 
CHINTAMA]<JI PANIGRAHI) : (a) 389.

(b) (i) Loss of life—15

(ii) Loss of property—Rs. 23 lakhs 
approx.

Export of ready-made garmeats. knit­
wear and fabrics

3629. DR. P. VALLAL PERUM AN : 
Will the Minister of TE.XTILES be pleased 
to state ;

♦
(a) whether Government arc consi­

dering any schcme to give incentives and 
concc&iions in order to boost export of 
ready-made garments, knitwear and other 
fabrics ;

(b) If so, the details thereof ; and

(c) the estimated additional foreign 
exchange earning as a result thereof 7

* THE MINISTER OF STATE O F THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS M IRD H A ) : (a) and (b). A 
Statement of the steps taken to boost the 
export of textiles and clothing is given 
below :

(c) The exports of garmets in 1986 were 
Rs. 1323 CTores as against Rt. 1068 crorcs
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in 1985, Aod tb€ exports of cotton textiles 
in 1986 were Rs. 656 crores a‘s against Rs. 
649 crores in 1985, One o f  the major 
reasons for the increases in the exports of 
textiles and garmets is the series o f  mea­
sures taken by the Government.

Statemeot

The followfog measures have been taken
to boost the export of textile goods :

1 . Sophisticated garment manufactu­
ring machines not manufactured 
indigenously are allowed to be 
imported on O .G.L. As many as 
114 machines for garment and 
hosiery nuinufacturc have been 
placcd under OGL, 97 of them 
enjoying concessional import doiy.

* 2. For the purpose of removing
obsolescence and for modernising 
the textile industry, the Govern- 
n^ent policy of indigenous produc­
tion of textile machinery has been 
liberalised and select machines 
are allowed to be imported wich 
export obligation.

3. A textile modernisation fund of 
Rs. 750 crores has been created 
for facilitation of modernisation 
of cotton textile industry.

4. A long term policy for the export 
of c ^ to n  yarn with liberal ceilings 
has been announced. The present 
ceiling is 40 million Kgs., per 
year for yarn of counts upto 60s 
against 12 million Kgs., earlier. 
There Is no reitrictioa on the 
export of yarn above 60s count.

been raised to 10%  w. e. f, 
13 2.1987.

6. . Cotton garments and textiles have
t>een brought under the scheme of 
Contract Registration with a view 
to proiriding an element of certat- 

'n ty  to exporters in the matter of 
CCS.

* %
7. The Fashion Technology Institute 

in Delhi for education, research 
and training in the areas of 
fashion design for garment nuinu- 
facture will befully operative tn 
1987.

8. The duty drawback rates for 
cotton garments have been increa­
sed to 10%.

9. The number of days of pre>ship- 
mem credit has been increased 
from 90 days lo 180 days. The

> r j te  of interest has also been 
reduced by 2 .5%.

10. Many items of raw material/fabrics 
are permitted lo be imported 
under Duty Free REP Scheme 
and the Import-Export Past Book
Skhcnrte.

11. The scope of Advance Licenaing 
Scheme has been widened and 
procedures simplified.

12 . Under 100% Export Oriented 
Units and Free Trade Zones 
Scheme, facilities for liberal im­
port of capital goods and raw 
materials alongwith many other 
concessions are given.

Revised rates of CCS have been 
announced efTective from 1st 
July, 1986. These rates have been 
announced for a period o f 3 , 

, years and are generally higher than 
before. Slow moving items o f 
garments on which CCS was not 
admissible when exported to quota 
countries have been made eligible 
for CCS. CCS on export of yarn 
of all counts has been allowed 
@  8% from 29th August, 1986. 
CCS on export of grey fabric baa

13. Government has been giving liberal 
aasisiaocc for sponsoring and fun­
ding promotional activities sikch 
as market studies, buyer-seller 
meets, participation in interna* 
tional fairs and exhibitions.

14. Permission for use o f  foreign brand 
names for domestic sales has been 
approved in the case of ready­
made garments with the stipula- 
lion that only indigenous fabrics 
are u s ^ ;  a t |«ast 75% o f  the
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production U exported and no 
royalties art allowed on domestic

15« The Ooveromeot permits import 
o f 4 fopbisticmted textile machines 
at a conceaiioiMil rate o f  import 
duty of 25% provided the impor­
ter exported S times the value of 
the machinery over and above 
the average exports o f the expor­
ter during tha preceding 3 years. 
In addition to the existing scheme, 
the modified expon ot>ltgiitton 
■chcme permits imports with an 
export obligation for exporting 
75% o f the production % for 5 
years. However, the im fortcr is 
allowed to choose any one of the 
iwo export obligations.

Trekklag for tcMwbts

3630. SHRI P .M . SAYEED : Will the 
Minister of TOURISM  be pleased to 
s u te  :

Misuse of REP liccnces

' 3631. SHRI K. RAM AM URTHY : 
Will the Minister of COM M ERCE be 
pleased to 's ta te  :

(a) the total . annual value o f imports 
against REP licences given to exporters 
during the past three years giving the 
annual value of the quantum  of exports 
in hard currency by the rccipienti of REP 
licences;

(b) the steps bring taken to stop the 
misuse of REP licences which can be sold 
in the market; and

(c) whether the system of REP licences 
is being revoked and ^  the entire imports 
and exports canalised through State Tra­
ding Corporation ?

THE MINISTER OF COM M ERCE 
(SHRI P. SHIV SH A N K ER) : (a) The 
total annual value of REP licences issued 
during the past three years arc as under ;

(a) whether Government have cons­
tituted an experts panel to provide 
technical assistance to the State Govern­
ments to prom ote trekking for tourists ;

<b) if sOp the details of the scheme ;

(c) whether Union Government are 
also considering to provide financial 
assistance to the States for pronu>ting 
tourism in the Himalayan region; and

(d) if so, the details of the scheme T ^

Year Value of REP licences issued 

(in crores of Rs.)

1984*85

1985-86 *

1986-87
(April-Dee. *86)

2786

2849

2622

THE M INISTER OF TOURISM 
(M U FTI M OHD. SYED) : (a) and (b). 
Applicatk>DS through an adveitisement 
have been invited for setting up a panel 
of experts in various disciplines in adven* 
ture tourism including mountaineering 
and trekking and are under process.'  *

(c) and (d). The Himalayan Tourism 
Council at Its last meeting had recom- 
mended to the Government, formation of 
a revolving fund for assistaiKe to the 
States for promoting tourism in the 
Himalayas,  ̂l l t e  reco rom e^ation  is under 
consideration o f  the Government,

Data regarding exports made to hard 
currcncy area relatable to the issue of 
A£P licences is not available.

(b) In terms of the existing policy of 
the Government the REP licences - arc 
finely transferable unless these are 
specifically endorsed with actual user 
condittons. However, if any misuse is 
reported, action is* taken agninst such 
misuse under Import Export (Control) 
Act and Orders Issued thereunder.#

. 4

V

(c) No such proposal is under consi­
deration of the Qovernm ent,
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Clearaiicc of clatmi w k r  IPRS

3632. SHRI K. RAMAMURTHY : 
Will the Minister of COMMERCE be 
pleased to state whether the claims under 
International Price Reimbursement Scheme^ 
(IPRS) are now being settled within 15 
days ?

ft

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : The IPRS 
scheme lays down the detailed procedures 
Tor sanction and release of claims to the 
exporters. These generally enable settle­
ment of claims in a period of three to 
four weeks.

MaHae crports
i

3633. SHRI MULLAPPALLY RAMA- 
CHANDRAN ; Will the Minister of 
COMMERCE be pleased to state ;

(a) India's share in the world market 
with regard to export of marine products;

(b) the caeasures adopted by Govern­
ment to promote marine export;

*

(c) the percentage of the naik>n*i 
marine export during 19B6-87 from the 
State of Kerala;

(d) the quantum and ^ I n e  of marine 
products exported by Kerala during 1986-
87;

(e) whether brackish^ water shrimp 
cultivation has been found to increase 
exports from Kerala; and

(0  if so, the 6gures thereof?

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) ; (a) India's 
share of exporta of nvartne products dur­
ing 1985 (which were Rs. 300 crores). in 
the world market (which were about 
Rs. 16940 crorea), was 1.77%.

(b) Measures adopted by Government 
to promote marine export include pro­
motion of pruwn farming for augmenting 
production of cultured prawns, encourage­
ment of production of vafuc*added items 
like IQF, setting up of prawo Hatcheries 
and measures for exploitation of deep se« 
fishery resources.

(c) and (d). The quantum  and value 
of marine pro<}ucis exports from the State 
of Kerala and its share durmg 1986^7 
(April to Dec. ’86) were :

Qiy : Tonoes 
Value ; Rs. crores

Year All India . Kerala Share of Kerala

1986-87 Qty. 62745 25530 40,69%

(April to Dec.) Value 339.89m 120.39 35.42%

(e) and (f). Yes. Sir. Brackish water 
shrimp cultivation in the Keral State 
contributes at>out 5000 Tonnes every year 
to the export of marine products.

(Source ; Marine Products Export 
Development Autbority)

Uttfsatlon of gftrincat rx|KMi qu«ta

3634. SHRI K . PRADHANI : WiH the 
Mini&ter of TEXTILES be pleased to 
state ;

(a) whether there has been undex 
utilisation of export quotas of ggrmenu 
during 1986-86 and 1985-87;

• *

(b) if so. the details thereof and the 
reasons therefor; and

(c) the measures taken to ensure that 
export quotas are fully utilised 7

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) gnd (b). In sotne
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of the quolft countries the utilisat&oa Has 
been fiill, whereat in certain other coun* 
triea the utilisation ha t been less than 
100% at intficated in the statcnoent given ^ 
below. The major factors influencing 
utilisation of quotas are demand , roarlcet 
conditions and changing fashions.

(c) The following >teps Kave been 
taken by the Oovt, to tn iu rc  better utili­
sation of quota levels;

(i) The export entitlement dislribu* 
tion policy allows a number of

concessions to slow moving gar­
ment items.

(ii) CCS has been allowed on export 
. of slow moving garments to quota
countries.

(iii) Several other steps have been
- taken by the Govt, to make our

products competitive in the inter* 
.. national market which also, lielp 

better utilisation of garment 
quotas*

SUtCBCBl

DttaiU o f  categories where percentage utilisation is more than
100% duritig 1935 A J986.

Country Caig. % Utilisation During
1983 1986

1 2 3 4

U .S.A . 335 97 78 104.04

336 96.98 102.97

33S/39/40 97.86 107,08

342 97.71 109.16

347/48 94.58 114.76

West Oermsny 4 113.99 144.04
<

? 68.92 113.32

8 87.96 114.40

Fraoce 4 122.28 111.53

7 74 51 108.17

8 73.44 105,57

27 81.05 110.94

4
29^ 79.11 126.96

*
Italy 4 73.78 104,87

8 " 72.88 119.35
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Benelux‘ '

* *1'   ̂ ■ H

4

6
p

8

122 04 *

97.74
*

121.82

114.26i

111.94

111.94
% ,* * «
‘ Denmark 4 71.88 118.44

■
.6 105.04 102. T3

- 7 104.04 109.67
♦

8
«

105.16 109.69

* 26 31.48 116.59

27 83.82 100.48
«

4 29 95 56 107*07

U nhed Kingdom 4 108.78 109.09

> 6 106.68 105.11

8 96.70 102.50

Ireland 4 43.75 104.41

* 8 • 94.52 101.94

Orecce 27 113.64 106.38

29 108.70 106.00

Sweden 2 96,75 108.39

4 103.51 109.30

5 106,87 100.68

9 99.% 109.00

10 94 42 106.76
^ 1 

t
%

Rest G rcup.
f

113.16 110.39

Norway 3 & 4 12k l 8 100,58
i

i 5 102 58 104.69

r • 8
•

103.94 •  105.56
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1
*

2 3 4

' Finland

m ■*
. Ladies Blouses 52.T8 101,05

9
O cnts Shirts 95.45 12K29

• ^ T, Shirts 93.06 112 43

Austria Gents Shirts , 109.01 109.57

Cattada 1 110.29 113.93
%

4 127.32 105.35

Detaih o f  cateforUs wktre percemtage urilisation U Usm than 100%
During J985 A 1986.

Country Catg. I9S5 1986

1 2 3 4

U.S.A. 337 66.04 57.60

341 91.36 96.20

W#tl Ocrmany 6 115*22 89.39

A
15-B 111.44 46.50

- 17 41.05
1

33.23

26 • 24.51 35,65

* 27 49.41 65.41

29 32.89 79.60

Frmncc 6 76.16 ' 85.86

15-B 32.08 40.27

17 1.69 6.75

21

24

26

30-A

11.92

31.79

66.37

16.55

13.71

58.77

97,01

11.22
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m a r c h  20, m i
■

ft

i40

* 1 2

b

3 * . 4

Italy 32.01
*

70.59

1 47.08 89.08

m 15-B 11.73 73*08

• 17 3.39 48.34

■ - 26 2S.54 54.71
•

27 * 17.29 30,11

29 8.14 « 21.28

fieciejux 7 40 20 85.23

15-B 40.99 67.93
• 17 18 28 25.78

«
21 22.63 33.55

26 12.92 34.96

27 33.78 99.47

1 29 56.28 52.96

Denmark 15-B 84.29 93.24

17 61.67 53.85

United Kingdom 7 40.83 * 47.32

♦ - 15«B 29.95 44.22

V 17 18.58 33.33

r r
* * * i26 71.24 64.33

r. '
*

27
T

74.30 99.69

29 • 40.67 57.89

Iretaod 6 82 50 9.52
•

• 7
*

61 29 67.72

I
15-B 1 1 . 1 1 54.55

* * _ 17 Ne*. , 4.00
*

 ̂A • «■ * * V
p-'

26 96.29
t

«
27.59
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I 2
■

3« 4

, 27 ^ 43.57 89.19

29  ̂ 11.54 7.14

Greece 4 , 1.92 Neg.

6 3-70 21.05

7 113.05 93.41

8 100.00 64.41

15*B 66.67 28.57

17 7.69 ' 20.00

ft * U
26 139,13 87.76

Norway I 133.33 80.00

- 2 96.00 98.00

6 77.78 29,63

10 (s) . 73.00 9Z68

10 (0> 41.86 57.47

* 11 65.71 97.22

Sweden
m

8 103.33 96.03

Finland A. Socks 2.78 —

Austria Ladica Blouses 75.15 93.10

Canada
%

V

2 114.01 95.79

3 119.46 97.04

5 95,61 47,70•
'

8 72.94 —

Note : Base Y ear— 1986. *■

%0 Source : Apparel Export Prom otion Council.

Tr«4e ^p«»tlo« «*itk Malaysia
t

*

3655. 8HRJ RADHAKAHTA DIOAL t 
WUI fbe MinUier o f .  COMMBRCE be 
pleaMd to ita i«  :

(a) w hether Government have taken 
Steps for expanding trade ties with 
Malaysia ; and
91 '

(b) if ao» the details thereof 7
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THE MINISTER , OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) Vcs, 
Sir,

* •
■* t

(b) Trade is sought to be expanded 
through divcffification of exports to In­
clude bulk commodities such as iron ore 
lumps, iron ore pellets, and wheat as welt 
as through contracts for projects from the 
Malaysian Government for Indian compa­
nies oo a negotiated basis. Efforts tn 
this direction include discussions at 
Minfstcrial level ; official level meetings ; 
exchange of delegations ; buyer-seltcr 
meets ; participation in trade fairs and 
exhibitions.

.Modernisatioo of Delhi Fire Service

3636. SHRI KAMLA PRASAD 
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether spccial grant of R». 5 crore 
made to Delhi Municipal Corporation 
following Siddhartha Hotel 6re for moder­
nisation of Delhi Fire Service has been 
diverted to other schemes ;

(b) if so, the reasons therefor ;

' (c) the steps taken to nsodcrnisc Delhi
Fire Service and open more fire stations ; 
and

(d) whether there is any propos^al to 
transfer Delhi FJre Service to Delhi 
Administration and if so, the details 
thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

*CHINTAMANI PANIGRAHI) : (a) No, 
Sir.

(b) Does not arise.
»

(c) A grant of Rs. II.K3 crores spread 
over 2 years has been sanctiooed for 
improvement of the Delhi Fire Service. 
This is to covcr the purchase of equip­
ments and appliances and setting up of 
5 new fire stations and underground water 
static tanks,

*

(d) No such prbpoMil iŝ  presently 
under consfderatloo of the CovemmcDt.

MARCk 20, 1987

[Traiulation]

Prodaction of HuDdioom as a reaalt of 
aew textile policy

3637. SHRI KUNWAR RAM ; Will 
^the Minister of TEXTILES be pleased to 
state :

(a) the extent to which production has 
gone up in Handloom sector as a result of 
the new textile policy ;

(b) the extent to which production of 
Janata Cloth has gone up ;

(c) the extent to which exports of 
handlooms have increased ; and

(d | the contribution made by Bihar 
in irKrreasing the export of clolh being 
produced in handloom sector ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) The production 
of handloom cloth has gone up from 3514 
million meters in I9S4-85 to 3693 millioa 
meters in 1985-S6. During 19f6-87 pro* 
duction upto the^nd  of November, I9W 
is estimated at 2510 million meters.

♦

(b) and (c). The production of Janata 
cloth and exports during the thrve years 
are as under ;

Year Janata cloth
(in million sq. 

meters)

Exports
(Value io 

Rs. Crores)

19»4-«5 356.77 Rs. 348.86

1985-86
•

1 *

398*12 Rs. 361,62

1986-87 500 00 Rs. 383.70
(anticipated) (aoticipated)

(d) State-wise figures o f bandloofn 
exports are not^ maintaiaed. However, as 
informod by the Goveroment of BIbar, 
the details of exports of handloofiie lo tbe
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three years by th« Wlur E3q>orti Corpora* 
tioQ are at follows :

19S4*«5

1985-86

1986-87

Rs. 8 03 lakhs

Rs*4.22 lakhs

Rs. 10.00 lakhs 
. (anticipated)

Dcvrloyewet mt lo«risai la Bihar 
» •

3638. 8HR1 KUNW AR RAM : Wilt 
the Minister of TOURISM be pleased to 
siste :

(a) iha BumbcT of projects for the 
davelopment of tooriam which are in p ro­
gress in Bihar with the Central aasisiance 
at present ;

V*
(b) the stage of ^ n s tru c i io n  thereof ;

(c) the exiKndtture incurred thereon 
so far ; and

(d) the time by which these projects 
will be completed ?

THE MINISTER OF TOURISM 
( M U m  M OHO. SYfcD) : (a) to (d). The 
Ministry of Touriun have rendered fioan- 
cial assistance to the tune of Rt. 128.96 
lakhs during the Siath Five Year Plan and 
flrit two years of the Seventh Five Year 
Plan for 12 schemes, out of which 7 
schcntes have been completed and remaiD- 
Ing sre in progress.

Tralateg la esAreprci 
proasotl

far expan

3639. SHRI KUNWAR RAM : WUI 
the Mftnftster o f  COMMERCE be pleased 
to  tla te  :

. (a) the names of programmes started 
for export promotioii and to provide traio- 
ifig io export trade to new entrepreneurs 
so that they may be attracted towards 
it ;

(b) the number of persons who enter 
export trade industry every year as a 
resolt th e re o f ; ahd

(c) whether tliere ere any Scheduled 
Caste/Scheduled Tribe persons a lso  among

them or whether traditional businessmen 
have the monopoly in this trade 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) The 
Indian Institute of Foreign Trade has 
been imparting, training and conducting 
specially designed programmes for the 
o6Scers of the Government, public and 
private sector organisations. The themes 
and nnethodologies of the program m es' 
have been improved and diversified through 
a  continuous dialogue with the trade and 
industry and academics with spccial 
emphasis on the usage of Institute 's 
markets and functional research inputs 
both within the country  and abroad. The 
Institute undertakes a variety of training 
programmes for graduates/posl-gfiiduaie' 
freshers for probalionets of Indian Foreign 
Service, Indian Economic Strvice and 
practising middle and senior level executives 
of state trading organisation! and public 
and private sector enterprises The names 
of the Executive Development Programmes 
conducted /to ' be conducted by the Insti­
tu te during I9S6-87 are indicated in ^the 
statement given below.

In addition to the programn>es being 
conducted by the Indian Institute of 
Foreign Trade, the programmes on eiiport 
promotion are conducted by the Small 
Industries Service Institutes. Local Pro-

*

ductivity Councils, Chambers of Commerce 
and a number of private individuals and 
inatitutions.

(b) It is difficult to give the exact 
number of persons who have entered

'export trade as a result of various pro­
grammes conducted by the Institute and 
other organisations as no such statistics 
are being maintained.

(c) T h ^  Indian Institute of Foreign 
Trade has t>een reserving 3 per cent of 
the total seats for SC/ST candidates in its 
one year Diploma Programme, two-year 
Master*s Programme, 4-month evening 
programme .in Delhi and 6-week evening 
programn>e In Madras. SC/ST candidates 
are" fully exempted from payment of the 
cost o f  prospectus and the tution fee. 
Many SC/ST candidates have been regu­
larly sponsored by exporting firms both 
in the private and public sector for the  
Inatituie 's regular Executive Developm ent
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Programmes. Indian Institute Of .Foreiga 
Trade's Export Promotion Programmes 
are availed of by all t^ tro n s  of socicty 
including young entrepreneurs.

I.

Stateaieat

Import J*oticy of India (in 
Bombay* Calcutta and Madras).

18.* Foreign Tiade Orientaiioa Pro­
gram lAe for IFS Probatiogert.

%

19. Foreign Trade Orientation Pro-
granune for IBS probationers.

20. International Commarcigl Nego-
. tiations.

2. Masters Programme in Inter­
national Business.

3. Post-Graduate Diploma Pro­
gramme in loteroational Trade*

*

4. Certificate course in Export 
Marketing (evening),

5. Export Procedures A  Document 
tition (Bangalore, Bombay, 
C akutta  and New Delhi).

6. International Business Orientation 
for IAS officers.

7. Export Marketing Management 
for Defence Service Officers 
(Evening).

8. Export Marketing Technique
(ResidentiaJ).

9. International Business, New 
Dinoenslons (Residential).

10. Researching Overseas Markcu.

11. Export Marketing Sl Procedures 
(Residential).

12. Overseas Prc^ect Management.
i

13. Shipping Orientation programme 
for Export Executives.

*

14. International Business ; The 
Legal Dimensions.

%

15. Export Marketing Techniques
(SST Units). V

V

16. Costing A Pricing for Export.

17. Import MgnafeoMDi.

[EngUMk\

ITDC to reader eeMdtaacy servke to 
private trcter

3640. SHRI BANWARl LAL PURO- 
HIT : Wilt the Minister of TOURISM be 
pleased to state ;

(a) whether the India Tourism 
Development Corporation proposed to 
render consultancy service for private 
sector soon ;

(b) if so, full details thereof in this 
regard ;

(c) whether any collaborgtlon with 
the private sector has been made so far ; 
and

(d) the details thereof and to wh«t 
extent the target of foreign tourists in 
the country is to be achieved ^

*

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYfiD) : (g) god (b). 
ITDC is already providing a complete 
range of consultancy services lumely from 
concept to commissiooiog of hotel 
projects, tourtet ‘resorts, Mc. besides ren­
dering management ai»d marketing services.

(c) ITDC has not so far made any 
6nancial collaboration with the prirate 
sector in any tourism project in the 
country,

r

(d) Docs 'lu)! arise. During 1986,
foreign tourist arrivals figures crossed one 
million mailc registering an iacreftse of 
29.1% over the corresponding figure in
1985. . The target set by 1990 is 2.50 
millioo tourists^ - ^
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3641. SHRI SANAT KUM AR 
M A NDA L; Will the Minister of TEXTILES 
be pleased to state ;

(a) whether the Jute Corporation of 
India has made any package oflTer to the 
private sector ju te mills io West Beogat ;

(b) if so, the details thereof ; and

(c) how far the ju te  mills in West
Bengal have gone in for buying raw jute 
of difTerent grades from ?

TH E MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS M IRDHA) s (a) and (b). A 
Statam eot is given below.

«

(c) Only otic ju te  milt in the private 
sector hai concluded contract recently for 
purchate of 10.000 quintals of raw ju*e of 
different grades from Jute C orporation  of 
India.

StateflMt

The Jute Corporaiiofi of India h^u 
recently sent a Circvlar letter to all jttte 
mills is the private sector for sale of raw 
ju te ca-1965-S6 crop, variety/grade brmk^ 
up being as under :

ft

(A) Varietal break*up : W hite—26%

T oisa—^9% 

Mesta— 5%

(B) Grode-wise hfrak-mp (P^rcenta^t)

Grada White Toasa Mesta

O ther terms being :

Delivery period : 60 days from date of
m aking'paym ent 'a r r a n ­
gement. ,

I

Payment terms : Either through Bank
^ Draft o r con6rmed 

> ,  irrevocable Letter of
Credit payable at sight*

Pricc ; Statutory minimuiD 
prices plus Re. l/-per 
quintal.

5 /EOT

6/B BOT

?/X BOT

2. For mil's located to Andhra 
Pradesh and Madhya Pradesh all deli*- 
verfts of Bimbli will be made ex*godo#h. 
Mills were requested to send their formal 
order by 3rd March, 1987.

Sopplj of bipvts to trxlHe units at 
latrmatkmal price

3642. SHRIM ATI GEETA M UKHEK^ 
JEE : Will the Minister of TEXTILES be 
pleased to state :

(a) whether Government have evolved 
a ichcnte to supply inputs to textile units 
at International priccs for export produ­
ction : and

#
Cb> if so, the details of ihc scheme ?

THE MINISTER OF STATE OF T H E 
MINISTRY OF TEXTILES (SHRI RAM  
NIWAS M IRDHA) : (a) and (b). Many 
items of raw materials required for export 
production are allowed to be imported 
duty free a t international prices under the 
various schetnes such as Advance Licens- 
ing Scheme, Duty Free Replenishment 
Scheme and Pass Book' Scheme. In addi- 
tion» 100% Export Oriented Units ,and 
units In the Export Processing Zones are 
also permitted to import raw materials at 
international prices.

«
Sovkt l>elegatkMi*s Negotiation with

27 47 47 Textile Mills*

31 33 48 3643. * DR. B.L. SHAILESh ": Will 
the Minister of TEXTILES be pleased to

24 14 5 s ta te  :

11
•
6• m

(ft) whether it is a fact that a Soviet 
delegation visited Bombay early this
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month to resume purchase negotiationi 
with the Textile Mills ^or 55 million 
metres of cioth ;

(b)- whether the Soviet delegation 
agreed to renegotiate prices in view of the 
surge in the raw cotton prices and the 
Mills not being in a position to sell at 
lower prices ; and

* , *

(c) if soothe details of the agreement 
rcachcd, if any ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) to (c). Accord­
ing to the information made available by 

Cotton Textile Export Prontotion 
Council (Texprocil)t a one man delegation 
from the Soviet Buying Agency visited 
Bombay from l l th  to 19th February, 1987 
for purchasing textiles. The shippers 
have informed TexprccH that the Soviet 
Buying Agency was not prepared to give 
any such price increase.

Export of Stik
*

3644. SHRI C.K, KUPPUSWAMY : 
Will the M inuter of TEXTILES be pleased 
to state the total value of export of natu­
ral silk goods namely mulberry tasar silk, 
mixed blended silk and silk waste during
1986-87 ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS M IR D H A ): The value* of
exports of natural silk goods during the 
year 1986-87 (April, 1986 to February, 
2987) is as under :

ITEM VALUE 
(R |. in crores)

«

(1) Mulberry 170^1
•

(2) Ta$ar 5.90
♦

(3) Mixed/Blended 
■#

4.54

(4) Silkwaste 1.28

Total : 181.93

West GetnuiB assistaoce for rcd«clsg 
Tra4e Deficit

3645. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of COMMERCE be pleased 
to state :

(a) whether Oovernmeot have sought 
the assistance of West Germany to reduce 
India's trade deficit ; and

(b) If so, the details of assistance 
proposed to be given by West Gercnaoy 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) and
(bX The Government has raised at dilTe  ̂
rent for the question of India's large trade 
deficit with the Federal Republic of Ger­
many (FRG) ar>d has sought the latter*! 
assistance in reducing this trade deficit. 
The FRG  has offered to provide trade 
promotion assistance to India, and Indian 
requests in respect of several commodi­
ties in this regard arc under examination 
by the FRG Government.

Payment of Gratmly to Diseiisaed 
Eaiployees

3646. SHRI KAMLA PRASAD
SINGH ; Will the Minister of DEFENCE 
be pleased to refer to the reply given to 
Unstarred Question No. 3534 on 26 
November, 1986 regarding payment of 
gratuity to dismissed em ployed and 
state ;

t
(a) whether a Review Petition In the 

Supreme Court has been filed ;

(b) if so, when ; and

(c) if not, whether the pension regu­
lations have been amended, with their 
details ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE­
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) Yc«. Sir.

, *
(b) On 22nd December, 1986,

(c) Does not arise.
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[TtmmMiMiom] ' •

LtglslatftoB U  CIiccIl M iw e  of 
ReliglMU Placet

3647. SHRl SARFARAZ AHM AD : 
WUl the Miniscer of HOME AFFAIRS be 
pleated to tiate :

(a) whether Ooveroment have taken 
note of disturbing trend all over the coub* 
try about the religioui places being used 
for political and even ■nti^national activi­
ties ;

(b) if so» whether Government pro* 
pose some suitable legislation to curb this 
trend in the interest of national integrity 
and security ; sod

• %
(c) If so. the time by which such a 

legislation it proposed to be introduced 
in Parliament 7

(b). tNo proposal bat so far been received 
for setting up jo is t  ventures with the 
USSR cither bi the USSR or in third 
countries.

i *

Financial Assistance to sick Textile 
MIUs in Bihar

3649, DR. G.S. RAJHANS ; Will 
the Minister o f  TEXTILES be pleased to 
state ;

«

(a) whether Union G overnm ent are 
providing financial assistance to a large 
number of sick textile milli in Bihar ; 
and

(b) if so. the deiailt of the assistance
extented by Union Government to the 
Slate Government for making these mills 
economically viable during the last 2 
years ? •

TH E MINISTER OF STATE IN THE 
M INISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
M INISTER OF STATE IN THE MINI- 
STRY O F HOM E A FFA IRS (SHRI P. 
CH ID A M BA RA M ) ; (a) In the recent
past G ovem m rnt has taken note of some 
instances of misuse of religious places for 
political and anti-national activities.

(b) and (c). However, there it no 
stich proposal, at present, under the con* 
sideration of the Government.

lado-S*vlet JofaH Vcafwrs

364«. SHRI SRIK A N TH A  DATTA 
NARASIM HARAJA W ADIYAR : Will
the Minister o f COM M ERCE be pleased 
to t u t e  :

(a) the number of joint venture pro­
posals received from the Soviet Union 
under consideration o f  the Governm ent ; 
and

( b ) . how many *of those rroposals 
have been selected by Government 7

T H E M INISTER O F CO M M ERCE 
(SHRI P. SHIV SH A N K ER) ;  (a) and

THE MINISTER OF STATE OF THE 
M INISTRY OF TEXTILES (SHRI RAM 
NIWAS M IRDHA) ; (a) The Union
Government do not provide financial astis* 
tance to sick textile mills.

(b)
above.

Docs not arise in view of (a)

Legislation on Terrorism

3650. SHRIM ATI BASAVARAJES- 
W ARl ;

SHRI V. TULSIRAM -:

Will the MinUler of H O M k A FFA IR S 
be pleased to state :

(a) whether the consent o f all the 
concerned States have "‘‘been obtained in 
regard to a new legislation proposed to be 
brought forward to com bat terrorism ;

t
(b) if so. the main points emerged 

from the discussions with the various 
leaders o f State Governments ; and

*

(c) by what time the final decision 
In regard to the introduction* of law to 
combat terrorism in the country will be 
taken 7<
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. THE MINISTER OF STATE IN THE 
MINISTRY O F PERSONNEL. PUBl^lC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE M INI­
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAM BARAM ) ; (a> to (c). The
Terrorist and Disruptive Activities (Pre* 
vention) Act, 1985 is already in forcc.

Scheme for Import of Gol4

3651. SH RI D .P . JADEJA : Will
(he Minister of COM M ERCE be pleased 
to state :

(a) whether the scheme of Import of 
gold for maoufacture of jewellery for 
export has been evaluated ;

(b) if so, the details thereof ;

(c) whether Governmeni propose to 
reduce restrictions on such imports to 
make the scheme successful and to make 
jewellery ciport interDatlonally compcti- 
dve ; and

(d) if so. (he delaila thereof ?

THE MINISTER OF COM M ERCE 
(SHRI P. SHIV SHANKER) : (a) to  (d). 
There are several schemes in oprratioo 
which entail import of gold for the manu­
facture of jewellery for export. Govern­
ment has taken several steps to simplify 
the schemes and also introduced some 
new schemes like that for import of gold 
alloys and Codings against Advance 
Licenccs and for special export *orientcd 
jewellery complexes to boost expon of 
gold jewellery. These measures are alnned 
at fgcilitmting export production of gold 
jewellery to be competithre in iniernatiooal 
markets in terms of quality and price, 
within the framework of oi«raJI policy io
this sector.
!«

^Refenoc aad Expcadltwre of Aadamaa 
and Nleobar Islaada

3652. SHRI E. AYYAPPU REDDY : 
Will the Minister o f  HOME- AFFAIRS 
be pleased to state ;

*

(a) tfie revenue - collected in th« 
Union Territory of Andaman and Nicobar 
Islands for the year |9S5 and 1986 ; ao4

<b) The expenditure incurred both 
planned and non-planncd in the Union 
Tetritory for Che year 1965 and 1986 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOM E AFFAIRS (SHRI 
CHIN TA M AN I PA N IG RA H I) : (a) The 
revenue collected in the Union Territory 
of Andaman and Nicobar Islands during 
the financial year 1985-86 was Rs. 15 
crores 99 lakhs.

(b) During the financial year 1985-86 
an expenditure of Rs. 21 crores 55 Ukhs 
was incurred under the plan schemes 
whereas non-plan expenditure was R t. 74 
crores 48 bkbs.

Export of Basic Drvga

3653. DR. T , KAUPANA DEVI ; 
Wilt the Minisier of COM M ERCE be 
pleased to state :

(a) the target of export of basic 
drugs during the year 1986-87 ;

(b) whether there is likely to be a 
heavy shortfall in the basic export of 
drugs and if so. the extent of the likely 
shortfall and the reasons thereof ; and

(c) the names of the basic drugs 
which are facing this shortfall in export ?

THE MINISTER OF COM M ERCE 
(SHRI P. SHIV SH A N ICER)f (a> The 
target fixed by Basic d iem icals . Pbanwa- 
ceuticals and Cosmetics Export Pronfu>tion 
Council for export of basic drugs 4urieg 
1986 87 is Rs. 4H crores.

(b) No, Sir.

(c) Does not arise*

UOOlMTS.

SHRI V. SOBHANADREBSW ARA 
RAO (Vijaywada) : There is a serious
crisis in purchasing tobacco*

[ Tratulaiioft]

MR. SPEAKER : You five a notice
for it. a
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SHRI V. SOBHANADREESW ARA 
RAO : I bave^ gives a tM»tk:c for a Cal-
Hnt Attention.

A
[TrattMlafion]

MR. SPEAKER ; If it Has been given 
Co me, then 1 will look into it.

*

[EmgUtM]

SHRI S. JAIPAL REDDY (M ahbub- 
nagar) ; The Freedom of the P re n  U lo 
peril.

[TroMaimiiom]

MR. SPEAKER : Oivc sooie notice
for i t /

[EngiiMk]

SHRI S. JAIPAL REDDY : The
GoveranMot org^iA ed CBl r a i i l s . . . .

[Tramiiaiiom]

MR SPEAKFR ; D on 't this,
Jaipttiji, The CAfte it iubjudic^e. However, 
if you want to »abcnii tocneihing about 
the freedom of the p re n .  iben you give 
another notice to  that we may have a dia- 
cutaion on it.

[Bnfiish]

SHRI S. JAIPAL REDDY : I have
tabled a Calling Altew«k>D Motion alio.

[TymMtlatlom]

MR. SPEAKER : 1 will took into )c.

[EmglM]

SHRI S. JAIPAL REDDY : The 
point it thit.

mc«
MR. SPEAKER'; Please listen to-F - / ' ■ :

. M R .'SPEA K ER  I cannot allow.
• m

»

iTransiatiom]

1 will not allow anything which i t ‘ 
lub-judice. However, I will not bar any* 
th irg  which is admissible.

[EngHih]

SHRI S. JA IPA L REDDY : No news­
paper can be subjected to C.B.L raids 
because it published___

*

(Trafulation]
9

MR. SPEAKER : You may give a
notice.

{InUrruptiOfts)

[EmgtUh]

MR. SPEAKER : No, not allowed.

[TransUtti0ft]

If you want a discussion on the free­
dom of the press, I will get it done. I 
have oo objection. But 1 will not allow 
something which is sub-judice.

[EmglUk]

SHRI S. JAIPAL REDDY : No charge 
sheet has been filed. The Official Secrets 
Act is being utilised to gag the Press.

[TramsUitloti]

MR. SPEAKER : If you
notice. 1 will allow a discussion. 
DO objection.

give a 
I have

UnUrruptions)

♦ *

M R . SPEA K ER : No. Not allowed.
*  1

Unterruptiom)

MR, SPEAKER ; Please hear mel 

ilmt/rrmftiams)
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lEnrlish] • ,

SHRI S. JAIPAL RBDDY : The
PrcM is being gagged outsid*.

ft

{inierrupiiolu)

MR. SPEAKER : Nobody U iryint
to gag the Press. There is no question of 
gagging the press. It cannot be gagged 
and will not be gagged.

SHRI P* KOLANDAIVELU (Oobi- 
chettipalayaro) : I have given a notice of
privilege against All India Doordar- 
shan.........

MR. SPEAKER : I wUI look iolo it.
*

U/tterrupiio9u)

MR. SPEAKER : Mr. Jaipal, You
always break the rule. That is the wont 
thing about you.

[TranMlatiok]

1 have told you repeatedly and I will 
say it again. I have said that whatever 
is allowed under the rules would be allo­
wed in your case as well.  ̂ I will never 
debar that. I have never tried to do so. 
You see me ; I will tell you how I can do 
It. If I cannot do something. I will also 
tell you to why I have not been able to 
do it.

*
[EntlUh]

So simple it is.

ITraruiation]

Do not lose temper. Sit down calmly* 

[Enrlish]
¥

SHRI S. JAIPAL REDDY : What
can be more important than the arrest o f  
a journalist. . . .  {Inierruptioms)

A

[TranMlatiom]

MR« SPEAKER : Look, whatever
the press’want# to publiab, k U publtshiof.

t
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serve noYou please sit do#n. It will 
purpose.

U M rrttptiotu)

MR. SPEAKER : It would not help.
We will not allow any > curbs on the press, 
nor are there any. If there is any pro­
blem o f law and order* that would be

* ^

taken care of. But there are no lestric- 
tions on the press. Whatever the press 
does, we tolerate that also. There is no 
such thing. You need not worry about 
it at all.

{!mt errttpt tons)

MR. SPEAKER : This sort of things
will cM>f help. I have already told you 
that whatever can be allowed, will be 
allowed. I have never debarred that.

(Imterrmptiams)

[EmtUk]

MR. SPEAKER : 1 will never do it.

irnuuiMfion]

You don’t worry.

{En9ii9k\

MR. SPEAKER : I will allow certain
things which can be allowed, and 1 will 
not bebar yo«.

SHRI S. JAIPAL REDDY : The
OtBdal Secrets Act is being used to curb 
the freedom of the Press.

MR. SPEAKER : You come and see
ma. Whatever you have on the freedooi 
of the Press, give it to me. I have never 
refused. Whatever I can do, I will do. 
But I cannot do what is not In my powers. 
You will have to change the rule for that, 
I am helplasa.
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[EmlUk] [TramglatiomX

DR. O S. RAJHANS : M r. SuniJ
D utt it in Delhi today. We m utt tend 
our good w iihet lo him. Hit mitsion hat 
become a succett. The whole H oute 
ihould tend itt uoanimout g ree ling t.. . .

{TraHslatlom\

MR SPEAKER : ThU U for the
whole H oute. It it a laudable feat. If 
anyone of you doet tome good work for 
the country, intide or outtide of the 
Houte. it thou Id be appreciated. We 
want that the country thould progreas and 
everybody thould be happy. Our better* 
ment Het in the progrett of the country,

iinUrrupHoms\

MR. SPEAKER : I will look into It.

[EmglUk]

SHRI. P. KOLANDAIVELU : At 9.30 
when the news wat read, it wat read that 
**tbe colire Oppotition walked out**. We 
did not join the walk-ouu

MR. SPEAKER : I will see to it. I 
will look into it. 1 will get it done.

SHRI S. JAIPAL REDDY : 1 think 
AIADM K wat never a part of the oppoti* 
tion.

SHRI P. KOLANDAIVELU : We are 
alwayt friendly oppotition.

[EnglUk] [Triuuiattom]

MR. SPEAKER : I do not termo>
nite.

MR. SPEAKER : This you can decide 
outside.

( tnt err mpt iota)

MR. SPEAKER : Do I term onite  ?
i

ilmttrrmpiiomM)

SHRI S. JAIPAL REDDY : No. 1
am talking of them.

MR. SPEAKER : 1 have included
everybody, including you. Mr. Jaip^L.

I TrmM$laslom\

If you do tuch work I will praitc you 
a t  well. I am talking of everybody,

[EmgliM

SHRI P. KOLANDAIVELU ; Yeater- 
day, you gave a ruling oo the privilege 
ittue raited by Prof. Madhu Daodavate.

MR. SPEAKER : No qucttion ; it
cannot be raited.

SHRI P. KOLANDAIVELU ; 1 m
oot coming to that. We have got a high 
regard for your ruling.

Yeaterday night in the D oordanhgo 
Kcadra...,

l2 M lrt.

PAPERS LA ID  ON THE TABLE

NoltftcatUat iiMer Coffee Act aad Importa 
mm4 Cxportt (Controt) Art.

THE MINISTER OF COM M ERCE 
(SHRI P. SHIV SH A N K ER) ; 1 beg to 
lay on the Table :

(I )  A copy of the following Notifica- 
tiont (Hindi and Englith v trtion t)  
under tub-tection (3) o f section 
48 o f  the Coffee Act» 1942 i

(i) The Coffee (An>endment> 
Rules, 1987 published in 
Noti6catioo No. G.S.R. 36 
in Gazette of lndi« dated 
the 17th January. 1987,

[Placed in Library, See No. 
LT-40I0/87I.

*

<ii) The Coffee (Second Amend- 
mem) Rnlet. 1987 publithed 
in Notification No. 96 in
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[Sbri P . Shiv Shanker] ^

* Oazette of India dated the 
14th February, 1987*

(Placed in Library. See No. 
LT-4011/®?}.

(2) A copy cach of the foflowing 
Notifications (Hindi and English 
versioot) issued under section 3̂ of 
the Imports and Exports (Control) 
Act, 1947 :

(i) The Exports (Control) Tenth 
Amendment Order. 1986 
published in Notification No. 
S.O: 427 (E) in Gazette of 
India dated the 17ih Juty»
1986.

(ii) The E xporu  (ControO Ele­
venth , Amendment Order, 
1986 published in Notification 
No. S.O. 658 (E) in Gazette 
of India dated the 5th 
September, 1986.

(lil) Tl>e Exports (Control) 
Twelfth Amendment Order, 
1986 published in Notifica* 
tion No. S*0. 835 (E) in 
G azette of India dated the 
l l t h  November, 1986.

(Iv) The Exports (Cooirol) Thir­
teen rh Anncndmrnt Order, 
1986 published tn Noiificatk>n 
No. S.O. 840 (E) in G azette 
o f India dated the 14th 
Novembetr, 1984.

I (v) The Exports (Control) Four­
teenth Amendment Order,
1986 published in Notifies- 
tion No. S.O. 902 (E) in 
Gazette of India dated the 
8th December, 1986,

(vi) The Exports, (Control) 
Fifteenth Amendment Order,
1986 p>iblished In Notifica­
tion No. S.O. S03 (E) in 
Gazette of India dated the 
9th December, 1986.

, (vii) The Exports (Control) Six­
teenth Amendment Order,

1986 published in NotWca- 
tion No. S.O. 920 (E) io 
Gazette o f India dated the 
!6th December, 1986.

(viii) The Exports (Control) First 
Amendment Order, 1987 
published in Notification No. 
S O. 7 (E) in Gazette o f  
India dated the 8th January, 
1987.

(ix) The E xporu  ' (Control) 
Second Amendment Order,
1987 published in Notifica­
tion No. S.O. 14 (E) in 
G azette of India dated the 
13th January, 1987.

(x) The Exports (Control) Third 
Amendment Order, 1987 pub- 
Itthed in Notification No. 
S O. 28 (E) ia G azelle of 
India dated the 21st January,
1987.

0

(xi) The Exports (Control) 
Fourth Amendment Order,
1987 published in Notifica* 
tiofi No. S.O, 87 (E) in 
G azette of India dated the 
18th February, 1987.

(xii) The Exports (Control) Fifth
Amendment Order. 1987
published In Notification No. 
S O. 88 (E) io Gazette o f 
India dated the 18th
February, 1987,

(xiiO The Exports (Control) Sixth 
Amendment Order, 1987
published m Notification No.
S O. 121 (E) in Gazette o f  
India dated the 25lh
February, 1987.

(Placed in Library. See No. 
LT-4012/87],

Drtalled I>ciiiaiids for of tiM Mhilstry
• f  Eaergy for I9 i7 -n .

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : I beg to lay on the 
Table a copy of the Detailed Demands for
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O ra o u  (Hindi and E n tlu h  versions) of the 
Ministry of Energy for 1M7*88*

(PUccd la U b ra ry . No. L T ^ U /
r n .

Revlm oa aad Aaaiial Re^rt of Natiaaai 
Tevtrit CofVoraHoa, U4. for IfCS-M and 
StateaM ti rt delay la layiag ilieae papers 
as also Aaaaal Report of Ceatral Cottage 
ladastrks Corporattoa of iadk Ll4 , for

1 9 t 5 «

THE MINISTER O F STATE OF THE 
MINISTRY O F TEXTILES (SHRI RAM 
NIWAS M IRDHA) : I beg to Uy on the 
Table :

( 1) A copy each of ibe folk>«ing 
papers (Hindi and English ver* 
siotis) ander sub«sectkNi ( I )  of 
section 619A of the Companies

' Act, 1956 :

(i) Review by*the Government 
on the worlmg of the
National Textile Corporatioa 
LimHad for the year I985-S6.

<ii) Annus! Report of the
National Textile Corfkora- 
lion. Limited for the year
1985*86 along with Audited
Accounts and the commentt 
of the Comptroller and Audi- 
tor Genar^l thereon.

(2) A statement (Hindi and English
versions) ihowing reasons for
delay in laying the papers roen- 
tioned at (I)  above.

(Ftaced in Library, See No. LT* 
4014/m .

(3) A statement (Hindi and English
versions) explaining the reasons 
for oot laying the annual Report 
and Audited Accounts of the Cen­
tral Cottage Industries Corpora­
tion of India Limited.for the year 
I98S-86 within the stipulated 
period of nine months after the 
close of the Accounting Year*

(Placed in Library, See No. LT- 
40I5/87J. )

'  NotlHcatioa aader coast Gwmt4 Ad* t

THE MINISTER OF STATE IN  THE 
DEPARTM ENT OF OEFENCB RESAR- 
CH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH) : I beg to lay on the Table a copy 
o f the Coast Guard (Seniority and Promo* 
tion) Rules, 1987 (Hindi and English ver­
sions) published in Notification No. S.R.O,
6 (B) in Gazoite of India dated the 26th 
February. 1987 under stsb*section (3) of 
section 173 of the Coast Guard Act, 1978.

[Placed io Library. See No. LT- 4016/
871.

NatiftcatiM to mŵ emi NocMlratioo No. 464' 
86 Castoaaa af Ig .ll.l9a6  ander Castoau

Act.

THE MINISTER OF STATE O F THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FIN A N ­
CE (SHRI BRAHMA D U T T ): On be- 
half of Shri Janardhana Poojary, 
1 beg to lay on the Table a copy 
of Notification No. G S R .  279 (E) 
(Hindi and English versions) published In 
Oazette of India dated the 12th March*
1987 together with an explanatory memo­
randum making certain amendmaot to 
Notification No. 464/86-Customs dated the 
18th November, 1986 so as to substitute 
the entry ‘D.V.O.* appearing in Serial No. 
5 by the entry 'D .V . Ester* in the Schadula 
annexed to i^ttfication #nder section 159 
of the Customs Act, 1962.

IPUced in Library. See No. LT-4017/
871.

ReTiew oa aod Aaaaal R e p ^  of Gardea 
Reach Skipballders aad Eegiaeen Ltd., 
Calcatta for 19«5-«6, of Goa Skipyr4 
Ltd., far l9t5-«6 and Mazagoa Dock 

Ltd., Bombay far I9t5-I6.
*

THE MINISTER O F STATE IN THE 
DEPARTM ENT OF DEFENCE RESEAR* 
CH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
SIN GH) : On behalf of my colleague. Shri 
Shivraj V. Paiil, I beg to lay on the Table :

(1) A copy each of the following 
papers (Hindi and English ver*
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I

[Shrl AHia Sfngh] ^

tions) ander fub-ibctlon (I)  of
* icction 6I9A of the Companici
'"Act, 1956 ; *

V. * n
vr .i'

i. . (•)  0 ) Review by the Govcrn-
. meot on th« working of

/) the Garden Reach Ship*
t[i< builderi and Enginecrt
•s, ti : Limited Calcutta, for the
,J'Tvi . . y « r  19M-86.

(II) Annual Report 'o f  the
Garden Reach Shipbuil- 
dcrs and Engineers Limi- 

t • . • led, Cakrotu. for the year
1985-86 along' with the 
Audited Accounti and the 
comaients of the Comp­
troller and AudKor Gene- 

» ral thereon.
n- ->*

■I'
»/
T

. / f 
>• ■ 

i i- 
. •

-<j.V

(Placed in Library. See 
No. LT-4018/T71,

(b) (i) Review by the Govern­
ment on the working of 
the Goa Shipyard Limited 
for the year 1985*86.

and Auditor General 
thereon.

(Placed in Library. Sw€ 
No: LT-4020/87).

(2)' Three ttatements (Hindi and 
English versions) showing r«^uons 
for delay in laying the papers 
mautioned at ( 1 ) above.

(Placed in Librmry. See No. LT- 
4018/87 to LT-4020/87).

12.0^ krs.

ASSENT TO BILL

[Emglisk]

Co«stita4ion (Fifty fcNurtli Aait
1

I) Bill.

SECRETARY GENERAL ; Sir, I lay 
on the Table a copy, duly authenticated 
by the Sec re tan -G en era l of Rajya Sabha, 
of the Conttiiution (Fifty*fourth Amend' 
ment) Bill, 1986» passed by the Houses of 
Parliament and assented to since a report 
WAS Ust made to the House on the 24ih 
February, 1987.

*ri

•i I .
. f t

• i /  
JKT

(il) Annual Report of the 
Goa Shipyard Limited for 
the year 1985-86 along 
wiA Audited Accounts 
and the com m enu of the 
Comptroller and Auditor 
General thereon.

[Placed In Library. Set 
A . No. LT-4019/871.

•

*

(c) (0  Review by the Govern­
ment on the Working of 
the Mazagon Dock Limi­
ted, Bombay, for the year 
1985-86.

’ (li) Annual Report of the 
M a n g o n  Dock Limited, 
Bombay, for the year 
1985-86 along with Audi­
ted Accounts and the com­
ments pf tbe Comptroller-r?

:*vt
-jt

I2 07hra.

BUSINESS OF THE HOUSE 

[EmgUth]

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTRY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) : With your permission. Sir. I 
rise to announce that Oovernnient Busi­
ness in the House during the week com­
mencing 23rd March, 1987, will consist 
of

1. Consideration and pasaing of the 
Delhi Municipal Corporation 
(Amendment) Bill, 1987, as peased 
by Rajya Sabha.

2« Discussion and voting on the De­
mands for Grants under the control 
of the Ministry of ;

(a) Eneriy
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(b) Human Resource Develop­
ment <rt

(c) Petroleum A Natural Gai

(d> Labour

(e) Home AITalrs ^

PROF. NIRMALA KUM ARl SHAK- 
TAWAT (CHITTORGARH) : Mr.
Speaker* Sir, the followiog matter may t>e 
included in the buslneas o f the House for 
the naxt week.

Today Doordarthan is the most tmpor* 
tant instrumenc of communication and 
national integration. Therefore, more and 
more rural areas should be linked with 
this medium so that we ara able to chcck 
the tendency of the rural youthi to mig­
rate to and settle in urban areas. New 
Doordarshan Kendrat should be set up in 
rural areas. Chitlorgarfa, a historical place 
and a tourist centre o f Rajasthan, is depri­
ved of Doordarshan facilities. Installation 
of a high-power transmission tower there 
would provide T.V. coverage to many 
villages of Rajasthan and Madhya 
Pradesh.

The inorning transmission is excellant. 
The duration of the physical fitness pro­
gramme called *Das Kadam* should be in­
creased so that the children can practiie 
these caarcises in the morning to keep 
good haahh. ^

The education programmes for schools 
and collegas are not very intereating and 
they should be improved in coDSulutioo 
with experts.

A oew'^daily afternoon programme for 
women should be introduced which should 
give comprehensive and correct informa­
tion on house-keeping, balanced diet, 
cooking and laws affecting the intcresti o f 
women.

[EmilUk]

SHRI BANWARl LAL FUROHIT 
(Nagpur) : 1 rc<2U9si that the followijic

may be included in th e . next weak 
agenda :

fi ~ ' t
1 would like to draw the atieotioo o f  

the House towards the pitiable and miser^^ 
ble condition of handloom weavers in ^ t |^  
country and particularly in the Na^Pur 
District o f Maharashtra Stale. A larfg 
number o f factors are responsible for 
their condition.  ̂ -v

The handloom weavers are not'getting  
the adequate and regular supply o f yara. 
The looms on which the weavers are work­
ing are very old and there is urgent need 
to modernise the loonu. ^The Govemme«i 
has not yet undertaken the modemisatioa 
of the looms. The Government has pro» 
pared a schen»e under which the maAimun 
sheds are to be provided for weavers but 
the implemention of the schcme is lacking 
behind. « *

Central Government should exdmine 
tike above-mentiooed aspect immediately 
and a Central team should be sent to 
Maharashtra particularly to Nagpur and 
Kamptee to assess and review the working 
conditions of the handloom weavers and 
suggest remedial measures to improve the 
condition of handloom weavers. . ^

SHRl SHARAD DIGHE (Bombay 
North Central) : The following subject 
may be included in the next week's bosi-
neas : ^  ^

Two cotton textile mills in Bombay 
namely New Great Mill at Byculla and 
Modern Mill at Jacub Ctrde emptoyiag 
nearly 6200 workers have been recently 
closed due to deliberate non-payment of 
electricity bills by the Mill owners rendet^ 
ing a large number of workers jobless. It 
is learnt that nine or ten other Mills in 
Bombay are likely to follow suit. Thus a 
large number of textile'workers in Bombay 
will be soon facing unemployment. ‘ ^

It is now A new strategy^of^ihe mill 
ow oen  in Bombay* They do. oot p gy.ci^ r  
tricity bl1ls» a How the electricity supply tQ 
be cut olT aud cloae the mill for want p f 
electricity supply, thus" circumventing the 
provisioo of laws regarding obtaining prior 
saoctioo o f Ike State Government for clpi^

t b H  ,

♦a
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Tbtt tubject may b« discussed urgently 
Md dnirtbUity of hitrodtictvs a new legta- 
latioo to 'stop tbis unfair labour practice 
b# considered.

\Tfwmtatian\
m

SHRI BALWANT SINCH RAMOO- 
WALIA (Sansrur) : Mr. Speaker* Sir, the 
following matter may be included in tbo 
Buaiorts o f the House for the next week.

The aoalysfs o f the Information which 
tlie poHca haa gallic red during Interroga- 
tloa o f the youths involved in terrorist 
•ctlvltfes la Fonjab hat revealed that only 
10 per cent of these terrorists were com« 
mitted to the theory of separat»m. 50 per 
CMM of them had violent tendencies and 
the remaining 40 per cent were compelled 
to take to this path on account of poverty. 
This anaiytli has fvrther tirengthened our 
•rai belief that pmdcnce and timely actkMi 
on part of the Government can eliim- 
M lc terrorism. 365 people have been hi 
4e<#fiflon in lodhpur latl for the last 52 
■Miitha. They incfvde children, old people, 
tiM lielplesa and the workes of the Oumd* 
wara Prabnndhak CommHtee. Neither 
legal proceedings have been initiated 
against (hem nor proper investigailons 
hnee been done. Almost all the poltttcai 
parties of the country have appealed to  
the Government to release them after due 
Investigations. The Amnesty International 
baa also urged the Government either to 
launch legal prcKeedings agaiiui them or 
to releaac. them immediately. 1 urge the 
C ^ efn m eo l to review their caaei and 
release aJÎ  these inooccnt people at the 
earliest.

IBngUsk]

C P . THAKtIR (Patna) : Sir. I 
request that the following may be iochid- 
rd in the next week's agenda :

* Sone Canal ‘"Is the ofdrst canal in the 
eautfyl! Seeing the pitiable condition of
th^.trea. the Brtttshers ordered for Its con­
struction but after that there has been no 
proper maloteoance o f that canal. Because 
o f the leakage and bretchet'in the canal, 
half o f the water o f  thlg caflal goes waste, 
fa tsa  It at the tail end o f life canat ^aod,

therefore, hardly sufficient water reaches 
for cultivation in that area. This matier 
has been raised many a time In the Parlia* 
ment. In the last session, an aeauranoe 
was given by the Minister o f Water 
Resources that the recommendation o f the 
World Bank for renovation of this canal 
would be taken up but It appears that 
nothing has been done so far. The succes* 
sive Chief Ministers have annoaiwad the 
renovation programme but it has not been 
taken up so far. For the benefit of» the 
people of that area, renovation Is a dire 
necessity and the Govern meat should lake 
up this matter on a priority basis.

12.13 krs.

fSHRI SHARAD DIGHE im ike Ckair]

SHRI ANOOPCHAND SHAH 
(Bombay North) ; Sir, 1 request that the 
following may be included In the next 
week*! agenda :

(i) Looking towards the present rela­
tions between employer and em­
ployees in certain sectiocy and 
growing feelings o f employees to 
go on strike even In the 6elds, 
such at. hospitals, wheie the 
question of lives of takhs o f peo­
ple is involved, it is an urgent 
r>eed of the day to have a full

* discofsion in Parliament on :

Relations between employ­
ers and employees o f public 
undertakings and hospitals 
under Central Government 
and pnblic Instttvtlons.

(ii) Commuters o f Bombay suburban 
section are unhappy and worried 
about their problems and grie­
vances as there are no lulAcient 
funds available for luburban sec­
tion. Hence, there is a need to 
set up an independent authority 
to run suburban^ railways Ilk 
Bombay and to establish *Urban 
Transport Development Corpora­
tion, Bombay*.

SHRI** CHINTAM ANI r tN A  
(Balatore) : I request lliat the followfng
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• u b j^ t  may be iocluded io the next week
Bg9udB :

The white tigers are now a very rare 
ipecka all over the world. These arc ao 
popular now a daya that persons in foreifii 
oouotriea and circuses try to ac<iuire those 
tigers paying more than five lakhs of rupees 
per tiger but the white tiger population in 
India is facif^g extinction* In total there 
arc only 36 of them in ihe country which 
are only seen in 7 zoos. But proper care 
and the expansion programme of these 
very very rare animals has not been pro« 
perly dfitwo up by the Government.

The ocily wiiy lo increase the 
lion of white ligers is by breeding them in 
captivity. But the zooe which have white 
tigers are so possemive that they don 't 
want to sell them.

*

After the birth of a freak white tiger 
a< N andai^anan natural Zoo in Oritaa. 
there is now renewed hope for survival of 
this breed which was a matter of dream a 
few years back. Out of these 36 white 
tigers, Nandankanan in Oritaa haa 22 of 
them. But the Unioa Oovammeat is not 
providMg due assistance to tlitt Naodao* 
kaaan Zoo for its development.

Union Government should give ade­
quate patronage to this zoo.

ft ia a matter of great concern for the 
people of Orisaa S u te  that the levy sugar 
supplied by the FCl to ihe Fair Price 
Shops, haa leas sugar cootent but u> case 
o( free sale sugar, the sugar oootent ia 
qttite all right. The poor and lower'middle 
claas people, who fully depend on the 
levy sugar to meet their household needs 
are svsiaining heavy losaea and facing 
great dilBcultiea, as they have no means to 
procure ftee sale sugar available in the 
opaa market, paying high priccs for it. 
The FCl aothoritiea in the State are ailent 
in the uMtter*

SHRIMATI JAYANTI PATNAIK 
(Cuttack) : 1 request the following may be 
included in the o e u  week aganda.

Soil eroaicMi haa cauaed a aerious aiiua- 
tioa lo the entire S u te  of Orisaa. A high ' 
pgfoeouge or laad io the State auflCesa h a m

some kind of erosion or the other. The 
Government of Orissa has submitted three 
projecu, xtamely, (I)  Upperkolab (2) 
li^ rab a tf  and (3) Subarnarekha to the 
Government of India for providing funds 
ia the centraJ sector for implementation of 
soil conservation and integrated water 
shed management schemes during the 
VIIth Five Year Plan. The Ministry of 
Agriculture has forwarded these schemes 
to the Planning Commission. But the Plan* 
ntng Commission has not clearcd the pro­
jects on the pica of the constraint of 
resources. As soil erosion has created a 
serious problem in the Stale, it is neces­
sary that these schemes should be cleared 
for finapleaaeiiutioo during the l 9i 7-88 
financial year.

DR. G.S. RAJHANS (Jhanjharpur) :
I request that the following subject may 
be iocluded In the neat week busincas :

Despite all the natural resources, Bihar 
continues to be one of the most backward 
states of India. Still worse is the conditiofi 
of Mithila region of North Bihar which is 
ravaged by floods almost every year. 
Several lakhs of people of Miibila region 
keep coming to Delhi. Faridabad, Ghaxia- 
bad and other neighbouring industrial 
places in search of livelihood. »

It is understood that CentraJ Govern­
ment is proposing to set up some electro­
nic induiiries in Bihar shortly. In view of 
the extreme backwardness and growing 
unemployment In Mithila region, it is re ­
quested that a chain of electronic indus­
tries be set op there. It will not only bring 
economic prosperity in the region but 
win also help in solving the massive un­
employment problem there.

¥

SURI ANADI CHARAN DAS 
(iigpur) : I requast the following may be 
included in the oext week*s business.

*

Almost every day cricket is being play­
ed at some place or the other. All India 
Radio broadcasts the cricket commcntry 
aitd live telecast ia made on T.V. People 
leaving their day to day work take intercM 
in watching T.V. Governn>ent employees 
take UMich iniereat in Cricket than in their 
oAce work* Most of the Ume the employ* 
eea reiM in away fsom their seats. Io this
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way mo9t of the works arc getthif delayed. 
As such, U Is necessary not to telecaM 
each cricket^ inatch on T.V. The Radio 
should not broadcast commeniry of each 
cricket match.

SHRIMATI SHEILA DIKSHIT:* 1 
have heard the valuable submissions made 
by the hon. Members. I shall place them 
before the Business Advisory Committee.

12 20 krt.

FACTORIES (AMENDMENT) BILL. 

[Ei^Usk]

MR. CHAIRMAN : ShH Saa^ma 
nuiy please continue his reply.

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) ; I once again take of>portuni- 
ty of thanking all the bon. Members for 
having supported this important piece of 
legislation.

While the Bill has an over*whcl- 
ming support of the . House, the 
House in - tbe course of the det>ace bas 
expressed its concern about tbe implemen- 
tation of the existing laws and also tbe 
apprehensions to whether the law 
which is going to be passed today will be 
effectively implemented. Sir. since tbe 
Bill has got an overwhelming support, 
I will not go into the merits of the Bill. 
1 would only try to submit a few thin^. 
The major, point which has been raised 
by the hon. Members is about tbe imple­
mentation of the laws. Sir, it is true 
that the number of inspectors required 
for inspection of the factories and the 
number of inspections done by them in 
all the Slates are not adequate. According 
to the law, an hispector i« supposed to 
inspect 150 factories twice a year. But 
Sir» the number of Inspectors are not 
adequate in many States, tbcse Inspectors 
are required to inspect more than 150 
factorieii, that is. more than the number 
required to be inspected under the law. 
There are States where an Inspector may 
|)ave to inspect about 600 uoits or 'even

700 units. Therefore, I will not agree 
with the opinion expressed by tbe hon. 
Members that 'the Inspectors are not 
doing their job and they have a collusion 
with tbe management and all that. 1 
think they are doing their work with tbe 
best o f tbeir ability. They are required 
to Inspect 150 factories and if  they arc to 
inspect more than this number, I think 
there is no use blaming our Inspectors. 1 
think they deserve our encouragement. 
As far as the inspections are concerned, 
it was expressed by some hon. Members 
that the Inspectors are not able to inspect 
all the factories. Hon. Member, Shri 
Ajoy Biswas, was very emphatic on this 
point. But for your information, even in 
your own State, the State of Tripora. the 
inspection done last year was jost 40% as 
against 90% in some Slates, 60% in some 
other States. But in Tripura and West 
Bengal 40% inspection is done. I am not 
blaming them, I am only saying that tbe 
inspection is not adequate. Therefore, 
what is required is . . . .

SHRI AJOY BISWAS (Tripura West) : 
Inspection is not enough. But whst 1 
Want to know is about the quantum of 
haxardous nature and all other things.

SHRI P A. SANGMA : That is why 
1 said that the inspectiof^ are less.

SHRI RAM PYARA PANIKA 
(Robertsganj) : Tbe hon. Minister should 
be aware that all the State Governments 
are giving wrong figures about the number 
of Inspectors employed. In U.P. they 
have said that there are m4ny Inspectors. 
But only half o f them are appointed and 
half of the posts are lying vacant So the 
State Oovemment is giving wrong Agures  ̂
to the Central Government about the 
inspectors working there. So, you should 
also be a little careful.

SHRI P.A. SANGMA : I am only*
pointing out that even in the Stale from 
which the hon. Member con>es, the ins* 
pection is only to the extent o f 40%. 
Now, what is ’required is strengthening 
the inspection machinery and I believe 
the Stale Governments have their own 
problems and tbe normal complaint they 
make to me was that the > Department of  
Labour was giving such a k>w priority 7 
when they go for plan allocation to the
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Plsanint ConMnittion. They nom ully  
cannot put across tM r  view points. Tt>e 
State Oorerrtmentt.' oo a number of 
eccastoot, told nie about tbe fund allo- 
catloii. I have myteff taken up the matter 
with the Planning Commission la^t year 
and I am happy to %ay rbai the Flaiining 
Cofiiifiifsion was very kind to enhance 
the plan allocation for the Departmeot of 
Labour, particularly in respect of the 
safety measures and hence with more 
pimn aHi>ratk>n. I am confidetrt that the 
State Oovernments will be able to strent- 
Ihen their machinery and their perfor­
mance wtff cerfainty improve.

J  -

As far as we are concerned,^ m the 
Central Ouvcrnmeot we have a v#ry 
Itmiicd role to play» but than we have been 
trying io  associate ourtelves ver> aclivaty 
with the Slate Oovciamenta. Now, ooe  
poiot which is ' very important 
here ia,* aven if the* lnH>ectc»ffMe ia 
strong* even if wc have adequate 
nusober of tnspectcHra. now thera is still 
anocher question whether thoae impecfors 
are properly trained, whether they are 
properly qualified. So, that question 
also com rs. We feel the necessity of 
upgrading the knowledge of the inspectors, 
they should be ginar propet training and 
we have taken lot of siepa to  improve the 
pcffociDancc of the inspaciors ia terms of 
giving training both at home and abroad. 
Sir. in the last two years wa have been 
able to send atK>ui 27 factory inspeftors for 
a specialist type of training io Atiftralia. 
As far as the , dootesiic training facilities 
are coocecoed, we have also tried to 
ikirengthen our institutions so that they 
will be able to give more and more trgin-  ̂
htg to" our Inspectors:" Our training fact* 
llties ai the Central Labotir^ Institute and‘ 
the Regional Labour Institutes have bean 
coosiderabfy 'strcogthened. The training 
not only involves^ trafning o f facto'ry inspe* 
ctors, but also training of workers and 
management's re|>rescntatives in the field 
of safety be^ause we btnevc that It will 
not enoiifh to irain the Inspectors 
only. We need to  train the management 
and wa io  bring safety ' consciousnats 
among the workers themtelWs. Workers' 
tlsefhsalves should be abis lo  know wbdt 
is the danger before them and they should' 
be able to point out to the inspector and 
the' ibiiiageftHH that ’practutftfnary 
measures need to be taken and thb tiMy

can do only when they are proparly 
trained. Under the present amendment we 
have giTen that power to every worker to 
bring It to the notice of the inspector and to 
the management thi'.t such dangers exist, 
and such rectificatioos need to be done. 
So, all these powers have been contem­
plated under this Act, but giving power 
alone Is not enough, they need to be 
trained. Therefore, we are giving train* 
ing not only to the inspectors, but also 
to the workers and the management and 
in that process we have also included a 
schema as a subject o f safety in tbe train­
ing of education officers conducted by the 
Central Board of Workers* Education and 
also we tiave strengthened the faculty of 
the D ,G .

8HRI GIRDHARI LAL VYAS 
(Bhilwara) : When there are no educa* 
tiooal centres in Rajasthan what is the 
use ? There are no educational centres for 
labourers except the ooe at Jaipur.

- SHRI P.A. SANGMA : We have
educattonal centres. In fact, the Central 
Board of Workers’ Education is having 
47 regional centres all over the country 
aad so far they have been conducting 
educational programme only about their 
rights and duties,

SHRl GIRDHARI LAL VYAS : I am 
talking about Rajasthan. There is only 
one at Jaipur and nowhere else,

SHRl P.A . SANGMA : Well, that U
a separate matter, 1 shall certainly look 
into as to whether It needs to be streng* 
thened. But the fact Is that we have 47 
regional centres and so far they have not 
takan this as a subject. They have been 
only teaching them what are the rights 
and duties of the workers, but the safety 
was not Included in the syllabus. We 
haVe included safety also now in the 
syltabtu just to say that we are aware 
o f the requirements in the country as far
as safety Is concerned.

' * /

**^e also' tried to formulate socna 
guMalinas which we give to the State 
G overnmants and we have formulated a 
natioifal programme for Safety And Health 
Accident Reduction Action programme. 
In %hort, It is known as SAHARA, and 
this progranime has l>een accepcad by the
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S u tc  GovernmeoU where we are also 
actively invulving the worken tbenMcIves. 
1  am very happy to say tbat there hai 
been a good reapoose froai all the State 
GovcrnmeiitJ in thU regard. The Govero* 
mcnt also have formulated guidelioes for 
CO-the-spot aod off*the spot emergeocy 
p j^  and circulatcd the same for adopcioo 
to the State Governmeats and the Unioa 
Terriiorica, Even here a)so» we have m 
very good respoiue. What was very 
ioAportaot to start this programine of 
bringing about a consciousaess ia the 
safety affairs was ftrst o f all to know ia 
every State, how aiany industries are there 
which arc hazardous (o the health and 
safety of the workers. So. we have 
requested the State GoveraiDents to aialLe 
a survey of their own States to kieoii#y 
the number of industrial units whom they 
consider to be hazardous accordiag to the 
guidelines we have issued. This exercise 
has been done by all the States. They 
have identified all those units which are 
dangerous and we have already slanad  
taking remedial measures as to how to 
improve it, so that even iaspectors kmom 
to which units they have lo  0O b#caue« 
they have that list of ideotified Isdeairies.

We also have a centrally gponsored 
scheme (or strengthefiiog the iadnsirfal 
hygiene laboratories aad this has also 
commenced operation. This scheme 
envisages supply o f equipment, books aod 
chemicals to the indvstrial hygiene labora­
tories. A total outlay of this scheme is 
Rs. 106 lakhs in the 7th Plan. It is not a 
very big amount but we have just started 
it and this scheme will be 100% centralljr 
assisted scheme. The State Govern manlt

m

have nothing to do here. It will be funded 
100% by us. Then, we have alao condudad 
the U N D F project for strengiheniog the 
industrial hygiene laboratoriea in all the 
States and UT administrations where 
chemical industries are concentrated. This 
is also a special programme. Under this 
UNDP programme, we have 18 indcutrlal 
hygiene laboratories in various States and 
we have been able to streagthen all this. 
Therefore, we have started taking a num* 
her of steps as far aasafety is concemedL

Hoo. Member. Shri Ajoy Biswas aieo* 
tiooed that the rate d  accidents aad

ii^iirigs is  the country wag going up. Bui 1 
doa*t think It is going up but It Is certainly 
iMctuating. The poeiiioa is that there 
was a decreasing tread between 1971 and 
1973. Tlieo, there was a rise Croia 1976 to 
I97t. Prom 1979 oawards, it came dowa 
aad there was again a rise la I f t l .  But 
from 1982 oawards. It has coesiderably 
c o o e  down aod 1 caa give the figitre o f the 
last two years. The total number o f  
iAiuries ia 19«4 was 3,02.726. In 19(5, 
it came down to 2,79.126. The number 
of fatal if^uriea ia 1984 was S24 aad it 
came dowa in 1905 to i07. It is not a 
very small number. Bat the fact is that 
it has started coming dowa. But there 
are a few speciic poials raised by the 
boa. Members aod oa o ee  or two, I 
would like lo iwact. Some o f the hon. 
Measbcrs have poiated oat that the word 
**oocupier** has to be enlarged as «C has a 
very liasitcd deBaition. If yarn look at 
the deftaition of **oocupier** Irora the ori­
ginal Act aad the ameiKjmaat that w« 
have hmaght ia, you will see that we i»ve  
tried lo  aalarge the daBaitioa of **oac«* 
pier**. Ia pa^e 2* Bae $5 yoa wiU aee th u s:

• eProvided t lu t—

(I) ia the case o f a irm  or other 
asaociatioa o f Indlvldaals, any 
one o f the individual partners
or members thereof sliall be
deeoaed to be the occapier ;

(li> In the caae of a coospany, any 
one o f the director shaft be deem­
ed t0  be the occapier

t ik e  that, we have given. So. w« have 
tried to enlarge the deflnition o f ^occa* 
pler^* In order lo  bring many people uader 
the purview o f  the Act and that we are 
able to fix the respoasibiliiy on a parti- 
calar parson,

DB. 0 .8 .  RAiH ANS (ihanjharpur): 
Sir, on a point o f order. In the caae o f  
‘̂ Director**, It Is ikm necessary that he 
should be a sharehalder. An ordinary pw^ 
son can be a Director aod ia that ease. If
he becomes aa oacapiar. the purpaee wiB
be loet.

MA. CHAIRMAN : 1 W .  la ao potmt
o f o rd ar.
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DR. O S. RAJHANS : Poiot o f cUri6-
C A tkM I.

MR. CHAIRMAN : This not m point 
of order,

8HRI P.A. SANOMA : Thor* was 
anotlier tuf§e«tion by ihe Enquiry Co(M* 
mitiee Thit *Acl it to be ^dminHtered by 
Ihe retpcciive Siale Oovernmeott and, at 
I mM. we have a very Jimiied role from 
the Cer.tral O oxtrnm eat. Bitt we havg 
under thit Bill taken a power with ut to 
deal with a tituaiion in caae thare to an 
cmcrfency like the Bhopal tragedy. We 
h4ve alto taken precautkMi to aee that in 
caae the State OovcrnnMntt do not act 
properly* io tucb emerseacy cate, then 
Central Government will take up the pro  ̂
birm and. ia ibe procest, we bave provided 
for the cooititutioo of an Enquiry Coaunit- 
tee by the Central Government. The «ug- 
gcationt from the hon. Membcrt were tbal 
we thould give this Enquiry Committee 
full necetsary power. It thould not be an 
advisory p<>wer. I do not think It will be a 
t<>vnd propocition for the Government to 
give abaolutc power to any Enquiry Com­
mittee, Enquiry Committee is to enquire 
and ftubmit the reports to the Government 
and ii hat to be left to the Government 
wtut actioo hat to be taken. If wc give 
that power to the ErH|uiry Committee to 
tay that Govenimi.nt mutt do thit at final 
authority, I do oot think it will terve our 
purpote.

SHKI SRIBALIAV PANIGRAHl 
(Drogarh) : The provltion of Enquiry 
Committee hat two atpecti. They can vitit 
the factory after tome «major accidents 
lake place or prioc to that on information 
they can visit. In the latter cate. If thay 
And something lacking tenotuly and they 
observe it as a finding, that should be 
maodatory, I do sot say about the punish- 
meni asp^cti But tome safety provitioos 
are lacking That part should be there.

#
SIIRI P A SANGMA ; Hon. Member 

raised a very partineot question regarding 
Clause 23 :

**No female child thall be required or
allowed to work Io any factory axcept
betwew) S.OO AM and 7.00 FM••

The queation i§ why th it  provMoa baa 
oooM afler the Child Labour Probiblilott

and Regulation Act has baen passed. Tfae 
difference it that under the Child Labour 
Probibitiofi aad Regulation Act, we have 
defined a person who bat not attained 14 
years o f apt. Under tbe Factories Act, 
the child has beea defined as a persoa who 
bas moi aitaioed 15 years o f age. So» there 
ia a sllghi differeiicc o f one year. That is 
why, this ia to be f»rovi<ted But I wisb 
tiMft we could bave a uniform thing. 1 
triad lo  4o it. But somehow 1 do not 
koow ii hat happened. But there is a 
sligbt diffareoce between 14 and 15 years. 
I do Dot tbtek tbere haa been any other 
pertinent point which has been raised.

I hope 1 have aaewerad all the points.

I or>ce again thank all the hon. 
fe4embers.

SHRl AJOY BISWAS : A team of 
ILO caroe to India to investigate tbe 
situation of the safety cooditioas and they 
bave submitted a report. Can you tell what 
tbey have said in tbe report ?

SHRl P.A, SANGMA : ILO taam has 
oot come. ILO has commissioned a study 
aflar tbe Bbopal tacMcnt. Two Members 
from ILO and one from ladia have made 
a study. Tbey have submitted their recom- 
mendatioiis and white we bave finalised our 
thing, we bave ukeo the rccocanicndaiioos 
into account. As 1 said yetierday^ this is 
the result of two years of exercise o f many 
studies and many Seminars at regional 
level and at aational level and many arti* 
cles. We bave gone through all tim e  
tMngs. We bave c o o k  wiib tbis and we 
bave takea toto accotiot all tbe tugsettioos 
that have oome from various quarters.

SHRl DAMODAR PANDBY CHaxari- 
.bagb): About occupational diaeasa, 1 want 
to know whether tbe occupational disease 
which is to be detected by a specialised 
agency is available with ail the Under* 
takings or not. If It is not eiuured, whc# 
ther the Minister will ensure that such a 
tystem. either tbe ESI or some tpecialised 
agency, will atleast be there which can de* 
tect the disease to that the workers are 
protected from major occupational 
diaeatet. .

SHRl P.A. SANGMA : Occupational 
diseaaa Is ranainly drawiag our attentioil
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very much. So far, wc did not have Uic 
fiicillty of lookiog into this occupattoiuil 
diicaic. A t  the boD. Meaiber has pointed 
out, WjC have the ESI bospitali &J1 over 
the country—o f  courae they are nothing 
to do with the Factoriet Act. It is ESI. 
We are designating one particular hospital 
in each State of the ESI whose duty, will 
he only to deal with occupational disease. 
Jt is a very difficult proposition. I cannot 
explain everything h«r«. We need to have 
the cooperaiioo froin evaryhody.

MR. CHAIRM AN : All these points 
can he raised when there is discuasioa on 
the Demands of the Ministry of Labour*
*

DR. G.S R A JH A N S: l ju s t  want to 
know that if ,tbe State Governments do 
not implement these provisions, what can 
the Central Government do except writing 
letters and keeping quiet 7

SHRI P A. SANGM A : 1 don’t think 
it is fair on our part to say that the S tste  
Governments will never act on It. la 
fact, for your information, I will tell the
bon. M e n ^ r . ........ {Imttrrmptiotu) 1 have
an answer for you

SHRI V. KRISHNA RAO (ChikbalU* 
pur) : In Karnataka alao the same thing
is happening.

SHRI P A. SANGM A : We have
formulated a model form which wc have 
circulated to the State Government for 
reporting back to the Central Govern­
ment, as to  how many inspections have 
been done ; how many prosecutions have 
been launched and how many people have 
been penalised. So. we have drawn up a 
team. We have circulated it to  the Stale 
Governments. This is •  method of moni- 
toridg. We are doing that. 1 am sure 
that things are going very wall. Let os 
Rope for the better, itmterruptions)

MR. C H A IR M A N  : T hat is sufflcieoi«
Now, the question is : ^

*■ i >

**That the Bill to  amend the Factories 
Act, 1949, be taken into considera­
tion.'

V ‘ >

• «

M R. C H A IRM A N  : The' House will
now take up Clause-by>Clause considera­
tion of the Bill.

Clause 2 (Amcodmeat of Seetioa 2)

MR« CHA IRM AN : There are notices 
of amendments given by Shri A>oy Biswas. 
Do you want to move ?

SHRI AX>Y BISWAS (Tripura West) : 
Yes. Sir, I want to move my amendments.

I beg to move :

Page 1, line 12,—

î fier *̂means*' iHMert —

**a workers* aefcty counsellor or*' ( 3)

P-ge 2 ,—

line 17, imsrri —

*(ii) after clausc ( I ) ,  the follow­
ing shall be insened namely :

•(la) **Workers* Safety Counsel* 
lort* in relation to any pro­
vision of this Act means 
persons elevted through 
secret ballot by the workers 
at the following ra t io —

(i) one per hundred wor­
kers in the factories 
employing 1000 workers 
or less.

(ii) one per 250 workers in
factories employing bet> 
ween 1001 to $000 wor­
kers, and

(iii) one per 5000 workers
in factories employing 
5001 workers and more, 
subject to the condition 
that there should be at 
least one Safely Coun* 
seller in each section or 
s h o p - / .  (4)

i«

JT^ wws edb>jPirerf«

My amendments are that if the G overn­
ment wants to implement tbe Act properly, 
then the Involvement of the workers is g 
prime n ee d / In the Act, there i« a  pro- 
vtaioa where the workers can be involved*
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Proiritiont arc there. But. 1 thiok that 
will not aerve the purpoae. All the hon. 
Membert from this aide and that side 
have exprcttcd their anxiety about the 
implementation of the Act. Our experi­
ence alao ihows that during the past 30 
yeara actually acta are there but they 
were not Implemented properly. The 
Covernmenta tried to defend the Govern­
ment machinery only. Actuallyt the 
Governnoent machinery is not equipped 
properly to implement the Act. So, it ia 
not effective My propotilioo. la that If 
the w or^rrt are not involved in regard to 
the implementation of the Act« thco, 1 
think, this *ct alu> will be a futile e^erciie. 
So. my propoaal tt that the Worker** Safety 
Counaellcr should be formed The wor- 
kera* repreieniaiive should be elected 
through sccrei , ballot. And. Workers* 
Safety Countellof&' in relation to any pro- 
viaion of ihla Act means persona elected 
through secret b«lioi by the workers at 
the following ratio ;

(I) one per hundred wofkera io the 
factoriea employing 1000 workers 
or lets ; ond

(ii) one per 250 workers in factories 
employing between 1001 to 5000 
workers,

(iii) one per 500 workers in factories 
employing 5001 workers and 
more* subject to 4ihc condition 
that there should be at leaat one 
Safety Couoselloc in each section 
Of shop.

If that is formed, then in every factory* 
the trade unions will be active and they 
will try to involve the workers ; and it 
will be easy for the Government alao to 
implement the Act,

About factory inspectors, even the 
Minister haa agreed that they are not able 
to inspect all the factoriea, aometimes 
they do 60 per cent, someiimes 50 per 
cent, and even if the inapectora inapect a 
hundred per cent, then I may tell you, in 
that case also, it ia not possible for the 
ioapector to  report to the concerned 
authorities properly. If there is any 
coltuaioQ between the inspector and the 
owoer, then the report which the inapector 
will aubmit will not be proper, there ia m

poacfbnity o f hia sobmitting a falae report. 
What was done io the caae of Gujarat 
Silk-Mill.' Every time the inspector visi­
ted the factory, he submitted the report 
that there was do health h a z a rd . . . .

#
MR. CHA IRM AN ; Vou have made 

yourself clear.

SHRI AJOY BISWAS : I lUnk, my
amendments will be accepted That will 
help to implcfDCDt the Act.

SHRI P.A. SANGMA : Workers
have been fully involved in this matter. 
If we look ai page 12 of the Bill, under 
4IG , we have said that there shall be *'a 
Sefety Committee conaistint of equal nun>- 
ber of representatives of workers and 
management to promote cooperation bet­
ween (he workers and the management in 
maintaining proper safety and health at 
work.** The only difference is that I have 
called it a 'Safety Committee* and the 
hon. Member wants to call it a ‘Safety 
Council*. That is the only difference. 
Besides this, we have already made a pro­
vision in 111 A, Clause 41, where wc have 
given the right to every worker, whether 
he is a member of the Safety Committee 
or not ; the provision in the Bill reads :

*'Every worker shall have the right 
to —'

(i) obtain from the occupier, in­
formation relating to workers* 
health and safety at work,

(ii) get trained within the factory
wherever possible, or > to get
himself sp o n so re d .."  etc.

In the whole lot of this provision, power 
has been given not only to a member of 
the Safety Committee but also to every 
worker. S o /  tb« bon. Member*s point 
has already been met. I do not think
th«re ia any necessity for any amendment.

MR. CHAIRM AN : Is the hon.
Member withdrawing his amendments or 
ia be pressing 7

 ̂ SHRI AJOY BISWAS : 1 am press*
ing. ,...
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MR. CHAIRMAN ; I bow p^i the 
AmeodineoU No«. 3 and 4, moved by Shri

«

Ajoy Btftwas. to tkc voce of th« Houm. t

Amendment Noa, 3 ami 4 pitf 
(imd megalived,

MR CHAIRMAN : Tbe question i t : 

'That Clause 2 stand part o f tbe

The motion wa* mh^ed.

Clause 2 wmt added to the Biii.
\

Ckmse 3 was added to the BUI.

MR. CHAIRMAN : Tbe quaadoo is : 

*niiat Claitse 4 stand part of tbe
B in -

The motion waa adopted.

Ciatue 4 was added to the BUI.

MR. CHAIRMAN : Tbe question is :

*That Clause 5 stand part o f tbe
B ill/’

The motion was adopted.

Clause 5 was added to the Bt9$.
%

Clamses 6 to 19 were added to the Bill.
V

MR. CHAIRMAN ; Tbe question U :

**Tbat Clauae 20 staad ^ r t  o f tbe
B i l f

The motion was adopted,

Clmmse 20 was added to ike BUI.
« ̂ \

Ciamses 7 t ta 29 were added to the BiU.

MR. CHAIRMAN : Tbe questioo it i

* That Clause 30 stafvd part o f  tbe
Bin.**

The motion w€u adored.
‘■yr ^

Clamse 30 w€U added to the Bill,

MR. CHAIRMAN : Tbe question ia:

**Tbat Clause 31 stand part o f tbe 
Bill/*

1.

The motion was adopted.

Clause 31 was added to the BUI. 

Ciamses 32 to 46 were added to the Bill̂  

Oaaat 1 (Sbort title and CoMMaceawat) 

Amendment made :
m

■ '  Page •» Hoe 3,—

for "1M6” tmbsUlutf "IM r' (2)

(SHRI P .A . SANGMA) 

MR. CHAIRMAN : Tbe qucttioa k :

04That CUuse 1 dis aoieoded, stand 
part of the B ill/• a

The fnotJon was adopted.

Clause /« as amended, was added to
the BUI.

Eiwetiac FonMia

Amendment made:

Page I, l i ^  I ,—

for •Tbirly-aeventb*’
«

smhstitute **Tbirty-ettblb** (I)

(SHRI P.A. SANGMA) 

MR. CHAIRM AN : The questkKi la :
4

**Tbat the Enacting Fornaula, as 
amended, stand part of tbe Bill.**

The motion was adopted.

The Enaeting Formmla, as amended,
was added to the BUI. #

The Title was added to the Bill.

MR. CHAIRMAN : The Hon. Mini-
tier may now a»ov« that the Bill, as amea- 
ded, be passed.
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SHKI P.A. SANOM A: I b«K to
move :

"That Ibe Bill, u  aiBMdad, be
PUMd.”

.4 ‘

MR. CHAIRMAN : Mottoo movad :

12.94 W 4 , 'I

•*Tluit tfm Bill, M u iM d cd . b«

SkH Sbaotl DbaHval to

ITrmulsiiom]

SHRI SHANXI DHARIWAL (C o u ) : 
Mr. Chairman, Sir» all Um points rai»e4 
have been repUod to. I would Kke to 
fpcak on laboor. ^

SHRl VUOY KUMAR YADAV fN». 
laada) :  ̂Mr. Chnirmaa, Sir, this MU 
which provides ^  Che snfsty nad hcakh 
of tbs worker* has boc« dlscuisod In 
dsfnil in tbs Honae. In the Schsdnle of 
the M l a Mat has bean given showinf 
those indttstries In which If wovid bs 
ImplcwMnted. Thore ars 40 UkH Ndi 
workers io tbs country who have lo work 
undnr haaardont oonditions. 50 per onnc 
of lbs worksrs of tbit indnatry nrs victint 
of T .l and other diacntea, I want fo 
reqncst that this iodnatry thonid aiao be 
sddad to the MSI so that tbs bidi induftry 
is also covemd under this Isfishiflon.

[BmfiUk]

SHIll r  SANGMA : Tht schaAils
It limited snd we bnve smpnwsred the 
State O ovem oents under this Act to §o 
on addiof whatsVsr they find bainrdMs. 
So, tbat power Is akcndy there under the 
Act,

MR. CH AlRhlAN ; The question is :

**Tbat the Bill, as amendad, bo 
paasod.**

Ttbr mmHm we# adby#«d.

■^CINB W ORKERS W ELFARE FU N D
(AM ENDMENT) BILL. 1987

• - i
fEmtiiskJ

‘i • i
THE MINISTER OF STATE OF THE 

M INISTRY'OF LABOUR (SHRI P A. 
SANGMA) : I beg to move : ^

**Thst the Bill to amend the Cine» 
workers Welfare Fund Act, 1981» be
taken into consideration.**

- .1.

Sir, The sdministralioD of Cine-Wor- 
kers Welfare Fund Act, 1981, alongwith 
lwo other enactments^ relatiof to Cine 
Workers, w si transferred from the Mini­
stry o f Information snd Broadcastiog to 
Ibe Ministry o f Labour with cffrct from 
1st April, 19B6. It provides for the 
following fscilltias :

4 ■

Financing o f activiiiet to prrmote the 
Wnlfare o f certain clne-workcrs and in 
particular—

(a) io defray the cost of such welfare 
measures or facilities for the 
benefit o f cine-workers as may be 
decided by the Central Govern- 
maot ;

(b) to provide assistance in the form 
of grants or loans to indigent 
cine-workars ; and

m

(c) to sanction money in aid o f any 
scheme for tha welfare of the 
doe*workars which is spfM’oved 
by the Central Govamment.

It to proposed to smend the provisions 
o f this Act so as to make It more efTective 
as alao to enlarge Us coverage. The 
pfopoaad amendasentt ara basad on snslo- 
gous provisions in other Welfare Fund 
Acts for Mica. Limnstone and Dolomite. 
IroB Ore Miners ate. The amendments 
proposnd ata as under t I

(I) To smand Section 2(bXID o f  the
♦ Ctoe-Workers Welfare Fm d Act, 

I9S1 to raise the present ceiling 
from Rs. 1000/- p.m. to Rs« 1600/- 
p.m. and where such a rrmunerg-
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lioa ii paid by way of a  lump 
turn, to raiae it from Rt. 5000/-
lo Rs. 8.000/%

(ii) To amend Section 4(1 Xc> of Cine 
W orktrt Welfare Fund. Act. 19S1 
so a« to include ‘‘Family ^Welfare 
including family planning* educa> 
lion and tervices*’ a t  one of the 
purposes for which Ibe fund may 
be utilised ; and

(lii) To amend Section 6<2) of the 
Cine-W orken Weliare Fund Act, 
1981 to remove the ceiling on the 
number of members o f  the Central 
Adviaory Committee.

The ceiling on wages and benefits 
under the Cinenoa Theatre Workers (Regu­
lation of Employment) Act, 1981 as alao 
under the welfare schemes for the other 
Welfare Fund Acts is R*. 1600/- per
month. It is. therefore, desirable to 
subatitute the present ceiling of Rs. 1000/* 
per month by a ceiling of Rs. 1600/- per 
mootb, and where the remuneration is 
paid by way of lump sum* to raise the pre« 
sent ceiling of Rs. 5000/- to Rs. 8,000/-.

J t  is propoaed to Include the compo­
nents of family welfare including family 
planning, education and services as one 
of the purpose enumerated in Section 4* 
(iXc) of the Act for which the Fund might 
be utilised. This is being done in puru* 
suance of the recommendatioos of the 
International Labour Organisatioa Tripar­
tite Seminar on Cofnpatability of Labour 
Laws with National PoNcy on Population 
Moderation held in 1984.

Sectioo 6(2) of the Act provides that 
**tbe Central Adviaory Committee , tfcatl 
coosist of 1 1  memberi appointed by the 
Central Government and the membert 
ihi|ll be choaen in auch manner as may be 
preacribed'*. In all the Advisory Coia* 
mittees constituted under the varioua 
Labour Welfare AcU, the principle o f 
tripartism ii observed and equal number 
of representatives of Government, Emplo­
yers and Employees are included. It will 
not be feasible.to adhere .to  the ceiling of
11 inembers and it ii proposed that Sec- 
tion 6(2) o f  the Act may ,be amended to

remove the ceiling on the number of mem­
bers.

, The an>endmen(s proposed in the Bill» 
I am sure, ^will help in improving the ad> 
ministration of the Act. With these words 
I commend the Bill for the consideration 
of the Houae.

MR. CHA IRM AN : Motion reeved :

‘•That the.Bill to amend the Cine- 
Workers Welfare Fund Act» 1981 
be 'taken into consideration/*

Shrt Shyam Lai Yadav,

ITrmmskUiom] 't

SH R l SHYAM LAL YADAV (Varin' 
nasi) ; Mr, Chairman. Sir. I rise  to 
support this Bill.

^  The original Bii> waa ptiiacd in 1981 
and aloogwith ii iJic Ciae Wvtfare Fund 
Bill providing -for t ^  weHare of the 
Cinema workers was alao paascd and 
ioftpiementcd. The present Bill has been 
brought to increasf the ceiling and I (h4fik
ii will be welcomed by all. With the rise 
in pricea» the salaries and other laciliiMs 
have alao • increased. Therefore, the low 
ceiling that had t>eeA ftacd was not actu­
ally benefiting many people. So. I ilunk 
it ia proper that their ceiling i* being 
enhanced. Sir, atK>ul 4 lakh workers are 
working in the cine industry in the 
country who are involved in iia production, 
distribution, exhibition, etc.

[EmgltMk]

 ̂ MR. CHA IRM AN : You may cowUnuc 
yo«r speech after lunch*

i3.gg m .

The Lok Scbka adjournfd for Imnch rii/ 
Fourieem o f  ih t C/odt,

* • * * , I

[BmgUMkV

The Lok Sabha re auemhUd ^ te r  lunch at 
four m inu te  pa$t Fottn^em o f  the Clock,

(SHRl SHARADJ[>IQHE /ji the Chatr]
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MR. CHAIRM AN : Shri Sbyam Lai
Yadav.

[TroMMkaioM]

SHRI SHYAM LAL YADAV : Mr.
Cbaimian» Sir. I was tayins lhai nearly 
4 lakh people are employed in ibe film 
industry. Tbia isdu ttry  iovolvcs the work 
of prodoctioa* dbiHbutioo aad exhibition.

- « «

60 per cent of the Cine workers are 
cngjitcd in tb« work of exhibition of films 
in varkHit ciocma^ balls in the country. 
Only 40 per cent of the workers are 
cngt#ed in the work of production and 
diairibution of filou The Cine Workers 
Welfare Fund (Amendment) Bill* which 
U under diacuMion, covers those workers 
who work in ibe offices of the industry* 
the workers who arc involved in the esbibi- 
lions of films, the cine artists, the people 
before and behind the curtains. The origi> 

*nal Bill b  meant for providing (iacilities lo 
workers engaged in film production, and it 
•k m  at ioeiproving their service conditiooa. 
It is a laudable one and no one can have 

^any oh^^tion  to il.

These Bills when passed in I9gl rece ­
ived ovecwhelming support in both the 
Houses. Under those provisions of the 
Bill, aasisunce is given out of the Cine 
Workers Welfare Cess. The Act o f 1981 
provides for collection of cess from the 
cinema industry and for crention of a 
fund which ia lo i>e utilised for the wel> 
fare of workers, the distressed, old and 
helpless cine workers. But 1 am sorry to 
•ay that although these Act* were passed 
in September 1981, yet they have not been 
implemented to  far. Only a negligible 
nmoont has been collected during the pati 
6 years. According ol my in forma t io n ^ o f  
course, the hon. Minister will clarify the 
position when he replies to the debate— 
only a sum of Rs. 22 lakhs has been 
ccillected as ceas and sale proceedi worth 
Ra. 1 crore of the Film ‘GatuShi* were uHo 
deposited in this fund. R i 22 iakh was 

/^collected und<^ the Act. This was also not 
t. distributed. And. even if il had been 

distributed, il would i not have helped
• iDaoy people. I ffel ibig is ap indipalion

of inaction on the part of the Ministry of 
Information and Broadcasting. The object 
and 'im ention  with which this .Bill was 
brought in the House by (he hon. Minister 
and the hopes which it had aroused in 
Che country particularly among the Cine 
workers and the efforts which were made 
to remove discontent and resentment 
among them were swept under the carpet 
and no attention was paid towards these 
aims. The law was framed for the welfare 
of the workers and funds were also 
collected for (he purpose but it was not 
implemented* Funds were not distributed 
properly. They were not utilised. Sir. what 
else can be a m atter of greater concern 7 
In this connection, J want to know from 
the hon. Minister as to what were the 
reasons for which the cess was not collec­
ted and the Act was not implemented. I 
think the rules and regulations which 
were to be framed under the Act were 
also not framed and no action wds taken 
during Ibe past six years. It is a m atter of 
saiisfaction that this work has now been 
transferred from the Ministry o f  Informa* 
lion and Broadcasting to the Labour 
Ministry which works for the welfare and 
development o f labour. The Ministry of 
1 A B ts already over b ’jrdened and it has 
to deal with various subjects Itke Radio. 
Television, newspapers. advertisements 
playt. exhibition, etc. It h.id .no time to 
look to the welfare o f work::rs. 1 feci that 
they slept over it. It did not worry them. 
Now the Labour Depar2m.*nt is looking 
after it. I am happy that our young friend 
is the Minister-in-charge of this depart­
ment. 1 hope the Labour Ministry will 
look after this work the way it is imple* 
menting other labour programmea. It will 
now frame and implement rules and 
regulations under these two Acts and gear 
up the implementation machinery to  that 
cess in collected and utilised properly. 
Secondly, this law is applicable to only 
40% workers. N j  provision has been made 
in this law for those 60% people who arc 
eng.tg?d in exhibition, and demonstration

• work. I, therefore* feel that Labour 
Ministry must look after their interest 
also and be i exercised with the pay and 
emoluments of these workers. Their condi­
tion is not good. It is pitiable. Some of 
them are permanent and some are tempo* 
rary. There are very few employe«g«f-25*30 

.femployeei io each unit in » ctnequ^jKHiye^
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touring talkies in far fluog towns aod 
villages. They are tiigbtly organised but 
not w«M organised. There is no provision 
for their, welfare. They are not covared 
under the Pension. £  S.l.*; Gratuity and 
Provident Fund Schenies. I had wHtten 
two or three letters to the hon. Minister 
of Labour in this regard. Recently, a 
representation from the Uttar Pradesh 
Cinema Employees Union was forwarded 
to the hon. Minister. But 1 have not 
received any reply so far. 1 want Govern- 
ment to pay attention towards these 60% 
eoaployees also. There must be adequate 
provisions for them. When you are collec­
ting this Cess a portion of the same must 
be spent on those employees who are 
engaged in film shows. It is necessary to 
produce feature films. But what will be 
the use of the productions if there b  no 
arrangemeot to exhibit them ? This 
industry CAn flourish further If there is 
cooperation from every section of workers. 
It will benefit tha people and augment 
Government revenue, indoding those of 
State Governments. The hon. Minister 
may sa f  that State Governmants impose 
tax and it comes under their jurisdiction. 
But the Government of India can also 
take up the cause of labour welfare 
because this is covered under the coocur- 
renc list. You can do it. You can imple­
ment the welfare schemes You have 
brought a very good Bill but it covers 
only a section of cine workers. I feet you 
must take care o f  entire workers of einema 
industry. You must look after their wel> 
fare, their health, their pay and rm olu ' 
ments. I am sure that the hon. Minister 
will ponder over this and take some 
action in this regard. The cinema has 
many attractions and it affects our life in 
many wajrs. There are sevaral languages 
in which films are made, but the Hindi 
films are a very effective medium of 
infiuencing the Nvgs of the people. The 
persons working behind the scene are in 
no way less important than those acting 
in the cinema. There are playback singers 
alao. One play back singer. Lata Mangesh- 
kar. has been there behind the scene for 
the last 40 years. She is the pride of our 
country

The cine artiats are not confined to 
•cting In films. They are glso Involved in

other fields of life. Presently, Shri Sunil 
Dott Is on a peace m ard i from Bombay to  
Amritsar to promote peace «od order in 
that part of the country where there Is un­
rest. Today he has reachod Delhi. There 
are such people also in this industry who 
make political history. There are politi­
cians and others who play historical roles 
in films. Many political leaders had be­
come aeiors. There was such a leader in 
our area who is ik> more. There are wrest­
lers. who have become film actofs. I feel 
that the scope of this Bill should extend 
not only to professional artists tMtl also to 
those people who come from other fields 
and become actors and make a piece in 
the hearts of lakhs of people and remain 
attached to this Industry for a loog tinse. 
Their glitter is generally short-lived aiKl 
ultimately, they fade away. There are vary 
few people who are prosperous. Most of 
the worker are casual and temporary and 
they remain engaged in one type o f job 
and leave the industry as soon as the work 
is completed. Therefore, atientioa shoold 
be paid towards their health and welfare. 
You have made provisions for their family 
welfare ar>d for the educaiton o f  their 
children. You must lay special emphaaU 
on the education of the children of the 
cinema employees. They should be given 
scholarships so that they can receive edu­
cation and earn their livelihood. You have 
raised the amount of remunerations from 
Rs 1000 to Rs. 1600 and from Rs. 5000 to 
Rs. gOOO, Ihii taking into account the p re­
sent rise in prices, this amount is very 
meagre. Maybe, ihose working on een- 
tract basis are getting more eveo today 
but it would have been more appropriate 
if the provision had beeh nu>re Bexible ao 
that changes could be made therein as and 
when necestary. 1 congratulate the hon. 
Minister for whatever little he has done.

I do not know if the advisory comank- 
tee to be constituted by the Ceotral 
Government has been constituted or eot. 
but it Is gratifying that It has been given 
the status of other advisory committees 
that are being conaiituted so that it may 
have repreaentatioQ of all sectiont. The 
fovernm ent should include the representa­
tives in these advisory committees of thoae 
people who are temporary employees, who 
are casual workers or who work on con­
tract basis so that the tales o f their sprsew
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and lulferiDgt reach the Ooveroment and 
fovernm ent it  able to  remedy them.

A t r c f i r d t  the collectioo of cest, I 
wobM like to tay  that nowadays vid«o 
M rtoori arc taking place of ctoema hou tw . 
They are  affecting the cinema houtes. 
How much caaa will you be able to collect ? 
The Dew flimt reach the video |>arlourt. 
They do not reach dtienna houses. The 
▼Meo parlours are spreading in every city 
of the country* their number it increasing. 
A t a retuM, video piracy is increasing. 
This n^eds to be checkod. Will you be 
able to ceas them also ? Those angagcd in 
the production and dittribution in ihe 
cinema kidusiry will not be aflfcctcd. 
Therefore, you must And out ways how to 
oollcct cess from these video parlours to  
that the cine workers who have been left 
uncovered can be brought within the pur­
view of this Bill. I would sugflwit that be­
tides bringing those workers, who are en­
gaged in the production of films within the 
purview o f this Bill, the workers engaged 
in the eahibltHMi of flImt should also be 
covered under this Bill. Then only will 
you be able to ensure the welfare of the 
entire cinema workers com m unity.

Will thete words I ttrongly tupport 
Ihit Bill.

PROF. NIRMALA K U M A Rl SHAK- 
TAWAT (Chittorgarh) : Mr Chairman, I 
support the Cine Workers Welfare Fund 
Bill which has been preaenied in the 
Mouse. Here we are reminded of the 
wordt of our latr leader Shrimati Indira 
Oandhi **Shramev Jayate** (only the labour 
triumphs) ancaning that we shall have to 
take care of the labourers working in 
every field, ntpectally o f the workers in the 
C in t world who are utiorganised. It was 
in 1981 that you thought o f them for the 
firtt time nnd brought forward a bill tn 
thia House for their welfare. A Welfare 
Fund was created by levying a cess which 
was provided in that Bill and some money 
was raised. It is a welcome step that yon 
are going to spend that money on the weU 
fhre o f the cine workers But, as has been 
tnid by Shri Yadav alto, h  would not be 
an under-atatement if 1 say that the money 
ralted by you to  far it like a drop in the 
ocann becauta a paltry turn of Rs, 22 lakhs 
h a |  been ^ l l f c t f 4  till now, Qn the pther

hand, the number of cine w^ikers is about 
4 lakht and they are the most unorganited 
lot. This amount is negligible for such a 
large num ber of workers.

Sir, there cannot be two opinions that 
cinema has become a powerful medium o f 
publicity and propaganda through which an 
indelible imprint is left on the minds of 
the people throughout the country. I 
would like to compare it with a swelling 
river, whlch^ if allowed to flow unhindered, 
can certainly cause enormous loss of life 
and property. If the same swelling river it 
tamed by constructing a dam or through 
an irrigation project, it can prove to be 
beneficial for the public welfare. The same 
it true of our cine world. If  it it allowed 
to go uncontrolled, it can misguide the 
youth, but if is controlled, it can contri^ 
tHiie greatly in cur efforts for the unity 
and integrity of the country.

Sir, Ihe condition of the workers engTig- 
ed in this industry is not hidden from any­
one. it is known to all. The persons work* 
ing in this industry have rich talent in the 
fields o f dance, singing, acting, musical 
instruments and writing, but there being 
no organisation among themselves, they 
are in a pitialrte condition. Although they 
toil day and night, yet they do not get any 
facility. 1 would go to the extent of saying 
that their hunger and agonies remain 
hidden behind Ihe glamour of silver screen 
and the common nian does not notice what 
odds they face in their real life. If through 
Ibis welfare fund, you could he'p them to  
tom e extent, it would really be a welfare 
measure* The situation it to  bad that even 
the labour wages are not applicable to 
them, tuch provisions are  clsarl^ violated. 
If a feature film is produced today, it is 
the result of the hard work dona by the 
workers. But what happens is that the 
money collccted through*^ the film goes to 
swell the coffers o f the producer, director 
o r the super star. They coil over that 
money like a tnake. and the poor workers 
only heave a sigh. Hunger and thirst go 
on adding to their sufferings. Neither 
there it proper housing facility for them 
nor is there any arrangement for the edu­
cation of their children. They have always 
been neglected to  far as health facilities 
are concerned because you do not pay any 
gttention to |t. Therefore^ I woyld tp



199 Cin€ Workers W tL Fund MARCH 20, 1987 {Arndt,) B in . m 7 ^ C 0 m td . 200

[Prof. Nirmala Kumari Shaktawat)

request tbe hon. Minister that an inturan- 
ce scheme should be introduced for them 
so that their standard of living could be 
improved to some extent. In addition to 
tbe money received through the welfare 
fund, you should provide them maximum 
help through other sources.

There are mao) women labourers also 
in the cine world» the descriptioo of the 
predicement of whom petrifies me. They 
are in a miserable plight. They arc given 
no facility whatsoever and are treated shab­
bily. No maternity leave is granted to 
them. There*miserable plight is no secret. 
They do not have any arrangeuDcnt for 
creche where they could leave their infants 
and could devote to their art free from 
domestic worries. Therefore, 1 would re­
quest the hon. Labour Minister that the 
insurance scheme which he has Introduced 
for welfare of the labourers In other occu­
pations should also be extended to the 
cine employees^ especially tbe women who 
need your attention in the n^atter of their 
welfare. Sometimes, they are temporary 
employees and as such, during the mater­
nity period, they are neither granted any 
type of leave nor are given only facility. 
Therefore,' adequate arrangement should 
be made for such women through this wel­
fare fund.

You have removed the limit on the 
number of members of the Central Cine 
Adviaory Board, which was earlier fixed at
10. It is not clear whether the number 
has been increased or decreased. You 
must fix their num ber. The emplo3rers and 
the employees arc already represented on 
the Board, but 1 would say that educa­
tionists and psychologists should also t>e 
nominated to this Board so that the inte­
rests of these labourers are actually safe­
guarded.*

I would also submit that the Central 
Cine Advisory Bo«*rd should be fully em­
powered to have <onirol over the Censor 
Board, The Film Censor Board, as It 
exists now; passes such films which encou­
rage tendencies like terrorism and crime 
and also mislead the yontb. If you nomi­
nate learned people to the Cine Advisory 
Boaid, you will be able to ' keep checks 
and balances oq the Cei to r  Board through

them. This Censor Board would be best 
medium to have checks.

There is no provision for the safety o f 
our ctne workes. Tbercrore, C iae Woriters* 
Safety Council should be set up because 
there are many cine workers who work 
under arduous conditions and even die Id 
accidents. There are a hoet o f iworkers 
behind the adorned artists whom we aee 
on the screen. T here are duplicates who 
lose their Uvea sometioiea. No body 
bothers when and how they died and what 
would happen to their familiea. Therefore, 
we should make provision for all this 
through this Council. Similarly in tbe evem 
of death of a cine worker in an accident, 
provision should be there to pay pcastoo 
to hU family from this fund. Some scbea»- 
es should be formulated for their wel­
fare.

'
Sir, when the cine artista, who attain 

top position m their hey days, becoese 
old. nobody pays attention to  them and 
their condition becomes pitiable. There­
fore, some provision should be osade in 
this welfare fund to protect them during 
their rainy days.

Sir, our is a Welfare State. Therefore, 
the Government should pay special a t te n ­
tion to the cine workers and should brtng 
forward a comprehensive legislation so 
that Welfare scheme co«ld be foroRiUted 
for their benefit:

In tbe end, I would like to  say that 
our colleague from the cine world, Sbri 
Sunil Dutt has set a very good example 
through his padyatru. 1 send him my ^ood 
withes and pray to C od for tbe succesa of 
his peace march. I hope w# shall be able 
to check the orgy of violence In Punjab 
and succeed in our endeavour* ^

 ̂ *4
With these words, I welc«ime. the *BHI 

brought forward by the hon. Minister to 
this House. ^

[Englitk]
■ ♦ f

i *

DR. SU D H IR ROY <Burdwan) : Mr. 
Chairman, there ia'noihiDg to oppos# the 
Bill. • Bat we apprehend ihac the govern- 

'  mem only pays a lip M rvke  lo  the 
keri* welfare. The Act waa paaaed to 

 ̂ I 9 l l t  bot precious littig has been dooe by
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tiM govemoMot for tbe welfare of the 
cioc workcrt. Only Rs. 22 lakbs have 
bceo coliccted to far at cett, and we do 
not know how tbit meagre amount will 
benefit four lakh cinema workers At.has 
been pointed out, there are 4 lakh cine 
workers in tbe country. Only 40 per cent 
are engaged in production while 60 per cent 
are engaged in exhibition and distribution 
work. Especially cin« workers who are 
employed io the cincma hgJls» they sre 
sioH>ly wretched. They do not get 
adequate wage, they have no security of ser­
vice and in their old uge they have to live 
like paupers. Therefore, the GovernmMt 
should also cover these people, that is. 60 
per cent of the cinc workers who are 
engaged in distribution aiul exhibition 
work. Not only this, the cine industry 
DOW ia in a great crisis. Video parlours, 
compatiiion from Television, and high 
taxes imposed by the State Govarnments 
have poshed the industry into a crisis. 
Though hundradt of crores o f rupees roll 
in the industry, the poor cine workers do 
not gat any benefit. There are soma cina 
artistes who ara multi millionaires, who 
ara very infiuential in society. But at 
regards cina workers, most of whom are 
unorganised, the Government simply 
the role of deaf ând dumb.

Therefore. I wouki request the hon. 
Labour Ministar to implement the provi> 
tfons of the proposed Bill, t>ecause the in- 
formatioo and Broadcasting Ministry have 
pushed the tiatl in their court.

Finally, I would only remind the hon. 
Minister that this Act should not be 
hottoored only in breach than in obaer- 
vaitoa,

ITrmiuimUm]

SHRl GIRDHARI LAL VYAS (Bhil- 
wara) i* Mr. Chairman, Sir. I rise to 
tupport fha Cine Workers Welfare Fund
(Amendment) Bill, 1^7.

■'f. *
' 1 have to make a submission, especi­
ally with ragard to the amendment made 
by the hon. Minister to Scction 2. Yon 
might remember that previously the wel* 
fare fbnd Institutad by the Govammant 
Was maam for workers gcting Rs. 1000 
par'month ifreapectlve of the fact wbaiher

they worked In mica, coal, sandstone or 
dolomite factory. For the purpose of 
welfare fund, you have now changed the 
definition of tbe worker and the wage 
limit is being raised from Rs. 1000 to 
Rs. 1600. In view of the considerable 
increase in the wages of the employees of 
the public sector during the last 4-5 years^ 
this limit of Rs. 1600 seems to be inadc* 
quate. Shri Yadav has also pointed out 
to its inadequacy and I also join him In 
demanding that the limit of Rs 1600 is 
not adequate in tbe present time and 
should be raised.

At the time of presentation of Budget, 
we had requested that the limit for income 
tax rebate should be raised from Rs. 18,000 

*to Rs. 25,000, but the Government ' did 
not accept our suggestion in view of the 
long term fiscal policy they have adopted 
and did not change the limit although 
they do «idmit that in view of the increase 
in Wages of the public sector employees 
as a result of the recommendations of the 
Founh Pay Commission or due to other 
factors, this limit of Rs. 1600 on this 
basis of which the welfare fund would be 
applicable to the worker is totally inade­
quate. Therefore, I would urge the hon. 
Minister to reconsider it and to bring for­
ward a new Bill wherein the limit should 
be fixed at Rs. 2.000 instead of Rs. 1,600/* 
so that the workers earning upto Rs. 2,000 
may be covered under this Act and they 
may also get the benefits of the Welfare 
Fund. So, my submission is that the 
limit of Rs. 1600 may be increased to 
Rs. 2,000. This wilt invariably give great 
relief to tbe workers. Similarly, you have 
fixed the lumpsum amount towards remu* 
neration at Rs. 8,000. I would suggest 
that this may be increased to Rs. 10.000. 
Thil will.benefit both daily wage and regu­
lar workers.

You have brought amendment to Sec* 
tioD 4 of Clause 3, Earlier it read as 
follows :

• •

lEAglUh]

**to sanction any money in aid of any 
scheme meant for the welfare of 
the cioe workers, which Is approved 
by the Central O ovenunent/’ - -



l03 Cln* Workers W tl. Fund MARCH 20. m 1  (A m dt.) BUI, IM f— CoinJ. M

(Sbri Oirdhari Lai Vyas]

[Transiailon]

You have kept much wide scopc in 
tbit. It would be better if you amend it 
further slightly,

[Et^isk]

Now you have amended it to say :

*^^cction 4 of the principal Act in 
Sub-s«ction (C) after ihe **Cio6 
Workers*’, the wor<k **incliHiifig 
family welfare, family plaoning. edu­
cation and services** shall be ioser- 
ted*\

{Trwuiation] «

You have limited the scope of the Bill 
by alloiing fund for only three-four 
things. 1 would like to say that many 
more subjects like medical facilities,facility 
of drinking water, other problems like 
housing should be included in it so that 
the fund is utilised properly. Earlier, ihe 
scope was sufficiently wide and the workers 
could be benefited with .the introduction 
of any achcroe and projcct. But n o w  only 
two'three items have been included in it. 
You have included family planning in it. 
When there is a separate Family Welfare 
D^parirscnt, then, what was the need of 
including this subject in iL I think it has 
no bearing on it. The Oovernm«nt of 
India and the State Government look aUet 
this facility through the Health D e p a ^  
ment. Under the arrangements erivisagM 
in this bill, the scope of it will be narro* 
wed down., The activities pertaining ^  
their welfare will be limited. So tbetle 
should be no change in the extotinjg 
system. As I have suggested eartiel, 
housing, drinking water and medical faci* 
lities should be included in it. It wHI 
greatly benefit the workers.

Under clause 4, Section 6, you have 
increased the number of Members of the 
Board to eleven and have s^id that the 
arraogemcnts will be decided by the Uaioi] 
Oovenunent, 1 would suggest larger re-, 
presentation in the Board so that oiaximum 
benefits could be provided to the cine 
worken. If more represwtatives are in­
cluded ID. the Board. Cb«y wouM give more

suggestions for the benefit of thoae wor­
kers, Such ■ s3fstem is abaoHiiely sece»> 
sary.

S o  far» the Ministry of Information 
and Broadcasting had been workiag a /ler 
this Work but now  it has been eotrueied 
to (he Labour Departmeot. I feel the 
Labour Department will be able to luiadle 
the work more efficientiy. , Not a  singk 
pie had been spent oo these workecs befofe 
this transfer and they did not get a«y 
benetit. I hope that io the coming deya 
this cess will be collected io a more 
effkicnt way and utilised oo the welUre 
aciivittea of these workers. There is 
imperative need to implement this arrange* 
ment.

A number of hon. Members have aiade 
a suggestion and I would alao like to jeiiA 
them. The ceaa covers the workers en0a#ad 
in the production gctivicies. You have left 
out the workers working io the diatribvt* 
ing agencies, or cabibition of featura f i lm  
from the purvtew of thia ceaa proviaioo, oa 
a result, those workers will oot gel aay 
benefit while their condition la worat of 
all. You must have seen that io cioema 
hall workers are engaged temporarily, on 
pait time bosis, for two hours, three houra 
or four hours. They arc geoerally eaggged 
for two shows for the duration of 6 hours. 
They are given an allow»occ of rupees ooe 
hundred to two hundred. Their coodiUoo 
ia the most pitiable If theae workers are 
also covered under the proviaiooa of thia 
law and same facilities are provided lo 
them, their condition will definitely Im­
prove. Theae workers are not permanent 
and they do not get full time work. They 
do oot get full |» y  aod there ia no Cocility 
for them. There is« therefore, imperative 
need to bring them under the purview of 
this bill so that maximum Duoabw of 
workers are benefited.

Some days ago, I had given you m mi§* 
gestiott. There are a number of Welfare 
Funds like Mica Labour Furui, Dolomite 
Labour Fund, Sand Stone Welfare Fuod 
but th ire  are some niioefaU fot which 
there is no Welfare Fund. 1 hod a leog iw o  
the suggestion two or three years back 
when Shri Bhogwal Jha Axad was the 
Labour^ Mipistor. He bad given aaauraoce 
thot a Lobour Welfsre Fund would he sot 
U|> (or Soap Stone workers But oo actioa
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bfts beeo taken io this regard till data. 1 
Would like lo draw the atteoiion of the 
boo. Labour Minister to Ibc hardthipt' 
•acotuiiercd by toap ttona workers. Tha 
PlMory Act pn>vldcs for focllities for the 
workers Mgaged in tba liazardous work. 
Similar provision mutt also be made for 
the soap stone workers. These workers 
fall a prey lo (he deadly disease* l ik  T.B. 
and lungs ailcnenti. But no mcdical facUi- 
tiaa arc available to th e n .  Nor are there 
other labour welfare measures available to 
them. The eotire soap stone ia exported 
and thcae workers thus coetribute io the 
earainf of foreitn rxchanfe for the coon* 
try. ta  IndM a»d partkularly in my dia- 
t rk t  best quality soap stone is extracted. 
The provisions Of this law should be m^de 
applicable in this sector also. This will 
b e n e ^  workera of soap stone mines. 1 
hope that the ho«. Mioiaier while replyiot 
to the debase, will given an aasuiance in 
regard to the setting op of a Soap Scooe 
Welfare F m d  to provide relief to these 
workera. With those words I support this 
BilU

%

SHRl V.S. KRISHNA lY tR  (Bangak>re 
ScMNh) : Mr. Chairmaiit Sir, 1 wekome this 
AfluendfDent BiU. 1 thought the young aod 
eoorfetic Minister will come forward with 
a oomptiheasive kgisiotion so far aa the 
cino workers are cbncerood. I ani very
aorry that the dehnitiwn of the cine
workers has retneincd wbat it waa m  the 
origiool Act. Many Members hove already 
expressed their opinion, Cioe workers
should cover all workers engaged tn the 
cine iodusfry. You have mentiooed only 
thoac who are engaged ia production but 
you hove cooiploicly left those who are 
eogo^ed in distribution and exhibitioo. 
That is very oaaential. Of course, the 
general laws on the trade unions are there. 
Even the geDorol lobour welfare measures 
ore also there. Bat when you have brought 
forward a separate Bill for the welfare o f  
the cine worken. you should have thought 
of omending the definition of the cine
workers alao.

Unfortunately, for .the past two or 
thfce days, I have l>een making hectic 
edforta to get the ttatiaiica aa to how much 
yoi> have spent ao far. Will the bon. Minia*

ter elaborate in his reply as to how much 
has been spent 7 Has this Act been imple* 
mented at all ? According to you it has 
not been implemented. It is nearly six 
years when the Act was enacted. So far 
at has not touched the fringe o f  the 
problem.

I remember in one of your statcmeots 
made recently, you said that you are 
going to give Housing Scheme for the cine 
workers. You are going to give scholar^ 
shipe. You also said that you would give 
loans. I would like to know from the hon. 
Minister how many houses have been con* 
structed from out of this fund ? How many 
scholarships have you given ? How much 
atstsiance have you given to the indige- 

.nous cine workers 7 All these figures are 
necessary. Unfortunately^ I could not get 
from the library.

While speaking on the other Bill, many 
Members bad expressed their apprehension 
about the implementation of the Labour 
Welfare Act. I remember that in 
fCamaiaka State, immediately after we got 
indepeadeoce, there was a labour leader 
who becamc the Labour Minister. In one 
Session about 40 labour laws he passed. 
Prof. Ranga may be knowing him -S h r i  
K.T. Bhashyam lyongar —founder of the

%

Lat>our Movement in Karnataka^ which 
was then called Mysore State. Forty laws 
were enacted io one Session. But, unfor­
tunately, not a single Act was implement­
ed because very soon he also passed away. 
Then, of course, we got All India Act. 
That if a difTercat story. We ore very 
sorry to say that this Act is also meeting 
the same fate. I can see this from your 
face* It is not being properly imple- 
mcoted.

«

I would Hke to make one or two sug* 
gestions on this occasion In regard to de« 
finition, 1 am sure, you ore taking steps to 
expand this definition so that all the 
workers are covered. But how are you 
going to identify these workers 7 What 
steps are . you going to take 7 Have yoo 
appointed officers— Welfare Oflkers and 
others 7 Has survey beeo made 7 Cine 
Workers, hove they been identified 7 I f  ao, 
how many of them are there in our couo« 
try at the naomeot'l That figure ia vecy
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necessary. That indication it also very 
necessary.

o r  course, there is a separate cess. 
The common man pays so much to the 
kitty of the Government—State Oovera* 
ment or the Central Government. In a 
ticket of Rs. 8, nearly Rs. 5/- go to the 
eotertainmont tax. That is alnK>st in all 
the States. In soine States it is nrM>re. 
There is sales tax and other taxes. All Ibis 
money will be taken by the Government. 
In addition to that there is special ccss 
here. What is the return that anyone em­
ployee gets 7 It is negligible. I must say 
that this Welfare Fund is only a mis­
nomer. It is not helping any worker at all. 
More than this, I w ould  like to know from 
the hon. Mmister^ has it any direct bear­
ing on the legislation ? Cine Workers, 
according to your definition is **only a 
person who is engaged in production**. 
That is the definition that is given by you. 
What about the security of the person ? 
Many Cine Workers go on changing from 
one place to another place. What happeo’ 
ed in Maharashtra when there was strike 
by all the employees because of the im­
position of the tax by the Maharashtra 
Government 7 Cine workers suffered very 
much. They would have been found in the 
streets. But some settlement was ultima* 
tely made. Fortunately somebody interven­
ed a. d something has been done. There is 
no security for the cine workers-whether 
they are in production, exhibition or dis­
tribution. The general laws for the trade 
union is there. You should take special 
care of the cine workers to see that the 
security is guaranteed.

You have also enlarged your net. You 
wanted to give more out of this fund for 
the family welfare' purpose and education. 
That I Welcome* But these people are not 
covered by provident fund. Am I correct 7 
They have no provident fund at all. There 
is no provident fund facility at alt for them 
except the workers engaged in Cinema 
theatres. So, Sir. while supporting this 
Amei>daient Bill la  the origirwl Act, I 
should say that it is a good legiflation and 
1 welcome this because the value of the 
rupee has eroded. Bat, at the same time, 
1 would request the boa. Minister to  see 
that welfare means that there .should be

a comprehensive welfare. I t  should not be 
a token welfare. If you want to  protect i 
him, you should protect him at all levels.. 
Therefore, I would re^iuest tlie hon. Miciis- 
ter to come forward with a comprehettsive 
Bill to see that the cine-workers are well 
looked after. With these words, 1 gooh 
mend the Bill,

t TVojulof l0it]

DR. G.S. RAJHANS (Jhanjharptir) : 
Mr. Chairman. Sir, I would like to make 
two or three points. The Bill which has 
been introduced by the hon Minister deals 
with the welfare of the cine workers. The 
world of cioe is a glamoroos world and 
everyone wants to join it but only one to 
two per cent people are lucky enough to 
enjoy that glamourous life and the rest 
have nothing there but the frvstratioo. 
Lakhs of youths rtish for Bocnbey with a 
dream to become a part of Chat scintitbit- 
ing life. But they end up in getting a job  
of extra. In some cases they have to  wait 
for years but, even then they fail to g e t ' 
such a small job.

Those who have some knowledge of 
the film world know that the film industry 
depends on the casual workers and there 
is nothing like prrmanency there. In this 
coonection I have talked to many renown­
ed producers, actors, directors of the 
country. They may earn crores of r v ^ e t  
but they will always say that they are mio- 
eJ and they have no m oney; hew can 
they employ people on perosaneot basis. 
They are not sure whether their filiAs wilt 
hit the box office or not, and whether itiey 
will get the return on It or not. They aay 
that they have invested all the borrowed 
nxmey in the production of a film. Why 
ttiey should buy a permanent heacache by 
employing people on a permanent basis. 
They convince you so eloquently that you 
have no reply to it. As 1 said, I had had 
talks with the leading producers of this 
country. Ttiey said that Bai»ks provide 
loans for putting up even a small industry 
and that we being in Parliament should 
compel the Government to provide them 
loans so that they may be able to prodoce 
a film They would repay the loan to the 
Governmeot when they get incoene from
il. ’ But 1 would like to say chat they wlU 
manipulate in such a  way that the Govern­
ment will not be at>le lo realiea the loaas
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f ro n  them. 1 am not taying this abotil all 
the people. But In most eases, the loan 
will not be rcpAtd. The cincma world is a 
dark world and the future o f most of the 
boys aod girU who join ii^ ends in frustra- 
Itoo.
► -I -

SHRl VUOY KUMAR YADAV 
(Nalanda) ; You were saying that ibe cine 
World is a glamours one,

DR. O S .  RAJHANS : The people 
fbink so. There are many persons from 
Bihar in ibe film industry and even the 
members of yotir party have gone there.

*

Sir, I would like to tell you tbsi in the 
cine World there are r a n  time woikers. 
casual workers and other such workers 
who are called doubles. I shall Lelt you 
what role the doubles have. If Dhartnen- 
dra I'as to play any role and he is required 
lo jump from the second floor of a bouse, 
it is the double, not Dharmendra. who 
will jump. If be is injured, there is no 
insurance cover for him ; no compeftsation. 
He will have to spend his days in the 
hospital. Nobody will come to know if he 
has died or survived. Out of shame he 
will iK)t get bis family members informed 
that he bad jumped from the second floor 
of a house and was undergoing tre3tn>«nt
io a hospital There is oo provision for the 
wcllarc of such people in the entire cine
IS odd . We fight in Parliament for them, 
r^iae our voices for them but nobody laltes 
care of these people.

1 would like to say one thing more. 
Tbe entire cine world is dependent on the 
feature film and the story of feature rtlm is 
coticcived by tha writer. But there is oo 
ro lt, no security for the writer in the 
entire ctnc world. There is nobody any 
where to speak on his behalf. Nobody 
uodcrstands that he has written the story, 
prepared the sctipt of the feature film by 
toiling day and night.

'I

I would like to tell you a very interes* 
ling incident. Sir, two y ra r i  back, I wrote 
g novel. It was published In g very popu­
lar weekly of this country. A producer 
caoM lo mo from Bombay. He asked me 
to give tiMt novel to him so that he could 
produce a film based oo it. I was very

happy. He discussed every thing with me 
but did not tell me the price he was^going 
to pay to me for It. An agreement was 
also signed He also wanted me to give io 
writing that 1 would have no objection if 
he might make same changes her^ and 
there. I agreed and gave that in writing. 
Finally, he handed over me a cheque for 
Rs 5,000 I told him that he was going to 
produce a feature film and was giving me 
a cheque for Rs. 5.000 only. I had heard 
that writers got very big amounts th e re ' 
He asked me to receive tbe cheque quietly 
and sign, otherwise  ̂ I would lose that 
amount of Rs. 5,000 also. I asked bow it 
Would happen. He said there were so maay 
methods in cine world which I did not 
know. I asked him to explain those 
methods. You will be surprised to know 
what he said. He said “ you have- named 
your heroine Salma^ we will*name her 
Rehana ; you have . shown the  ̂romaocc 
scene in a bouse t>oat in Kashmir, we will 
show the rocnance scene in a h o te l ; you 
have shown the end in a particular way ; 
we will show it in same otherway and you 
Will not, be able lo file a ease against me
oo this score*'. When I enpresed my asto­
nishment he said that these things fake 
place in Bombay cine worlds T hus tbe 
script writers and story writers sever* get 
their due share. T he best writers have to 
sell their story for Rs. 4,000 to Rs. 5.000. 
The story writers who have coocaived, €>r 
visualised the story on which ibe feature 
film is to be produced, have no role to 
play, and there is nobody to shed tears for 
them. At some places they hava to take 
up ghost writing. G h o s t , writing means 
this. Suppose there is a fig director or 
writer whose name is Prcm Kumar, A 
gbost writer, a good story writer will be 
told to write a story and he will be handed 
over a paltry sum of Rs. 2,000 The name 
of that ghost writer will not appear any­
where ia the story, nobody will know him. 
Everybody wilt praise Prcm Kumar;

Sir, such things take place in the etna 
world and>nobody is aware o f  them. 1 
want that a comprehensive' bill for (be 
people working in the cine industry may 
be brought. If required, a thoroogh lo« 
quiry be made as to how the ordinary maa 
is being exploited there and then a com« 

c prebenaive bill be brought. ^
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I would Uke to poiot out one thiog 
BKsre. These 4ays there la a oew trend 
m o n g  the cine workers. They are turn- 
tfftg towards televiaioo video fiiint
aad cioe workers, io large nurabor, are 
being engaged tlkere. la  the legiaUtioo 
that >ott are going to enact, you have not 
piald attention towards these T V. artists, 
video film workers. Actors and actrcsses 
a te  now taking up T.V, sarials. So, I would 
r e v e s t  tha bon. Minister to bring an 
ameodnMnt so as to cover workers work­
ing in video and tatavisioo films gloog 
with the cine workers.

The small film corporattoo is there. But 
Oovernroent must finance such coopera* 
thrcs. They should get the fsaslUIHy 
studied by experts if the film woukl be a 
success or not. They must provide aJI 
sorts of security sod insurance cover to 
workers. The crux of the matter is that 
the sca^e of exploitation in film making 
nod in video making is unparallcL

We talk of socialism, but only 2 to  5 
per ccnt people in this industry flourish, 
and the rest of them nre left to  th« mercy 
of Ood. ITyou look at the plight o f cioe 
workers dwelling in the slums in Bombay, 
tears will roll down from your eyes. In 
bri«f 1 wish may socialism dawn In tbe 
cioe world in its real tensei»

I would lake to say one thing nKire. 
You have raised the salary slab and fixed 
a cetliag of Rs. l^OQ. la  the pmvailiog 
cooditioDS if soasebody ia permanently 
employed on a meagre amount o f Rs. 1600, 
how will he make bis both ands meet in a 
city Uke Bombay while even an oAce 
peon in Delhi is d ra ^ n g  Rs. 2)00 to 
Ra. 3,000. If somebody, gets in luospsum 
Rs 5000 to Rs. tOOO, how will he meet 
hia aaads with this meagre amount 7 
Tberetee« 1 waat that, in order to make 
It realtstac, the minioMim lumpsnm be 
fixed at Rs. 2(^000, and salary limit' be 
fixed at Rs, 2300. Until you do tliie 
much, the people will not be beaefitcd ia 
real sense.

One more thing is there. Some old 
actors and actresses have led glamour life 
isi thair own times But it Is a very 
vnfortunnte phenomenon in this iadustry 
•hat if a  to 3 fikns get flopped in box 
office or the aotor becomes old, then no* 
body tahes care of him. He bocomns a 
woo enltiy. So there should be a welfare 
fnnd to  rehabilitate them, to enable them 
to lend a civilised aod cultured Ufa and to 
pay them peosion.

Finally, I would like to suggest chat 
giforia should be made to form c o o ^ ra -  
live# o f  the cine workers Includiog writars, 
script writers, attlsts, new artists and 
ocher writers nnd these coopemtivts be 
financed by the G ovem m ast Presently* 
Oovemmant is giving flnaoeial assiatance.

Finally, I join my colleagues in con­
gratulating our dear cine artrst Shri Sunil 
Dutt. He is undertaking a noble cause. 
I sincerely wish his mission a success,

•SH R I A, C. SHANM UQAM  
(Vellore) : H o n ^ te  Chairman, Sir, f rise 
In support of the Cine-workcrs Welfhre 
(Amendment) Bill, I9«7. The Act is being 
smended after 6 years and in my opinkw 
it needs some more amendments.

I endorse the view cxprcsed by man) 
Hon*ble Members here that all categories 
of workers of the cinema profeaaion must 
be covered under the Act The script 
writers, song composers, music directors 
and other allied parsonnel of the cina^ 
art roust also be included in the Act. 
Lakhs and lakhs are employed in this 
profession and are most unorganised. 
Many are working on dally wages. Their 
servites must be made parmanent and 
their remuneration should be improved. 
They must have Job security. I, i t  tMs 
jucture, request the Mon'ble Minister to 
coma forward with stsHstlcal dotaiH 
regarding the number of beneficiaries 
under the Act and the quantum of benefits 
thereof. He must also kindly see that all 
categories of persons In the cinema pro* 
fession are covered under the provisions 
of the Act,

1 am very much pozxled to undcrsiaad 
oiM thing. The Act raises the limit of 
i»onihly remitnrratkMi of the dne-wofftnrs

•T he speech was orifinnlly doMvered io Tansil.
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for ikm purpom of thU Acl from Rt. 1000 
to ftt. 1600. Many M«mbcrs have cveo 

Uut it be iocreafcd to R&. 2000. 
However, there are many cine-workerc 
« b o  bav« job for tome months aod go 
without job for loot Many do not have 
jobs for MHinths togeUicr. Cajneramen and 
oUmt workers have noceruinty of rcguUr 
enploym cot. la  ihaee conditions, 1 am 
ynabU to un4erstaed the jusiificiiiion of 
ftaio# an anouat of remuneration as a 
critcflofi for covering the cine-workers 
under iha Act. 1 sugtcti to the Govern- 
mant to covar all the ciae-workers of all 
catctorict irraapactivc of any remyncratioo 
limii.

The Rill a k o  providas to eliminate the 
c t i l ia t  om the number of members in the 
Central Advisory Commiitee under the 
Act. As per the Act. it w^s 11 members 
and now the Rill provides to increase it 
to any mimbar as daamrd necessary. The 
Hon*ble Minister may kindly su te  in his 
reply whether it is des«rabl« to do away 
with this cailiof on iba nombar of persoos 
in Iha Caotral Advisory Committea. It 
laay ba 21 or 31 and he miau state the 
•anct noasbei. However, in no ease, the 
nomber of Oovt. repreaamatlvcs shoiM  
be kicraoacd from the aaisting threa. so 
ihat majority of tha mamberi in the Cant* 
ral Advisory Commiitee are ctne>workers 
who coold eapress their views w nhoui 
fear or fiivoiu’.

I reqnaat the Oovemaient to comc 
ont with an Insvranca Schcme for the 
cina-worharm. Many cine*workers inclu- 
d tet Actoca and Actreames who once 
raipsad MipreSM on tha screen latisuish 
in povarty at Iha end of their tifa. The 
Inaarance Shema most insulate them from 
siKh vagnriaa. Tho> Hon'ble Minister muai 
look into thit Evan cioe-worken like 
slwdlo and thaatre amployees. Actors and 
Actraa«es. sida-actors and actresses who 
work on a monthly ansount of Rs. 200 and 
SOO and olhars should alao be included in 
ihia Inturaoce Schame.

Mr, Proae« Foetry ar»d Drama ara tha 
tHrainms of the human cultural Kfa. I draw 
Iha a llm tion  of the Hon*ble Minister to 
tha plifhi of many drama actors and other 
dram a profaasionals The Minister must 
taka adaquata ilaps lo  protact thair inia*

rests. Many drama actors and professionals 
laad a miserabla lila at iha end. Thay 
must be looked after.

My previous speaker rightly poiatad 
out the sufferings of the theatre workers. 
From 9 O'clock in the morning to 2 O'clock 
in the night they work and sometimes they 
work continuously for three shifts. Thay 
do  not have >ob««acurity. They do not 
have an assured remeneration< They ara 
paid daily wages I draw the aUentios of 
the H on’ble Minister to the fact that asany 
threaua*owaers employ people, e i traa i  
Work from them o a  meagre rem uneration 
and keep iham always as caauai aaH>loyers. 
These tbeaircK>wners take advantage o f 
the loop-holes in the* existing laws to 
exploit the poor cine-workers. The H on'ble 
Minister must lake steps to rectify this. He 
may kindly pay special attention to their 
sufferings.

As our Hon*ft>ie Members Shri Vyas has 
state<l, many slum actors ara prooe lo 
aocidanu. Thay fracture thatr limbe aad 
suffer head iiguries. Soasatimea, they dia 
in ac tioa  bofim  the coaaera. Nearly 60 
cine-workers lost their livea in Tamil Nadu 
racmCly, whils the bus ia which thay wara 
irevcAmg skidded olT while d t ia b in t  ^omm 
a Hill. Their life m full of risks. Thrrefora«. 
I r«quesi the Hon*blc MinieUr to laka 
steps to formulaia a schame to  provide 
adequate cooipemsation lo the cine-worfcara 
who die in actioa.

Likewise, in many studies and theairas 
there b  no holiday on sundaya. 1 am vary 
much pained to note that these hard arof* 
kers are not given a weekly holiday. Soma 
stringent statutory prevtsion must ba mada 
in this regard. .

An Hon*bla Member expressed ' the 
view that banks should lend loang to cine* 
workers for their profession, I wish to 
disagree with him. 1 dtsagree with him 
because the c indna profassioa is riddled 
with all uncertainties and thus Banks 
should not be allowed to run such risks.

I would like to draw the attention of 
the Hon'ble Minister to Che officials In 
the Ceaaor Board. 1 would like to ask oae 
question. Will the Censor allow a film 
depicting tha ceataor ofllcials in an iadaoaot
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monner, to  be screened 7 Will they allow 
a film portraying a censor *^official taking 
bribe or indulging in illicit relationship, to

I be tcreened ? It wHI not be allowed. 
Ncce«sarily * no<. They will aot allow It. 
However, filois showiog an MLA or an 
MP 10 poor light or representing them in 
an indecent manner o r depictlog them in 
an obsicne w ay’ or portraying them as 
drunkards and addicts of many other social 
rices, are allowed to come out uncensored. 
Many such films are being publicly scree­
ned. I request the Hon*ble Minister to 
Msae proper directives to the Censor Board 
not to atlow sach films to be screened. 
With these words. 1 conclude.

5 i *
[£ n g lM  ]

SHRI SRIBALLAV PA N iG R A H I 
(Dcogarh) : Mr. Chairm an. Sir. I tise to 
support the  Cine-Workers Welfare Fund 
(Am endoient) BiU. 1987. This is another 
piece o r  legislation which is wclcocne and 
Hi «lao provides M other piece of evidence 
oC the'keen aad active interest our yoong 
boa. Minister of Labour is taking in the 
welfare of workers' belonging to different 
categories or coming from difTerent spheres 
iDcluding Cinema. All that glitters is not 
gold. Although the film industry is glitte­
ring to the outaide world, there i t  a 
amagivtng about -It aiBOOg the general 
public. It is evident that all is not well.

I Everything inside the film industry and 
also the whole lots of workers and artists 
working in the industry is not good. It is 
far Arom satisfactory. ^It is very very clear 
and evident from the low salary or low 
income that a Cine*worker geu . Earlier it 
was Rs. 1,000 and that is now being raised 
to Rs. 1.600. Of course, it is for the pur­
pose of definition There is no controversy 

" in Ibis Bill. This is a very small Bill 
only thfee  clauses, and every thing 

|T*illio o f  a je a e ra l  nature, intended to 
temove an ambigoity. What is the amhigu* 
il)f t  In ihe same year, that is. la 1981, 
two Bills'were brougbl,’ two enactments 
were made, that Is. the Cine-Workers Wel­
fare F und 'A ct, ' 1981, and also the Ctt>e- 
W orken  and Cinema Theatre Workers 
^Regulation o f  Envplbyment) Act, I9S1, 
Thare were two'Acts enforced at the same 
*llB>eiaitbe same y e a r ,n a m e ly ,  1981, ba t

the peculiarity is that the definition in 
reaped  o f  cine-worker in these difTers. ia 
rather diiferent, not the same, ina'smuch as 
in the present Act which we are amending 
it was Rs. 1.000 and in the other Act it was 
Rs. 1600—in respect o f nionthly wages; In 
the o ther category, that is, lumpsum, which 
a cine worker gets by participating or 
working in a minimum of five feattire 
films, it was Rs. 5.000 and that is now 
being raised to Rs. 8,000 So, this is just 
to remove one ambiguity. The second 
pro vision is to  provide that the Welfare 
Fund can also be applied for family wel­
fare schemes. The third relates to  the 
Central Advisory Committee, the number 
o f  members of the Committee; it is to  pro­
vide that there should be no number fixed 
as it was eleven earliar; this is to  bring 
the Act on par with other similar Acts.* 
This is welcome.

The other hon. Memberi have high* 
lighted different points. I do not like to  
add; there is nothing more to add. But one 
thing 1 want to point out. In 1981 it was 
Rs. 1,000 which we are now raising to Rs. 
1600. Six years have p au ed , mcanwhila. 
and during these six years the wages aod 
salaries o f government employees and non* 
government enr>ployeca and employees o f  
public sector undertakings have been 
revised upwards. A Class IV worker wor­
king in an organisation, for example, a 
Loader in C ojI India, gets more than Rs, 
2,000 per month; similarly, a CUss IV 
employee in Oil India. Indian Oil Corpo­
ration or NTPC gets more than R s/2000  
per nDonth. And what are we doing here 7 
The field of activity or work of the ckm^ 
workers is generally m etropolitan towos 
and citias like Bombay, Calcutta* Madraa, 
where the cost of living, is vary feiigh; 
housing is a very acute problem in 'a l l  
these places. Natorally som ethinf should 
be done about it, about raising tbetr wages 
or tncome. With this low income that they 
are  getting they cannot manage. Cioenin« 
as you know, is playing a v iu l  role ia ovr 
society. Our society is changing, the coitn* 
try is changing, the world is changing, and 
we want this world, this society, to  change 
for the better, not for the worse. TIm 
cinema industry has a role in elTecting 
theae changcs and in shaping our sociesy; 
particularly in shaping oor youngasen It 
baa a tremendous impact.
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In tbc ficM of ccononiy alto it bat its 
own contribution.>fWe have about 12000 
and odd cincma houies in our country. 
The film induilry contributes about Rs. 
500 crorcs annually to tbc cxchcqcr by 
way o f  entertainment  ̂tax. In the last 
year 833 fea tu re , films were |Hcduced. 
About 25 Ukh people are employed in 
Ibis industry.

With regard to the workers engafed in 
tbit field' there are three categories — 
those who ure engaged in production, 
distribution and exhibition. Primarily this 
Bill is concerned with the production wor* 
kert*—the workers who are connected, 
linked and a^aociatcd with the production 
and making of fims. 1 agree with the 
suggestions made by other Hon. Members 
that it should naturally extend to the other 
two caicfories o f eihibiiion and dittribu- 
lion workers aUo.*

There are two types of cioemai. There 
are some very good films, educative films 
having good implict on our youngatcrs. 
But by and large there are films which 
cannot be enjo>ed and wiinetted by the 
family members sitting tofether. Should 
such films be encouraged ? Some,of our 
friends were pleading for some* sort of 
cooperatives to^ encourage them with 
financial assistance by way^ of loan etc. I 
agree But to what kind of films 7 It 
should be for producing giK»d films only, 
for producing educatKe fihns which may 
be enteraining too.
«

After allj cincma today in our country 
ia the major source of entertainment and 
U calls for qualitative improvement. Not 

jO^y the q iu a ta tise  growth, but qualitative 
imptovemcnt U ja l to  called for. Naturally 
it may not be too far ittretched to say that 
productivity to industry, including the 
film industry, increases if the workers are 

. well u k c n  care of.
I*'- ■' - I

There it an atmosphere, and an air of 
uncertainty and insecurity prevailing in 
the film industry. The more the unosrtainty 
and.lnaccurivy^ the higher will be the neces­
sity for dilTercnt security measures like 
insurance and all these funds As we know, 

. only a meagre amount of Rs 21 lakhs has 
f  been collected for this, purpose. It should
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be still higher considering the large number 
of workers working in this fie ld .«  ̂ .U

i a /.t
1 have only .three suggestions to make. 

Considering the price * index and every^ 
thing; considering the fact that it . should 
be brought at par with that of their coun­
terparts working in other organisations 
like Coal India, NTPC, etc . particularly 
because they are staying ,in.very coatly 
metropolUan cities-~Slr«* you youraelf 
know it better as you belong to Bombayr" 
it should be higher* Some efforts, should 
be made to increase their wages

' i T w
In the morning while replying Co the

debate on the Factories Anieodmeot Bill« 
our Minister had to say that there a rf  
two types of definitions about child labour 
— somewhere it is 14 years and sonaewhere 
else it is 15 ycara • Till today there, are 
such discrepencies and such ambiguities 
in different Acts. Thanks to our Minittar« 
this law was earlier within the purview, 
jurisdictiofi and control of l&B Miniatry. 
Now it has been transferred to the Labour 
Ministry with effect from 1st April,^,-1984. 
After they have studied it they haye'Came 
before the House with this an^odiog.Bllj^. 
M> suggestion ia that let iheie be a study 
by experienced officers of all (he rules #nd

* '

reguUtioos and wherever^ such flaws, .aad 
ambiguities are there those ^should ,be 
identified, located and expeditious action 
taken to rectify the same. Intsead of a 
piecemeal approach of this nature, 1 
suggest, a comprehensive measure shoMid 
be taken. There should be a regular 
thorough study and a fresh look at dif­
ferent laws and corrective measures^should*

be taken. .■» Uj

Lastly housing ahould also come under 
the purview of this fund. In metropolitan 
cities housing is an acutc problefn and We 
must help the workers to .overcome this 
problem by^gWing ‘ them gfttstap^c from 
this fuiHi.

With these few words I wclcome'^'thh 
Bill and 1 thank you, Sir .̂

dTramslallOK] ;

SHRl VIJOY KUMAR V A bA V  ' ^ a -  
laada) : Mr. ^ChairaiM. 1, j»upport
ih« Bill t l» r ,h a s ^ ,b c e a  ,bWugt)t'^In the
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HouM, but 1 feel that it bas been broutbc 
In a burry. Enough attentioD has not 
been paM fo all ita aapects. This it the 
reaaon tbet a demand ia being made ia the 
ftoute for bringing a comprehettalve bill.

Cinema Is a very big Hidostry. By 
kiclw^jng It in the catefory Indettriei. the 
aaaentiicfl and fadliiiea being extended to 
IndOffrial workers abould be made aval- 
laMg to d o e  workers, wbatever may be 
the ie ld  of Hieir work nod wkatevor be 
the circumstaoces under which they are 
working. The law should be so made 
flMt It la not baIf done. * Tbe name given 
to It la not proper. 60 per cent workers 
have been left uncovered.

Tbe nnmber of workers working in 
production and screening sides b  very 
larfe. 1 liave no experience o f film pro- 
diction In Madras or Calcutta* but 1 have 
tbe experience of Bombay, 1 had been 
to Boinbay •  number of films where films 
•reproduced. I bad the'opponuniiy to 
vteH tbe atudiot and talk to people work­
ing tliere. They are badly exploited aod 
■■Mreated. Tbe provisions of exitting 
law are not observed. When the present 
law It not being otnervrd. It Is crystal 
dear thmi the Uw you arc goir»g to enact 
will not ^  followrd and the faelllties you 
are going to give to them will not be 
•Iven^

[EMgiUh]

MR. CHAIRMAN ; The hon. Mem- 
ber m«y continue with his speech next 
time.

ISJObra.

" COMMITTEE ON PRIVATE MEM­
BER'S BILLS AND RESOLUTIONS

ISmUsM]

Thirty first Report

SHRI R.P. SUMAN (Akbsrpur) : I
beg to move : ^

this House 'do agree with the
Tbirty-irti Refwrt o f tbf Committee

on Private Members' Bills aod Reao- 
lutiona presented to tbe Houtg on 
the 19th March. 19T7.**.

MR. CHAIRMAN : The quegtlon la :

/'That this House do agree with tbe 
Thirty-fine Report o f tbe Committee 
on Private Members’ Bills and Reno- 
luiions presented to the House cm 
the 19th March, 19S7.**

^  *

T%€ m0tiom wnu

lS3t hrs.
RESOLUTION RE : ECONOMIC 

POLI CI ES— )

\EJ9g1iMk]

HMR. CHAIRMAN ; Now tbe 
will lake up furthrr dlacusslon on tbe 
Resolution moved by Shri Bhattam Srirsma 
Murty.

Shri Shanti Dbariwal.

[Tnuulmiiom]
SHRI SHANTI DHARIWAL (Kota) : 

Mr. Chairman. S.r, I would lake to make 
a few »utMnission» on the Resolution re* 
garding the Econon&lc Policies moved by 
Shri Bhatiani Srirama Murty.

First of all, 1 lake ot^ectk>n to tbe 
political motive with which thia Resolution 
has been brought. It b a bad practice to 
critisc the sound economic policies of the 
Oovcrnmenr with a political aMHive. 
Several (ountrles. the World Bank, tba 
I M,F. and otber organlaaiions bave 
lauded the economic prograai made by 
India. The way India has strengtboned 
Its economic condition by increasing pro­
duction, the way It baa provided employ­
ment to unemployed persons and created 
iofrastructure within a sb<irt period. H k  
very rare to see such progress in a demo­
cratic country.^

11^2 bra.

ISHRIMATl BASAVARAiHSWARI 
im ike Ckair]

We bnse hitd streas oa mixed econosny 
right from the days of Pandit M^abnrbil
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Nehru* We iavcM d tboutanda o f  crortt 
o f nipoet in tbe public teoior to chat we 
cottld make our economy baUnoed and 
strong and could coaure that the private 
lector did not tell the etftenttal* commo- 
ditiet at eaorbitent priecft.

It it hearteoiog to note that under the 
laaderihip o f oar youat Prime Minitter, 
the pubik sector hat aaade considerable 
progreat during the last 2-3 years. The 
public sector industries, which had been 
coutlnuoufiy running at lots and were 
aflUctcd with numerous problenis have 
shown a oonsidcralsle improvemeni. A 
great deal o f change has been brought 
about as a result of the new industrial 
poUcy formulated by the Govcrnrocni, 
The 0rst o f such changes is vtttble in the 
form of ipeed with which liccocet all 
being iatued to the industrialists and 
et|>ccially. those in the small scale sector, 
have been allowed a variety of tax rctMtes. 
as a result of which ihc production has 
increased. This has been possible as a 
result of the new industrisi policy. Simi- 
larty, thoae who critise the public sector 
tterely on the ground of their not making 
profits should tee how much progrcst the 
counuy has achieved in tbit field.

I would Hke Shri Bhattam Sriran^ 
Muriy to go into tl>e beckground in which 
the public sector was created. Whal was 
the objective behind gtving so much 
encouragement to t lie ‘ public sector ? It 
it not for the earning profits alone that 
the public sector is created. There are 
certain other obligationt which the pubHc 
sector has to  fulfil. These obligations 
vary from controlling tike pricet and pro­
viding employment to promoting Industria­
lisation. The performance o f a pubik  
sector industry cannot be judged merely 
from the angle of profit. We have to 
evaluate the public sector from many 
aspects. I would only tty  that our 
economy has been ttrengthcned under the 
leadership of our young Prime Minister* 
The programmtt meant for alleviation of 
poverty, whether It it I.R D .P ,, 
R.L B*G P., N.R-E.P* or other pro- 
grammet for bringing tcheduled caMes 
•nd scheduled tribes and other poor 
people above poverty line and improving

their standard o f Hving, are unpamHel and 
we are implementing them nicely. None 
of our neighbouring countriea hat tuch 
good programmet. In , spite o f all thia, 
if the good points of our econonuc 
policies are undermined for political nu>ti- 
vet and an atmosphere o f despair it 
created by saying that the economic poUey 
it weak, the economy is sinking and that 
the country It fhcing economic crisis, 1 
cannot but condetmi it. 'It would through 
you, request Shri Bhattam Srirama Murcy, 
the mover o f the Resolution, to whhdraw 
it. The public repreaMtativet thould 
crcate an atmosphere in the . couAiry 
whereby the commonman could feel 
Involved in the development programntes, 
whether they are five year plant or some 
other programmes which atm at improvii^ 
the tcandnrd of living o f the rural people 
and providing them masimum benefits. 
We nMttt extend our full cooperation to 
the , Government in its endeavour  ̂ o f  
unearthing black money and stringent 
action againsl the black-markeieers, under 
FERA and other relevant Acti.

%

*SHRI ANADI CHARAN DAS 
(Jaipur): Madam Chairman, the rosoluiioo 
moved by shri Bhattam Shri Rammurthy 
regarding the econonic policy is being 
ditcusted on in ihe House, 1 would like 
to speak a few words on hts retolution. 
In his resolution Shri Rtmmurthy hat 
said that due to the bad economic policy 
o f the Government the gap in the 
conditioo o f the poor and rich people Is 
widening day by day. The condition o f  
the common man in the country is getting 
worse. While saying so. Shri Rammurthy 
has given some suggestions to improve 
the condition of the people. He has 
referred to the industrial policy o f 1990 
and givrn tome suggestions to rectify it 
so that the public sector undertakings 
run eflkientVy tnd the economy of the 
country is strengthened. At the same 
time he has said that the losses incurred 
by the public sector undertakings should 
be checked. Whiie mentioning all these 
facts he has requested this House to 
adopt hit retolution.

Many hon. Membert have tpoktn  
on the pretent economic situation of the

^ h e  speech wag originally delivered in Ori^a,
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country white taking part in the ditcus- 
lion. The economy of the coontry U linked 
with production. The country's economy 
ia ttrengtheoed when production iocreatas 
in all fields. But the produce is not with 
the producers today. For example, the 
land'is no longer with the poor farmers 
today. Those who are able to cultivate 
the tand are no longer the owner of the 
land. The owoership is enjoyed by the 
big land lords. Siioilarly the industry is 
no longer with the lodustrial workers. The 
isdostrialists are enjoying all pro6t from 
industry. They are getting richer whereat 
the industrial workers who help in 
incraasing the industrial product are
getting low wages and with th it  they are 
not able to pMlI on. Thus they ar« be^ 
coining poorer day by day. The industry 
in monopolised by capitalists today. The 
workers a r e 'p o o r  arid illiterate. They do 
not have capital or the knowledge to run 
the affairs of the industry. They should 
be educated and allowed to acUvaly paiti- 
cipate in the management of the industry. 

.Then only there will be change in our 
society.

The harijans, adivasis and the landless 
.agriculturai workari are the most 
backward in the society. Unless wc raise 
ih^si above poverty line, we cannot esta­
blish socialistic pattern of socicly. We 
have to improve the economic .condition 
of all classes of people. But the very 
socio*economic system esisting in our 
country is defective Unless we make some 
chaages in the extsttog system, we canoot 

, ioiprove the lot of those people. So long 
as we are iu>t able to put an end to the 
e i^ ita t io n  in our societyp so long as we 
are not above to fulfil minimum needs of 
the poor people, so long as we are not able 

. to brine discipline and order in the dis­
tribution jystem  and so long as we arc not 
able to bring in socialism, we cannot think 
oĈ  raising the su tu s  of the poor people. 

(They will continae to live in misery. These 
people cannot improve ^themselvea. It is 
we who on behalf of the country should 

. provide all facilities to them so that 4 their 
lot can be improved. In this context I 
would like to ask Shri Bhaf\am Shri Ram* 
murthy to ̂ k indly tell us whether the 
Government set up in Andhra Pradesh if a}

capitalist or socialist Ooveroment. I f  it is a 
socialist Ooyernmeot. what steps the 
Government of Andhra Pradesh has taken 
for upliftment of the poor people* You 
have fixed the price of rice at Rs. -2/* per 
KG But more announcement la not 
enough. What steps have you taken to 
supply the rice to the people at that price 7 
Have you made the distribution system 
elective 7 Are these poor people really 
getting rice at that price and whether the 
explitation has come to an end in you 
State, if not. what steps have you taken 
to save the poor people from exploitation 7 
Arc.there no landlords and money lenders 
in your State 7 Sir, the poor people are 
not free from the explottation of the land 
lords and money lenders not only in 
Andhra Pradesh, but every where. There­
fore, I would have appreciated if Shri 
Shnrammurthy had moved this resolution 
after doing something to save the 
poor people from the clutches o f  the 
landlords.

Sir, Mahatma Gandhi had said, first 
do then tell others to do He was doing 
many things and then helping others to d o  
those things. Your leader n uy  be Shri N. 
T. Rama Rao or anybody. First you 
should have worked more and OM>re for 
the welfare of the poor people then you 
should come forward with the resolution 
saying that socialism has been brought an 
Andhra Pradesh and no where else in the 
country. But you have many leaders who 
are not paying wealth tax and income taa. 
They are increasing their assets and con­
structing buildings at several places. There- 

.fore by m o v in g  this resotuiioo you cenoot 
lake any credit. I would like to suggest to 
Shri Ramamurthy to mend himself first In 
order to improve the present economic 
situation in the country« We have to u k e  
all possible steps to put an end to exptoi- 
tation. We have seen that big fish eats the 
small fifh. The situation in the country is 
just like that The rich people are exploit* 
ing the poor people. We have set tip 
major industry in our country. But we 
are not paying mach attention for J k c  
growth of small scale industry. There are 

^aome poor and backward Stales In the 
country. The developed and big States are 
getting more help from the Centre than 
the small Slates Let us see the per captta 
income of different States in the coufitry.
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lo 198^-84 the per capita income of diffe­
rent S tatet is a t  follows ;

Punjab

Haryana

Maharashtra

G ujarat

West Bengal

Karnataka

Kerala

Andhra Pradesh 

Jammu Sl Kashmir 

Tamil Nadu 

Assam

Madhya Pradesh 

U P ,

O r tM

Bihar

— Rs. 3560

—  3059

— 3032

— 2825

— 2231

— 1957

— 1951

— 1955

— 1R80

~  1743

— 1762

— 1721

— 1685

— 1625

— 1174

So the per capita income of Punjab it 
much higher than the other States and the 
per capita income of Bihnr is lowest 6f 
alt, Orissa and Bih.'xr are the most back* 
ward S ^ p l .  These States are being ex^ 
plotted by Andhra Pradesh and West 
Bengal. They arc advanced In all respects. 
Our Prime Minister has laid stress on re­
moving these regional imbalances. He has 
taken steps to take the country to the 2 1st 
century. He wants our country to be 
counted as one of the developed couniiies. 
Keeping that in • mind, many long term 
progrommes have been undertaken. But I 
would like to^ask the Government about 
the backward Slates like Bihar and Orissa. 
What steps hnve been taken by the Govern 
ment to improve the economy of ihcse 
States, it it our duty to improve the lot 
of the poor people. This can be done if 
we take up developmental measures in the 
poor and backward States on priority 
basil. The hon. Planning Minister and the 
Agr iculture Minister are present in the 
House. 1 would like to draw their attention

towards many projects in Orissa which are 
pending for clearance of the Central Govt. 
There are a t many as 14 medium irrigation 
projects in Orissa pending for clearance of 
the Central Govt. Unless you execute 
those projects how can there be improve­
ment in the field of agriculture in the State 
of Orissa. 1 request to the Agriculture 
Minister and the Planning Minister to 
implement those projects soon, so that 
additional irrigation potential is created 
and the poor farmers are benefited. Sir, 
that the Govt of Orissa have submitted a 
proposal before the Centre to set up M>me 
industries in that State. But it is regretta­
ble that the letters of intents have not 
been issued to set up those industries so 
far. In this context, 1 would like to refer 
to the proposed second steel plant at 
Daitari in my constituency. Sir, this pro* 
posal has been pending since long. Daitari 
is ideally located for the establishment of 
a steel plant. All sorts of infrastructural 
facilities arc readily available there. The 
preliminary work to set up the steel plant 
Was cooaplcteJ soon after the proposal was 
mooted. The Ministfr had given an assu­
rance in this House, but it is unfortunate 
that no further progre<(s has been in that 
direction. The establishment of the steel 
plant will help in solving the unemploy­
ment problem of a backward area lo a 
l|Uge extent. Therefore. I demand that 
necessary steps bz taken to set up the 
vecond sicel plant in Orissa without any 
farther delay. At the same time I would 
like to request the Minister to provide 
adequate fund lo the State of Orissa for 
ihe development of agriculture. The m ijor 
irrigation projects under execution in my 
Slate should be provided sufficient funds.

Sir. Mahntma Gandhi had said that the 
country cannot be developed without the 
development of the villages. Therefore we 
have to develop our rural cconomy first. If 
wc have to develop our vill.iges wc have 
to encourage the growth of small scale and 
cottage industries. Adequate incentives 
should be given to the rural artisans and 
sm.ill entreprenurs to promote small units. 
In this context I would tike to suggest to 
the Govt, to set up new industries in the 
rural areas because India is country of 
villages and villagers are now going towards 
the cities and towns to earn their liveli­
hood. Once they get some job they do 
DOt like to go back to the villages As
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people coining from the villages are settl­
ing down in the urban areas in large 
Dumber the urban population is increasing 
day by day. The poor villagers do not 
have the avenues to earn their livelihood 
in the villages.

Therefore, they are coming to towns in 
search of jobs. The accommodation is a 
great problem in the cities. So these 
people live in slums which pollute  ̂ the 
atmosphere in the cities If we set up 
industries in the rural areas, the people 
will not go towards the cities. Thus the 
city population can be checked and at the 
same time rural economy will be streng* 
thened. Of course the bureaucrats will 
not leave the urban areas and they will 
continue to exploit the people. The indu­
stries set up in the rural areas will generate 
additional employment for the rural 
people. So we have to deceniralisc the 
industries.

The increase in the number of indu­
stries in (be urban area will help a handful 
of capitalists to increase their assets. The 
capitalists will continue to exploit the 
workers engaged in their establishments. 
The small units should be run by the 
individuals and the major units should be 
set up by the Government. Then only the 
economy of the country will be streng* 
thened.

Then 1 would like to say about land 
reforms. Sir. there are many landlords in 
the country who possess surplus land in 
fake names. The so called owners of the 
land do not go to supervise (he culiiva- 
lion. We should not allow the big land­
lords to keep land above the cciling limit. 
M ahatma Gandhi had said that the tillers 
should be made owners of the land It is 
also the policy of the Congress G overn­
ment. During election campaign also we 
say that the tillers should be the owners of 
the land. But actually it is not the practice. 
The big landlords iire exploiting the small 
farmers as well as the agricultural workers. 
We must stop this practice. The surplus 
land should be taken from the big or (he 
absentee landlords and it should be distri­
buted among the landless persons. We 
should make gn Act to achieve this objec«

tive. 1 think there arc many land dispute 
cases in Punjab. I f  we settle the disputes 
and divide the surplus land among the 
genuine people, the terrorist activiiiea will 
be reduced to some extent. If every body 
gets some land or job» they will not find 
time to indulge in such activities.

a
I would like to say something about 

tribal areas. There arc some people who 
do not want to accept cultivation as their 
profession. Such people should not be 
allowed to buy land either from Adivmsis 
or harijans In the process we can help 
interested people to develop their agricul­
ture and the people who wish to buy land 
and entrust the cultivation to some body 
e l ^  will not be able to do so. Bccause of 
their money power people should not be 
allowed to have dual benefitt. This rule 
should be applicable in the noo-adivasi 
area also.

A word ttbout salaried people. There is 
wide difference in the payment of salary 
which varies from rank to rank The emplo­
yees gelling higher pays are sympatheiic 
to the low paid employees. Wherever they 
may work the salaried people have employ­
ment guarantee and security. But the poor 
people living in the villages do not have 
any such guarantee und security in (heir 
lives. Take the case of RLEGP. This is a 
centrally sponsored programme. Under 
this we should provide work to a poor man 
for 100 days in a year. But we are actually 
not able to provide 100 day^AL««k to the 
bcne6ciarics. I had put a queW on in this 
regard (he hon. Agriculture Minis(er is 
present in the House will he be able lo 
mention the names of 5 people who have 
been given work under RLEGP In any part 
of India. We have not been able to provide 
100 days work to any under this progra­
mme. So (his progamme has failed. We. 
(he Members of ParlianKn(. arc going 
around (he villages and It is a fact. So 
why (he word •'guarantee** be attached 
with (his programn^e. This is a special pro­
jec t  and 100% Cen(ral afsis(ance Is being 
given under (his programme, if it is a 
special projec( why i( should no( be imple­
mented properly, I have raised t( ou(side 
(he House also, bu( 1 have not been assured 
tha( this programme is properly imple­
mented. This mutter is not being discussed 
in the Houa«. If all people irrespective of
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their tia tus do not get guarantee of vvork 
aad tecarity  o f life ihcy cannot have pcace 
of mind. They will not have comfort. If  
the people of ih it country canoot live in 
peace then it will have a very bad impact 
on the society and the lituaiion  will be 
very critical and the country will head 
towards destruction.

Sir, oor aim is to establish a socialistic 
pattern of society. But now we are giving 
a lot of incentives to the cspitalists. That 
meant the country is heading towards 
capitalism. This matter is not being discu­
ssed in the House nor ai the party level. 
By moviog a Resolution we cannot changc 
the economic situation of our country. The 
Government should think over the is&ue 
seriously and should come forward with a 
comprehensive legislation, so that it bears 
some fruit and the present economic 
situation makes improvement. With these 
words, I conclude my speech.

[Emfiish]

SHRl V. SOBHANADREBSWARA 
RAO (Vijayawada) ; Mudam Chitrm an. 
first of all I congram Ute my colleague Mr 
Bhatiam Sriram Murty for bringing this 
Resolution to be dinrussed in this august 
House, »hich relates to very important 
aspects relating to our economy with 
which the lives, the future, the aspirations 
of millions o f people are either directly or 
indircctly invohed.

M adalfl The Industrial Policy Rcsi>~ 
lution has undergone some changes perio­
dically. but basiially it has the main 
ob|ectives with ^hich  our Constitution 
was framed It has cipecially kept in view 
the Dirsctive Principles o f  State Policy 
which wants to secure to all citizens an 
adequate means of livelihood, and to 
ensure that the ownership and control of 
the material resources of the community 
are so distributed as best to subserve the 
common good, and that the operation of 
the economic system docs not result in 
the concentration of wealth and means of 
production to the common detriment.

It was the main pillar behind the 
Policy Resolution of 1956 ; and in respect 
of the 1980 Industrial Policy Statement 
Also, the socio-economic objectives of the 
new policy were : optimum utilizgiioo of

the installed capacity, maximizing produc­
tion and achieving higher productivity and 
higher employment generation, correction 
o f regional imbalances through preferential 
treatm ent, and faster promotion of export- 
oriented and import-substitution indus­
tries, and promoting economic federalism 
with an equitable spread of investment 
and the disbursal of returns among widely 
spread over, small but growing units in 
rural as well as urban areas.

While the objectives were there, un­
fortunately after several years of imple­
mentation of our Industrial Policy, the 
fact remains that the assets of big Houses 
have ir^crea^ed enormou&ly. The top 20 
Houses* assets which were only Rs. 648 
crores in 1951, have increased to Rs. 1362 
crores in 1958. But by 1975-76 they have 
swelled to Rs. 5111 crores ; and by I960 
they increased to Rs. 7481 crores. Then 
within another three ye^irs. the assets have 
increased to Rs, 13.380 crores, and by the 
end of 1984, they have increased to 
Rs 15.842 crores.

It is obvious that our economic policy 
and industrial policy have helped these 
big business Houses to corncr more 
weAlth. to  corncr more 5nancial assistance 
that was given from the financial institu­
tions At the same time, the economic 
disparities have widened. An estimate 
says that top 5% of the population are in 
possession of nearly 22% of the national 
income, which is slightly more than of a 
full half o f the population There is wide­
spread variation in average incomcs, not 
only in rural and urban areas, but in 
different regions also. Government itself 
is accepting the fact that nearly 40°i of 
the population is below the poverty line. 
The latest international data says that in 
the matter of per capita income, India 
ranks 133rd among the 148 nations of the 
world.

16 00 hrs.

It is quite distressing to find the public 
debt around rupees one lakh crore which 
includes around Rs. 20,000 crores of 
external debt. The alarming feature is 
that the public, debt has been increasing 
at a very steady and fast speed, because 
just in the m atter of last five years it has 
iP^reg&cd by more than 300 per cent ^nd
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the budget deficit has also reached an 
astronomical proportion this year. Merely 
Rs. 42,800 crore* have gone into the 
public enterprises till March 1985. The 
return on these huge investments is Tar 
from satisfactory. Gradunlly, the trade 
deficit is increasing and in the year 1985-86 
alone, the trade deficit is Rs. 8,600 crorcs. 
which means that we have to manage our 
public sector industry as well as enter­
prises more . cfficirntly so that our pro- 
duclf do compete in the international 
market so that we can capture more 
market and earn higher rate of foreign 
exchange. It ts not a question how much 
we are going to spend in public sector or 
private sector, but how that money it 
going to be spent ; the spending should be 
linked to performance.

The number of job seekers on the live 
register o f employment exchanges in the 
entire country at the end of 1986 was 301 
lakhs whereas in that one year we arc able 
to provide employment to only 3 5 lakh 
unemployed people. Now, if an an;tlysis 
is made as to how much money is requi­
red to provide or crcate a new job, it is 
around Rs. I 30 takhs. While the situa­
tion is tike that, a colo&sal amount wilt be 
necessary to provide employment to these 
unemployed people. Apart from theac 
unemployed people, several miUiuos of 
workers, who are working in the house* 
hold industry that is where Jess than 5 per 
cent work as artisans and in handicrjft in­
dustry, nearly 3.85 million workers were 
thrown to the streets from their jobs. In 
these circumstances, the only solution and 
a better solution will be to keep io our 
mind the valuable Advice given by
Mahatma Gandhi, who had clearly told
that labour inienstve industrial pattern is 
necessary that is cottage and small, me­
dium industries would help to increase 
employment opportunities. The capital
investment for providing employment per 
worker in cottage and viflage industry was 
very low compared to large scale industry. 
The average investment in cottage and
village industry wai Rs. 530 'against
Rs. 10,000 in textile industry ; and tn
cement and steel industry, it will be Rs. 5 
lakhs to Rs. 10 lakhs. According to the 
annual survey of industry for 1974-75, the 
amount of investment f6r raising employ*

ment for one person in large scale industry 
it Rs. 29,000 : that is why Mahatma
Gandhi always laid great stress on eradica­
tion of employnvent and under-employment 
of cur people In his opinion, handicraft 
or cottage industry alone could find
employment to hundreds of millions of our , 
people who are going unemployed or 
under employed It was hts realiaation 
that large scale mechanised Industry
cannot solve the problem which made 
Gandhfji strong advocate of handicrafts 
or cottage industry.

The Charka was a symbol of ail labour 
intensive enterprises In Young India dated 
June 18, 1925, he said,

**The disease of the masaes is not 
want of rf^oney so much as it is 
want of work. Labour is money. He 
who provides dignified labour for 
the millions in their cottages, pro­
vides food and clothing or which is 
the same thing as money. The 
Charka provides such labour. Till a 
better substitute is found it must 
therefore hold the field.’*

Again, in the Harijam dated June 22, 
1935 he says :

**lndia has to ti\e , that is her mil* 
lions have to live. 1 here is no other 
country in the world where so many 
millions of people have only partial 
employment and wher* in spite of 
the civilisation being predominantly 
rural, the holdings are  barely two 
acres per head, to manufacture the 
whole of her cloth requirenn^nt 
through steam or electricity or any 
mean« other than the hunnan power 
behind the wheel is still further to 
deepen the unemployment of the 
population.

Again, in the Harijan dated January 2, 
1937 he said :

4S

fr

With crores of human beings going 
id le / '

he emphasised,

**lndia cannot afford to have large 
mftchinery which will displace their 
labour. It would spell their unem-
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ployrocnt and misery. Our problem 
it bow to find employment for all 
the croret of our people not bow to 
save their labour. Continuous unem- 
ployment has already induced in 
tbam a kind of laziness or listlessneas 
which is mosi depressing,'ft

With ihc steep increase in our popu­
lation le^er per capita availability of 
land, the unemployment problem has be­
come more severe. Labour intensive 
eoterprises not only comparatively produce 
mor^ and employ more but also help in 
establishing an egalitarian socicty. a 
society where economic power is not 
concentrated in a few har'ds and the dif­
ferences in income are not wide. The same 
IS the case with smalt scalc industry also. 
But a highly capital intensive industrial 
undertaking on the one h^nd results in 
keeping the majoiity of labour force 
unemployed and on the other hand tends 
to concentrate wealth in the hands of a 
few, the pockets of mill owners as profits 
and of the few workers that will be emp­
loyed as high wages Lured by the belief 
that cities offered belter wages aitd 
superior living, people from villagers are 
flocking to the citiea. This is becoming a 
very serious problem to the planners and 
urban develcpmeni authorities. The social 
cost of reariog. housing, employing, and 
providing civil serices to an individual is 
several times higher in the town than in 
the village and far higher in metropolitan 
centres than in small (owns If the worker 
is engaged in a rural are.i, the amount on 
construction of houses can be avoided as 
he may be already having a shelter to live 
10. Thus the Government will be relieved 
of the burden of having to coiu truct mil* 
lions of houses in a short period and this 
amount may be invested on more urgent 
developmental schemes. So. new industries 
should not be permitted to come up in 
the near vicinity of the existing cities, or 
urban centres. They must for all practical 
purposes be dispersed into rural areas.

Madam Chairman, you are well aware 
that this "N o  Industry District** concept 
has outlived its purpose. In fact, in the 
entire South, in Andhra Pradesh and 
Tamil Nadu, these two States, did not 
get even one district as a **No industry

district"; Karnataka could get only one 
namely Bidar and Kerala got only two 
districts, white Madhra Pradesh got 18, 
U ttar Pradesh got 11 districts.

A committee has gone into this qucs-* 
lion, to examine it and we have been 
repeatedly told on the floor of this House 
that the matter is being examined. Biit 
the **No industry block’* is better in place 
of *'No industry district'*. And till now a 
final decision has not been taken. J request 
the Government to come forward with a 
*’No industry block’’ policy, and to really 
disperse the industries into rural areas, 
backward areas, and also to develop such 
industries in the rural areas.

Our country should adopt such tech­
nology which provides employment to a 
targe number of people with lesser capital 
and which also helps in production of 
more goods and services to the people, 
as is done in China. Unless wc whole­
heartedly take op such a policy, our coun­
try is going to face much severe problems 
in future. This basic change of approach 
should be taken care and reflect in the 
Government policy in future in respect of 
industrial development.

[Transtation]

•SH R I V KRISHNA RAO (Chikkala- 
pura) : Madam, Chairman, I am privileged 
to take pan  in this important discussion. 
This Private Members resolution has been 
moved by Shri fihattam Sri Rama Murthy 
and 1 would like to give some suggestions 
for the kind consideration of our Govern­
ment.

At the time of our independence the 
then Prime Minister Pandit JawaharlaJ 
Nehru said in a Conference at Madras 
that a Socialistic pattern of sociely should 
be established in the country. He said 
that poverty would be removed and equa­
lity in the society would be established. 
Then he gave the gift of Five Year Plans 
to the country. Tne result of those plans 
is the achievement of self sufficiency in 
the production of foodgrains. Once ' upon 
a time we were stretching our hands be­
fore other countries for foodgrains. Now,
1 am proud to say that we have not only

* The spcech was originally delivered in Kannada,
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acbievcd self-sufficiency in foodgrains but 
are also exporting to foreign countries.

Cities are developing well. Unfortuna­
tely villages are ncglected in our country. 
In Annerica only 7% of the population arc 
agriculturists. Even then they are exporting 
foodgrains. Here in our country about 70% 
people are agriculturists. We can imagine 
bow much foodgrains we can produce if 
we compare the percentage of our agricul­
turists with that of America. If all the 
facilities are provided to agriculturists and 
irrigation is developed on top priority 
l>asis I am sure, we can supply foodgrains 
to the whole world. Many people are 
moving from villages to cities. Therefore 
it is very essential to provide all the 
facilities in villages to stop this kind of 
migration from villages to cities.

While preparing the plan it is very 
essential to include some expert farmers 
in the planning Commission. They will be 
having first hand experience. They know 
the difficulties and requirements of village 
people. Hence 1 request the boo Minister 
to include expert farmers in the Planning 
Commission.

The condition of housing in the vill­
ages is really miserable. 1 congratulate 
our hon Prime Minister who has studied 
this problems and given utmost importance 
for housing especially in rural areas. 
There are several other programmes of 
our Government for the upliftmcnt of the 
poor masses of rural areas These pro­
grammes are realty commendable, IRDP, 
RLEGP* Antyodaya and other programmes 
have really come to the rescue of the poor 
people. I urge upon the hon. Minister to 
look into the implementation aspect of 
these programmes. This is very important 
because many officials do not take keen 
interest in the implementation of the»e 
programmes.

% ^

Another very important aspect is the 
implementation of family planning pro­
grammes. Our Government has many 
commendable programmes. Hence it is the 
responsibility o f  all the citizens of our 
country to make the family planning pro­
grammes a great succes.

Late Sir, M. Visweswaraiab had said 
'*Unleas every body is engaged io cottage 
industry this country connot progress.** 
This is very essential because the farmers 
are engaged only for three months in a 
year. During the other nine months roost 
of the farmers have to sit idle. This situa­
tion must be changed and cottage industry 
must be er.couraged to keep the farmers 
busy throughout the year.

We have to protect our countries 
unity and integrity first. All the citizens 
must be honest and sincere to their jobs. 
Only then the five year plans and all o ther 
programmes will be .a great success.

There is sufficient improvement and 
progress in the conditions of urban areas. 
Hence it is high time to concentrate on 
the development of villages. I have seen 
with my own eyes that in many villages 
the good old roads of the lime of our 
great grand fathers arc still In the same 
condition. This situ4tion mutt change. 
For this both the Central and the Stales 
should work hard for improving the living 
conditions of the village people. If this is. 
done I am sure that our country wilt 
usher in a new era of progress and proa* 
perity.

Madam, I thank you for giving me 
this Opportunity to speak and with these 
words I conclude my speech.

[English]

PROF, N .O , RANOA (Guntur) : 1 
wish to thank the Mover of the Resolution 
Shri Bhaitam for having placed this 
opportunity before the House to express 
their views once again in regard to our 
industrial policy. The time has come now, 
I think, that we should try to achieve 
anew national consensus on the compre* 
hensive policy of industrial development. 
Just as the Government has introduced

• new  educational policy, so also it should 
take time by its forelock to try and reach 
out to all the State Governments and 
their leaders, the Opposition parties and 
others o f all sides, have a national debate 
once again and then formulate the new 
industrial policy. We did It. We achieved 
it once before. We went on improving. I 
do not think we can agree completely with 
what my frieiKl Shri Bbattam Srirtnui
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Murty hAi u i d  about the dU tortioot that 
have beco inlroduccd. The only thing is 
the programme that we have agreed upon, 
the direction that we have given to the 
coun try*-/e . the mixed economy still 
holds good. This Governmeot here, a i 
well as the State Govornmenis also« they 
all swear by it. But then what it is that 
in*betwecn there wus improvement made, 
not distortions, and that goes to the credit 
of Shrimati Indira Gandhi of introducing 
or placing before the people as to what we 
wish to achievc through our industrial 
development and developmental policy in 
the near fuiure in a few dccades, not some 
kind of millennium but certainly to abolish 
poverty^ to move in the direction of aboli­
shing of poverty. That was the lead she 
had given and even today they swear by 
that policy. Recently they have gone to 
the polls. Even now in two of three 
States there are elections and electione­
ering is going on. On what basis are they 
rivalling one with the o ther—who would 

able to achicve (his policy, implement 
this policy of minimising, if anot aboli­
shing poverty more quickly, more effecti­
vely, nnore satisfactorily ? Who has done 
it better till now and who can be e&pecied 
to do better in future ? It is only on this 
basis this debate hat been going on« but 
as is natural in an election in a controver­
sial manner, not in a co-operative maoner, 
I Want thii debate to be carried on for 
some time in a systematic manner from 
the leadership of the Naltonal Develop­
ment Council, With tlie Prime Minister as 
iti Head all over the country with the 
corutructive view of achieving re-orienta­
tion of our own economic and industrial 
developmental policy in this country so 
that we can make better progress and 
more rapid progress than we have been 
able tQ do.

It is wrong for any one to say that 
poverty has not gone down, that prosperity 
hat not gone up, that people have not 
become a little better o f now than what 
they had been twentry or forty years ago. 
Let ufl be quite realists. What is the posi­
tion today 7 Let anyone go from here to 
the Western countries also and let them 
look at the markets, sales markets^Sunday 
markets. Do you not think that In India 
you have got all the equipments o f  a 
prosperous country ? The same sort of 
things that are being sold in the very rich

America, are being sold here also. Do you 
not find that middle*c1;iss has grown very 
rich and very prosperous and in size, in 
dimensions, their numbers have grown and 
they are growing, vast progress has been 
made, achieved by our middle'Class ? The 
dimension of the middle-class people, as 
population, as families, and as employed 
people also, has grown. In all these direc­
tions we have made very great progress. 
But most unfortunately for us. we are 
carrying this heavy load, terrible load of 
poor people. 40% does not make much 
sense by itself, but if you convert it into 
millions of poor people in our country, 
it is more than 200 millions. 200 million 
[xxpulation are in dire poverty, in miserable 
conditions living in hovels and huts. Out 
of these 200 millions again ISO or 170 
million, people are living in the villages. 
Even today they are having a very bad 
time when compared to all others, not 
that their position is just as it used to be 
20 years agu, 40 years ago, but it is bad 
enough even now. Miserable they are, 
fortunately for us. they are more awakened 
now than what they were 40 years ago. 
becausc of all these elections we have 
bud. because of political education, we 
have spread other education also, we have 
been able to develop our country thanks 
to the controversies and struggles and 
debates that we are carrying on between 
political paities. They are now awakened. 
Therefore, they are more conscious of 
their poverty; they are impatient about 
their poverty and. therefore, alt the more 
reason why Government should make 
haste in order to help them, to raise them 
out of it, to escape from it. How can they 
do it ? Can they do it by themselves, one 
party in power or coalition Governments 
ID some of the States 7 No, 1 do not think 
it can be possible. Is it possible for the  ̂
Central Government alone, for the State 
Governments atone 7 Our friends have 
been talking about it. We have all been 
quoting Mahatma Gandhi. Mahatma 
Gandhi it our national father. There can 
be no controversy about it. But in imple­
menting M ahatma Gandhi's trgchings, 
we are not so sincere, not just as keen as 
we should have been, all of us by degrees 
go on difTering from each other.

Years ago. in 1908. be had the fore* 
tight of what we are now seized of, about 
the enviropmeatal pollution. Again aod
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again at Question Hour so many Members 
go on saying please do not start your 
industries by the river side, do not start 
them near cultural ccntrcs because there 
will be pollusion. He talked about it at 
that time. He did not want huge indus­
tries in the cities; he wanted industries 
to be taken to the vitljgcs. But in what 
form ? In a deccntralised manner. But 
that does not mean we do not need heavy 
industries. Without heavy industries, it 
would not be possible for us to have 
medium scale industries; it would not be 
possible to m anufacture chiscls aod ham ­
mers and all these things. How many 
millions of people would be requiring 
these implemcnis ? H o w  would they be 
able to get all these implements ? These 
implements will not be made of wood or 
stone as in the ancient past Our workers 
have got to be trained to use these tnsiru* 
mcnts and armed wiih these people as the 
Japanese are, working with these instru- 
noenis in their own homes As the Japanese 
do with the help of electricity as in Japan,
il would be possible for us to make rapid 
progress. In order to make these instru* 
mcnts. you need machine manufacturing 
concerns. In order to build them up you 
need the heavy industries. That is where 
Jawaharl:il Nehru made his contribution. 
It is a question of priority, which aspect 
of it should be taken up at what time, and 
then also which particular Goveron>ent — 
State Goverfiment or Cential Government 
— should develop either industrial dis­
tricts, autonagars and so on like that. It 
does need a debate, it does need consiruc* 
tive, cooperative thought, tmt it should 
not lead to destructive cooiroversies, 
unnecessary disputes. A certain element 
of dispute is bound to be there and ttiat 
is why 1 $ay it is high time now that 
Government should give some thought to 
it and then take this matter with the 
National Development Council with the 
cooperation of the Planning Commission 
and there hammer out once again for the 
next three years or five years or whatever 
it is, stage by stage how to develop it, and 
in developing it we should not forget the 
agriculturists and agricultural workers. 
We have been passing a lot of legislation 
in regard to various industrial workers— 
unorganised industrial workers there are, 
then there are cottage industries also. All

these are providing employment even  ̂
today. Even to the extent that they pro­
vide employment, it is not fulltime 
employment, but nevertheless some 
employnoent is being provided by them to 
hundreds of millions All this has to be 
fitted into our national plan in such a 
constructive manner th a t  they would all 
help the country to move in the direction, 
if not o f the elimination immediately, but 
progressive elimination of poverty and 
minimisation of the miseries and sufl'erings 

^ h a t  come from poverty.

[ Translatiom J

DR. G.S. RAJHANS (Jhanjarpur) ; 
Madum Chairman, I was listening to the 
points made by Prof. Ranga very care­
fully. I too was thinking that there should 
be a national debate on the economic 
development that we have achieved since 
independence. I was a student when Avadi 
Session of the Congress was held in which 
the Party passed the resolution of Socia­
listic Pattern of Society which later be­
came the basis of the Industrial Policy 
Resolution of 1956. It was for the first 
time that the new concept of mixed 
economy public sector, private sector and 
Joint sector was conceived. It is matter of 
pride for our country that the Third World 
countries adopted this economic policy 
and the backward countries of Asia, 
Africa and Latin America felt that the policy 
of mixed economy was the most suited to 
a poor and developing country.

Just now. Prof. Ranga was describing 
the economic development sincc Indepen­
dence, I want to take you to still earlier 
days . Uni err upi ions)

SHRI VIJOY KUM AR YADAV 
(Nalanda) : Do not take us that t»ack.

DR. G.S. RAJHANS : At that time, 
your pariy had sided with the Britishers 
and was in favour o f slavery. .(/#t/rmrp. 
tions) It is a fact of history that before 
Independence, all the economic resolu­
tions passed by the Congress in its difTe- 
rent sessions were for socialism. When 
Pandit iawaharlal Nehru returned from 
England after completing his studies, he 
Was so impreased by the Soviet Socialism 
that he did mention it in his autobio-
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graphy. There was a fire within him 1 itiJI
rcincxDbcr bit words which 1 had read :

f

[Englhhi

‘T h e re  i« a fire within me \^hich 
burns and coinumes me and wants 
me to do something for the people 
whiih 1 must do before I am rcduccd 
to ashes.'*

\Trantlaiion]

This was whut he s<iid at the time of 
passing economic resolutions before 
Independence and that man saw to it that 
the fire within him to do something for 
the poor did realise after Independence. 
Sccialist Resolution of Soviet Ru^via left 
a deep imprint on bim« a fact he h îd him­
self adnnilled. In one of his letters written 
to Ir.dira Ji from jail before Independence* 
he had written that he was greatly in* 
fluenced by the Russian Revolunonp the 
proletairatfc and the working class which 
guided his economic philosophy later. It 
v^as he who gave the concept of public 
sector to the cooniry for the first time. 
Today, when we look back, wc just think, 
whal would have been the plight of the 
country had the public sector ro t  been 
there. Before Independence, we used to 
impcrt every thing right from a needle to 
an engine, but there is hardly any item 
which we import and do not export today. 
Is it not a tribute to that great leader who- 
had the foresight to dccide the economic 
policy this country would need in future ?

Shri Jawaharlal, during his life time^ 
had implemented these economic policies 
to some estcn t, Indira Ji  followed these 
economic pottcies and furthered them. The 
change afl'ected in the industrial policy 
resolution in 1990 was a step forward In 
Ibis direction and the nation forged 
ahead. I would like to say that the change 
made by Shri Raj iv  Ji  is a change in the 
right dtreeiion. If  we fail to procure fore­
ign technology we would be taking the 
nation in the backward direction Those 
who have studied the history of Japan, 
know that there was a very closed society 

, in Japan. They neither allowed foreigners 
to participate in their economic activities 
nor did they allow anybody from their 
country to go abroad. They did not recon*

d ie  with any thing foreign. But later a , 
revolution took place and the question of 
modernisation came up. Though during 
world war. Japan received a great setback, 
yet by adopting the policy of modernisa­
tion, Japan has gained top place among 
the comity of industrialised natioos.

Under the circumstances, I would like 
lo say that we must learn something from 
other countries and 1 do not think there 
can be any thing better than the practical 
industrial policy adopted by Rajiv Ji. To­
day, the world is entering the computer 
age. it has conquered the moon. Do you 
want to take the country back to the age 
of bullock cart ? Those who say that the 
country has not prospered or that the 
condition of the people has not improved, 
they simply do not want to accept the 
truth, { myself have been repeatedly say­
ing that the benefits commensurate with 
ihe funds spent in rural areas do not pre- 
colate down to the people. In spite of 
this. I would say that those who can 
recollect the position that was prevailing 
during last ten, twenty or thirty years, 
might Pnow how much has been doiK. 
Previously, we used to walk miles and miles 
together and we hardly came across any 
bicycle. But today moter cycles and 
scooters are a very common sight in rural 
areas. There were hardly pucca roads but 
today several villages arc connected with 
pucca roads. You tell me how many 
people die because of famine and how 
many are dying of starvation today ? How 
can you say that there has been no 
improvement in the condition of the 
people 7

Madam Chairperson, it has been said 
in the resolution that due to foreign bor> 
rowings we^ are losing our economic 
independence. You may kindly pay a 
little attention towards foreign countries 
also. We have refused l.M .F . loan and the 
1.M.F, has said that Indian economy is 
the soundest o f all the third world coun­
tries. I would like to say one thing more. 
The Loitine American countries are heavily 
burdened with foreign debts. They connot 
ra ise« their heads. We also take foreign 
loans and bring prosperity in this country, 
but we have not done so, because we are 
aware of that trap. On the contrary they 
say that we are burdened with foreign 
debt. Madam, we must call a spade a
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spade. You may say that are burdened 
with foreign debts, but nobody wfll be* 
lieve ft.

1 would like 10 say this much only 
that the Indian economy was never so 
sound as it is today, ir our economic 
policy was bad, if our industrial policy was 
faulty, then, why the opposition parties 
who >*ere in power for 3 years did not
change the industrial policy ? You have 
not been able to change our foreign policy 
because our foreign policy is good and
you followed it.

AN HON. MEMBER : They translated 
it into Hindi.

DR. G S. RAJHANS : I would like 
you to speak the truth because if you
tell uotrulh or say wrong thing,
people will get coofused. There would have 
been nothing wrong if, instead of bringing 
this resolution, you had said a word of 
praise for our economic policies and told 
the truth. Then we could say that you 
cooperated with us in constructive matters 
in real sense. I would aay that you nuy 
even now bring a realistic ecooomic 
resolution in place of this resolution. 
Then only will the people of this country 
have a word of praise for you. A lot of 
unpleasant things arc happening in your 
state. At least, please do not bring that 
culture to the Cenue.

{EngiisM]

SHRl AJOY BISWAS (THpura West) : 
1 fully support the resolution moved by 
Sbri Bhattam Sriram Murty. I think that 
the present economic situation in the 
country is very critical. Even the ruling 
party Members cannot deny that. We are 
now confronted with very tight economic 
position,

*

The industrial policy which was 
accepted in 1956 has been changed in 
1980. In 1980 industrial policy, erKiugh 
scope has been given (o the  multinationals 
and to the monopoly bouses. Even pre­
viously if the monopoly houses want to 
expand their capacHy« their iodostry, they 
bave to take permisaioo under MRTP or

FERA. But in the Industrial Policy of 
1980, it has been stated that the monopoly 
houses do not require the permission under 
MRTP or FERA. Even the illegal expan* 
sion has been legalised and as a result, the 
assets now with the monopoly bouses 
have been increased, 1 shall cite the 
example from 1980 when the new indus­
trial policy came into being. In 1980. the 
total assets with the 20 monopoly Houses 
were to the tune of Rs. 7,611.20 crores. 
Now, it has jumped to Rs. 14,922 78 
crores in the year 1984. Within the span 
of 4 ycari the assets of the monopoly 
houses were increased from roughly Rs. 
7600 crores to Rs. 14900 crores So, it 
proves that the industrial policy that has 
been introduced in 1980 helps the mono­
poly houses to expand their businces and 
to expand their assets. How do you judge 
that a country is progressing ? What Is the 
criterion ? The criterion is with regjrd to 
the living conditions of the people. T hji 
should be the criterion. We must judge on 
that basis only.

Out Prime Minister has said that he 
will take the country to the 2 1st century. 
What does it mean ? The 21st century will 
await the people of India more hunger, 
more unemployment and more starvation 
deaths. We belong to the third-world.

{Interruptions) ^

There are three worlds. The ftrst it the 
capitalist world ; the second is the socia­
list world and the third is undeveloped 
countries. We belong to third world, as I 
mentioned earlier.

SHRl AJAY MUSHRAN (Jabalpur) : 
You belong to both.

SHRl AJOY BISWAS : What is the 
position of the third world 7 In the third 
world, 500 million people are now livioff 
below the poverty-line, in the true sente 
that they are living in hunger and the major 
portion of them arc living in India. Out of 
the 500 million people, 40 million people--* 
hslf of whom are children—die every year 
from hunger and malnutrition. If you 
decide to keep minute silence for every 
person who died in 1982 owing to hunger 
and malnutrition, you will not be able 10 
celebrate'^be advent o f the 2 1st century 
because you will have to remain silent.
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100 millioD children in the third world 
who are under the A g e  of 5 years, suffer 
from malnutrUioo. The report has been 
given by FAO. The number o f  hungry 
people will increase from 500 million to 
650 million In the Twenty-first Century, 
The Prime Minister says that he is going 
to take this country as a prcsperous coun­
try into the Twenty-first Century. I do not 
believe that.

814 million people are illiterate in the 
third world countries, according to the 
UNESCO report, and 50 to 60 per cent of 
the illiieraie people arc living in this 
country. According to the UNESCO report, 
this figure will increase to 1,000 million in 
the Tweniy-flrst Century.

The figure of the unemployed in the 
third World countries »  500 million, inclu­
ding the agricultural sector also and it will 
increase to 880 million in the Twenty- 
first Century, In the socialist countries, for 
c&nmple in Russia, in 1930 the Employment 
Exchanges were closed. In 19i7 there was 
the great Revolution in Russia and within 
thirteen years they dccided to close the 
Employment Exchanges because there was 
nobody unemployed.

SHRI AJAY M USHRAN : He seems to 
know more about Rus»iii than about India,

SIIRI AJOY BISWAS : In Russia there 
is cent per cent literacy and there has been 
no infiation also. Twenty five years ago. 
meat was being sold at two Roubles per 
kilo and the same pricc is still continuing. 
The prices of the commodities which were 
fixed 20 or 30 years back arc still cooiinu- 
ing Social security is there in China and 
Russia. W lut path will you take 7 If you 
take the capitalist path, then you will be 
facing the consequcncei which you are 
facing now. If you take the path of socia­
lism. socialistic way of development, then 
you can remove poverty, unemployment 
and all other ilia. But you are, unfortuna­
tely, following the capitalist path. That is 
the problem.

{interrtiptiomi)

MR. CH A IRM A N  : Let him condudg. 
Plggse try to conclude.

SHRI AJOY BISWAS : In 1971 for the 
th ird  world countries the IM F and other 
capitalist countries gave a loan of 70 
million dollars and it increased to 650 
million dollars in 1982. The IM F have 
imposed restrictions, that certain measures 
are to be followed by the third world 
countries, including India. You cannot 
deny that. For that reason you have 
changed your industrial policy, for that 
reason you have changed your economic 
policy. What is your new economic 
policy 7 It was implemented in the third 
world five or six years back. That is not a 
new policy. That is at the dictation of IM F 
and the World Bank that you arc doing.

You are telling us about new techno­
logy. According to the American Develop­
ment Bank, 70 per cent of the technology 
which has been given by the capitalist 
country to the under-developed countries is 
obsolete The third world countries paid for 
the technology 35 billion dollars. Several 
restrictions are there. You cannot import 
your p r o d u c t . . . ,

MR. CHA IRM AN : Please conclude.

SHRI AJOY BISWAS : Only five
minutes Madam. I am concluding.

About agriculture, what is the posi­
tion 7 The proportion of total work force 
engaged in agriculture In 1951 was 57.5%, 
in 1961 it was 69.5%. in 1971 it was 69.5% 
and iu 1981 it was 66.5%. It proves that 
deapite the 35 years of planning and indus­
trial growth, the porportion of work force 
engaged in agriculture has not come down.

The per capita real nett domestic pro­
duct from agriculture remains virtually 
stagnant in absolute terms, throughout the

m

decades of planning and development.

I would now come to N D P per capita 
at 1970-71 prices. In 1951-53 it was 405.66, 
in 1976-83 it was only 415.61. The rate of 
growth was only 2% This was only higher 
by 2% and it was a zero rale of growth. 
Sugnation  In per capita real N D P In 
agriculture implies that more than 2/3 o f  
the Indian population has witnessed no 
increase In tiMir real aonual iDCOUK,
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{Sbri Ajoy Biswas}
; 'ri

Your party members have said that the 
purchasing power of the rurai people hat 
not increased. T hat is correct becausc the 
real income has not increased. You are 
saying that there is 35 million tonnes of 
foodgraiiiS now in the stock. It is because 
the pec'ple have no purchasing power that 
you arc abU to collect so much of food. 
If they had the purchasing power, you 
would not have collected that much of food. 
You have stocked 35 million lonnes of 
foodgrains for the reason that the people 
have no purchasing power.

My suggestion is that you have to 
change your policy. You have to give land 
to the tillers Purchasing power of the 
people has to be increased. If the pur«.hjs< 
ing power of the people is increased, then 
only will they be able to purchase the 
industrial goods. We should have the 
market within the country itself. Now only 
a handful of people can purchase the 
colour TVs and other things and you arc 
allowing imports for that industry. For the 
mass consumption industries, you are not 
doing anything because the purchasing 
power has to be increased. Without that, 
it is not possible to change the present 
economic situation. So. at the end I would 
say (hat the time has come to change the 
present economic policy and you have to 
u k e  the path of socialism which will only 
save the country, k

[Tratuiaiion]

SHRl MANOJ PANDEY (Betiiah) : 
Madam, Chairman, this reaolution has been 
brought by an hon. Member of the Opposi­
tion, Shri Bhattam Shrirama Murthy. Lots 
of things have been said in it. After going 
throught it, it appears that, perhaps, Shri 
Bhattam Shrirama Murthy has not been 
able to read the writings on the wall.

17 00 bti.

(SHRI N. VENKATA RATNAM 
in tke Chair]

The speakers who spoke before me have 
upoken in detail on the economic policy of 
the Central Government. All of ut know 
and we also acknowledge in private that 
our country baa achieved unprecedented

success In (he agriculture sector, in indus­
trial and in other sectors. There are no 
two opinions about it. There are no defects 
in our policies, of course, the implementa­
tion can be faulty. We have said this many 
times and the treasury benches as well as 
Opposition have discussed this. The most 
important thing is that there are no faults 
in the economic policy that we are pursuing 
toduy and the perspective is right and the 
direction is right. But there is trouble with 
the implementation and because of this, 
sometimes, we also , get deceived and 
confused. There are no two opinions about 
it.

Sir, agriculture is the backbone of our 
economy and we have always been raying 
this. It is a fact that ours ts an agricultural 
country. We have achieved unprccenden- 
ted success in the field of agricultural 
during the lait 35, 40 yeors. In the connec* 
tK>n 1 would certainly like to say that we 
have not been able to set up required 
number of agro-based industries. This as­
pect must be taken note of bccause both 
the farmers and labourers have a slake in 
this industry. They are (hat section of the 
society which is discussed in this House 
both by treasury benches and the Opposi­
tion. The farmer and labourer form the 
major part of our population. Today the 
population of farmers and labourers consists 
of 560 million people who live in remote 
rural areas and our policies have been 
framed for their benefit. The people living 
in rural areas have been given due con­
sideration in our policies, in this year's 
budget and in all the previous budgets. 
Unfortunately, because of faulty implem­
entation, the situation remains as it 
is despite spending a lot of money in rural 
areas. We admit there arc some deficiency 
in our implementation. W'e do not get such 
people as our ofl^crs and employees as 
Would understand this situation and contri­
bute their lot in strengthening the country. 
No Government will be able to remove 
this deficiency. Wh;it I want to say is that 
the implementing agencies cannot be set 
right by mere wish of the Governmeot. I 
do not admit this thing. There ts tack of 
commitment towards the nation and due to 
this we find deficiencies in many fields. If 
we are able to arouse national commitment, 
implement our policies with this spirit and 
create a sense of natlosal commitment at 
personal levels among the implemenutloo
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■fenciei, then it will be a great achie^M- 
ment for us. 1 do not say*that there is no 
•eose of national commitment in our offi­
cers. they do have the sense of national 
commitment but each and every body must 
have a personal feeling that this country is 
to be made a great country. It would not 
work if only a handful o f public represen­
tatives sitting here understood this. It takes 
much time to arouse public conscience. 
Ours is a big country and lot« of things in 
this country are done in accordance with 
traditions. When we comparc our country 
with other countries, we gloss over those 
various practices and traditions obtaining 
in our country which do not exist in other 
countries. Our country is great. It is neces­
sary that we imptemeni our economic 
policies keepmg in view our traditions. 
We have to go a long way and it will take 
some time. For eaample, I want to draw 
your attention towards population control. 
Unless wc implement the population control 
programme properly, we cannot succeed 
no matter how many policies we frame. 
It is the root cau%e of all problems. The 
reason is thnl « e  have limited resources 
and over this, you say that we should not 
go in for aid. Under the conditions through 
which we are passing today, it is doubtful 
whether we would be able to achieve success 
if wc are not able to com rot population. I 
agree that, in spite of alt this, some good 
works have also been done in the country, 
but unless wc make the population control 
programme a complete succej^s, it it not 
going to produce any impact, wftatever be 
the quantum of resources at our disposal 
and whatever be the number of such reso­
lutions. The reason is that the p<.>licy which 
we are framing is for the human beings. 
The speed with which the population of our 
country is increasing, we shall have to take 
into account ihts fact while framing our 
pd ic tes . If the rate of growth of our popu- 
latioo continues, we shnll not be able to 
provide real help to the people w h a t­
soever be the amount of money that we 
might raise. We shall not be able to achieve 
ihe objective for which we have formulated 
our plans and the people will not get the 
facilities guaranteed to them under the 
Constitution. Therefore» the foremost need 
is to implement successfully the population 
control programme. In this connection, our 
Prime Minister has mentioned on a number 
of occasions that Ihe success to solving 
all problems lies on the succeti of thia

programme. It it  because ' of this 
that the allocation for this programme 
has been substantially increased over 
the last one or two decades. 1 am  of 
the opinion that as compared to the past, 
the population control programme has 
gained in strength and a lot o f good work 
is being done in this field. Our Government 
IS totally involved in this programme aod 
1 appreciate it. But the im portant thing in 
It la that every person should ponder over 
the fact whether he is making the country 
strong. The sense of national commitment 
to which I have referred to just now is its 
main base. If we are not able to successfully 
implement the population control p ro ­
grammes, It will be a failure on our part. 
In that case, any number of policies we 
may implement, their real benefit will not 
reach those for whom it is intended.

The secoBd important point which i 
want to rai«e through this House is about 
the public sector,

MR. CHA IRM AN ; The time allotted 
for this Resolution will be over at 3.50. Is 
it the pleasure of the House that we extend 
the time for this Resolution 7

AN HON. MEMBER : It is an impor- 
tant matter. We may extend it by one hour.

SHRI CHINTAM ANI JENA (Bala- 
sore) : It is an important subject. We may 
extend the time by two hours.

MANY HON. MEMBERS : Yes, by 
two hours.

MR. CHAIRM AN : The time for this 
Resolution is extended by two hours.

f 7>a>tsiati09i]

SHRI MANOJ PANDEY ; Sir, in 
today's context, the matter which requires 
top most priority, is to decide whom do we 
want to help. This is the issue which is 
given priority by any Government. Our 
Oovernment loo has dem onstrated in this 
Budget as also in the earlier budgets as to 
what are its priorities. Hon. Members here 
ha*ve made a mention of them. The most 
important of them all Is eradication of 

i poverty. If today some bon. Members say
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(Sbri Manoj PtDdcy)

that our ecooomic policy is defective and 
that we are not sciiiiif up indutiries in the 
rural areas. I would like to ask such critics 
whether infrustruciure has been provided 
io the rural areas to set up iDdustries. This 
is true that wc have not beca able lo provide 
iofraslructure for settiog up industries 
io rural areas. Today» we can five a mao 
from the rural area the money and all other 
facilities, but h« cannot be a succesaful 
entrepreneurs because infraatnicture is not 
available there. The type of infrastructure 
we have provided at other places will hive 
to be provided in the rural areas also 
before we plead a case for rural industria­
lisation. Today rural areas from the crux 
of debates in the House. Althougli wc have 
rruidc efforts to provide infrastructure in 
the rural areas and have also faced fin jn jial 
coQstraiots in this proccss. yet the type of 
infrastructure we need there, is yet to come 
about.

Sir, the 20 Point Economic Programme 
which was started as a part of Shrioiati 
Indira G andhi's policy is helping in provt* 

ding basic infraatructure in the rural areas 
and a large amount of funds is being spent 
on it. It is indeed a good work. Shri Bhattam 
would, perhaps, agree with me that this 
Twenty Point Ecooomtc ' Programme is 
betog implememed in the rural areas. At 
least that is what we hear from the villages 
io our area. He^ too» might have been going 
to the rural areas o f  his coostitueocy and 
seen the work done under N.R E P. and 
R X .E .G  P. The fact is that despite rampant 
corruption, we do see roads and other 
infrastructure being created io the rural 
areas. This is a fact which canoot be denied. 
1 myaelf have said that the most important 
thing io impleoMntatioQ it the aatiooal 
commitment and if we could accelerate the 
tempo of implementation of these progra­
mmes, it would be a big achievement. There 
ia nothing wrong with our policy,

' As a m atter of fact, the main thrust 
of our ewooomy should be industrialisation 
of rural areas, once we provide tmsic infras* 
tructu re  there, because, agriculture has a 
big role in boostiog the income of a 
country. But agriculture alone cannot*make 
a country rich. Agriculture is followed by 
the process of ioduatrialiaation which in 
turn leads to proaperity in aoy country.

History stands testimony to the fact that 
agriculture cannot make any country rich 
on its own. Agriculture will have to be 
converted into industry.

Mr. Chairman, Sir, you have been 
with us in Hyderabad and we have mutually 
discussed this subject in depth. It is quite 
justiAed today to demand Unking of agri­
culture with small scale industry. When 
we are creating infrastructure, a r ra n ­
ging for agricultural marketing and are 
thinking in terms of exporting best quality 
agricultural produce, how can our ecooo­
mic policy be defective ? Are the farmers 
not being benefited from this policy ?

D iscuuioo was held toJay m jro tog  on 
tobacco growers. I agree that they are not 
getting a t much a t  they should, yet they 
are better off. I am saying so be:au>e I 
beloog to a family which.is still doing f i rm ­
ing With the traditional method t. There is no 
denying the fact th i t  even among these 
tra i i t :o o 4l farmsrs, the level of conscious­
ness has iocreaied Th^y are usiog ch?mical 
fertilizers and are being beneflteJ io the 
pro.'ess and their locoms h is  incr^as ;d.

This is t^ue thst the proems of g^'ou >toi 
agriculture wj^h industry sh>uU be toi ia- 
ted. Although it hat m ide a steady begm- 
niog, yet there is need to spend m>re io 
this field. The main th ru it of our B udist 
is to give the small scile indu t iei a rural 
look and io this angro*ioJus’rioa play an 
importaot role where pro Jucta comes b^f^re 
us as a consumer item Consumer item i 
have a big demand tod jy  and a huge amount 
is being spent on it In fact, it would be 
misleading to call the minor ahortcomingt 
in the implementation as the defectt o f our 
policy,

A number of lacuoae io the implentation 
are not o f our owo makings. Most of them 
are inherent in our traditions. There is need 
to give them a new out look.

*

I am of the view that we have made tre­
m endous progress during the last 40 years. 
Now we are going lo ensure that the fruits 
of this progress alao reach those who have 
so far been denied access to it. They all 
are the citizens of this country and the 
constitution bestows equal rights in the 
sliare of this fruit. The trouble h itherto  has 
been tlial the pooreat o f poor Is unable to
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share ihif fruit. The fault lies in the dittri- 
bution and implementation. The economic 
policy it not to be blamed for that. The 
most important thing of all it to enture that 
the thare of thit fruit reachet thote people. 
The effortt in thit direction are conttouiDg. 
The Government it doing itt  job and 
there i« no tcope for dittrusi. If you 
d ittru tt it, it wiJI be a d ittru tt on political 
groundt. Bui d ittru tt  for the take of d ittru tt 
it very bad. How can you blame u t when 
we are a t tep  ahead than you in itt imple­
mentation 7 F irti, you perp  into your own
tcir.

With thete wordt, I thank you, Sir.

SHRl UM AKANT MISHRA (Mirza- 
pur) : Mr. Chairman, Sir, I thall not take 
much time B> ihc way. today you arc 
very grneroutly giving time to all of ut lo 
ipeak.

Recently, Mr. Gorbachev Vitited India. 
He alto  vitited the third world countries. 
After coming to India he taid  that India 
has made unprecedented progrett in the 
agricultural field. During the period 1966* 
1968, we Were tho rt of food grains. But 

%

today^ due to our agricultural policies, 
we have large buffer tiockt, our godowns 
are full. We can export the foodgraint. 
Indira Ji had taid that in the coming 
10 yeart India would emerge as a 
viable industrial power in the world. 

,One of- our great political leader had 
taid, that our economic policies are 
the beti and they have been implemented 
also. Thit it the reason that we have achi­
eved tremendous progress in induttrial 
tector, agricultural scctor, in the produc­
tion of machinet and in electronict industry. 
Wc have also started manufacturing many 
new items which were not produced indi­
genously.

As regards the resolution moved by 
Shri Bhattam on our economic po licm . I 
would like to lell him that there it no 
better ccoiK>mic policy in the world than 
that of ours. I h e  resolution it not worth 
suppertmg. It can, of course, be discussed. 
We can discuss how far our economic poli­
cies have been successful and what further 
improvements are needed.

The economic policies of this country 
were laid down and framed under the 
leadership of Handit J^waharlal Nehru and 
other great leaders of (he country. They 
farmed these policies after detailed exami* 
nation and prolonged discussion. Therefore, 
this country adopted mixed economy 
and taler socialistic policies were incorpo­
rated in il which is paying good dividends 
to us. The present state o f our economy is 
the testimony to the tremendous progress 
that this country hat made. We arc pro­
ducing three timet more than what we 
were producing in 1952. Production of 
cloth ha t alto increased three times. Simi­
larly, many new ir^dustriet which were 
non-existent have been set up in the cou­
ntry. We have achieved considerable 
progress in matter of production of iron, 
electricity, machinery defencc material, 
etc. and have become Vnore strong today. 
The policies framed by Pandit Jawahar Lai 
Nehru have given us results,

-  ft ,

One of our colleagues also taid that 
among third world countries, India has 
achieved such unprecedented progress in 
the field o 1 industry, agricultural and seve­
ral other sectors as was not expected All 
this could be achieved due to our economic 
policies. Therefore, there is no point in cri­
ticising the policies. The policies have been 
very good and they have been implemented 
also. The country has marched much ahead. 
But certain things will have to be looked 
into. We have achieved industrial dcvalop- 
ment. The country has made progress a t  a 
whole. The national income hat increased 
but Ihe regional imbalances coniinues 
There are several states and several 
regions which are very backward. The 
regional imbalance has increased. inUrrup* 
/ io M .. . .  It is a fact that a number of 
Stales and several rcgiont in many States, 
such as Uttar Pradesh, Bihar, Madhya 
Pradesh, Rajasthan, have become economi­
cally backward. Assam, a large State in 
eastern region remained t>ackward. It has 
been divided into separate States. They 
also have become backward. Attention it 
not being paid towards their development. 
Similarly, there are teveral backward re- 
giont in the Slates which are larger in size. 
Sometimes, this backwardness leads to 
dangerous trends. Failure to remover 
regional Imbalances, sometimes, gives birth 
to secessionist tendencies.
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[Shri Umakant Mishra]

You have teen impact of backwardness 
in Bengal. The entire Bengal has progres­
sed, but the North Bengal has remained 
backward. No attentioo was paid towards 
the development of Gorkha community. 
Therefore, a demand for Gorkha Land has 
been raised. Why is this demand for Gor- 
khalaod is being made T They arc not the 
enemies of the nation. But this is the 
result of backwardness in that region.
Interryptions___In Bihar, a demand for
Jharkhand is being made, in U ttar Pradesh 
a separate Uttarakhand Is being denuinded, 
in Eastern Uttar Pradesh a Bundelkhand 
State is being demanded. Why is this 
demand coming up ? Becsuse Uttarakhand 
is backward, Bundelkhand is backward, 
several tribal areas such as Bastar district 
in Madhya Pradesh arc backward. So it is 
necessary to develop the backward areas. 
No doubt, the country as a whole, hus 
developed, but if some pockets, some 
areas remain backward, it brings frust­
ration among the people of those areas 
and consequently a tendency of secession 
and separation develops. Therefore. I 
take this opportunity to demand that 
steps must be initiated for economic deve­
lopment of backward Slates and backward 
areas in the country.

Similarly, there are backward people 
also The backwardness is of two kinds. 
One is regional imbalance and the other is 
the backwardness of a particular commu* 
nity. Some States have developed, the 
entire country has developed, bat in those 
States' the section belonging to girijans. 
scheduled castes and scheduled tribes 
has remained backward. Indira Ji had 
launched development programmes Indira 
Ji launched such programmes purely for 
poor people, for the people belong­
ing to scheduled castes and scheduled 
tribes, girijans. She launched 1 R.D.P. 
and other programmes, fndira Ji had rea­
lised that if the fruits of development do 
not reach the backward people, the bigger 
section of our society, it would create dis­
appoint and resentment among them and a 
time might come when this class of people 
would raise their head. Therefore, she |>:ud 
immediate attention towards them and 
launched these anti-poverty programmes.

Alt these programmes were launched 
under the 20-Point Programme meant for 
girijans. scheduled castes and scheduled
tribes............{Interryptioms).............scheduled
castes and scheduled tribes and girijaos. 
‘Mahajano yon gutah sa pantha *' The path 
followed by great people is the right path. 
So, all these programmes were launched by 
Indira Ji and these were implemented. But 
as I had said when the hon. Prime Minister 
was also present, the implementation of 
these programmes is not satisfactory. 1 
want to submit that a large section of our 
society has not got the benefit of develop­
ment although the country has develop­
ed and has bcconne very strong economi­
cally. Therefore, Indira Ji thought of the 
20 Point Programme, for the development 
of weaker sections. But there are some 
lacunae, some drawbacks in the implemen­
tation of iheie programmes. The other day 
I h;id pointed out that a number of agen* 
cies have been engaged in the poverty 
eradication programme in the rural are;is 
and they are mantpulaiing things and mis­
using funds. Therefore. I would like to 
submit that you will have to bring some 
improvement in the implementation machi­
nery. Shri Rajiv Ji h-is provided in the 
budget thousands of crores of rupees for 
the development of rural areas, for th ;  
development o f poor people and for era­
dication of poverty. The funds are released 
from here, but they do not reach those 
people for whom they are meant. The 
situation is like the one which was faced 
by the King Bhagirath who b rou |h t the 
Gangu to the earth. The Oanga while low­
ering from Gangotrl got entangled in the 
*jaias* of lord Shiv Ji, The purpose of the 
King was defeated. He had to pensnce 
again and only then the Ganga entered 
the earth. Similarly, money is released 
from Delhi for poor people but it gets in­
volved in the *jatas* of Lord Shankar on the 
way and does not reach poor people. The 
bureacracy which we have is charged with 
the responsibility of implementation. We 
have no other machinery. In the work of 
implementation of these programmes, some 
officers and employees do good job. But 
there arc some bad people also especially 
at the lower level among them who create 
obstacles in this work. Sir, through you, I 
would request the Government to ensure 
that the money being allocated by the Prime 
Minister for rural areas Is utilised pro­
perly. It must be monitored. As my friend
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hat taid  the rural poputaioft is more than 
the urban population. There it more back- 
wardnest, more poverty io the rural areas. 
Therefore, special a ttca tion  ihould  be 
paid towards them and whatever deve­
lopment profram m es are being taken up 
they should be implemeDted properly.'

. >  ̂ j I-
A mcnlion o f  PuMk; aec<or has also 

been made here. Shri Bhattam  complained 
against the public sector as well, but we 
feel that the public scctor is the key ;for 
development o f  this country* It is the 
public scctor where iron as produced,' 
electricity is generated, dilferent kinds of 
machines are m anufactured aod elccironic 
goc'ds are made. At Shri Manoj Paodcy 
had put it. what it the infrastructure es­
pecially for the development o f rural areas 
in this country ? The infrasiructure is iron* 
elcciricity, water, machines couJ. etc. liow  
have we been able to produce m ore iron? 
How more electricity was generated and 
big machines were m;>oufactured 7 All 
these things were produced by our public 
sactor. In this way public scctor is ih e  
baisc iufrii&tiuclure for the development 
o f our country. The undercakings under 
the Government of India are doing well, 
but the condition of corporations and 
public uodertakinf^ under the State 
Cknrernttcnl are in bad shape. It ii very 
necessarf to improve iheir working.

Betides, I would like to submit that 
we thall have to do ihree things for re­
vitalising the economy o f  th it country . O ur 
Prime Minister presented a deficit budget. 
The developing countries always have defi­
cit budgets and not surplus budgets. 
Therefore, the dcficit budget does not 
make much difference. But the Governmaot 
roust see that it does not rasult in increas-* 
ed inflatioo and docs not create complica­
tions for country’s economy. The G overn-. 
nMnt must be carcful in this regard. As 1 
have already said, thiee things are very 
esseotial for our country 's economy. First, 
the wasteful ea|>cndiiure must be controlled. 
In this regard, 1 would like to give an exa­
mple. Suppose a dam is to  be constructed 
ttie cost of which comes to Rs. I crore; but 
the estimate for the same is prepared for. 
Rs. 1.75 crore. In this way the expenditure 
o f R t. 75 l*ikhs goes waste. It must be 
checked. Besides, the Government must 
briog down the non-plan expenditure. In 
this couoection I would like to make three '

suggestions. As a m atter o f  fact the eco­
nomic policy o f '  this country is very good 
and  the countiy  has also progressed much ' 
and there is no doubt that we will progress 
in fu ture  also. Our Prime Minister wants 
that India must progress to be' counted 
among most devek>ping countries o f  the 
world. He is a very dynamic young man. 
He will do this. There is no doubt ab^ut It. 
The good wishes of the people are w ith ' 
him, the people are with hhn. As I have said 
I would like to make three im portant sugg-' 
ettlons for Improving the economy of this ’ 
country. The first, the wasteful expenditure 
must be brought down harshly. Secondly, 
public sector of this country will have to 
earn profit. We have abopted mixed econo­
my and We support the public sector. Pandft 
Jawahar Lai Nehru had formulated this 
policy, I want control over this country’s 
economy, the control o f the people. It has 
to earn profit. Streamline the manage­
ment. adopt strict postures, appoint good 
people, and do whatever you may like to 
do but public undertakings must earn 

_  profit. Thirdly, thousands of crores of 
rupees are outstanding as tax arrears ;)gainst 
big capitalists. You will have to recover • 
the same by taking strongest measures. 
You may consult any economist o f  the 
world in this regard, whether it is the 
President of the FICCI, whether it is Non* 
Palkiwaln, whether it is an expert o f socia­
listic economy, there is no fourth method 
than these three m ethods for strengtheDing 
economy of this country and for biinging 
down the deficit. Thousands of crores of 
rupees are outstanding as tax arrears 
against the capitalists, you may please re - , 
cover these a r re a rs . . Reduce the expendi* 
ture and ensure that public sector does not 
incur loss, but earns profit. As a m atter 
of fact optimum production is necessary, 
for revamping the country 's economy. 
The raids against' economic offenders 
should also continue. If  you stop raids, big 
sharks will pervade the country. There­
fore, it is necessary to have control over 
black money in order to strengthen the 
country 's economy. Due to the policy 
pursued by our Prime Minister, the influ­
ence of black money on our economy has 
been reduced to some extent. There is no 
doubt about it. But we shall have to make 
much more eiforts in this regard. Unless 
we are able to control black money our 
economy cannot be free from pollution. I 
can speak on this subject, the whole day.
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upto 6 o'clock in the evening but there are 
many more Members who have to speak 
on this subject. Therefore, while thanktof 
you. 1 conclude my speech and oppose 
the resolution. Still, I thank the mover of 
the resolution for he has provided an 
opportunity for discussing the country's 
economy. This is the suprenK institution of 
the country, the place of worship of demo­
cracy. When discussions are matters, 
concerning our country take place in this 
August House results do come out. He 
has provided us an opportunity for self- 
introspection. Therefore, once again, 1 
express my thanks to him and to you also. 
Sir.

♦SHRI A C. SHANM UGAM (Vellore): 
Hon. Chairman, Sir, th;ink you in the 
first instance for giving me an opportunity 
to express my views on the Resolution 
brought before the House by Shri Bhattam 
Srirama Murty.

Porarignar (the great scholar) C. N. 
Annanduri, in his unique literary expres­
sion, outlined that the right economic 
policy should be to **tap the rich and pat 
the poor**. Taxing the rich and ameliora* 
ting the burden of the poor has long been 
the economic policy of many egalitarian 
societies of the world. At this juncture, 
we may kindly recall the services of our 
late Prime KTmister Smt. Indira Gandhi to 
the nation In giving an appropriate direction 
to the economy. Her 20 point economic 
programme is still pursued.

In the same way, I hope (hat the bud* 
get presented by our hon. Prime Minister 
Shri Rajiv Gandhi will usher us in a new 
era*

Education is the foundation on which 
a country’s economy Is built. We have to 
allocate more funds for education. At 
least 80% of our population must become 
literate. Then only can we progress on the 
economic front.

Unemployment is a serious problem 
ailing us. Nearly 50% of the population ia 
below the poverty line, we must chalk out

A

new programmes and. schemes for repid 
upliftment of the poor and downtroddoo.

-*

Real economic development lies in the * 
self-sufficiency of our villages. Therefore*
I request the Government to concentrate 
on rural development programmes. Indu* 
strial and agricultural revolution must take 
place in villages. The Government must 
play a vital role in this nu tte r .

1 also request the Oovt. to curb the 
non-plan.expenditure in the Seventh Five 
Year Plan. • We must alio fight unemploy­
ment. All possible assistance must be 
provided to unemployed graduates to give 
employment or to start their own ventures. 
An unemployed graduate has to undergo 
all sorts of ordeals before he could start 
his self-employment. He has to run 
from post to pillar He has to wait for 
two years to get a loan frocn a bank. He 
has to mortgage the paltry assets as 
guarantee for the loan. By the time, he 
gets the facility, he is exhausted and 
that’s how the self employment scheme 
becomes a self-defeating scheme. Govern* 
roent must pay special attention to this.

Rs. 5687 crorea is the deficit this year. 
Poor must not be taxed to make up this 
deficit. Govt, must make this deficit in 
some other way. Of course, there cannot 
l>e a budget without shortcomings. It is 
we, as parliamentarians discuss the short­
comings and arrive at a solution.

There are 24 States in India. When 
there is a separate Stale Administration, 
why should powers be concentrated In 
Centre. Concentration of power In the 
Centre increases the burden on the Central 
Govt, and therefore Is a bottleneck for 
rapid development. The trend should be 
towards greater deconcentraiion of power. 
Education, Forestry, Fisheries and o th »  
areas of State 's concern have been 
brought to Concurrent List. This will 
have a deleterious effect on the economic 
development of the country. Centre roust 
function efllciently with the exbting 
powers. It should not usurp more and 
nfore powers from State o r Concurreot 
lisu.

•^The speech was ortfioally delivered In Tamil
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1  m utt make a meotion about the 
plight of our asr^ tihu rU ti. Farmers do 
not get remunerative prices and they do 
not get the benefits o f their hardwork. 
Farmers are agitating all over the country. 
We must take steps to avert this pathetic 
condition. The concessions and subsidies 
provided by the Government do not per­
colate to the poor and needy farmers but 
swsltowed by the intermediaries. H on'ble 
Minister mutt look into this.

Nearly 90,000 sick mills are In this 
country. Nearly Rs. 6.000 crores of bank 
loans are blocked in these m ilb. This 
hampers our industrial development. Some 
special plan must be formulated to re­
habilitate these mills.

Many big industrial units are shut for 
long. Millions of people arc out of em­
ployment. Government must take sui> 
table remedial measures.

About public sector companies the 
Govt, must pay serious attention to their 
performance. Nearly 70% *o 80% of the 
Government companies are accumulating 
losses. Government may even appoint a 
commission to go into the losses of the 
public sector companies since the Govt, 
has invested crores o f public money in 
these companies Many companies in 
Coal, steel and iron ore scc ton  continue 
to Incur losses for the past 30 to 40 years.

Nearly 10% o f  the cv>al mined In 
India is nothing but stonea, Bven today, 
a central team is visiting Madras in this 
conned ioa . The ash content in coal is 
also loo much. Farther, Sir, coal worth 
many crores Is burnt In the mines itself. 
Govt, must prevent this Rs. 200 to Rs. 
300 crores loss every year. Even coal 
mined and stored in the yards is burnt 
becausc of delay in lifting. Govt, must 
prevent this lots.

Posts of Chairman in many public 
sector companies are plying vacant. Govt, 
must fill these vacancies Immediately, An 
expert committee must be appointed to 
l o ^  into the managerial shortcomings In 
these companies. Further, technocrats 
should be appointed to man these 
companies and the practice of appoint­
ing IAS officers should gradually be done 
away witli.

Of course, certain companies  ̂ like^^ 
BHBL are earning' profits. However. ' 
their dealings are only in,^ monopolisiic 
areas like oianufacture^of boilers etc. /B u t  . 
this is not a reason for being'complacent.

We m u s t , increase our exports. We ^ 
must reduce our imports. 1 must, ia^ this ^ 
conneaion , cite, a paradoxical position  ̂
relating to export and import of iron in 
this country, ^ e  e x p o r t  nearly 90% of 
our iron ore to foreign countries at Rs. 
100 to Rs! 200 per tonne. At the same 
time, we are importing finished products 
iron at Rs. 8000 per tonne. We must take * 
steps to . reduce the export of iron ore and 
to produce finished products in India itself,^,* 
We roust, export only finished products. 
We must curb export of raw materials. 
One Would gasp at the loss we incur when 
we export unfinished and scmi-finished 
leather to foreign countries. We would 
earn a lot of foreign exchange, if we e»-'^ 
port finished leather products.

*

Steel authority of India, Limited, is a  ̂
white elephant. It is swallowing crores 
and crores of public money and is ac­
cumulating losses. Govt, must pay 
special attention to this and try to increase • 
productivity and thereby profits. . f

We must provide all inrra-structural 
facilities like water, electricity etc., with­
out delay to those who start new industries. * 
Delay will motivate the entrepreneurs to 
shift their investment and will act as a 
great disincentive to productivity. ^

I
I welcome the G o v t/s  efforts towards' ' I

decontrol. Delicensirkg have been done  ̂
in 25 m ^ r  industries and in 82 phar­
maceutical items. These industries, how*  ̂
ever, have to obtain industrial approval 
which docs not take too much of time. 
By this, we have encouraged production . 
and exports and consequently going to 
earn good amount of foreign exchan^^ 
Controls and bureaucratic delays must go.

In many foreign countries, vital 
industriei like telecommunication are* in 
the private sector. We have 90% of our 
industries In public sector but in vain. We  ̂
earn losses. So our policy should be 
m ore  and more privatisation. ,
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' Recently the* Oovt. have decided* to 
increate the capital limit for cateforising a 
Coinpaoy a i a MRTP company from Rt. 
20 crorea to Rt. 100 crores. Thii Is a 
welcome decision. I, at tb it Jimctme, 
point,oot ibat the more the decontrol, the 
more wffi be our prothictioo.

TYm Oovt. must change lit concept 
about zero-industry dittrictt. A district 
is a bigger unit measuring 80 sq. miles to 
200 sq. miles. There cannot be a district 
without at least one industry because the 
area is so large. The concept should^ 
th m fo re ,  be zero*industry taTuk and the 
scheme should l>e changed accordingly.

20% of the tax revenue is evaded. I, 
therefore, welcome the tax raids. At the 
same tlme» innocent persons should not 
be* harassed.

We have to pay special attention to 
our scientists and engineers. They mott 
be encouraged and regarded. Dr. Chandra 
Sekhar Sabramaniam, a nobel kauretie» 
was bom  In India but researched and 
reached fame in USA. We must curtail 
to help the iodustrial developmcot of our 
country.

We must also curb import of defence 
equipment. Indigenous production must 
be encouraged in all spheres of defence 
machinery.

Electricity is a basic amenity to all 
industrial development. We must use 
hydel ' power available at Okkanekal and 
other hydel projects. We m utt also tap 
electricity from tidal wifvet and solar 
rays.

To tackle the drought situation all oW r 
the country, we imist fiationalisc all rivers. 
We cannot be complacer.t over present 
f o ^  production. Population is increasing 
in ga^metrical ratio and we must take all 
prepatory steps on the f o ^  front.

* Family Planning programmes are not 
being . implemcoied properly by many 
States. The Govt, should issue proper

guidelifies for vigorous implementation of^ 
these progran\mcs in all States so 'tha t our 
progeny *does not suffer. Failure to im* 
plement the Family Planning programmes" 
sincerely will reeult in population explosion 
which Would derail us from the path of 
progress.

With these words, T conclude.
• -  ̂ ,

f

[fitf/ijA]

SHRI CHINTAM ANI JENA (BaU- '' 
sore) : I am very very grateful to you that 
at the fag end of the day you have asked 
me to speak.

I may kindly be permitted to speak 
in my own language for which I have 
already intimated. 1 will speak in Oriya.

{Traiutmtiom]

*Mr. Chairman. Sir, thank you for a llo w ­
ing me to speak on this rcsolitiion. 
But time availabla in the House is only 
about 4 to 5 minutes. So 1 m iy kindly bo 
allowed to continue my specch ne&i time.

Hon. Mr. Chairman Sir, 1 would like 
to speak in my OK>tb«r tongue Oriya The 
resolution h^s been moved by Shri Bhaia.n 
Shriram Murthy in this House. I would like 
to say that he has not moved this resolu* 
tion at the appropriate time. When the 
country is on the path of progress in the 
fteld of Agricnlture an J  In Justly and in fact 
when the country is making all round pro* 
gress at that point of time it is not proper to 
say that the economy of (he country is in a 
critical position. 1 think be has moved this 
resolution only to criticise the Govcrnmeoi. 
Perhaps he wants to oppose the Govern­
ment for the sake of opposition. If that ia 
his intention then I have nothing tu say* 
But 1 would like to request him to review 
the efforts made by the Government to make 
progress in all sectors. He should thiDk how 
the present Government under the leader* 
ship of Shri Rajiv Gandhi is giving emphasis 
oo strengthening the economy o f our 
country Shri Rajiv Gaodhi has boen making 
all possible efforts lo take the country into 
the 21st century. In my specch I shall C i ­
tify this fact. Therefore, Shri Ram^murihy

*The speech was orlgiAafly delivered in Oriya.
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should realist all these facts. Sir, while 
moving his resolution Shri Ramamurthy has 
criticised the 20 btf industrial houses for 
the present economy situation of the 
country and at the same time he has 
blamed the Government also. But the fact 
is our present Prime Minister Shri Rajiv 
Gandhi and also our former Prime Minister 
Smt. Indira Gandhi have taken a number of 
steps for the improvement of the country 
by utilising the funds of big houses. Our 
Govt has taken action against the hoarders, 
the proGicers and particularly the industria­
lists and big business men who have 
accumulated black money and not paid the 
income tax arrears and wealth tax. Houses 
of such people arc being raided from time 
to tinK. Steps are being taken to utilise the 
funds collected from these sources for the 
development of the country. Our Govt has 
taken several steps to curb black money. 
Shri Sriram Murihy is aware of all these 
facts.

Sir, Shrt Sriram Murthy has expressed 
his concern for the huge losses being 
incurred by the public sector undertakings. 
For this aUo he has blamed the Govern­
ment. Shri Rajiv Gandhi came to power two 
years ago. When be assumed the office of 
the Prime Minister he had made %ome 
announcements on several important issues 
including two very t»scoiiat issues on two 
issues. First is about the need to change the 
education policy and second to efficiency 
luoning of public sector undertakings which 
have been incurring losses. The hon mover 
of the resolution must nol have forgotten 
these announcements. In order to imple­
ment his announcement sincerely, Shri

Gandhi has created a separate department 
named as the department of Public Enter­
prise and a Mouthful Minister Shri K. K. 
Tiwari has been put in independent charge 
of that Ministry. From this you can well 
imagine the sincerity of our Prime Mini­
ster. The Prime Minister has recently said 
that the public sector undertakings would 
be made accountable. Due to the sincere 
efforts made by our Government, many 
public sector undertakings have earned 
good profits in the last two years. Produc­
tion has increased in those units. Steps 
have been taken for the modernisation and 
expansion of many public sector u nderta ­
king. Additional fund has been provided to 
implement the modernisation and expansion 
programmes. Therefore modernisation pro­
gramme of public sector undertakings are 
in progress You must thank the Govern* 
ment for increasing the capacity o f the 
public sector units. 1 congratulate our Prime 
Minister Shri Rajiv Gandhi for taking 
etTective steps to see that the public scctor 
undertakings do not incur losses and func­
tion efficiently so that they earn profits.

HON. CHAIRM AN ; Mr* Jena you can 
continue next time.

CHINTAM ANI JENA ; ThankSHRI
you Sir.

18 oe hrs

7%e Lok Sahha then adjourned till Eleven 
o f the Clock on Monday, March 23  ̂

!987jChaitra 2, 1909 {Saka)
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